_Eighth Series, Vol. XXXIX, No. 51 Wednesday, May 11, 1988

Vaisakha 21, 1910 (Saks)

LOK SABHA DEBATES
(English Version)

Tenth Session
(Eighth Lok Sabha)

(Vol. XXXIX. contains Nos. 41 to 53)

LOK SABHA SECRETARIAT
NEW DELHI

Price 1 Rs. 6.00

-

g -



[ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF,]



CONTENTS

|Eighth Series, Vol. XXXIX, Tenth Sesston, 19881910 (Saka)}
No. 51, Wednesday, May 11, 1988{Vaisakha 21, 1910 (Saka)

Oral Answers to Questions :

*Starred Questions Nos. 1042 to 1047
Written Answers to Questions :
Starred Questions Nos. 1048 to 1053 and 1055 to 1061
Unstarred Questions No. 10524 to 10559, 10561 to 10568,
10570 to 10572, 10574 to 10586,

10588 to 10642 and 10644 to
10667

Papers Laid on the Table

Message from Rajya Sabha

Leave of Absence from the Sitting of the House

Compnittee on Private Members’ Bills and Resolutions—
Fifty-third Report—Presented

Statement Re : Introduction of Changes in the Direct Tax Laws
(Amendment) Act, 1987 and Investment Allowance Scheme—

Shri A.K. Panja

Statement Correcting Reply to S.Q. No 735 Dated 20.4.88 Re : People
affected due to barbed wire fencing and border Road—

Shri Chintamani Panigrahi
Matters Under Rule 377—
(i) Demand for setting up of second steel plant at Daitari, Orissa
Shri Anadi Charan Das
(ii) Demand for setting up of fishing harbour at Paradeep, Orissa—

Shri K. Pradhani

COLUMNS
1—33

34—229
34—42

43—-219

[ 229—231
351—352

231

232
233

233—236

233

236

336

237—241
237

237

* The Sign T marked above the name of a Member indicates that the question wag

actually asked on the floor of the House by that Member,



(iii)

(@iv)

(2}

(vi)

(vii)

(viii)

(i)

Need to run AC Deluxe train between Delhi and Howrah thrice
a week —

Shri Satyendra Narayan Sinha
Need to electrify more villages of Uttar Pradesh

Shri Kamla Prasad Rawat

Need to safeguard the interests of adivasis and other inhabitants
of Dudohi tehsil of Mirzapur district, UP —

Shri Ram Pyare Panik

Need to open a Navodaya School at Tiruvuru in Andhra
Pradesh—

Shri V. Sobhanadreeswara Rao

Demand for early clearance of Education Bill sent by the
Government of Karnataka—

Shri V.S. Krishpa Iyer

Need to provide edequate hostel accommodation in
Universities —

Shri Somnath Rath

Special Protection Group Bill—

Metion to consider—

Shri V. Sobhanadreeswara Rac
Prof. N.G. Ranga

Shri S. Jaipal Reddy

Shri Shantaram Naik

Shri Indrajit Gupta

Shri Amal Datta

Shri Ataur Rahman
Prof. Saifuddin Soz
Shri A. Kalanidhi

Shri P. Chidambaram

COLUMNS

238

238

239

239

240

240

241—301

241
244

245

252

260

266

272

278

280

282



(iti)

COLUMNS
Clauses 2 to 18 and 1
Motion to pass—
Shri P, Chidambaram 298
Rajghat Samadhi (Amendment) Bill — 302—326
Motion to consider —
Shri Dalbir Singh 302
Dr. G. Vijaya Rama Rao 303
Shri Keyur Bhushan 304
Shri Jagannath Pattnaik 306
Shri Gadadhar Saha 307
Shri Sriballav Panigrahi 308
Dr. G.S. Rajhans 311
Shri Ram Bahadur Singh 314
Shri Virdhi Chander Jain 315
Shri K.R. Natarajan 317
Shri Aziz Qureshi 318
Shri Narayan Choubey 319
Prof. N.G. Ranga 322
Clauses 2 to 4 and 1
Motion to pass—
Shri Dalbir Singh 324
Discussion Under Rule 193 — 326—370
Continued Growth of Population—
Shri Digvijay Sinh 326
Shri Gopala Krishna Thota 335

Shri Somnath Rath 339



(tv)

COLUMNS

Prof. K.V. Thomas 342

Shri Satyagopal Misra 344

Shrimati Prabhawati Gupta 347

Shri H.M. Patel 352

Shri Manoj Pandey 356

Shri C, Janga Reddy 359

Dr. A. Kalanidhi 361

Shri Moti Lal Vora 364

Statement Re : Incidents in the Golden Temple, Amritsar on 9th May 370—372

1988 and Thereafter—
S. Buta Singh 370



LOK SABHA DEBATES

LOK SABHA

Wednesday, May 11, 1985|Vaisakha 21,
1910 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the chair]

ORAL ANSWERS TO QUESTIONS
[English]
Deluge of Foreign Funds
*1042. SHRI AJOY *BISWAST :
SHRI ZAINAL ABEDIN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there has been a deluge of
foreign funds in the country in the name of
voluntary organisations since 1983 inspite
of the provision of the Foreign Contri-
butions (Regulation) Act, 1976;

(b) if so, the reasons therefor;

(c) whether there are any Jacuna in
the said Act; and

(d) if so, whether the Act is proposed
to be amended ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS
AND MINISTER OF STATE
IN THE MINISTRY OF HOME

AFFAIRS (SHRI P. CHIDAMBARAM) :
(a) and (b). There has been an increasing
trend in the receipt of foreign contribution
during certain years since 1983 as reported
by the Associations covered under the
.Foreign Contribution (Regulation) Act,
1976 which was enacted to ‘iegulate’ inter
alia acceptance and utilisation of foreign
contribution. The upward trend is due to
the increase in the number of reporting
associations.

(c) and (d). The Foreign Contribution
(Regulation) Act, 1976 has been thoro-
ughly reviewed and its amendment is being
considered. .

SHRI AJOY BISWAS : Sir, my
question was specific but the reply is
evasive. Actually, in the reply it has been
said that the foreign contribution has
increased after 1983, and the reason given
there is ‘due to the increase in the number
of reporting associations, I think that is
not the real fact because, as you know, in
the recent past, the fundamentalist and
secessionist forces are very much active in
India to disintegrate the unity and integration
of the country, Sometimes the Government
has also said that foreign hands are behind
these secessionist forces and the fundament-
lists. The activities of the voluntary
organisations have increased according to
the Government, and the money and the
materials which are being received by these
voluntary Organisations from foreign count-
ries are being utilise to step up the nefarions
activities to disintegrate the country. So,
my specific question is what was the total
number of voluntry organisations in 1976
and what was the number in 1987—e¢ither in
1986 or in 1987, whechever figure is there-
what was the total foreign money reeeived
by these voluntry organisations in 1987,
and what was the total money received by
these voluntry organisations in 1984-85,
1985-86 and 1986-87.

SHRI P. CHIDAMBARAM : Sir, the
figures of receipt of foreign contributions
since 1983 are as follows :

1983 —_
1984 —

Rs.264.23 crores
Rs.254.80 crores

The figures for 1985 and 1986, which
I will furnish, are provisional figures. They
are : .

Rs.313.51 crores
Rs.434.10 crores

Y985 —
1986 _—
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But thése are provisional figures. The
figures for 1987 are under compilation
because the returns are coming in.

With regard to registration, this Act
was not enforced strictly in the first years
other this Act was made. This Act came to be
enforced very strictly only from 1985 on
wards, Today we have about 12000 assccia-
tions which are registered and because more
associations are registered and thereis a
strict enforcement of the Act, it is
reflected in the increasing foreign contribu-
tions. 1 agree with the hon. Member that
there are still four or five areas in the Act
which have loopholes. Amendments are

being finalised. We thought we could
introduce them in this Session, but
we wili now perhaps introduce
them in the next Session. Amend-

ments are being finalised to take care of
these loopholes. We are conscious that
notwithstanding the fact that this Act has
been on the Statute Book for the last 13-14
years, there are loopholes which we are

trying to plug.

SHR1 AJOY BISWAS : Sir, in the
beginning I said that the foreign powers are
helping the secessionist forces and funda-
mentalist forces. I can tall you a specific
case. The Christian Missioneries which are
operating in the North-Eastern region,~—the
Headgquarters is in Shillong, in—1983-84
they cuculated a leaflet and in the leaflet
they cl=arly said that their intention is to
interfere in the political activities in the
north-eastern region. So, that was the thing.
Even 1 raised that issue on the floor of the
Parliament. So, there is no doubt that
foreign powers are active and under the
cover of these voluntary orgaaisations, the
secessionist forces and the fundamentalist
forces are very much active and they are
receiving money from foreign countries. So,
my specific quesfion is this. The Govern-
ment is going to amend the Act. So, I
would like to know whether the Goernmint
has conducted any inquiry to see that the
money and materials are not being utilised
by the foreign forces through the voluntary
organisations to help the fundamentalist and
secessionist forces; if so, what is the finding
of the inquiry; if not, whether the Govern-
ment will ihquire into the matter.

SHRI P. CHIDAMBARAM: Sir,
there is no general anquiry is such. PBut
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when we receive a report or when we have”
the slightest suspicion that foreign contribu-
tion is not being utilised for the purposes
for which it is obtained, we do not hesitate
to place the organisation in the ‘*prior
permission’ category and an organisation
which is placed in the ‘prior permission’
category has to go through considerable
difficulty before it gets the money, before it
utilises that. We do not allow a second
contribution to be received unless we are
satisfied that the first contribution has been
properly utilised. Where we are satisfied
that there is a violation of law, we place the
organisation in the prohibited category.

SHRI AJOY BISWAS: How you will
satisfy without an.inquiry ? ‘

SHRI P. CHIDAMBARAM : I am
coming to that. There is no general inquiry.
But we have enough staff and we have
enough  accounts people to go into
the accounts of each of the organisations
against whom we have received any kind of
report. And inquiry is conducted into the
affairs of each organisation. But [ thought
your question was whether there is a
general inquiry on the reccipt of forcign
contributions. My answer is, ‘No’. But
in respect of specific organisations we do
conduct an inquiry before we take a
decision to place them either under the
‘prior permission® category or under the
‘prohibited’ category.

PROF K K. TEWARY : Sir, the reply
of the hon. Minister is absolutely unsa-
tisfactory. 1 am  surprised why this
Government is trying to brush all the dirt
accumulated over the years under the
carpet. There are forces in the country
which have been in receipt of foreign money
and this money has been spent generously
to subvert the Constitution and to subvert
the democratic political processes in the
country. This is well-known to Members
of the House and also to the people of the
country. Sir, I would like to know from
the Minister whether the Government has
taken any steps on a voluminous report
submitted by the Kudal Commission if
Government has any seriousness in stopping
the free flow of foreign money. On how
foreign forces work, foreign agencies work
in the country through money and such so-
called voluntary organisations, there are
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hundreds of volumes written. I do not
know why the Government at least does
not set the lead provided by the Kudal
Commission. The names of voluntary
organisations and certain political forces
have been provided in that Report. I would
like to know whether the long report also
contains the names of voluntary organisa-
tions, many of the organisations working in
the name of the Father of the Nation, the
Gandhian organisations. Some Opposition
leaders have also been named as persons
who have received money or who have
definite connection with such organisations
who had taken money and their activities
pow for the last one year, are well known.
Therefore, I would like the Minister to be
specific whether.... (Interruptions.)

MR. SPEAKER : What is the problem?
What is wrong ?
(Interruptions.)

SHRI BASUDEB ACHARIA : He
should not make allegations against Oppo-

sition leaders. Do not generalise it.
(Interruptions)
PROF. K.K. TEWARY : Whether

those organisations misutilised. ..

MR. SPEAKER: Youputa question.
Where is the question ?

PROF. K.K. TEWARY : Wil the
Government go into the report of the
Kudal Commission and find out the precise
identity of persons and organisations who
have received the money and who are
spending money to subvert the Constitutional
process and topple the elected government ?

SHRI1 P. CHIDAMBARAM : 1 have
great respect for my hon. friend and I am
willing to answer that question, although
you will appreciate, 1 do not have the
details of the answer about the Kudal
Commission. Let me answer it from my
memory. Kudal Commission have submit-
ted several interim reports and a final
report. Action has been taken, I think, on
the first three or four interim reports.
Specific cases have been identified. FIRs
have been filed in several cases. CB1 has
been asked to prosecute some Cases and
some cases have been remitted to the
State Government for prosecution. Obvio-
usly Sir, I do not have the.details of

the case.
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PROF. K.K. TEWARY : Firstly, this

" is very strange, Sir. The question is specific

on foreign money. Kudal Commission has
been established precisely for that.

(Interruptions).

MR. SPEAKER : Nothing doing.
There is no question on Kudal Commission.

(Interruptions).

SHRI CHINTAMANI JENA : I would
like to know whether it has been brought
to the notice of the Government that through
this Foreign Contribution (Regulation) Act,
some of the voluutary organisations are
getting contribution in the shape of cash
as well as kind and are utilising it for
conversion of poor people, taking advan-
tage of their acute poverty, specially in
hill areas and predominated by tribal
pupulation. Is this a fact ? If so, whether
it is a fact that through this conversion,
they are spreading communalism as well as
creating political instability in the area?
Has it been brought to the notice of the
Government. If so, what is the action taken
on this issue or proposed to be taken ?

SHRI P. CHIDAMBARAM : Sir our
agencies have reported that in the case of
some organisations, there is reason to
believe that they do try to use their activi-
ties for conversion and proselytisation.
But there 1S no conclusive proof of the
matter. But when we receive a report
regarding any particular organisation, we
straight-away place that organisation, in the
prior permission category and when there is
a violation of law, even for non-submission
of report, we have taken action against such
organisations and placed them under the
““prohibited” category. i

MR. SPEAKER : Keep a close watch.
Shri V. Sobhanadreeswara Rao,

PROF. K.K. TEWARY : Sir, you
should allow a separate discussion on the
foreign contributions in the country. You
should allow a discussion. ({Interruptions.)

MR. SPEAKER : Order, order. Mr.
Tewari, there is a rule book and according
to the rule book, you can give any motion
you like and I am not barring you from
that.
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SHRI P. CHIDAMBARAM : We are
ready for a discussion, subject to what you
may say.

Voluntary Organisations in Andhra Pradesh
Receiving Funds From Abroad

*1043. SHRI V. SOBHANADREE-
SWARA RAO : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of voluntary organisa-

tions receiving funds from abroad in Andhra
Pradesh;

(b) the purpose for which such organi-
sations are receiving funds from abroad;
and

(¢) the amount of funds received by
these organisations during the last three
years and its break up organisation—
wise ?

MAY 11, 1988
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THE MINISTER OF STATE - IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) 1264 Organisations have
been registered upto 31.12,1987 in Andhra
Pradesh to receive foreign contribution
under the Foreign Contribution (Regulation)
Act, 1976.

(b) Government have identified 23
broad categories of purposes for which
most of the foreign contributions are
received by the various organisations. A
copy of list of categories is given in the
statement below :

(¢) Alarge number of organisations in
Andhra Pradesh are reporting receipt of
foreign contribution. In view of the volu-
minous nature of this information, it is not
feasible to furnish the details. If informa-
tion regarding any particular organisation is
required, the same can be furnisbed.

“FORM” FC-9

(See rule 8)

Certificate to be given by Chartered Accountant

I/We have audited the accounts of:

its full address including State and Pincode, if registered society, its registration

- ——{name of Association and
and

State of registration), for the calender year ending 31-12 198 and examined all relevant
books and vouchers and certify that according the audited accounts : —

(i) the brought forward foreign contribution at the beginning of the year 198

was Rg,———— —P— —— — —

(i) Foreign contributions of/worth Rs.————were received by the Association

duing the culendar year 198.

(iii) The balance of unutilised foreign contribution with the Association at the end
of the year 198 was Rs,—————, ‘

(iv) Foreign contribution amounting to/worth RS, ————— —have been utilised for
the following purpose during the year :— ’
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S1. No. Purpose for which foreign
coutribution utilised Total Available

Utilised Balance
: Previons Mm1Clment Receipts l

(i) Care of Orphans

N 2

(ii) Maintenance and Repair of :
(a) Churches (b) Gurudwaras
(c) Fire Temples (d) Mosques
(e) Temples (f) Buddhist
Monastries (g) Others
(Tick the Appropriate

Item)

(iii) Publication of Religious Books,
Pamphlets and other Reli-
gious Literature

(iv) Publication of Books
Pamphlets and other Litera-
ture other than Raligious

(v) Construction/Extension of :

(a) Churches (b) Gurud-

waras (c) Fire Temples

(d) Mosques (e) 'l‘emgles

() Budhist Monastries

(g) Others (Tick the Appro-
priate Item)

(vi) Help for the Poor, Aged and
Destitutes

(vii) Seminars and Conferences

(viii) Religious Education of Prea-
chers/Priests

(ix) Religious Functions

(x) Functions other than
Religious
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Sl. No. Purpose for which foreign

contributiop utilised Total Available

Balance|{Current Receipts

\

I

Utilised Balance

N

(xi) Constuction and maintenance
of hostels )

(xii) Construction and Maintenance
of Schools/Colleges :

|

|
.

(xiii) Agricultural Activities

(xiv) Anima) Husbandry {

(xv) Rural Development

(xvi) Technical Education

(zvii) Research

(xviii) S€ipends and Scholarships

i =

(xix) Vocational Training

(xx) Health carce and Family
Planning

(xxi) Relief for Natural Calamities I

(xxii) Relief for Riot Victims

—_— ] s——
.

(xxiii) Aby other purpose other than '
above with deuails

21. :
Total : }
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(2) Certified that the Association Mas maintsimcd the ‘accounts of forelgn ecstributions
and recopds  relating theseto in the manner specified in section 13 of the Poseign
Contribution (Regulation) Act, 1976 read with rule 8 (1) of Foreign Contribution

(Regulation) Rules, 1976.

(3) The information furnished above is torrect as checked by mefas,

SHRI V. SOBHANADREBSWARA
RAO : The answer to part ‘c’ of the ques-
tion is very vague and inadequate., So, 1
ask the  ‘hon. Minister whether he ‘will
ptace  the information which 1 scught in
part ‘c’ of the question as wefl as how
many organisations in Andhra Pradesh have
received foreign contributions during ‘the
last three years and what was the total
quantum of assistance in each of the last
three years on the Table of the House ? If
the hon. Minister has the information, let
him say what was the total quantum of assis-
tance in each of these three years which
these voluntary organisations have yeceived
so far and if he does not have it, will the
hon. Minister place it on the Table of the
House at least by the mansoon session ?

SHRI P. CHIDAMBARAM As 1
said in answer to part (a), 1,264 organisa-
tions have been registered. Each one of
these organisations submits a half-yearly
report and an annual report regarding con-
tributions.

Then, there are non-registered orgamisa-
tions which can apply for prior permission
for a specific contribution. The numbers
run into over a thousand. But to give an
indication of the size of the work that hon.
Member wants me to do, I will do, if the
hon. Members asks me to do it, in [984
for which final computerised figures are
available, 371 organisations of Andhra
Pradesh reported receipt of contribution
and the amount was Rs. 25.34 crores.

If you want me to give the whole list of
the 300 or 400 organisations, it will take a
lot of time. If you have any particular osga-
nisation in mind, or group of organisations,
I am willing to furnish the information.

SHRI V. SOBHANADREESWARA
RAO : You arc denying the Members the
opportunity. . . .

(— )

Signature of Chartefed Accountant

SHRI P. CHIDAMBARAM : No.

MR. SPEAKER :
voluminous report.

is ready but it is a

SHRI V. SOBHANADREESWARA
RAO : May be it is voluminous. JIf we

" have the informatioa about specific orgamisa-

tions, we will put the guestion about those
particular specific orgamisations. By not
giving adequate information, he is demying
the opportunity for us to scrutinise and to
examine which organisations have [ received
those funds and how they have been wtilised.
We can also get from our source of infor-
mation so that we can further put any
questions. Let him give an opporturity to
the Members. That is not there.

Ve
SHRI P. CHIDAMBARAM : 1 am
willing to place on the Table of the House
the list of 371 organisations which received
Rs. 25.34 crores in 1984. [ will place
the rest as soon as they are computeri-
sed.

SHRI V. SOBHANADREESWARA
RAO: My second supplemesntary is
whether it was examined that these amounts
which are being given for some specific por-
poscs have been unutilised for the specific
purposes for which they were given er wot.
May I know, it respect of how many volun-
tary organisations, it has been found that
these funds were not used for those specific
purposes for which they were iniended and,
if so, what action has been taken by the
Government on such of the voluntary
organisations which failed to utilise the
funds for the specific purpose ? How do
you mouitor it ?

SHRI P. CHIDAMBARAM : 1 said,
io apswer {0 an carlier question, that mis-
utilisation of purpose is not ope of the
grounds, as the law stands today, an which
action can be taken and, therefore, this has
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bocn identified as an areas which has a
Ieophole.

As [ said earlier, this Act was passed
in 1974, was amended in 1985 and was
enforced. Misutilisation, in the scnse the
hon. Member is using the word, is not one
of the grounds. We identified this. The
amendments are ready and the amendments
will be introduced

PROF. K.K. TEWARY : They are being
diverted for political agitations in the
country,

SHRI P. CHIDAMBARAM : With
great respect, I can only answer as the
faw stands today and the loopholes which
are found. There are other violations of
the law which are penalibed by the Act.
We have our monitoring system in the
Ministry. We have chartered accountants
and inspectors who flook into other
violations.

In respect of Andhra Pradesh, seven
organisations have bocen placed in the psior
permission category for various violations.
One organisation has been placed in the
“prohibited category.  Five organisations
have been declared as organisations of a
political nature, not being a political party.
Ome criminal case has been filed against
ome organisation registered in Andhra
Pradesh. So, action has been taken in
respect of organisations in Andhra Pradesh
where violations have been found.

PROF. K. K. TEWARY : Sir, this is
threatesing the security of the country.
There should be a comprehensive law.
Government should promise that. Is the
Government bringing a comprehensive law
ia the next session ?

MR. SPEAKER : Mr. Tewary, what

are you doing there ?
(Interruptions)

PROF. N. G. RANGA Why can't
the hon. Minister assure the House about
that 7
{Translation)

SHRI V. TULSIRAM : Mr. Speaker,
‘Sir 1 want to know from the hon. Minister

the amount received from abroad and from
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the Gevernment of Indin, if any, during the
fast three years by AWARE, an organisation
in my Constituency in Andhra Pradesh and
also the purpose of this organisation. What
works does this organisdtion undertake
with the funds received from abroad ? 1
know that the funds are being misused.
Will you examine the matter and conduct
an enquiry and take action if the organisa-
tion is found guilty ?

[Eaglish}

SHRI P. CHIDAMBARAM : Sir,
AWARE is an organisation -where we have
found some violations. We have placed
them in the prior permission category. The
matter is being investigated. .. (Juterruptions)
I am answering about AWARE.

PROF. N. G. RANGA : In the light
of the facts which have cometo light not only
now but in the recent pastin the other
House also, Government should come for-
ward, on an early occassion, to amend this
law and make it fool-proof so that political
interests of other countries would not try
to exploit the social and economic weakness
of our country.

SHRI P. CHIDAMBARAM :
agree with the hon. Member. Amendments
have been finalised. It was my hope that
we would be able to introduced it in this
Session. But I am absolutely sure that we
will introducc it in the next session.

MR. SPEAKER : Pleasec make it fool-
proof this time.

1 entirely

Celebration of Baisakhi by Terrorisss
in Goiden Temple Comples

*1044. SHRI V. SREENIVASA
PRASAD : Will the Minister of HOME
AFFAIRS bt pleased to state :

(a) whether the militantsin side the
Golden Temple Complex celebrated Baisakhi
on 13 April, 1988 by hoisting so called
Khalistan flags and firing shots in the air;

(b) if so, the details in this rcgard;
and

(c) the steps taken or proposed to be
taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). According
to the information furnished by the Govern-
ment of Punjab, at about 11.15 A.M. on
13th April, 1988, some militants shouted
anti-Government and anti-nationa] slogans
in the Golden Temple Complex. They also
fired some shots in the air and hoisted objec-
tionable flags in the Complex. A case under
Sections 124-A/336 IPC, 25/54/59 Arms
Act and 3/4 TADA has been registered in
this connection.

SHRI V. SREENIVASA PRASAD : Mr.
Speaker, Sir, the Golden Temple Comlex
has become a den of terrorists and virtually
it is in their occupation. Also, they have
stored sophisticated arms received from
China - and Pakistan and other countries
Therefore, 1 would like to know whether
this Golden Temple Complex in Amritsar
is in the possession of SGPC or in the
possession of terrorists. How are you going
to deal with this problem ?

SHRI P. CHIDAMBARAM : Sir, the
situation in the Golden Temple Complex
is a very complex and sensitive and, parti-
cularly in the last two days, there are
certain things happening in the Golden
Temple Complex. (Intrruptions)

PROF. K.XK. TEWARY : The hon.
Minister may clarify the position on that.
What is he doing precisely ? What is the
latest position there ? How he is proposing
to do that because the terrorists have
delared a war (Interruptions)

SHRI P. CHIDAMBARAM : 1 have not
said anything. I am just starting my answer,
I have not said 1 will not say anything.
(Interruptions). If the hon. Member will
sit down and let me answer, I will answer...
(Interruptions) He must allow me to
answer. Sir, 1 just started by saying the
situation is rather complex and quite
sensitive; particularly in the last two days
it bas become extremely sensitive. Now, I
can share some information with the hon.
House.

SHRI H.A DORA : Why can't you
_share full information ? (/nterruption)

SHR! P. CHIDAMBARAM : I can only
share some information in public interest.
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I cannot share all the information. I will
share as much as I can. I am sure, hon.
Members will appreciate that. Since day
before yesterday, there has been firing
from inside the Golden Temple Complex
upon the CRPF pickets. The fire has been
returned. As hon. Members are aware,
the D.I.G., Shri Virk, was injured in his
jaw. On the first day a large number of
people who had goue into the temple came
out; we have screemed them; the bulk of
them were pilgrims and they were allowed
to go. Yesterday my information is that
abour 500 people came out of the Golden
Temple complex, Every one of them has
been screened and action has been taken
in respect of people with doubtful antece-
dents or people against whom there is some

suspicion. But the bulk of them were
pilgrims. The situation continues to be
tense. The CRPF is around the temple.

There has been intermittent firing throughout
last pight; there was intermit:ent tiring this
morning also. Other farces have also been
brought into Amritsar. We are watching
the situation closely. You will pardon me
Sir, if I say that, since the situation is quite
tense and sensitive and evolving, it is not
possible to disclose exactly the steps that
are being contemplated, but the Government
is fully aware of the highly sensitive and
tense situation in the Golden Temple
complex. I can assure the House on one
thing that, if any fortifications are built by
the militants and any attempt is made to
strengthen their position, clear instructions
have been issued to take strong measures
and neutralise such action.

SHREF V. SREENIVASA PRASAD : The
Minister might be aware thar the position
in the Golden Temple complex now is
returning to the pre-1984 position, that js,
the Operation Blue Star, Therefore, 1 want
to know whether the Government intend to
flush out the terrorists from the temple or
they want to allow them to use the temple
for terrorist activities.

SHRI P. CHIDAMBARAM - The
Government’s position on this matter has
been stated on a number of cccasions and
I wish to repeat it again. Government is
opposed to the use of any religious place
for political and anti-natiopal activities. |
would not like to use the expression “flush
out’, but Government has in mind a series
of measures to achieve the objective of
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ridding the Golden Temple complex of
terrorist elements. These are matters in
which decisions have to be taken after a
very careful consideration and after weighing
all the consequences of our action. I would
only appeal to the hon. Members to bear
with me when I say that we are fully con-
scious of the nature of the problem and we
are taking necessary steps.

SHRI P.R. KUMARAMANGALAM :
The issue is a very sensitive issue. The
Minister himself has mentioned more than
once and used quite critical terms. I would
like to know, especially after the develop-
ment in the last two days, whether the
Ceniral Government has set up any high
level body to monitor the position in the
Golden Temple. I understand that no such
situation has come in and it is only the
Punjab Government which was handling it
with a little guidance, may be, from a few
people from the Home Miaistry. Instead
of that, since it is a very sensitive issue, is
it not necessary for the Central Government
to set up at least a senior Monitoring
Committee, on a day to day basis to Jook
into this problem as otherwise any small
error could make the issue go out of hand ?

SHRI P. CHIDAMBARAM : This is a
difficult question to answer. The situation
in the Golden Temple complex is being
monitorcd very closely at the highest levels
of Government, There are groups which
have been sct up to monitor the situation.

SHRI INDRAIJIT GUPTA : We have
got only newspaper reports to go by because
the Minister, as he has stated just now, says

that various measures which are under con-,

templation and so on cannot be revealed to
the House on grounds of security. I only
hope that they are not .made known, they
don’t get known, to the terrorists before
they are known to this House. There are
reports which I am asking, about what is
happening, not inside the Temple because
that he won't tell us, but just outside, in
close proximity to the Temple. There are
reports that during the last few days-— four
or five days — first of all, some people came
out and were attempting to build some sort
of fortification outside the temple, Just after
that incident, firing took place from inside
in which Mr. Virk was injured. And those
people were dispersed and the people who
came out were trying to make some cons-
truction. | do not know what purpose of that
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construction was. So I would like to know
from him whether any pcople, not pilgrims
and not pressmen, not that type of people,
but other people who have stationed them-
selves inside the Temple are now coming out
and going in again and coming out and
making certain attempts of construction
outside and going back, whether this type
of thing has* come to the notice of the
Government during the last few days. It
is reported that apprehension has been
created among many people that some
measures are being taken in these market
places, shops which surround the Temple
area and they are trying to create some
kind of vacant belt or strip or something
around the Temple by removing some of
the shops and so on. The newspaper reports
say that there is apprehension that this is a
prelude to some kind of more positive action
which may bé taken by the security forces
because similar things were done in 1984
also. I would like to say, plcase share some
of the information with this House because
we are sure that in the end your Intelligence
will fail you and it is the militants who will
get to know before anybody else about what
you are doing. Let us know, let us have
some re-assurance. People are very much
worried and troubled about what
is going on. I am only afraid of some
backlash taking place again because every-
day incidents are taking place, everyday in
an around the Golden Temple. And then,
in Haryana two days ago and yesterday
here. Of course, 1 do not know who is
responsibic for planting that bomb. It may
not be those terrorists; it may be somebody
else. But anyway the confidcnce of the
people is shaken completely and sentiments
are running quite high. I warn the Govern-
ment that a very undesirable state of affairs
is being crcated where the sentiments of
the people are running very high and con-
sequences may follow which we will all
have to regret very much. You should
give us a little more information.

SHRI P. CHIDAMBARAM : | take the
warning quite seriously. It comes from 2
very respected Member of the House. 1 do
not share his cynicism or pessimism that
our Intelligence will fail us. On the con-
trary, I can say with certain amount of
assurance that in the last four weeks, our
Intelligence has not failed us. Our Intel-
ligence has been better in the last four
weeks, both on the border and in counter
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ipsurgency operations in Punjab. Our police
forces have scored significant successes. I
don’t wish to repeat the figures. I have
already given this to the House.

'As regards what happened in the Golden
Temple Complex and what has happened
today, to the best of my information all the
pressmen have come out of the Golden
Temple Complex. About 500 pilgrims came
out yesterday. To the best of our informa-
tion, we don’t think there are any significant
number of pilgrims in the Temple any more.
But there are others whom the Hon. Member
alluded to. It is these others who have
created a very temse situation and
exchange of fire continued to take place
throughout last night and in the early hours
of this morning.

SHRI INDRAIJIT GUPTA : How can
you aim at a target in the night? Nobody
inside the Temple is visible from outside.

SHR1 P. CHIDAMBARAM : T think
we can. [ can say that. 1 want him to
accept my words. It is possible to return
fire in the night. It is possible to aim at
a target in the night also.

The construction which was attempted
two days ago was, of course, abandoned
and whatever they tried to put up was
demolished. As I said, clear instructions
have been issued that if any attempt at
fortification ot strengthening takes place,
it will bec countered swiftly and that action
will be neturalised.

Sir, you would pardon me, it is not
possible to share morc information just
at this moment. Later on, after consulting
the Home Minister if it is possidle to share
more information with at least the leaders
of the Opposition Parties, I will try to do so
perhaps tomorrow or the day after. The
House will have to bear with me when I
say that the situation js evolving and I have
tried to give as much information as pos-
sible. (Interruptions)

PROF. N.G. RANGA : I would like to
know from the Prime Minister himsclf as
to when they are going to call the preliminary
conference or the private conference of the
leaders of the opposition as well as some
of the leaders like the ex-Chief Minister of
UP who is here from our side and take them
into confidence. 1 certainly admire the very
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cautious manner in which my friend has
expressed the point of view of the Govern-
ment and the present condition of things.
But, as he has said, the feelings are running
very high. It is for the Prime Minister as
well as the other Mipisters to take these
things very seriously in hand and takc the
House in miniature into confidence.

Demcnstrations Tollowing Armes Explosins
in Ravaipindi

*1045. SHRI SOMNATH RATHT :
SHRI NITYANANDA
MISRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether recently following explosion
of arms in Rawalpindi, anti-India demon-
strations were held in some parts of the
country leading to loss of property and
life;

(b) if so. whether the demonstrations
were engineered by some foreign powers
hostile to India; and

(c) if so, what measures are being
taken to curb such activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) The Government of Jammu and
Kashmir have reported that there were inci-
dents of violence in Srinagar and other places
ostensibly in sympathy with the victims of the
arms blast in ammunition dump in Pakistan.
The miscreants are reported to have forced
shopkeepers to close their shops in order
to observe hartal, caused obstruction to
traffic, pelted stones at passing vehicles and
a number of pcople including police officials,
received injuries.

(b) No evidence to substantiate this
has come 1o notice.

(c) The State Government have inform-
ed that over 100 persons have been arrested
in cascs of violence. The State Government
have further informed that in such cases
action is taken under substantive and pre-
ventive laws.
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SHRISOMNATH RATH : The incident
that took place in Kashmir after the blast
in an ammunition depot in Pakistan is not
for the sympathy of the victims. Itisa
nefarious design of the secessionist forces.
They have set ablaze an army vehicle, They
have given pro-Pakistan and anti-Indian
slogans. They have damaged the property
of public as well as private.

Under these circumstances I would like
to know from the Hon. Minister the reaction
of the Government. The Minister said that
cascs have been started. I would like to
know specifically hcw many cases have been

started, against whom and under what
sections. .
Since it is sediticus, I would like to
know whether any person is sent to
custody.
SHRI P. CHIDAMBARAM : The

Gover.ument condemns such reactions in
our own country which are put out as reac-~
tions to what happens in another country.
Our information is that over oue hundred
persons have been arrested in connection
with the violence and these persons by and
large belong to three groups—one is the
Islamic Students Leaguc; the other is the
group led by Shri G.M. Shah, the former
Chief Minister; and the third is the Jamat-
e-Islami. They have informed us that they
are taking action both under the preventive
laws as well as substantive laws. 1 don’t
have information about the sections under
which cases have been registered. But I
will try to collect that information also
from the Government of Jammu and
Kashmir and furnish it to the Hon. Member.

SHRI SOMNATH RATH : There are
sections of people in Kashmir who have
often been led away by the happenings
across the border, 1 would like to know
from the Hon. Minister what specific steps
are taken to put an end to it permanently.

SHRI P. CHIDAMBARAM : [ wish
1 could spell out the steps that could put an
end to this problem permanently. There
are anti-national elements.

MR. SPEAKER : Why should they be
allowed to exist on this sacred soil ?

SHRI P. CHIDAMBARAM : Sir,
action has to be taken against them under
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the laws and, I think, Jammu and Kashmir
Government is aware that action has to be
taken under the laws.

SHRI C. MADHAY REDDI : I' would
like to know what is the provocation for
these acts 7 What happened in Rawalpindi
has nothing to do with India. What is the
reason ? Have you asked for a detailed
report from the Jammu and Kashmir
Government ?

SHRI P. CHIDAMBARAM : Quite
clearly both in the mind of the hon. Member
and my mind there is absolutcly no connec-
tion with what happened in Rawalpindi and
what should happen in India but these are
misguided elements. Some of them are
clearly anti-national. Some of these forces
continue to live on such anti-national senti-
ments. We have asked for a report from the
Jammu and Kashmir Government. When the
interim report comes, 1 shall try to share it
with the House. We shall try to collect
more information. There is no connection
with what happened in Pakistan and what
these people are doing in this particular
place,

SHRI G.G. SWELL : Sir, what happen-
ed in Jammu and Kashmir is the responsi-
bility of the Home Ministry but it relates
to an incident in another country. At one
time the President of Pakistan was reported
to have said that it was a case of sabotage
and later on it was given out that it was an
accident. Some people were loading weapons
and ammunitions and a phosphorous bomb
fell and got ignited and that is how the
explosion took place. Now, in view of the
mischief potentiality of these things I would
like to know whether our Government has
itself made any kind of study as to what
actually happened ? What is the cause of
the accident and the extent of the damage
and if they have made a study, why don’t
they come before the House with a definite
statement that this is what happened ? India
has nothing to do with it so as to prevent
certain motivated misguided elements from
taking advantage of the situation.

SHRI P. CHIDAMBARAM ¢ Sir, ] am
not quite sure abopt the thrust of the
question but, I think, even the committee
appointed by the Pakistan Government
reported that it was an accident and I do
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not see any reason why we should stand up
and say that we have no connection with
that incident. It is an incident which
happened in a foreign country and I do not
see any reason why India should stand wp
and say we have no connection with that
incident 1 do mot think it is wise or
necessary to do such a thing. Secondly,
Sir, we have not conducted any study in
the Ministry of Home Affairs because I am
quite sure in my mind that we have had
nothing to do with that incident.

SHRI BRAJAMOHAN MOHANTY :
Sir, I have gone through the answer minutely
but I find there is a section of Press in
Pakistan which has reflected that India is
involved in explosion, Secondly what
action you are taking. 1 would like to
know whether you are considering to with-
draw the citizenship right of the forces which
expressly say they have no allegiance to the
Constitution of India and are against the
integrity of India ?

SHRI P. CHIDAMBARAM : Sir, the
question of citizenship rights is covered by
the Citizenship Act. 1do not think it is
possible to give a categorical answer unless
action is taken against individuals under
substantive laws and they are found guilty
of violation of specific provisions of the
laws. I am not aware of such cases. I
do not have any information about such
cases but I will try to find if action has
been taken against any individual under the
Citizenship Act in Jammu and Kashmir.
1 will try to furnish the information.

As regards the allegations in the
Pakistan Press, 1 think, they should be
dismissed with the contempt thcy deserve.
(Interruptions)

[ Translation)
Aerial Ropeways in Hiil Arcas

*1046. SHRI HARISH RAWAT:
Will the Minister of PLANNING be pleased
to siate

(a) whether Govermment have decided
to give priority to the construction of aerial
ropeways in the hilly areas of the country
in view of the signiticance of environment
and forest promotion in these regions;
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(b) the amount allocated for the com-
struction of ropeways in these areas during
the Seventh Five Year Plan;

(c) whether some ropeways have been
constructed in these areas during the
current Five Year Plan period; and

(d) if so, the details thereof ?
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) to (d).
A statement is given below.

Statement

It is recognised that the aerial ropeways
could provide a promising choice among
others as a mode of transport in the hilly
areas. It is also recognised that the con-
struction of roads in hilly areas is associated
with ecological problems. Therefore, access
to remote villages and isolated areas need
not necessarily be through a road connection
and other viable alternatives both economi-
cally and environmentally, like linking these
areas by bridle paths should also be
considered.

It may, however, be appreciated that
each mode of transport has its own charac-
teristics, different capital intensities and
operational capabilities. For example, the
feasibility of ropeway projects, is influenced
by a number of factors, particularly the
terrain involved, the density of traffic offered,
the availability of power etc. Thus, while
planning for development of transport in-
frastructure, inter-modal options are to be
given due weightage, the objective being to
meet the transport requirements of ‘the
area at a minimum cost to the econcmy.

Some of the State Governments have
taken up pilot projects for construction of
aerial ropeways to provide accessibility to
remote villages located in difficult terrain
in the hill areas. For example, Himachal
Pradesh has provided an amount of
Rs, 475 lakhs in the Seventh Five Year
Plan for taking up such projects. In other
States aerial ropeways are being provided
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for specific purpose such as tourism pro-
motion. In Jammu and Kashmir an aerial
ropeway is being provided in Gulmarg area.
Similar project has been taken up in the
Joshimath area in Uttar Pradesh.

[Translation]

SHR1 HARISH RAWAT : Mr.
Speaker, Sir, in the Sexenth Five Year Plan
a policy to construct ropc-ways in the hilly
areas as a means of transport has been
adopted, but according 1o my knowledge,
only a few Statc Governments have under-
taken ‘construction of rope-ways with this
purpose. Will the hon. Minister be pleased
to State the names of the States which have
started construction of rope-ways during
Seventh Five Year Plan and the number of
such projects undertaken by them?

[English}

SHRI BIREN SINGH ENGTI : In the
Seventh Plan, some State Governments have
taken up pilot projects to construct aerial
ropeways in the hill areas. States like
Himachal Pradesh bave allocated Rs. 475
lakhs and in Jammu and Kashmir State,
Rs. 25 crores is likely to be spent  Guilmarg
project; Uttar Pradesh for the Joshimath

project have an allocation of 50 lakhs of -

rupees; Arunachal Rs. 15 lakhs; and
Meghalaya, Rs. 1 lakb. These are the pilot
projects and also the total allocations during
the Seventh Plan.

{Translation)]

SHRI HARISH RAWAT : Mr. Speaker,
Sir, as regards the places mentioned by the
hon. Minister in his reply where the pro-
jects for the construction of aerial ropeways
have been undertaken, 1 think the construc-
tion of these ropeways there has been taken
up not as a mode of transport but with the
aim of promoting tourism in the State
whereas in 7th Five Year Plan, it has been
clearly envisaged that the State Governments
will give priority to the ccnstruction of
acria]l ropeways in the hilly areas for
making available the means of transporst.
The State Governments are not working
in accordance with this policy. 1, therefore,
want to know from the hon. Minister
whether it will be ensured that in the
remaining years of the Seventh Five Year
Plan all the State Governments will take up
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at Jeast the construction of ropeways in
their States with a view to make available
the means of transport there ?

[English]

SHRI1 BIREN SINGH ENGTI: AsI
mentioned, the aerial ropeway scheme has
been taken up by some State Governments.
1t varies from State to State and scheme to
scheme. In the State of Jammu and
Kashmir, they have taken up this scheme
just to promote tourism in the Statc. The
total cost is Rs. 25 crores. We have been
informed that it will be complcted in the
Seventh Plan.

So also, in the State of Uttar Pradesh,
the Joshimath project has an estimated out-
lay of Rs. 50 lakhs. This is also estimated
to be completed ..... (Interruptions)

[Translation)

SHRI HARISH RAWAT : Mr. Speaker,
Sir, my suggestion was very clear. I had
suggested that the State Governments
should take up construction of ropeways
in their States with a view to make available
the means of transport. But, it is not
being done. I want to know the steps
being taken by the Government in this
direction. It will not be of any help if the
hon. Minister goes on reading the informa-
tion given in the reply.

LEnglish}

SHRI. BIREN SINGH ENGTI: The
aerial ropeway scheme is one of the modes of
transport in the hilly areas. It is a State
project to subject. The State Governments
do take up the project. It varies from case to
case and projec (o project. That’s why it is
not possible on our part as it is not taken
up at the Central level. It is taken up at the
level of the State Government concerned,

They have specefic projects in the res-
pective States, as 1 said, 1o promote tourism.

Some States, Dbke Himachal Pradesh, have
taken up that project specially carry horti-
culture products. (Interruptions)

So far as Planning Commission is
concerned, we are conducting a study in the
Eighth Plan on this project.
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PROF. NARAIN CHAND PARASHAR :
A figure of Rs. 475 lakhs has been allotted
for Himachal Pradesh. May I know the
exact number of projects which have been
approved for launching of ropeways scheme
in MHimachal Pradesh and how many pro-
jects have becn cleared by the Planning
Commission ?

SHRI BIREN SINGH ENGTI : The
information which I have here is that
Rs. 475 lakhs is the total allocation in the
Seventh Plan. So far as the schemes are
concerned, the State Government has not
written to us in this connection.

SHRI VIJAY N. PATIL : The questioner
is from the hilly arca and so also the
Minister is from the hilly area. In Maha-
rashira there are Ajanta Caves and it
requires 15 minutes from the View Point.
Earlier also, I have asked twice twice in
thijs House whether the Government has
considered to construct the ropeway between
the View Point and the Ajanta Caves so
that thousands of tourists who come there
every day can enjoy and it will also be a
source of revenue.

SHRI BIREN SINGH ENGTI: As |
said. these schemes are State subjects. If
the State Government concerned wants, they
can take it up. 1f the hon. Member
desires, he can take it up with the State
Government

Maharashtra-Karnataka Border Dispute

*1047. SHRIMATI
WARI :

SHR1 MANIK REDDY :

BASAVARAJES-

Will thc Minister of HOME AFFAIRS
be pleased to state :

(a) the efforts made by Union Govern-
ment for the carly settlement of the border
dispute between Maharashtra and Karnataka;

(b) whether any fresh initiative have
been taken recently 1o resolve this dispute;

(c) if so, their details and the outcome
thereof; and

(d) by what time the dispute is expected
to be settled ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (c).
The Government of India bave always been
of the view that this dispute can be resolved
only with the willing cooperation of the
State Governments concerned and towards
this end the Central Government will extend
all possible assistance to the State Govern-
ment. Efforts are in progress to convene
a meeting with the Chief Minister of Maha-
rashtra and Karnataka on a mutually agreed
date for discussing the border dispute bet-
ween the two States.

(d) 1t is not possible to set any time
limit for the purpose.

SHRIMATI BASAVARAJESWARI
Sir, whether it is not a fact that Mahajan
Commission was appointed at the instance of
Mabharashtra Government and against the
wishes of the Karnataka {Government and it
was agreed that the findings of that Com-
mission would be binding on both the
States and the Central Government ? If so,
why is there so much delay in implanetin;
the recommendations of that Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : As 1 have
already replied, this is a dispute between
the two State Governments and the Central
Government is always maintaining their
stand and as it was answered carlier in this
House, if the two State Governments want
to take the advantage of our assistance and
advice, we are always there to help them
Therefore, it all depends upon the two con:
cerncd States. (Inferruptions)

SHRIMATI BASA‘\ARAJESWARI
Sir, it is a fact that either people of Belgaum
Town or other border areas arc not interes-
ted in this problem and it is that only a
few leaders from Maharashtra occasionally
come to Belgaum to instigate some people
there ? The law and order position is not
satisfactory in the affected arcas, Will the
Government comc (0 an early decision in
this regard ?

SHRI CHINTAMANI PANIGRAHI :
We are not going into the details of
the decision that were taken and the
Mahajan Commission’s Report here, The
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question is that we are here to assist the
two Statc Governments to come td0 a
mutually accepted decision. We are always
consulting the two State Governments to
fix up a time convenient for them to come
and discuss. Recently also, they met the
Home Minister because we have taken the
intiative from the Home Ministry. We also
suggested to them three dates, that is 9th,
11th and 12th May.

PROF. MADHU DANDAVATE : That
is on the first day of the Assembly.

SHRI CHINTAMANI PANIGRAHI :
We told them that these are the three dates
and they can fix one of them. The Maha-
rashtra Government agreed for 9th, but
then the Chief Minister of Karnataka said
that these dates were not suitable for them...
(Interruptions). We can have a fresh date.

SHRI VEERENDRA PATIL : The pro-
cedure for resolving this dispute has been
explained by the hon. Minister, but I am
sorry that he is not aware of the facts that
this procedure has been gone through
already. The procedure of bringing together
the two parties, using the good offices of the
Central Government for resolving this
dispute—this exercise was done for ten years
from 1956 to 1966. It was done by the
then Home Miaister, Shri Govind Ballabh
Pant and afterwards, it was done by
Shri Gulzari Lal Nanda, who was the then
Home Minister. In 1966 the Government of
India came forward with a statement saying
that their efforts had failed and that it was
not possible for them to resolve this dispute
by megotiations or by discussions across the
table and therefore, it was better to refer
this mantter to a third party, thit isa
Commission. As hon. Member, Shrimati
Basavarajeswari suggested, against the
wishes of the Karnataka Government, the
Mahajan Commission was appointed and
before appointing this Commission, an
updertaking was given by all the parties
including Maharashtra leaders, Karnataka
leaders and the Government of India that
this would be considercd as an award and
it would be binding on all the parties,
Now, again after having received the Com-
mision’s report, the Government of India
bas started saying that they will use their
good offices and the willing cooperation of
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the two States has to come forward. I
cannot understand this argument at all.

Now, I will come to the point. Maha-
rashtra Chief Minister afier meeting the
Home Minister met the press and said that
he had put forth before the Government of
India thrce alternatives. The first alternative
is to divide Belgaum town along the
highway. The second alternative s ..
{Interruptions).

MR, SPEAKER : It is not a debate.

SHRI VEERENDRA PATIL : So far
as dividing Belgaum town is concerned, this
proposal was made to me when I was the
Chiel Minister and [ rejected it saying that
we are not going to create Berlin Wall in
Belgaum town. And the third proposal is
giving Rs. 100 crores. I am happy that
uitimately, the Chief Minister of Maha-
rashtra agreed that this property belongs to
Karnataka and now he wants to purchase
it. May I say that Belgaum is not for sale.
They are very particular to have Belgaum
at any cost because they want to construct
atit a cost of Rs. 100 crores. I want to
know whether the Government of India is
in a position to give contribution, something
to the Maharashtra Government, so that
they can build Belgaum Town within their
own territory.

So far as we are concerned, Karnataka
would have becen happy, but our financial
position is very bad and we are on the verge
of bankruptcy...(/nterruptions).

DR. DATTA SAMANT : I have given
ten notices (Interruptionsy**

MR. SPEAKER : Do not do like this.
Mr. Datta Samant, you always meddle like
this. 1 will have to name you. You are
always misbehaving. Without my permission
you are speaking. You misbchave all the
time,

(Interruptions)**

MR. SPEAKER : 1 will have to
take action against you. This man is
always misbehaving. You do not take my
permission. .

(Interruptions)**

**Not recorded,
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MR. SPEAKER : It is not proper. You
have to seek my permission. Always you
. keep standing.

(Interruptions)**

MR. SPEAKER : Without my permis-
sion you cannot speek.

(Interruptions)**

MR. SPEAKER : Withdraw from the
House. It is not proper.

(Interruptions)**
MR. SPEAKER : This is not proper.
(Interruptions)**

MR. SPEAKER ; I have alway allowed
you time.

(Interruptions s**

MR. SPEAKER : Withdraw from the
House. | asked you to withdraw from the
House. .

(Interruptions)™*

MR. SPEAKER :
record.

It will not go on

({uterruptions)**

MR. SPEAKER : I will name you
otherwise. 1 will name this gentlcman. You
are misbehaving all the time,

(Interruptions)**

MR. SPEAKER ; What he says will not
go on record.

(Interruptions)**

MR. SPEAKER : You are not the only

man, there are other Members sitting also, °

This man is misbehaving. 1 think I will
name him,

At this stage Dr. Datia Samant
left the House
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Regulations in Para-Military Forces
Rega~ding Wearing of Beard

- *1048. SHRI G.M. BANATWALLA :
Will the Minister of HOME AFFAIRS be
pleased to state ¢

(a) whether there are any regulations
concernining CRPF and other para-military
personnel prohibiting them from wearing a
beard;

(b) if so, the details thereof; and

(c) whether any circular/notification has
also been issued recently requiring CRPF
personnel not to wear a beard; if so, when ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) and (b). There
are no statutory regulations. But Police
Drill Manual enjoins police personnel to keep
their hair short and cropped and be clean
shaven.

(c) CRPF bhad issued circulars on
27.7.1987 and 9.12.1987 to the effect that,
except Sikhs, other police personnel should
not be granted permission to keep long hair
and beard except in exceptional cases on
medical grounds.

Migration from Panjab

*1049. SHRI BANWARI LAL
PUROHIT :
SHRI vIJOY KUMAR
YADAYV :

Will the Minister of HOME AFFAIRS

‘be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a press news item
captioned “Record migration from Punjab
to Delhi™ as reported in the Indian Express
dated 14 April, 1988;

- (b) the number of migrant families
who entered Delhi during the last two
months;

**Not recorded.
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{c) the steps taken by Governmeit
to provide them shelter; and

(d) further steps Government propose
to take to remove the fear in the minds of
the migrant families so that they can return
to their homes ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes Sir.

(b) 454 families. (During March and
April, 1988)

(c) and (d). A Statement is given
below.

Statement

The Delhi Administration is providing
the following facilities, purely on temporary
basis, to the genuine migrant fathilies from
Punjab :

(i) Financial assistance for diet/fodd
money @ Rs. 10 per membet
per day subject to a maximum of
Rs. 1,000 per family per month.

(ii) Free one room (scmi-ptcca Or

pucca) accommodation. Besides,
some tented accommodation is
also provided due to lack of

roomed accommodation:

(iii) Free facilitics of electricity, water,
etc.

(iv) Provision for ration articles at
contro] rates.

(v) Facilities for recreational activities
such as library, T.V. set etc.

(vi) Assistance in the admission of
migrant children in school.

Government has drawn up an Action
Plah for implemention in Punjab. The
Action Plan, inter-alia, includes more
effective policing of the border, improving
the Police administration in the border
district, strengthening of the security  forces,
providing sophisticated weapons to Punjab
Police and plugging the sources of money
which flows to terrorists and extremists.
It is hoped that these steps would help
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redove the fear in the minds of the
migrant families so that they can retorn to
their homes,

Vicws of U.P. Government on report of
Jaswant Singh Commission

*1050. SHRI C. JANGA REDDY :
DR. A. K. PATEL :

_Will the Minister of LAW AND JUS-
TICE be pledied (o state :

(a) when was Jaswant Singh Commis-
sion appointed and for what purpose;

(b) when did it submitits report to
Government;

(c) whethet the purpose has been
served as far as the public demand is
concerned, if so, the details theteof; and

(d) when did the Uttar Pradesh
Goveinimént sénd its views about the
Coimmission’s report and what is Govern-
ment’s decision now after having received
the awaited State Government’s views ?

THE MINISTER OF LAW AND
JUSTICE (SHRI BINDESHWARI DUBEY) :
(a) The Jaswant Singh Commission
was appointed vide Government of India’s
Resojution dated 4th September, 1981
for detailed examination from all angles of
the demand for the establishment of a
Bench of the Allahabad High Coort in
western Uttar Pradesh

Its terms of reference were later en-
larged vide Government of India’s Resolu-
tion dated 14th December, 1983 requiring
it to examine and report, also, on all
aspects of the general question of having
Benches of High Courts at places away
from their principal seats, and on the broad
principles and criteria to be followed in
this regard, and in particular on the demands
for the establishment of permanent Benches
of the High Courts of Gauhati, Karnataka,
Madhya Pradesh and Madras.

(b) On 30th April, 1985.

(c) Yes, Sir. The Commission examin-
ed the matter in depth and recommended

ceptain guidelines for examvining the domands
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for estgblishment of Benches qof High
Courts, from all angles by the State
Governments as well as Centra] Govern-
ment. It also made specific recommengdagions
relating to establishment of PBenches of
the High Courts of Allahabad, Madhya
Pradesh and Madras.

(d) The definite views and the specific
proposals of the Government of Uttar
Pradesh on the recommendations of the
Commission relating to the Allahabad
High Court have not been received. Hence
the question of taking a decision does not
arise.

Antarctic Glaciology

*1051. DR. G. VIAYA RAMA RAO :
Will the PRIME MINISTER be pleased to
state :

(a) the extent of research and develop-
ment efforts and inputs put over the last
decade in the field of Antarctic glaciology
and related spheres; and

(b) the steps taken to ensure that
more intensive and massive inputs and
efforts are made for Himalayan glaciology
which govern and control entire climate
specially water resources and factors related
to environment ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) Studies on Antarctic
Glaciology began in 1982 and these
studies have been continued in all the seven
Indian expeditions to Antarctica.

(b) Himalayan glaciology is a very
important subject and intensive studies in
this discipline are being undertaken by the
Geological Survey of India and several
other institutions in the country. These
studies cover the effects on water resources,
environment and climate etc.

Wire Fencing Across Indo-Pak Border

*1052. SHRI INDRAJIT GUPTA:
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PROF. NIRMALA KUMARI
SHAKTAWAT :

Will the Minister of HOME AFFAIRS
be pleased to state :

() whether Government have decided
10 provide wire fencing along the 553 km.
long Punjab’s border with Pakistan;

(b) if so, the details of the proposal
and the estimated cost; and

(c) the steps being
regard 7

THE MINISTER OF HOME AFFAIRS
{S. BUTA SINGH) : (a) and (b). It has
been decided to construct security fencing
in vuinerable scctors along 100 Kms. of
the Punjab border with Pakistan for secur-
ing more effective policing of the border
and checking infiltration and smuggling.
The estimated cost of the proposal is
Rs. 16,53,15,000.

taken in this

(c) The CPWD, which will be execut-
ing the work, has taken up the construction,

Deportation of Indian Nationals from
Forejgn Countries

*1053, SHRI SYED SHAHABUDDIN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Indian nationals
deported from foreign countries during the
jast three years, year-wise and country-
wige; and

(b) the number of Indian national in
distress repatriated at public cost during
the last three years with the total amount
involved, year-wise and country-wise ?

THE MINISTER OR STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
Information is being collected and will be
placed on the table of the House in due
course.

Semipar on Border Security and Management
*1055. SHRI V. KRISHNA RAQ ;
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SHRI JAGANNATH PATT-
NAIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a three-day Seminar on
Border Security and Management was
organised at the Border Security Force
Academy at Tekanpur on 12 April, 1988;

(b) if so, the suggestions made at the
Seminar; and

(c) the action being taken by Govern-
ment on these suggestions ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) to (c). A three-
day symposium on Management Issues and
Operational planning for India’s borders
was held from 07 to 09 April, 1988 at
BSF Academy, Tekanpur.

This symposium was in the nature of a
training seminar organised for the benefit
of BSF officers to help in improving their
appreciation, perception and reaction to
various issues involved. Through this sym-
posium, professional officers from BSF
looking after Border Security had an occa-
sion to interact with theoreticians from
the academic field and with those working
in other departments, including the State
Police. Apart from discussing the concept
of Border Security, suggestions were made
for closer coordination among the various
agencies involved in this task and analyti-
cal studies of problem facing the people
living in the border areas. Suggestions were
also made for participation by the BSF in
the Development Projects in the Border
belt.

The Government has already included
the BSF representative in the Border
Development Boards set up by the Border
States. There is already a constant dialogue
and interaction between the BSF and other
concerned agencies of the State and Central
Government to improve the operational
planning on our borders.

Training to State Police Officials

*1056. SHRI H. B. PATIL :
PR. KRUPASINDHU BHOI :
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
impart training and to provide latest
weapons to police personnel keeping in view
the increasing violence in dnﬂ'erem parts of
the country;

(b) if so, the details thereof;

(c) whether Union Government imparts
training to the State police personnel also;
and

(d) if so, the details of assistance and
grants proposed to be given during 1988-89
for modernising the Police Departments in
the States ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) to (c). Police is a
State subject and is included in the State
List of the Seventh Schedule to the Consti-
tution of India. Training of State police
officials is the responsibility of the State
Governments. However, training is import-
ed in specialised subjects to the State police
personnel as well in various training insti-
tutions run by the Government of India.
Weapons of appropriate type are provided
to the State Governments depending upon
the nature of threats.

(d) The Government of India propose
to relcase a sum of Rs. 16 crores to the
State Governments during the year 1988-89
under the scheme of modernisation of
State police forces.

Pending Applications of Travel Agcmcies
for Renewal of Licences

*1057. SHRI AZIZ QURESHI : Will
the Minister of EXTERNAL AFEAIRS be
pleased to state :

(a) the number of travel agencies
whose applications for renewal of licences
to deal with Regional Passport Offices are
pending for the past two years:

(b) how does this compare with the
situation in the previous three years;

(c) how many fresh applications for
similar licences are pending; and
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(d) how does this compare with the
situation in the previous three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 K. NATWAR SINGH) : (a) Since
introduction of new criteria in September,
1986 and till 31 March, 1988, 642 travel
agencies applied for remewal of licences
and 133 cases are pending at various
stages of consideration.

(b) Pending finalization of new criteria,
no fresh licences were issued in the prcvious
three years. All travel agencies continued
to deal with Passport Offices based on their
ealier licences.

(c) Out of 461 fresh applications, 225
are pending at various stages of consi-
deration.

(d) As in (b) above
Culiural Fxcranzes Between India ard Japan

*1058. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether any plan for the promotion
of cultural activities between India and
Japan was discussed by the Prime Minister
during his visit to Tokyo in April, 1988
with the Japanese Prime Minister;

(b) if so, whether any definite pro-
gramme for cultural exchanges between the
two conntries and also for the promotion
of academic and research facilities including
the provision of better teaching facilities
for Japanese language in India and Hindi
and other Indian languages in Japan would
be chalked out during the current financial
year; and

(c) if so, a brief outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Apart
from the activities conpected with the
Festival of India for the inauguration of
which the Prime Minister visited Japan, no
separate plan for the promotion of cultural
activitics was discussed.

(b) and (c). Does not arise.
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Development Plan for Wardha

*1059. SHRI BALASAHEB VIKHB
PATIL : Will the Minister of PLANNING be
pleased to state :

(a) whether there was a proposal in
the Sixth Five Year Plan to develop Wardha
district on Gandhian lines;

(b) if so, the allocations made in this
regard; and

(c) the details of the progress made so
far ?

THE MINISTER OF PLANNING
AND MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI P. SHIV
SHANKER) : (a) Yes, Sir.

(b) and (c). A revised draft of Wardha
Plan has been received recently and is under
consideration. Meantime, the State
Government have approved a provision of
Rs. 17 crores for the Wardha Plan during
the Seventh Five Year Plan (1985-90).
For 1986-87, a provision of Rs. 1.95
crores was made for undertaking some pro-
grammes During the year 1987-88, a
provision of Rs. 2.20 crores was made.

Setting up au Assembly Lige for F-§
Aircraft

*1060. SHRI KAMAL NATH : will
the Minister of DEFENCE be pleased to
state :

(a) whether the Northrop Corporation
in United States has approached the
Government regarding the sctting up of an
assembly line for F-§ aircraft which could
supply 100 trainer planes and also provide
an arms export base; and

(b) if so, the details thercof ?

THE MINISTER OF DEFENCE
(SHRI K.C. PANT) : (a) Yes, sir,

(b) It would not be in the public intosest
to disclose further details in this regard.

Zicconimm Faclory

*1061. SHRI N. DENNIS : Will the
PRIME MINISTER be pleased to state ;
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(a) whether Government have decided
to establish a zirconium factory in the

country;

(b) the representations Government
have received for the location of the factory
in a particular area; and

(c) the decision of Government as to
the location and the reasons for this
choice ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY, AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BLECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) To meet the increa-
sing requirement of Zirconium Sponge,
plans to set up a new Zirconium Pjlant are
under the consideration of the Government.

(b) Representations for location of the
Plant have been reccived from Andhra
Pradesh, Tamilnadu and Kerala State
Governments.

€c) The Site Selection Committee set
up for location of this Plant has visited
various locations. The report of the
Committee is awaited,

Raayama Serial Telecast

10524. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any sreport has been
seceived from Punjab that militants have
warped against telecast of Ramayana
Serial by Doordarshan;

(b) whether these terrorists have
further announced that only Gur Bani
should be telecast in Punjab; and ¢

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS(SHRI P. CHIDAMBA-
RAM): (a) to (c). According to the
information furnished by the Government
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of Punjab, militants have reportedly issued
threats against telecasting of Ramayana
and they have been demanding telecasting
of Gur Bani. Thep have been threatening
people particularly in the rural areas of
districts Amritsar and Gurdaspur and some
other places in the State.

Age Limit for Engineering Scrvice
Examipations

10525, SHRI BAJU BAN RIYAN:
Will the PRIME MINISTER be pleased to

state :

(a) whether Union Public Service
Commission has fixed the age limit of 28
years for Engineering Service Examinations;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Th: Government
of India have fixed the upper age limit of
28 years for the Engineering Services
Examination conducted by the UPSC.

(b) While the upper age limit for the
All India and Central Services Class I has
been fixed as 26 years, for the Engineering
Services Examination, it has been fixed
as 28 Years because jt takes longer years _
to obtgin an Engineering degree thana
plain degree.

Multi-Purpose Societies for Tribals

10526. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
WELFARE be pleased to state :

(a) whether the Jlarge sized Multi-
purpose Societies (LAMPS) have been
fasganised for the benefit of she tribals in
the variqus parts of the country; and

(b) ~ if s0, a brief outline of the func-
tioning of these Societies ajopgwith the
details of such Societies in Himachal
Pradesh ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR,
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RAJENDRA KUMARI BAJPAYY
(a) and (b). Large Sized Multi-Purposé
Cooperative Societies (LAMPSs) have been
organized in all Tribal Sub-Plan States]
U.Ts., except in Andhra Pradesh, Hims-
chal Pradesh and Kerala. Kerala, however,
has orgenized Girijan Primary Coop.
Societies similar to LAMPSs. The LAMPSs
have the three fold function of (1) provi-
ding credit (both productien and consump-
tion) and inputs (2) collection and market-
ing of tiibal produce and (3) distribution
of consumer goods,

Augmenting the Water Supply

10527. DR, B.L. SHAILESH: Will
the PRIME MINISTER be pleased to
stafe :

(a) whether the plan of Geological
Survey of India to augment water supply
through sources beyond the immediate
watershed limits of rivers, including melting
of snow above the snow-line and glacier
ice, has proved unfeasible; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Information
is being collected and will be laid on the
Table of the House,

Plan for Green Revolution in Eastern
Region

10528. SHRI SANAT KUMAR
MANDAL : Will the Minister of FLANN-
ING be pleased to state :

(a) whether any plan has been formula-
tedto have a green revolution in the
eastern region with the right combination
of agricultural inputs and policies to
support agriculture; and

(b) if so, its broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
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(SHRI BIREN SINGH ENGTI) : (a) and-
(b). Yes, Sir.- Rice is the major foodgraify
crop of the region. The productivity of rice
iff the region had virtually stagnated for
many years. Hence a Cemtrally Sponsored
Special Rice Production Programme i
under ithplemrentation frem Kharif 1985 in
the region. From Kharif 1988, a Ffamie:
work Actlon Plan to increase foodgraid
pfoduction is also being implemented.

The Centrally Sponsored Special Rice
Ptedwction Programme is under implement-
dtion from Kharif 1985-86 in 430 selected
Blocks of Eastern States of Assam (37)
Bihar (118), Madhya Pradesh (40), Orissa
(63), Uttar Pradesh (102) and West Bengat
(70) with a Central financial outlay of
Rs. 105 crores for the Seventh Five Year
Plan. Expenditure will be shared on
50 : 50 basis between States and the Central
Government.

Photovoltaic System by BHEL

10529. SHRI LAKSHMAN MALLICK:
Will the PRIME MINISTER be pleased to
state :

(a) whether a solar photovoltaic systeri
to power a rural telephone exchange has
been supplied and commissioned by M/s
Bharat Heavy Electricals Limited’s Electro-
nics Division, Bangalore at Benakanshalli
in Chitradurga Distt. of Karnataka;

(b) if so, the details regarding its per-
formance; and

(c) the further plan of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT ,ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : () Yes, Sir. The solar
photovoltaic power system was installed by
Bharat Heavy Electricals Limited as part of
the demonstration programme of the Depart-
ment of Non-Coaventional Encrgy  Sources,
Ministry of Energy. )

(b) The photovoltaic power system
consists of an array of 480 peak watts, a
battery bank and an clectrenic charge
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coutroller. The PV modules have been
mounted on the roof of the telephone
exchange building. The modules convesrt
sun light into electricity during the day timg
and charge a 48 V battery bank which
powers the telephone exchange. The system
is reported to be functioning satisfactorily.
A photegraph of the system is given in the
Annual Report for 1987-88 of the Depart-
ment of Non-Conventional-Energy sources

(page 53).

{c) Another similar project is under
installation in Orissa Further deployment
of such systems will depend on the per-
formance of the experimental units, the
actual * requirements and the financial
resources available.

Cilearance to Lower ‘Da-ohr Prainage
Scheme

10530. SHRI PURNA CHANDRA
MALIK : Will the Minister of PLANNING
be pleased to state :

(a) whether Lower Damodar Draingge
Scheme is awaiting clearance of the Planning
Commission;

(b) if so, the details thereof;

(c) since when the scheme is lying pend-
ing with the Planning Commission;

(d) the steps taken to clear the scheme;
and

(e) if not, the reasons for the delay to
clear the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI):
(a) Yes, Sir.

(b) to (e). This scheme costing
Rs. 14.40 crores and providing protection
to 23,200 ha. area in 24 Paraganas (South)
District of West Bengal has been recommen-
ded on 27.1.1988 to the Planning Commis-
sion for acceptance for investment.

The acceptance of this scheme would be
considered by the Planning Commission as
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soon as information about Forest Clearance
under the Forest Conservation Act, 1980,
if any, is received from the State Govern-
ment. The Statce Government ave been
requested for the same on 21.4.1988.

_ Amount to States for 20 Point Programme

10531. SHRI GADADHAR SAHA :

Will the Minister of PLANNING be pleased
to state :

(a) the total amount provided to each
State during the last three years for imple-
menting 20 Point Programme; year-wise and
point-wise; and

(b) the amount to be provided during
1988-89; State-wise and Point-wise

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PRQGRAM ME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI) :
(a) and (b). Four Statements Indicating the
total amounts provided in the State Plan
for implementation of 20-Point Programme;
State-wise and Point-wise for 1985-86,
1986-87, 1987-88 and the tentative alloca-

tions for 1988-89 are [Placed in Library. See
No. LT-56270/88]

[Trans!ation]
Mauster-Roll Employees in NDMC

10532. SHRI VILAS MUTTEMWAR :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given on 25
November, 1987 to Starred Question No.
269 rcgarding Class III employees on
muster roll in NDMC and state :

(a) the number of the muster roll
employees in New Delhi Municipal
Committee who have been working there
for three years or more;

(b) the number of the muster roll
employees who have been regularised during
the last six months and the number of the
muster roll employees who are yet to be
regularised; and

(c) the steps taken to regularise their
services 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) dad
(b). These are 55 Class III muster rol
employees in New Delhi Municipal
Committee who have been working these
for 3 years or more and have not beon

regularised.

3 muster roll employees have been
regularised during the last 6 months.

{c) In view of ban on creation of posts,
the muster roll employees are regwlarised as
and when vacancies arise on account of
retirement, resignation or death etc.

[English] -

Nuclear Fuel from Abroad

10533. SHRI AMARSINH RATHAWA:

Will the PRIME MINISTER be pleased to
state @

(a) whether Government are receiving
the consignments of nuclear fuel from
abroad regularly 1o run their Atomic Power
Plants smoothly;

(b) if so the countries with. whom the
agreement has been made;

(c) the amount spent yearly on the
import of nuclear fuel; and

(d) the steps being taken to produce
such fuel within the country to avoid im-
port and to become self-sufficient in this

field ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) and (b). Tarapur
Atomic Power Station uses enriched wrasium
which is being imported under a long term
contract with COGEMA, France to manu-
facture fuel in India. Other Atomic Power
Stations use natural uranium which is
produced indigenously.

(¢) Amount spent towards iwort of
enriched uranium depends on gQuabtity
imported from time to time. The annual
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expenditure presently is about Rs. 20 crores
exclusive of customs duty.

(d) Considering the limited quantity of
enriched uranium needed for the Tarapur
Atomic Power Station it is uneconomical to
produce this enriched urapium within the
country,

Development of Cochin Naval Base

10534. SHRI T. BASHEER : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government propose to
develop the Cochin Naval base; and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
(a) and (b).
Yes, Sir. The development of the Cochin
Naval Base is an ongoing process. There
are plans to augment berthing, repair and
maintenance facilities for ships and create
sdditional training facilities. The facilities
for operating aircraft are also being
augmented.

Revival of Civii Rights Protection Panel

10535. SHRI SR1 HARI RAO :

SHRI M. RAGHUMA
REDDY :

SHRI SUBHASH YADAY :

Will the Minister of WELFARE be plea-
sed to state :

(a) whether Government propose to
igstie instructions to all the State Govern-
ments for revival of Civil Rights Protection
Panel in their States; and

(b) if so, the reasons thereof ?

THE MINISTER OF .STATE IN THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) and
(b). The term ‘Civil Rights’ has been de-
fined under the Protection of Civil Rights
Act, 1955 and means any right accruing to
a person by reasan of abohtion of untou-
chability under Article 17 of the Constitu-
tion. Guidelines have been issued to Statg
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Government and Central assistance provided
for setting up such machinery and taking
of such measures as are necessary for
ensuring that the rights arising from aboli-
tion of untouchability are made available
to and gre availed of by persons subjected
to any disability arising out of untouch-
ability. These include the setting up of
Committees at such appropriate Jevels as
the Statc Governments may think fit to
assist the State Government in formulating
or implementing such measures.

News Item Captioned ‘‘Delhi Becoming
D.ug Trade Centje"

10536. SHRI CHINTAMANI JENA :
Will the Minister of WELFARE be pleased
to state :

(a) whether Government’s attention has
becn drawn to news item ‘Delhi becoming
drug trade centre’ which appeared in the
“Times of India’ dated 18 April, 1988;

(b) if so, the details thereof;

(c) the action taken by Government

thereon;

(d) whether Government propose to
launch a door-to-door campaign to arouse
awareness among the masses about the
menace of drugs;

(e) if so, the details thereof; and
(f) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE  (DR.
RAJENDRA KUMARI BAJPAI) : (2 and

(b). Yes, Sir. A view has been expressed
about the increasing problem of drug
addiction.

(¢) The Goveinment has adopted a
multi-dimensional approach  involving
identification, referral services, treatment,
public awarencss, education, training ef
functionarics and control of illicit traffick-
ing for prevention and control of drug

abuse.
@ wo (f'). Increasing public awarences

is a very vital aspect of all programmes for
preventing drug abuse. In ordes to
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arouse this, a multi-media approach has
been adopted and all form of media are
being used to reach out to various segments
of the society. In addition voluntary
organisations are being assisted for taking
up awareness education programmes for
selected groups and the community at large
through meetings, workshop, seminars,
poster and elocution competitions, street
plays, pantomime shows etc. Both the
Governmental and non-governmental func-
tionaries are also being trained to spread
the information about the menace of drugs
in order to eontain it.

Aircraft Accident

10537. SHRI K. MOHANDAS : Will
the Minister of DEFENCE be pleased to
state :

(a) the circumstances that led 10 a
serious aircraft accidents in the Northern
Sector on 29 March, 1988; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) and (b).
Their was no aircraft accident in the Nor-
thern Sector on the 29th March, 1988.

Pay Scales to Draughtsmen of C.S.I.R.
Recommended by Pay Commission

10538. SHRI VISHNU MODI: will
the PRIME MINISTER be pleased to state:

(a) whether the draughtsmen working
in the Council of Scientific and Industrial
Research have not been given the pay
scales as recommended by the Third. Pay
Commission w.e.f. 1 January, 1973;

(b) whether the non-implementation of
the pay-scales recommended by the Third
Pay Commussion and endorsed by the
Board of Arbitration has further created
anomalities in their pay scales consequent
upon the recommendations of the Fourth
Pay Commission; and

) () if so, reasons for non-implementa-
tion of these recommendations by the
CSIR 7 ..
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN, THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Draughtsmen
working in CSIR were given scale of
Rs. 380-640 w.ef. 1.1.1973. From
1.6.1978, 509 of working Draughtsmen
in the said scale of pay were placed in the
scale of Rs. 425-700. IN CSIR system-
Draughtsmen are eligible for assessment fof
promotion to the next higher grade periodi-
cally, and also they retire at the age of 60
years, while their counterparts in other,

. Government Departments retire at the age
of 58 years.

P

(b) and (c). In CSIR there is no ano-
maly because most of the Draughtsmen
were assessed and promoted 1n the next
higher scale w.e.f. 1.12.1981 and they
were given equivalent scale of pay as
recommended by the Fourth Pay Commis-
sion.

Letter from Ciiel Minister of West Beagal
about Problem faced by Haj Pilgrims

10539. SHRI HANNAN MOLLAH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have
received any letter from the Chief Minister
of West Bengal regarding problems being
faced by Haj Pilgrims originating from
Eastern and North-Eastern States;

(b) whether any other proposals were
also received for the solution of the
problem;

(c) if so, the details of those proposals;
and

(d) the steps Government have taken
or propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) and (c). The West Bengal Chief
Minister and the West Bengal Haj Commi-
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tt'ee have proposed that the Haj charter
flights and Haj sailings should operate also
fram Calcutta.

(d) Itis not possible- for Government
to operate Haj sailings from Calcutta due to
non-availablity of passenger ships. The
proposal to start Haj flights from Calcutta
has been accepted by the Ministry of Civil
Aviation.

" Promotion of Grade-I Ctice-s of DASS

to DANICS
10540. SHRI BANWARI LAL
BAIRWA : Will the Minister of HOME

AFFAIRS be pleased to state : -

(a) the number of Grade-1 Officers of
Delhi Administration Subordinate Services
(DASS) promoted to Delhi and Andman
Nicobar Islands Civil Services (DANICS)
under Rule 25 (3) during the years 1979
and 1983, yearwise;

(b) the number of officers among them
regularised in ‘DANICS’ so far;

(c) if no officer has so far been
regularised in ‘DANICS’, the reasons there-
for;

(d) whether in spite of about 120
substantive posts in ‘DANICS’ laying vacant
the officers promoted to DANICS in part (a)
above have not been regularised; and

(¢) if so, the reasons therefor and
when they are likcly to be regularised in
‘DANICS’ ?

THE MINISTER OF STATE IN THE

. MINISTRY OF HOME AFFAIRS (SHRI

CHINTAMANI PANIGRAHI) : (a) In the
years 1979 and 1983. 21 and 56 Grade-I
officers of Delhi Administration Subordinate
Service respectively were appoipted on duty
postsof DANI Civil Service under rule 25(3)
of DANI Civil Service Rules, 1971.

{b) to (e). From the officers so appoint-
ed in 1979, one has becen formally
appointed to DANI Civil Service. None
of .the other officers could be appointed to
the service against the posts earmarked
for appaintment by promotion because the
seniority list of Grade-1 of Delhi Adminis-
tration Subordinate Service, which is the
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largest fecder service, could not be finalised
as officers have challenged the seniority
fixed by Delhi Administration from time:to
time in the courts iacluding the Central
Administrative Tribunal.

Uniform Calcu'ation of Gratutty in
Hindustan Acionzutics Limited

10541. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) the rules applicable to different
categories of employees of Himdustan
Aeronautics Limited with regard to payable
and calculation of gratuity payment to
them;

(b) whether some employees of HAL
on retirement have drawn the attention of
Government regarding different methods
followed for calculation of grataity in
HAL,;

(c) if so, t e details thereof; and

(d) the steps taken to have uniform
rules and method for calculation of
gratuity ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHYY-
RAJ V. PATIL) : (a) to (d). The following
“two sets of Gratuity Rules are applicable in
Hindustan Aeronautics Limited (HAL) :

(i) Payment of Gratuity Act 1972, as
amended, in respect of etnployees
drawing wages not exceeding
Rs. 2500 per month.

(i) HAL Gratuity Rules 1975, as
amended, in respect of -eligildle
employees drawing emejuments n
excess of Rs. 2500 per month,

Under the provisions of the Payment of
Gratuity Act 1972, as ameaded, an
employce is eligible for gratuity at the rate
of 15 days wages for every completed year
of service or part thereof in excess of 6
months, subject to 8 celling of
Rs. 50,000.
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! Under the HAL Gratuity Rules 1975, as
amended, employees are entitled to haif
month’s emolurhents for each completed year
of service or ‘ part théreof in excess of 6
months, subject to following ceilings :

{i) Ceiling of Rs. 4,000 on monthly
emoluments for the purpose¢ of
calculation of gratuity.

(ii) Ceiling of 16§ months emoluments
or Rs. 59,000, whichever is less.

Some represéntations have been received
by HAL, ° pointing out that because of
the ceilings stipulated in the HAL. Gratuity
Rules 1975, as amended, particularly on
account of the ceiling of 163 months
emoluments, an employee drawing emolu-
ments exceeding Rs. 2,500 per month
can get a lower amount of gratuity as
compared to an employee with the same
lepgth of service, but drawing wages. not
exceeding Rs 2500 per month.

Necessary changes in the HAL Gratuity
Rules, 1975 are effected from time to time
on the basis of instructions/guidelines issued
by the Bureau of Public Enterprises.

Demands of War Disabled Soldiers

10542. SHRI P.M. SAYEED : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have recently
received any charter of demands from the
wir disabled soMiers regarding the raising
of their pension bringing it at par with
those who retired on the campletion of their
complete term, as they became disabled in
the battle field;

(b) ifso, the main demands included
in their charter; gnd

(c) the reaction of Government thete-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) Yes,
Sir.

(® and (c¢). The main demands received
and the action taken by the Government
have been given in the statement given
below.
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Statement

The Goverament have 1eceived a cherter
of demands from the Disabled War Veterans
(fndia) Regd. Association. The demands
are as follows :

1. IPKF Casualties in Sri Lanka to be
treated as war casualty.

2. 5:2 ratio of war to peace time
disability pension be maintained as
prior to Fourth Pay Commission
Report.

3. Inerease in number of artificial
limb centres —set up one in each
command.

4. Service element of war injury
pay be of the rank being held by
the colleagues now in service.

5. Wives and children of disabled war
veterans: who marry after iavalid-
ment: be given the same benefits as
if they had married when in
service.

6. Issue of identity card listing beae-
fits entitled to war wounded.

7. Separate section in CDA Pension to
deal with war casualties.

8. Strengthing of GDR with fund,
authority and devoted staff.

9. Maruti cars adapted for the handi-

capped-—appeal for duty comees-
sions.

10. Exemption from howse #ax on
houses buwilt by war widows/war
disabled/dependants of men killed
in war,

11. Ceeation of permaneat life disabibity
and review boasds.

12. Disability eclcment of the war
injury pay should be eahamoed.

13. Constant Attendance Allewance 10
be increased.

The demands made by the Assatiasion
mood detailed examination by the Govero-
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meént 1n consultation with State Governndents
#nd other Departments. These would Be
considered by the Government. Every
effort will be made to mitigate the difficul-
ties faced by the disubled soldiers. How-
ever, the represeatatives of the Association
met the Additional Secretary in the Miniglry
of Defence in March, 1988 and th¢
demands of the Association were discussed
in detail and they have been apprised of the
position.

Funds for Kutia Kandha Dcveiopment
Scheme

10543. SHRI1 RADHAKANTA
DIGAL : Will the Minister of WELFARE
be pleased to state: ’

(a) whether the funds provided to
Orissa for Kutia Kandha development
scheme in 1985-86 has been fuMy utilised;
and

) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) No separate
funds were provided 10 Orissa in 1985-86
for Kutia Kondh development scheme. An
amount of Rs. 3,25 lakhs sanctioned by
Sste Government to the Kutia Komdha
Development Agency, Belghar, Phulbani
district & 1985-86 out of Rs. 55 sakbs
Special Central Assistance released by
Ministry of Welfare for development of
primitive tribes, has been fully utilised.

(b) Does not arise.
Thefi of Arms from Ordaance Factories

10544. SHRI NITYANANDA
MISRA : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that some of
the weapons used recently by the terrorists
in Punjeb -were stolen frem the amdnance
factories;

®) whether steaiing of arms from the
orgnance fattories continues despite vigil;

(c) how many cases of thet of arms
from the ordnance factories were rted

::‘ci:nym 1985, 1986 ’gndnﬁn;
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. {d) the action taken ta fix responsibi-
lm and the nature of punishments- awarded
in those cases ?

. THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TEON AND SUPPLIES IN . THE
MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL) : (a) No Sir; we have no
suach information.

(b) Does not arise.
(c) Nil
(d) Does not arise.

Countrics v here no Irdian Ambassado:s
arc Acccdited

10545. SHRI DIGVIJAY SINH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the countries to which no Indian
Ambassador is accredited; and

(b) out of these in how many countries,
it i planned to have an Indian Ambassador
accredited in the next one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
comatries to which no Indian Ambassador is
accredited are :

Albania, Dominican Republic, Haiti,
Honduras, Israel, Morocco and South
Africa.

(b) While the question of accrediting
Indian Ambassador to some of the above
comtries is under review, theré is no
dsfnite plan to do so at prosent.

Fixation of Market Price of Lands in
Cantonmcnts

10546. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased to state the existing
thachinery and modalities for fixing the
market price of the lands, buildings etc. in
cantoaments arca ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
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SONTOSH MOHAN DEV) : The market
price of Defence lands in Cantonments is
fixed with the help of the Standard Table
of Reats (STR) which is prepared for ths
land for residential purposes. The rent
for such lands is 2.59; of the market
value and, therefore, the market value of a
specific plot of land is worked out by
multiplying STR with the factor of 40.
According to Rule 8 of the Cantonment
Land Administration Rules, 1937 the
Defence Estate officer compiles from time
to time the STR of the Cantt. generally in
consultation with the Collector of the
District having regard to the situation of
the site, the nature of the soil and the
rates charged for similar lands in the
neighbourhood. For this purpose, relevant
sales data of the lands in the vicinity is
also compiled by the DEO for arriving at
the market value of the land in the Cantt.
areas. STR in respect of the fast developing
Cantts. is revised annually and in respect of
others after every 3 years. In the case of fast
developing Cantts., specific orders have
been issued for fixation of market value by
a Committee consisting of the DEO, a rep
of the Station Commander, Collector and
the adjoining Municipal Corporation/Muni-
cipality. The Committee is to determine
the market value of the land taking into
account all the sales statistics of lands/
buildings, valuation asscssed by consultancy
experts and any other relevant information
for arriving at a realistic value. This
committee is to meet every year and finalise
its recommendations within 2 months and
send the same to DEO for taking the
valuation into account for preparation of
Standard Table of Rents.

As regards fixation of market price of
buildings in the Cantts., there arc rare
occassions when such an assessment in
respect of private properties is to be made
such as in cases of resumption of old grant
pwrposes. In such cases, value of the
building is assessed by  the Military
Engineering Service authorities as per the
extant MES Rules. Besides, instructions
also exist for fixation of minimum reserve
price of defence land and defence depart-
meat assots situated thereon which ‘have
been declared permanently surplus to the
defence requirements and are required to
be disposed off. In such cases, the minimum
reserve price for auction of the land will
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be the market value of the lamll as assessed
in consultation with the local revenue
authorities, plus that of the assets, if any,
as assessed by the technical staff of the
Defence Estates Organjsation provided it
does not exceed Rs. 50,000 in each case. If
the market value of assets exceeds
Rs. 50,000, the valuation is to be carried
out by the Military Engineering Service in
accordance with the extant instructions
in the MES Rules.

Upiform for Delhi Home Guards
Women Personnel

10547. SHRI GURUDAS KAMAT :
Will thc Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that women
personnel at Delhi Home Guard are being
compelled to put on trousers and shirts as
their uniforms whercas women personnel at
Delhi Police are not required to do so;

(b) whether Government have recived
any representation in this regard; and

(c) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS, AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The uniform pre-
scribcd for the women personnel in the
Delhi Policc as well as the Delhi Home
Guards include trousers and shirts. How-
ever, in the Delhi Palice, the upper and
lower subordmates of women police may
also wear Salwar Kameez, if they so desife.

(b) No such representation has been
received by thc Diiectorate General of
Home Guards, Delki Administration from
any woman volunteer.

(c) Does not arise.

Count.rs for Dealing Passport Applica-
tions at R.P.C. New Delhi

10548. SHRI DHARAM PAL SINGH
MALIK :
SHRIMATI D.K BHANDARI :

Will the Minister of EXTERNAL
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AFFAIRS be pleased to state :

(a) whether Government are aware of
the difficulties being faced by the public in
submitting the application forms for new
passports in passport oifice at Shastri
Bhawan, New Delhi;

(b) whether only one counter has been
opened for checking of new passport appli-
cation forms and one for remitting the
passpost fee due to which a long qucue of
applicants is seen at the counter;

(c) whether Government propose to open
more counters for submitting the new pass-
port application forms and also to extend the
timings of submitting the forms from 10.00
hrs. to 16.00 hrs; and

(d) if so, the steps likely to be taken by
Government in the matter and if not, the
reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. Steps have been taken to remove the
difficulties.

(b) No, Sir, There are 6 counters—3
for checking of applications and 3 for
remittance of fees.

(c) Yes, Sir. Three more counters have
been opened from 5.5.1988. Timings have
been fixed keeping in view staff norms for
passport offices.

(d) RPO., Delhi has now introduced
the single window system at 9 counters for
fresh applications, where the applications
are checked and fees collected.

Domestic Servant Veriiication Scheme

10549. SHR1 P. PENCHALLAIH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the domestic servant veri-
fication scheme in Delhi has been successful ;
and

(b) if not, the reasons thegefor ?

THE MINISTER OF STATE IN-THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). The
general public are advised through the
media to get the character and antecedents
of the demestic servants, being engaged,
verified by the police. It helps in checking
erime by domsstic servants and the scheme
has been suceessful to a considerable extens.

Prométion in the Grade of ASI im
Delhi Police '

10550. SHRI RAM DHAN : Will the
Minister of HOME AFFAIRS be pleased to
State :

(a) whether a list for promotion to the
posts of Assistant Sub-Inspector from the
Hawaldar's was published in Javmary, 1986
in Dethi without publishing the seniority
list of the Hawaldar’s in Delhi Police;

{b) whether in the selection, the orders
of the Ministty of Home Affairs regarding
tht reservation and maintenance of roster
for SC and ST was followed;

(c) if so, the number of posts reserved
for SC and ST on the basis of their quota
in previous years; and

(d) whether their seniority on that basis
tias been maintained ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes Sir. There
is no provision in the Delhi Police (Promo-
tion and Confirmation) Rules, 1980 for
publication of a separate seniority list,

(b) Yes Sir.

(c) 165 posts for SC and 83 for ST
categories were reserved and the following
back log carried forward was accounted
for :

SC—40/1981, 2/1982 and 16/1985
ST—30/1981, 2/1982 apd 7/1985

 + (d) Yes- Sir,
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Expemlitare on Security of VViPs

10551. SHRI E. AYYAPU REDDY !

SHR1 VHOY KUMAR
YADAV : ’

Will the Minister of HOME AFFAIRS
be pleased to state the percentage of
increase in the expenhditure for providing
severity to the VVIPs during each of the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AEFAIRS (SHRI P.
CHIDAMBARAM) : Tbere was some
increas in expenditure on security of VVIPs
during the year 1985-86 as comrared to
previous year but during the subsequent
years, the percentage of increase in expendi-
ture was reduced,

Iavalidatien of the Travancore Christian
Succession Act

10552, PROF. P.J. KURIEN : Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) whether any representations have
been made urging the Government to enact
a legislation 10 deal with the situation
arising out of the retrospective invalidation
of the Travancore Christian Successien Act
by the Supreme Court last year; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAYJ) : (a) Yes, Sir.

(b) The representations received were
forwarded to the State Government of
Kerala for appropriate action as the issues
flowing out of the judgement relate to a
section of the population in a part of the
country and the State Government is in a
better position to arrive at a decision and
enact a law as may be deemed necessary.
The S8tate Government has informed that
the public feeling in the State is in favour
of the decision of the Supreme Court and
that Government does not consider it

pecessary to enact any legislation to mullify
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and main the effect of the decision of the
Supreme Court in the said case.

Depzndence on Developed Countries for
Medicines

10553. SHRI H.N. NANJE GOWDA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Central Drug Research
Institute at Lucknow, is expected to release
several drugs and vaccines in the near
future;

(b) if so, whether it aims at reducing
and ultimately removing the country’s
dependence on medicines from the developed
countries;

(c) whether Government aae checking
the quality of its products; and

(d) if so, the details of the report
received in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The drugg viz. cent-
chroman, chandonium iodide, are exected
to be released by 1989. Other new drugs
likely to be released include centropropazine,
compound 82/437 and compound 81/470
etc.

(b) The production of drugs and phar-
maceuticals based on CSIR technologies are
aimed at self reliance and reducing depen-
dence on imported technologies.

(c) The drugs are released only after
obtaining the approval of the competent
authorities,

-

(d) No adverse report has been received
by the Government.

Hawker Hauied Up

10554. SHRI KAMAL CHAUDHRY :
Wwill the Minister of HOME AFFAIRS be
pleased to state :

(a) whether attention of Government
has been drawn to the news items captioned
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‘Hawker hauled up’ appearing in the
Hindustan Times’ Evening News dated 3
August, 1987 which inter alia states that
in some parts of Delbi, the traffic police
have taken toeating and locking up of
hawkers of evening dailies;

(b) if so, the reaction of Government
thereto; and

(c) the steps taken to avoid harassment
of such hawkers by the Police.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir.

(b) and (c). Action is taken against the
hawkers in case they cause obstruction to
the smooth flow of traffic. The allegation
of beating/harassing them by Police is,
however, denied.

Cu'tural Pact with Burma

10555. SHRI G.S. BASAVARAJU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India and Burma have

signed a pact to imporve cultural relations
between two countries;

(b) if so, the main features of the
agreement; and

(c) the further steps being taken to
improve the relations with Burma in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

Funds for Housin2 Faciiities
under MNP to W.B.

10556. SHR1 BIMAL KANTI GHOSH:
Will the Minister of PLANNING be pleased
to state :

(a) the amount allocated to West Bengal
for providing housing facilities under the
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Minimum Needs Programme in the Seventh
Five Year Plan; and

(b) the amount actually utilised by the
State Government so far ?

THE MINISTER OF STATE IN THE
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MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME 1IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI) : (a)
and (b). A Statement is given below.

Statement

Outlays and Expenditure for Housing facilities under MNP during
Seventh Plan — West Bengal

(Rs. in lakhs)

Scheme

1985-90 1985-86 1986-87 1987-88
Outlay Outlay Exp. Outlay Expt Outlay Anticipated
Exp.
1. Rural House 600.00 108.00 85.66 95.00 94.75 95.00 80.50
sifes-cum
. House Cons-
truction
assistance

Capacity to withstand very hich

Temperatu-e in Cashewnut
3

10557. SHRI VAKKOM PURUSHO-
THAMAN : Will the PRIME MINISTER
be pleased to state :

(a) whether research conducted by
some scientists has proved that cashewnut
shell oil has the capacity to withstand very
high temperatures and it could be put to
several technical and scientific uscs at a
very low cost;

(b) if so, whether any further research
is being conducted t hereon;

(c) if so, the details thereof; and

(d) whether Government proposc to
consider making the optimum use of this oil,
a by-product which goes unutilised in the
cashcw factories in Kerala at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRIK.R.

NARAYANAN) : (a) Preliminary investi-
gations at Regional Research Laboratory,
Trivandrum, have indicated that phosphory-
lated cashewnut shell liquid and phosphory-
lated cardanol resins show good fire
retardant properties. Halogenation of the
above resins incorporates ablative charac-
teristics to the system. Halogenated
resins are fouud to be eyven resistant to
oxy-acetylene flame. The techno—economic
analysis will be worked out durnng the
feasibility studies.

(b) and (c). Development of fire retar-
dant resins compatible with various plastics
and elastomers and feasibility of develop-
ment of high value speciality products such
as ablatives for space vehicles from modi-
ficd cashewnut shell hquid/cardanol resins

are in progeress.

(d) Processes on surface  coatings,
resins for lamination friction, dust and anti-
corrosive paints based on cashcwnut shell
liquid have been developed by CSIR

laboratories and releascd to a number of
industries,
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Pevelopment of Drugs at C.D.R.L.,
Lucknow

10558. SHRI A. J. V. B. MAHESH-
WARA RAO : Will the PRIME MINIS.
TER be pleased to state :

(a) whether several natural products
such as Gamma Interferon, an  anti-
malarial agent, are under development and
trials at CDRI, Lucknow, if so, the
present status thereof;

(b) whether many other products such
as curcumin, coleonol, Bacosides. Kutkip

VAISAKHA 21, 1910 (SAKA)

Written Answers 10 -

and Consap cream etc. are also under:®
various stages of development; and 2

(c) if so, the details thereofLindicatin.,r_
the uses of these new drugs and approximeate
time frame for release to the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYNAN) : (a) to (c). The following
natural products are under development

at Central Drug Research Institute (CDRI),
Lucknow :

21

1. Gamma Interferon -—

Basic studies are being carried out on this in Jabora-

tory animals.

inflammatory drug

in Phase II clinical

An hypotensive drug in Phase I clinical trial,
A spermicidal cream in Phase II clinical trial.

improving mental retention capacity) will be

taken for preclinical toxicity studies.

2. Curcumin - An anti
trial.

3. Coleonol —

4, Consap -

5. Bacoside — (for

6. Kutkin —

(hepotoprotective) under preclinical toxicity trial.

The approximate time frame for the
release of the drugs can not be predicted at
present stage. :

Colovr Piziure Tube Project by Andhra
Pcadesh Electronics Desclopment Corporation

10559. SHRI BHATTAM SRIRAMA
MURTY : Will the PRIME MINISTER be
pleased to state :

(a) whether a colour picture tube
project to be set up by Andhra Pradesh
Electronics Development Corporatxon
(APEDC) with Philips International  at
Kondapglli near Vijayawada in Andhra
Pradesh ata cost of Rs.120 crotes is now
being stalled by Umion Government, if so,
the details thereof:

(b) whether Union Government had
given a letter of Intent for the Project of
APEDC in 1983 ; and

(c) when a decision will be taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) No, Sir, Composite
proposal of M/s, Andhra Pradesh Electro-
nics Development Corporation (APEDC) for
expansion of their capacity for corour
picture tubes from S lakh nos. to 1 Million
Nos. and approval of Foreign Collaboration
with M{s. Philips, Holland is under coasi-
deration ofthe Government.

(b) Yes, Sir.

(c) Government has decided to review
the progress of colour picture tube industry
to evaluate the nced for further creation

-
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of ,capacity through new units. The review
has beet completed but the final decision on
further creation of capacity has not yet
besn taken, Decision in the case of APEDC
will be taken on the basis of the above
review.

Freedom Fighters Sacrifice in Freedom
Movement

10561. SHRI K. PRADHANI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of freedom fighters
who have sacrificed their lives in the
country during freedom movement, State
wise; and

MAY 11, 1988
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(b) how many cases of such freedom
fighters families have been considered for
freedom fighters pension, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and (b).
Under the Swatantrata Sainik Samman
Pension Scheme, 4,46,062 applications
have been received for grant of Pension.
The cases have been examined in the light
of the eligibility criteria laid down in the
scheme and as on 31-3-1988 pension
has been granted to 1,44,972 freedom
fighters and their dependents. State-wise
position in this regard is shown in the
statement given below. No separate record
is maintained in respect of martyrs during
the freedom movement.

Statement
S. No. Name of the No. of applications No. of sanctioned
State/UT received cases
1 2 3 4
1. Andhra Pradesh 26060 9068
2. Assam 26528 4122
3. Bihar 94753 22373
4. Gujarat 6753 3455
5. Goa 3257 708
6. Haryana 2758 1427
7. Arunachal Pradesh 41 2
8. Himachal Pradesh 1180 456
9. J&K 3067 1645
10. Karnataka 18547 9853
11. Kerala 30089 2552
12. Madhya Pradesh 8296 3203
13, Manipur 220 62
14. Maharashtra 37566 15904
15. Meghalaya 234 74
16. Mizoram 4 3
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1 2 3 4
17. Nagaland 32 3
18. Orissa 14974 3817
19. Punjab 12466 6141,
20, Rajasthan 1592 699
21. Tamil Nadu 11825 3864
22. Tripura 3349 704
23, Uttar Pradesl; 27105 17264
24. West Bengal 75571 16314

INA Personnel 34665 18981
Union Territories

1. Andaman and Nicobar 93 38

2. Chandigarh 137 82

3. Delhi 3054 1876

4. Pondicherry 1846 - 282

<

Help to Disabled War Veterans
SHRIMATI
SINGH :

DR. G.S. RAJHANS :

Will the , Minister of DEFENCE be
pleased to state :

10562. MADHUREE

(a) whether Government have taken/
propose to take any steps to provide ade-
quate help to the war disabled; and’

(b) if so, the details thereof ? °

THE MINISTER OF STATE' IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV): (a) and (b).
The steps taken to provide adequate help
to the war disabled are given in the state-
ment given below. ' :

Statement
1. War Injury Pension

In respect of persons invalided out on
or after 1.1.1986 due to disability sustained

in battle or battle like conditions, the War
Injury Pension for 1007, disability will be
equal to reckonable emoluments last drawn
on the date of invalidment. Fpr lesser
disability it would be reduced proportiona-
tely but in mo case it would be less than
609, of reckonable emoluments in the case
of officers and 809, of reckonable emolu-
ments in the case of personnel below officer
rank. The War Injury Pension will also be
admissible when the degree of disability is
assessed at below 209/ at the time of
invalidment or at any subsequent reassess-
ment stage.

Note : The term reckonable emoluments”

shall meanr ;

For service :  Officer’s basic pay

officers plus  non-practsing
allowance (NPA)
and rank pay, if
any, last drawn pay
by the officer.
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For personnel Basic pay including

‘below officer classification pay,

rank : if any, last drawn
by the individual.

In respect of defence personnel who
had been invalided out prior to 1.1.1986
with War Injury Pay, the ceiling of disa-
bility element for 1007, disability has been
raised with effect from 1.1.1986 to
Rs. 1000 p. m. but the disability element
shall not be not less than the revised rates
of disability element in non-battle casualty
cases introduced from 1.1.1986. They are
also eligible from 1.1.1986 for additional
relief on the service clement of the War
Injury Pay and additional amount, if any,
on the Service element by recalculation at
509 of the reckonable emoluments for
33 years of qualifying service. The disa-
bility element and ex-gratia amounts will
not be taken into account for stepping
up the service element to the minimum
amount of Rs. 375 p.m.

2. Constant Attendance Allowance

The rate of Constant Attendance Allo-
wance will be Rs. 300 P.M. irrespective
of the rank, where admissible under the
conditions as heretoforce. This will be
applicable from 1.1.1986 for all persons
in receipt of War Injury Pay/Pension and
Constant Attendance Allowance.

3. The war disabled are also entitled
to othgr facilities such as medical, educa-
tional, employment, self-employment and
travel concessions etc. The childern of the
disabled defence persommel are-also entitied
to reservation in Medical amd Dental
colleges, The details of facilities are
given below :

1. Medical : Disabled persomnel and
their families are entitled
to pet free medical treat-
ment in the  Military
Hospital provided they
are in receipt of peRsion.

4. Educational Concessions

1. The Schoot and Colleges going
children of Defence personnel
killed or disabled in acgtion are
given  educational concessions

MAY 11, 1988

Wr{tten Answers, 76

such as complete exemption of
tuition fees, hostel .charges, cost
of uniform, books and stationery
as also busftrain fare. These
concessions are available upto
and inclusive of the first degre
course. These concessions are
available in all educational institu-
tions under the Department of
Education, Government of India
or financed by the Department
of Education. Most of the State
Governments have extended similar
educational concessions to these
children.

2. A total of 31 War Memorial
Hostels are run at Regimental
Centres for sons of war widows/
war disabled and attributable
peace time casualties with facilities
of free education inclading hostel
facilities.

3. Every year out of the Central
Government quota of seats reser-
ved in the Medical and Dental
College in the country approxi-
mately 40 sets and reserved for
the wards of serving/retired defence
personpel with  priority 1 to
children of war widows.

5. Employment Concessions

Upto two dependents of defence service
personnel killed/disabled in action inclu-
ding war widows, are entitled to Priority
I (a) disabled (with over 509 disability
and unfit for employment, but disability
attributable to military service) for purpose
of employment under Central Government,
against Group ‘C’ and ‘D’ posts.

6. Oil Products Agencies

War disabled also have priority in
allowmont of oil prodikcts agencies in the
reserved quota.

7. Travel Concessions

War disabled-ex-servicemen are“ entitled
to travel by Air at 509/ concessions.

8. Canteen Facilities

War ‘time disabled and peace time
disabléed are entitled to canteen facilities
whérever canteens have been set up.
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9. Financial Assistance

In certain specified circumstances grants
from War Bereaved and Disabled Service-
men Special Relief Fund are given to the
war widows, war disabled and their . depen-
dents for education, training, rehabilitation,
medical treatmont and purchasejconstruc-
tion/repair of houses and subsidy for pay-
ment of inferest on loans faken from
banks etc.

Composition of SSC of Souti:ern Region

10563. SHRI V.S. KRISHNA IYER :
will the PRIME MINISTER be plcased to
state :

(a) the total number of members of Staff
Selection Commission (SSC) for Southern
Region; and

(b) the names and the State to which
they represent.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDAM-
BARAM) : (a) The Staff Selection Com-
mission consists of a Chairman and two

Members. There is however, no provision
to earmark people for any particular
region.

(b) Does not arisc.
Private Security Agencies

10564. PROF K.V. THOMAS : Wil}
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of private security
agencies functioning in our country;

(b) whether private security agencies
nced perimission frem either Central of
State Governments to run such agencies;
and

(c) if not, whether Government pro-
posc to restrict the activitics of these

agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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.

GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) This concerns the State
Governments. Information gertaining to
the number of private security agencies
fungtioning in the country is not compiled
by Central agencies.

(b) No, Sir,

(c) There is no such proposal under
consideration.

Purchase of Pistols frem Czecl-oslovakia

10565. SHRI SAMBHAJIRAO
KAKADF : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Cential Bureau of Investi-
gation has been investigating into a case
relating to the purchase of pistols from
Czecholosvakia;

(b) whether thé enquiry has since been
completed; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes Sir.

(b) No, Sir.
(c) The question does not arise.

Termination of Cantcen Coxt. agt to the
Cooperative Society in Mazagaon Dock

10566. DR. DATTA SAMANT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the management of
Mazagaon Dock Ltd. has taken a decision
to terminate the Caniecn contract given to
the Mazagaon Dock Ltd. Consumers’
Cooperative Society;

, (D) the reasons for the same and what
new arrangement is being introduced for
providing canteen facilities; and
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{c) the number of workers working in
the Canieen and the duratien of their
sgrvice and whether their services will be
continued ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS.
TRY OF DEFENCE (SHRI SHIVRA)
V. PATIL) : (a) No, Sir.

(b) Question does not arise.

(c) The MDL Consumers’ Cooperative
Society run canteen has approximately
325 employees whose duration of service
range from about one year to 30 years.

Assistance to Associations of Hearipg
Impaired .

10567. SHRI MUKUL WASNIK :
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Will the Minister of WELFARE be pleased
to state ; ’

(a) whether assistance has been given
to the Various associations of the hearing
impaired during 1987-88 and 1988-89; and

(b) if so, the details thereof ?

‘THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPA)) : (a) Yes
Sir.

(b) A statement I and II giving the
information regarding organisations which
received grants for services to the hearing
handicapped is given below.

Statemcent-1

Assistance given to the organisation for rending services to hearing handicapped
under the Scheme of Assistance to Disabled Persons for purchase/fitting of
aids|appliances during 1987-88 and £988-89 (upto 30.4.88)

(Rs. n lakhs)

Name of the Associations of Hearing
Impaired

1. Shri K. L. Instt. for the Deaf, Vidya-

nagar, Bhavnagar

2. All India Instt, of Speech and Hear-

ing, Mysore-570008

3. Instt. of Speech and Hearing Hennur

Road, Bangalore

Ali Yavar Jung National Instt.
the Hearing Handicapped, Bombay

5. Dr. Satya Paul
Memorial Trust, Jallandhar

Clark School for Deaf, Madras

New Delhi

8. Indian Society for Hearing Handicap-

ped, Delhi

for

Khosla Ch aritable

All India Federation of the Deaf,

Grant-in-aid sanctioned during
1987-88 1988-89
___ (upto 30.4.88)

3.63 —

3.00

0.50

5.00

-

1.00

1.25
6.00

0.10
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Statement-I1

Grant-in-aid sanctioned to the Voluntary Organisatiors working for the Welfare
of Hearing Impaired Handicapped, for the year 1987-88 and 1988-89 upto
30.4.1988 under the Scheme of ‘Assistance to Organisations for the

Disabled Persons'

(Rs. in lakhs)
S. No. Name of the Organisations Amount of grant released
1987-88 1938-89
1 2 3 4
1. K. L. Instt. for the Deaf, Bhavanagar 0.55 -
2. Shri D. S. Parekh Deaf and Dumb L 0.15 —
School, Surindranagar
3. Medical Care Centre Trust, Baroda 0.77 o
4. Shri V. H. .Gandhi Deaf and Dumb 1.50 -
School, Modasa, Distt. S. K.
5. J. B. Upadhyaya School for the Deaf 0.22 —
and Dumb, Talod
6. Institute of speech and Hearing, 3.30 —
Bangalore
7. All India Institute of Speech and 1.21 —_—
Hearing, Mysore
8. Karpataka Handicapped Welfare 7.46 —
Association, Bangalore
9. Snehabhavan  Charitable Society, 1.45 -—
Irinjalakuda,
10. The Education Audiology and Re- 0.91 —
search Centre, Bombay
11. Jankibai Shikshan Sansthan, Dadar, 0.48 —
Bombay
12. Suhrud Mandal, Shivaji Nagar, Poona 0.55 —
13 BHOR Education Society’s (Residen- 0.50 —
tial School for the Deaf) BHOR, '
Pune
14. Dr. Satya Paul Khosla Charitable 2.24 —

Memorial Trust, Jullendur
15. Badhir Bal Kalyan Vikas, Bhilwara 1.27 —

16. Badhir Bal Vikas Kendra, Kota 0.50 —
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1 2 3 4

17. Society of the Immaculate, Heart of 0.36 —
Marry Little Flower Convent Hr.
Secondry School for the Deaf, Madras

18. The North Tripura Deaf and Dumb 0.76 —
School, Kailashahar

19. Prag Narain Mook Badhir Vidyalaya, 0.47 0.53
Aligarh

20. Nanhi Duniya Badhir Vidhyalaya, 1.46 —
Dehradun

21. Deaf and Dumb School, Varansi 3.01 -

22. U.P. Deaf and Dumb Institute 0.77 —
Allahabad

23. Deaf and Dumb School, Lucknow 4.88 —

24, Deaf and Dumb School, Meerut 2.44 1.21

25. Goonge Bahron Ka Vidyalaya, 1.28 —
Kanpur

26. Training College for Deaf, Lucknow 2.33 —

27. Deaf and Dumb School, Ambari, —_ 2.68
Azam Garh

28. Pratibandhi, Kalyan Kendra School 1.39 _
for Education and Training of Deaf
and Dumb Children, Hooghly

29. The Speech and Hearing Institute and 2.88 -
Research, Calcutta

30. All India Federation of the Deaf, 2.61 —
New Delhi

31. Indian Society for the Hearing Handi- 0.09 —
capped, Shahdara, Delhi

32. Prabha Institute of Fine Arts, Cul- 0.16 —
tural and Crafts, New Delhi

33. Chandigarh Educational Society for 0.04 —

the Deaf and Dumb, Chandigarh.
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[Translation]

News item Captioned ‘““Loot Machi Hai
" Raksha Anusandhan Ke Nam Per”
PRASAD

10568. SHRI KALI

PANDEY : Will the Minister of DEFENCE ~

be pleased to state :

(a) whether Government’s attention
has been drawn to the newsitem appearing
in the daily ‘Jansatta’ dated 18 February,
1988 under the caption ‘“Loot Machi Hai
Raksha Anusandhan Ke Nam Per”’; and

(b) if so, the facts in this regard and
the action taken by Government during the
last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : Yes, Sir.

(b) A statement is given below.

Statement

One of the allegations relates to pur-
chase of unnecessary equipment at high
costs. The allegation is not correct. No
equipment which was not required for the
projects was purchased. Again for purchases
made by Defence Electronics Application
Laboratory (DEAL) and also other Labora-
tories, well laid down procedures are being
followed. DEAL has also evolved an inter-
nal mechanism to scrutinise demands for
purchases through a ‘““Need Aspect Commit-
tee’. Vigilance checks are also being done
on sample basis and for specific issues.

Another allegation relates to the delay
in the progress of an important project
worth Rs. 107 crores. No project worth
Rs. 107 crores was sanctioned for DEAL.
A project was sanctioned to DEAL at a
cost of Rs. 107.52 lakhs. This project is
being managed by a very competent set of
scientists and is monitored at the highest
level. The progress is very satisfactory.
The project being classified, the real pro-
gress and achievements are not visible to
unconnected persons.

As regards some equipment being found
defective during the warranty period, it had
to be repaired by calling a specialist from
the concerned US firm. The statement in
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the newspaper report regarding security
clearance etc., is not correct. Adequace
security clearance procedures were observed,

A CBI enquiry was conducted into the
involvement of three scientists working in
DEAL, Dehradun in the running of some
private firms which supplied some equip-
ment to DEAL, Dehradun. The CBI
enquiry established that the firms were
owned by close relatives of the three
scientists and that the scientists themselves
were also taking part in the running of the
firms. On the basis of the CBI report
major penalty proceedings have been initiat-
ed against the three scientists for violation
of conduct rules.

Atomic Power Units in Rajasthan

10570. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the PRIME MINIS-
TER be pleased to state :

(a) whether atomic power units in
Kota, Rajasthan are functioning satisfacto-
rily;

(b) if not, the reasons therefor;

(c) whether two more units are being
set up in Rawatbhata and if so, the time
by which this work will be completed and
the capacity of these units; and

(d) whether both these units will be
set up with indigenous kpow-how and if
not, the percentage of foreign assistance
being sought for them and the name of
couptry from which it is being sought ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) and (b). There #re
two atomic Power Reactors at Kota,
Rajasthan, namely RAPS-1 and RAPS-2.
In 1981 the south end shield of RAPS-1
developed cracks and cooling water started
leaking. The reactor was shut down and
necessary repairs were carried out and the
reactor was brought back to 509, power
level in June 1987. The reactor is being
run at this power level since then. RAPS-2
is running satisfactorily.
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(c) and (d). Two more units designated
as RAPP-3 and 4 with a capacity of
235 MWe each are being set up near
Rawatbhata, Rajasthan, which are schedul-
ed to be commissioned in 1995/96. Both
these units are being set up indigenously.
There is no foreign assistance involved in
this project.

[English]
Arrest of Narcotics Smugglers

10571. SHRI ANIL BASU : Will the
Minister of HOME AFFAIRS be pleased to
state the number of mnarcotics smugglers
arrested by the Border Security Force
posted in Punjab-Pakistan border during
last one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) Eight  narcotics
smugglers were apprehended by the BSF
in Punjab-Pakistan border during the year
1987.

Women Joint Secretaries vis-a-vis Male
Joint Secretaries

10572. SHRI MURLIDHAR MANE :
Will the PRIME MINISTER be pleased to
state the percentage of women 1AS officers
who are Joint Secretaries in comparison
with their male counterparts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : Approximatcly 19
per cent of the total number of women
IAS officers are holding posts at the level
of joint Secretaries or equivalent. This
figure in the case of male IAS officers is
23 per cent.

Projects Approved by the Planning Commis-
sion in Maharashtra {

10574. SHR1 PRAKASH V. PATIL :
Will the Minister of PLANNING be pleased
to state :

(a) whether new projects for Maha-
rashtra to be implemented during the
Seventh Plan period have been approved by
the Planning Commission;

(b) if so, the details thereof ?

(c) the inancial input envisaged by
Union Covernment and also by the State
Government in these projects; and

(d) when these projects will be com-

pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHR1 BIREM SINGH ENGTI):
(a) to (d). A statement indicating pro-
jects approved by Plarning Commission for
implementation during the Seventh Plan in
Maharashtra State together with costs and
likely date of completion is given below :

These projects come within the purview
of the State Plan and are financed out of
State Plan provisions.

Statement
Sl. Name of the Scheme/ Cost of Project Date of
No. Project (Rs. lakhs) Completion
1 2 3 4
Hydro Power
1. Yeoteshwar HEP (1 X 750 KM) 23 21/87
2. Surya HEP (1 X 6 MW) 767 - 11/90
3. Manikdosh HEP (1 X 6 MW) 639 2/90



89 Written Answers VAISAKHA 21, 1910 (34K 4) Written Answers 90
2 2 3 4
4. Kanher HEP (1 X 4 MW) 492 1/90
5. Dhom HEP (2X1 MW) 302 5/89,
8/89
6. Dinbhe HEP (1 X 5 MW) 597 8/90
7. Warna HEP (2 X 8 MW) 1902 8/90, 11/90
8. Koyna HEP st. 1V (6 X 125 MW) 38430 3/94, 7/94
11/94, 3/95
9. Terwanmedha HEP (1 X200 KW) 31.50 ]
91-92
10. Surya RBC drop HEP (1 X 750 KW)  190.45 J
11. Dhudganga HEP (2 X 12 MW) 2680 3/91,6/91
Thermal
1. Uran WH Recovery Plant 6256 90-91
U-1 (1 X120)
2. Uran WH Recovery Plant 7553 91.-92
U-2 (1 X120)
Wate; Supply
(New Projects)
1. Bombay Water Supply and
Sewerage Project Ph-3 39600 1995
2. Water supply to Manerajuri 670 1990

and 21 other villages in Sangli
District

Anti Nationa! Activities Arrest

10575. SHRI RAM BHAGAT
PASWAN : Will the Mimister of HOME
AFFAIRS be pleased to state the number
of persons arrested during last one year
on the charge of anti national activities
in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : During 1987, three
persons were arrested on this charge.

Funds Spent on Legal Aids to Pocr

10576. SHRI R. M. BHOYE: Will
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether any Legal Aid Commit-
tees have been set up in the Supreme
Court and in the various High Courts for
giving legal aid to the poor;

(b) if so, when and how much money
has been allotted by the Central Government
apd the State Governments for giving Jlegal
aid and how much was actually spent for
legal aid apart from administrative expenses
during the last two years; and
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(c) the number of poor who got the
legal aid during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) : (2) and (b).
Yes Sir.

Only the Supreme Court Legal Aid
Committec functioning since July, 1981,
is being fumded by the Committee for
Implementing Legal Aid Schemes through
periodic grants-in-aid. That  Committee
was sanctioned Rs. 4 lakhs in 1986-87
and Rs. 4.75 lakhs in 1987-88 and the
expenditure on legal aid was
Rs. 3,43,521.55 in 1986-87 and
Rs, 4,19,519.30 in 1987-88.

The High Court
functioning under the State Legal Aid and
Advice Boards and are funded by the
respective State - Governments. The figures
of expenditure on legal aid with regard to
the High Court Committees are mnot availa-
ble with the Committee for Implementing
Legal Aid Schemes.

(c) As per the figures available with
that Committee, in all 3,42,882 persons
were provided legal aid during the last 2
years in various Courts in the country,
including the District Courts etc.

Issue of Passports

10577. SHRI C. D. GAMIT : Will
the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether Government are consider-
ing the proposal to transfer the work of
issue of passports from Ministry of
External Affairs to the Ministry of Home
Affairs as in USA and in a number of
European countries;

M) if so, how and when it will be
introduced in India; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and

(®). No, Sir.

MAY 11, 1988

Committees  are °

Written Answers 92

(c) The issue of passports ' is being
administered effectively by the Ministry
External Affairs since the inception of the
Indian Constitution and therefore there is
no reason to transfer this work.

Frecdom Fighters Pension Applications
from Tamil Nadu

10578. SHRI R. JEEVARATHINAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Freedom Fighter’s
Pension applications rcceived from Tamil
Nadu so far;

(b) how many applications have been
cleared so far and how many are pending;
and

(c) the reasons for delay in finalising
the pension cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) to (c).f11825 appli-
cations has been received within the
prescribed time limit from the State of
Tamil Nadu. Pension has been sanctioned
in 3864 cases (including delayed applica-
tions in which delay has been condoned
and pension sanctioned) and the remaining
cases have not been found eligible’ for
grant of pension under the provisions of
the Swatantrata Sainik Samman Pension
Scheme. However, there are a few cases
in which the applicants had claimed partici-
pation in the Madurai Conspiracy Case
1946 which has been recognised as part of
National Freedom Struggle w.e.f. 18.11.1986
for gbe purpose of grant of pension
under the Swatantrata Sainik Samman
Pension Schome. Consequent to this
decision, these cases are under review
in consultation with the State Government
of Tamil Nadu.

Landslidcs in Jammu-S-inagar Road

10579. SHRI SATYENDRA NARA-
YAN SINHA : Will thc Minister of
DEFENCE be pleased to state :
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(a) whether the Jamsuu-Srinagar road
remains vulnerable to landslides and other
disturbances that block the traffic for days
together;

(b) whether Government is aware of the
defence implicationXs of the blockage of
this exclusive land link with Kashmir valley;
and

(¢) if so, the steps taken to have
alternate land routes ?

THE MINISTER OF DEFENCE :
(SHRI K.C. PANT) :(a) : The road gets
blocked occasionally due to land slides,
shooting boulders and snow accumulation
from hill side, at a few locations. Between
1985 and 1988, the road remained closed
for varying  periods ranging from 2to 9
days at a time.

(b) and (c). Yes, Sir. Appropriate
steps are being taken to ensure that the
blockage of the road does not adversely
affect defence preparedness.

Women Judges in High Courts and
Supreme Cout

10580. SHRIMATI USHA CHOU-
DHARI : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) the number of women judges in each
High Court and Supreme Court as on 20th
April, 1988;

(b) whether Government propose to
increase the representation of women in
higher judiciary in the country; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ): (a) As on
30.4.88, 12 women Judges were in position
in the following High Courts :

1 2
Andhra Pradesh I
Bombay 1

"
Calcutta 3
Delhi 2
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1 2
Kerala 1
Madras 1
Orissa 1
Rajasthan 2

12

There is no women Judge in the
Supreme Court of India.

(b) and (¢) The Government have
again addressed the Chief Ministers of
States and Chief Justices of High Courts
saying that it should be possible for them
to locate women lawyers who are suitable
for appointment as High Court Judges, and
they have been requested to keep this in
view while making recommendations for
appointments to the High Courts so as to
increase their representation on the Bench,

[7‘mpslation]

Tours Undertaken by the Chairman/
Members of the National Commission

10581. SHRI MANVENDRA SINGH :
Will the Minister of WELFARE be pleased
to state :

(a) the names of thc States toured by
by the Chairman and the Members of the
National Commission on Scheduled Castes
and Scheduled Tribes during the period
between 1 September, 1987 and 31 March,
1988 keeping in vicw its revised terms of
reference;

(b) whether their tours served the pur-
pose of its revised terms of reference;

(c) the amount spent by Union and
Stafe Governments on the tours undertaken

by the Chairman/Members of this
Commission during the period from
1 September, 1987 to 31 March, 1988

and

(d) whether the said expenditure was
in accordance with the revised terms of

reference of this National Commission ?
4

THE MINISTER OF STATE OF TME
MANISTRY OF WELFARE (DR,
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RAJENDRA KUMARI BAJPAI) : (a) to
(d). During the period between 1st Septem-
ber 1987 and 31st March 1988 the
Chairman and members of the National
Commission for Scheduled Castes and
Scheduled Tribes undertook tours to the
States of Rajasthan, Tamil Nadu, Maha-
rashtra, Kerala, Uttar Pradesh, West
Bengal, Bihar and Assam in connection
with the work of the Commission. The
National Commission for SCs and STs
spent a sum of Rs. 91,775 on these tours
in connection with the Commission’s work.
Details of expenditure incurred by State
Governments are not available.

[English)
India’s Sharc in Producing Technological
Items
10582. PROF. RAMAKRISHNA

MORE : Will the PRIME MINISTER be
pleased to state :”

(a) the estimated number of scientific
and technological items patented annually
the world over and the percentage of
country’s share in this;

(b) whether while India is the third
biggest research community in the world, it
rates fifteenth in productivity; and

(c) if so, the reasons therefor and the
remedial measures taken/proposed to be
taken for the creation of proper atmosphere
in the field of science and technology
research in the country and to eliminate
the constraints, if any, in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) During 1986, over
5 lakh patents were granted and over 12.5
lakh patent applications were filed in about
90 countries in the world. The share of
the patents filed and granted in India is
about 0.3%, and 0.4% respectively.

(b) In terms of the number of patents
filed and granted in 1986 in a listing of
about 90 countries, India ranked 35th an
30th respectively. d
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{c) Only a small .portion of the scienti-
fic mampower in the country is actually
engaged in the research and development
activities. Government has taken several
measures to support rescarch and develop-
ment activities in the country such as
enbancing the plan allocations for science
and technology in the successive five year
plans and providing incentives and conces-
sions for organisations to undertake
research, particularly in the industries.

Setting up of a Defence University

10583. SHRI ANADI CHARAN DAS :
Will the Minister of DEFENCE be pleased
to state :

(a) whether any assessment of the
adequacy of the educational support provi-
ded by the Indira Gandhi Open University
to defence personnel has been made with a
view to decide the necessity of setting up a
separate Defence University;

(b) if so, the details thereof; and

-

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV): (a)to (c).
After detailed discussions with the Indira
Gandhi National Open University (IGNOU),
some courses 1o be offered by the IGNOU
for the Defence Services have been identi-
fied. The courses have not yet commenced.
The question of assessment of the adequacy
of the educational support by IGNOU to
the Services will arise only after these cour-
ses are conducted by IGNOU.

Passport Applications Pending in R.P.O.,
Ammedabad

10584. SHRT HAROOBHAI MEHTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of passpoit applications
pending for disposal in the Regional Pass-:
port Office. Ahmedabad;

(b) the number of applications which
are pending for more than six months in
Regional Passport Office; and
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(c) the reasons for delay in disposing
of passport applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) The
number of passport applications pending in
RPO, Ahmedabad for disposal as on

, 30.4.1988 is 17,209,

_ (b) The number of applications pending
for more than 6 months as on 30.4.88 is
1,562,

(c) The delay in disposing of these
applications has been mainly due to delayed
receipt of verification reports and incomplete
information furnished by the applicants.

[Translation)

Non-Appointment of Selected Candidates
in 510 Army Base Work'shop, Meerut
Cantt

10585. SHRI JAGDISH AWASTHI :
Will the Minister of DEFENCE be pleased
to refer to the reply given on 30 March,
1988 to Unstarred Question No. 5428
1egarding appointment of selected candi-
dates in 510 Army Base Workshop,
Meerut Cantt. and State :

(a) the number of candidates called
from Employment Exchange for appoint-
ment as labourers during the last three
years, year-wise and the number of candi-
dates who were sons of the deceased
employees;

(b) the number of each of the said two
categories.of candidates who were declared
successful in the prescribed examination/
interview physical test, etc.;

(c) whether cases of successful candi-
dates among the sons of the deceased
employees were sent for approval of their
appointment to Army Headquarters;

(d) if so, the number of the cases
approved out of them and the number of
cases rejected; and

(e) the reasons for rejecting these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a)
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Employment Wards of
Exchange deceased
. sponsored employees
candidates
1985 226 10
1986 Nil 25
1987 186 . 12

(b) to (d). 35 candidates sponsored by
the Employment Exchange out of 412, and
40 wards of deceased employees out of 47,
were found to be successful.

(e) The cases of wards of deceased
employees were rejected, on merits, in the
light. of the existing instructions on the
subject.

[English]

Material Science and Life Science
Institutes in QOrissa

10586. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) the number of Institutes of Material
Science and Life Science in the country;

(b) the location thereof;

(c) whether Government propose to set
up some such institutes in Orissa; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) and (b). Under
major scientific agencies under the Govern-
ment of India there are approximately 82
Institutes dealing with Material Sciences and
Life Sciences located in different parts of
the countty.

(c) No Sir.

(d) Does not arise,
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Exploration of Miuerals and Rare Earths
in Kerdla Const

10588. SHRI P.A. ANTONY : Will
the PRIME MINISTER be pleascd to state :

(@) whether any study has been made
for exploration of minerals and rare earths
in the Kerala coast; and

(b) if so, the details thereqf ?

THE MINISTER OF STATE IN THE
MINJSTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) No, Sir. No further
exploraiion has been done since 1982-83.

(b) Does not arise.
Demands of Sikkim

10589. SHRIMATI D.K. BHANDARI :
Will the Ministcr of HOME AFFAIRS be
pleased to state :

(a) the details of poliical demands of
Sikkim pending with the Union Govern-
ment; and
solve these

(b) the steps taken to

demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b). The Government’s decisions on the
political demands of Sikkim, namely, grant
of citizenship to Statcless persons of Sikkim,
reservation of seats in the Sikkim Legisla-
tive Assembly and inclusion of Nepali
language in the Eighth Schedule to the
Constitution, have already been communi-
cated to the State Government,

In regard to the ‘grant of citizenship,
the Government have decided that genuine
cases of omissions in respect of pre-1946
entrants or their descendents who
were otherwise eligible for registration in
the Sikkim Subjects Registers in terms of
the provisions of the Sikkim Subjects
Regulation, 1961 waquld be looked into for
rectification by a Commitiee comprising
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representatives of the Central Government
and the State Government of Sikkim.

As 1egards the issue relating to reser-
vation of seats in the State Legislature,
status-quo is being maintained.

Regarding inclusion of Nepal language
in the Eight Schedule to the Constitution,
time and again demands had been received
to include Nepali and other languages in
the Eighth Schedule of the Constitution. The
Demand has to be weighed against other
possible repercussions and reactions. It is
the endeavour of the Government to develop
the cultural and litcrary haritage of all the
languages irrespective of their inclusicn in
the Eighth Schedule.

All India Citi! Seovices Athletic Meets

10590. DR. G.S. RAJHANS : Will
the PRIME MINISTER be pleased to state :

(a) whether the All India Civil Services
Athletic Meets are held annually;

(b) if so, the reasons for not holding
the Meet in 1987.88;

(c) the guidelines for
Meet; and

holding such

(d) the steps being taken to conduct
the Meet in 1988-89 and future also so as
to boost the morale of athletes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY

OF HOME  AFFAIRS (SHRI1 P,
CHIDAMBARAM) : (a) Yes, Sir.
(b) State/Union Territories Govern-

mcnt have been holding All India Civil
Services Athletic Meet every year. However,
no State/UT Government came forward
to hold All India Civil Services Athletic
Meet during 1987-88 and hence this was
not held during 1987-88.

(c) The guidelince
meets are as under :

for holding such

1. State/Union Territories Govern-
ments are approached every year
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to intimate their willingness to
hold All India Civil Services Meets
in various sports events including
Athletics. On receipt of their
willingness to hold the meets, the
event is allotted by the Board
accordingly.

2. The State/Union Territories Govern-
ment will bear all expenses for
holding the meet, provide free
lodging and free transport to the
visiting teams/officials from the
Railway Station to the place of
stay, to the venue of tournament
and back, bear all the expenses in
connection with the inauguration
and prize distribution ceremoanies.

3. The Central Civil Services Sports
Board will provide Challenge
Trophies for the winners and also
runners-up. In addition, Board
will also bear the entire cost of
individual prizes to be awarded to
winners.

(d) State/Union Territories Governments
have alrcady been requested to intimate
dates for holding the meet during 1988-89.

Concessions to Recovered Handicapped Childern

10591. SHRI JAGANNATH PATT-
NAIK : Will the Minister of WELFARE
be pleased to state :

(a) whether Government give conce-
ssion to those handicapped children who
leter on recover after long ireatment and
in the process become over-age; and

(b) if so, the details of concessions
proposed to be given to such handicapped
persons in employment and relaxation in

age ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (8) and
(b). Physically handicapped persons (blind,
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deaf and orthopaedically handicapped) are
given a cohcession of relaxation of 10 years
in the upper age limit for employment in
various group C and D posts in Central
Government Ministries/Departments and
Public Sector Undertakings. The concession
is given in case a person is suffering from a
permanent disability.

Meetin on Hijll Areas

10592. PROF. NARAIN CHAND
PARASHAR : Will the Minister of PLANN-
ING be pleased to state :

(a) whether any decision/action has
been taken by the Planning Commission and
the Government on the suggestions made
by the Members of Parliament from Hill
States/Recgion during meetings #eld with
the Minister for Planning in 1987;

(b) if so, the exact decision taken and
the action to implement them alongwith a
brief resume of the suggestions made by the
MPs;

(c) whether any more such meetings
would also be held after the mid-term
appraisal of the Seventh Plan;

(d) if so, the likely date thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMEN-
TATION (SHRI BIREN SINGH ENGTI) :
(a) Yes, Sir.

(b) A statement is given below.
(c) Yes, Sir.

-4

(d) No date has been fixed.

(e) Does not arise.
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Circuit Bench of Himachal Pradesh
High Court at Hamipur

10593. PROF. NARAIN CHAND
PARASHAR : Will the Minister of LAW
AND JUSTICE be pleased to state :

(a) whether Government have received
and request for the location of a circuit
bench of the Himachal Pradesh High Court
at Hamirpur, which is centrally located and
ideally suited for the purpose;

(b) if so, the decision taken by the
Government on the requst; and

(c) the likely date by which a décision
to set up the Bench would be taken especi-
cially in view of the fact that a Bar
Associations of Hamirpur and the other
neighbour Districts and sub-divisions have
jointly demanded for setting up such a
Bench and also because climatically Hamir-
pur offers proper opportunities for judicial
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAY)) : (a) to (¢). The
Central Government have received from
time to time representations for the estab-
lishment of Benches of Himachal Pradesh
High Court at Mandi Hamirpur and
Dharamshala.

No action is taken by the Central
Government on such representations unless
a proposal is received from the concerned
State Government.

No proposal has been received from the
Government of Himachal Pradesh in this
regard.

SAARC Activities Hosted by India

10594. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether India hosted 45 activities
organised by the SAARC so far;

(b) if so, the details thereof;

(c) whether any programme for organis-
Ing such activities has also been chalked out

VAISAKHA 21, 1910 (SAKA)
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for the current and the next financial year;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) India
has hosted more than 45 SAARC activities
since the establishment of SAARC in
December 1985.

(b) The activities were in the agreed
areas of co-operaiion j.e. Agriculture, Health
and Population Activities, Meteorology,
Postal Services, Prevention of Drug Traffick-
ing and Drug Abuse, Rural Development,
Scienoe and Technology, Sports, Arts and
Culture, Telecommunications, Transport and
Women in Development. In addition, some
activities outside these areas were also
organised in pursuance of decisions taken
by the Standing Committee. The Council
of Ministers and the Head of Siate or
Government.

(¢) A Calendar of Activities has been
agreed upon for the year 1988.

(d) The Calendar lists 86 activities.
India alone is responsible for organising 21
of these.

Indians Residing Abroad

10595. SHRI JAGANNATH PATT-
NAIK : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any swvey has been
conducted by Government to ascertain the
number ©of Indians residing in foreign
countries; :

(b) if so, their number, country wise;
and

(c) the percentage out of them who
have accepted foreign citizenship ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR. SINGH) : (a) Yes,
Sir, based largely on published statistics.

(b) and (c). The estimated muntber of
Overseas Indians countrywise alongwith
percentage of them who have accepted
foreign citizenship is given in the statement
given below.
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Statement of Overseas Indians Residing in Various Countries (As available upto

1st June, 1987)

S. No. Name of Country

Total No. of

Overseas Indians

Percentace who Have
Accepted Foreign

Citizenship

1 2 3 4
1. Afghanistan 45,600 98.684 %
2. Algeria 3,000 0.099 ,,
3. Angola ‘50 o,
4. Anguilla 6 0
5. Antigua and Barbuda 25 36 ,,
6. Argentina 300 56 ,,
7. Australia 99,200 87.765 ,,
8. Austria 3,181 5.690 ,,
9. Bahamas 250 0.800 :,
10. Bahrain 48,050 0.104 ,,
11. Bangladesh 201 o,
12. Barbados 1,500 96.666 ,,
13. Belgium 2,338 3.934 ,
14. Belize 660 90.909 ,,
15. Benin 250 o,
16. Bhutan 70,037 0.053 ,,
17. Bolivia 50 0,
18. Botswana 1,750 14.285 ,,
19. Brazil 272 0,
20. Brunei 5,500 18,182 ,,
21. Burkina Faso 56 10.714 ,,
22, Burma 330,000 15.152 ,,
23, Burundi 250

70
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1 2 3 4
24, Cameroun 150 0%
25. Canada 228,500 56.455 ,,
26. Caymen Island 20 o,
27. Central African Republic 8 0,
28. Chad 5 o,
29. Chile 160 7.5 ,,
30. China 45 o,
31. Columbia 30 3.333 ,,
32. Comoros 179 62.011 ,,
33. Congo 15 o,
34. Costa Rica 20 50 ,,
35. Cudba 18 88.868 ,,
36. Cyprus 40 0o,
37 Czechoslovakia 82 o,
38. Denmark 2,552 64,342 ,,
39. Dominica s 28.511 ,,
40. Dijibouti 525 33.333 ,,
41. Ecuador 4 0 u
42. Egypt 514 2.723 ,,
43. E) Salvador 2 0,
44. Equatorial Guinea 10 o,
45, Ethiopia 3,000 . 14.666 ,,
46. Fiji 339 340 99.905 ,,
47. Finland 177 27.683 ,,
48. France 42,000 89.300 ,,
49. Gabon 10 0w
50. Gambia 72 8.333 ,,
16 12.500 .,

51. Guatemala
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1 2 3 4
52. Germany (FRG) 32,335 24.741 9,
53. Qeivhany (GDR) 2,300 14.478 ,,
54. Ghana 1,200 3.333
$5. Greece 200 2.500 ,,
56. Grenada 4,000 99.85 ,,
$7. Guinea 4 0 »
$8. Guyana 300,350 99.833 ,,
$9. Hong Kong 20,180 24.777 ,,
60. Hungary 22 L] v
61. Iceland 8 62.5
62. Indonessia 30,000 50 .
63. Iran 6,300 NA.
64. Irag 35,000 0 .
65. Ircland 750 20 »
66. Ttaly 1,500 3333 ,,
67. oty Coast 157 37.579 ,,
68. Jaibhica 38,600 98.446 ,,
69. Japan 2.685 2.644 ,,
70. Yordan 4,506 0.133 ,,
71. Kampuchea 4 0 v
72. Kenya 70,000 0.821 ,,
73. Kotea (Republic of) 267 0 "
74. Kuwait 110,010 0.918 ,,
75. Laos PDR 80 0 v
76. Lebanon 15,000 0 .
77. Lesotho 4,400 100 »
78. Liberia 3,066 0.652 ,,
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1 2 ' 3 4
9. Libya ' 35,500 1.408 %
80. Luxembourg 54 5.556 ,,
81. Malagasy 21,520 23.234 ,,
82. Malawi 5,000 706
83, Malaysia 1,170,000 87.831 ,,
84. Maldives 121 0.993 ,:
85. Malta 170 70.588 "
86. Mali 10 o .
87. Mauritius 700,000 fis.s08
88. Mexico 134 3238
89. Mongolia 4 [1] o
90. Monserrat 15 26,667
91. Morocco 769 15.605 |,
92. Mozambique ),850 53.261 ,
93. Nauru 170 0 .
94. Nepal N.A. NA, ,,
95. Netherlands Antilles 450 ) 2.222 ,,
96. Netherlands 102,800 97.276
97. New Zealand 15,000 94.667 ,,
98. Nicaragua 3 0 ”
99. Niger 17 11.765 ,,
100. Nigeria 14,000 21,429 ,,
101. Norway 2,900 25.862 ,,
102, Oman 190,000 0 ”
103. Pakistan ) N.A. i N.A, .
104. Papama 2,100 40

»”

105. Pagaguay 11 0 »
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1 2 3 4
106. Pupua New Guinea 350 0 o
107. Peru 104 14.423
108. Philippines 12,100 17.355 ,,
109. Poland 90 0 "
110. Portugal 7,300 90.822 ,,
111. Qatar 51,500 0.066 ,,
112. Rumania 39 0 .
113. Rwanda 300 33.333 ,,
114. Saudi Arabia 250,000 0 .
115. Sencgal 90 50 .
116. Saychelles 5,200 96.538 ,,
117. Sierra Loone 1,624 38.424 ,,
118. Singapore 100,000 74 "
119. Somalia 453 0 "
120. South Africa 850,000 100

" 121. Spain 10,000 35 .
122. Sri Lanka 1,028,289 44.452
123, St. Christopher and Nevis 20 0,
124. St. Vincent and the Grenadines 6.000 99.55
125. St. Lucia 3,840 99.115 ,,
126. Sudan 2,000 NA.
127. Suriname 140,000 99.929
128. Swaziland 80 0 )
129. Sweden 7,046 76.369 ,,
130. Switzerland 2,863 14.321 ,,
131. Syrian Arab Republic 317 0 .
132. Tanzania 40,000 90 "
133. Thailand 65,000

84.615 ,,
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d 2 3 4

134. TFogo 85 5.882 Y
135. Tonga 32 ) v
136. Trinidad and Tobago 430,000 99.907 ,,
137. TFunisia 43 6977 ,,
138. Turkey 2 0 v
139. Turks and Caicos Islands 10 60 .
140. Uganda 1,500 66.667 -,,
141, UAE 240,000 0.417 ,,
142. Udited Kingdom 789,000 50 o
143, United States of America 500,000 57.4\ o
144, U.S.S.R. 1,310 0.153 ,,
145. Uruguay 5 0 ”
146. Vanuatu 1 0 ”»
147. Venezuela 320 6.25 ,
148. Veitnam 80 0 .
149. Western Samoa 16 25 -
150. Yemen Arab Republic 15,000 10 ”
151. Yemen (PDR) 103,230 96.871 ,,
152. Yugoslavia 36 8.333 ,,
153, Zaire 2,711 65.437 ,,
154, Zambia 20,900 0278 ,,
155. Zimbabwe 16,000 875 4

N.A.=Not Available.

Funds for Central Projects in W.B.

10596. SHRI GADADHAR SAHA :
Will the the Minister of PLANNING be

pleased to state :

(a) the number of the central Projects

in West Bengal for which allocation of
funds were made during the Sixth Plan;

(b) whether the entire funds were
utilised;

(c) whether any assessment has been
made about the escalation in the cost of
the on-going projects; angd
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) to
(d). Information is being collected and
will be laid on the table of the House at
the earlist.

Change in Criteria for Recognition of
Travel Agcncies Dealing with RPO

10597. SHRI AZIZ QURESHI: will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the criteria for recognition
of travel agencies to deal with Regional
Passport Offices has been changed in the
past two years;

(b) if so, the details thereof;

(c) whether as a result of these changes
many finns has been thrown out of the
business; and

(d) if so, the corrective steps taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K NATWAR SINGH) : (a) and (b).
Yes Sir. Revised criteria for recogmition of
travel agencies for passport work came
into effect from September, 1986. A copy
of the criteria giving details 1s given below.

(c) and (d). The criteria were intro-
duced as a corrective measure after taking
into account all factors particularly welfare
of the general public. The criteria pertain
to passport work only and not to travel
trade of an agency as such. Even the non-
recognised agencies can seek reconsideration
of their cases after they have fulfilled the
criteria.

Statement

New Criteria for Recognition of
Travel Agencies

1. (i) The existing requirement of paid
up capital/asset investment of at
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least Rs. 2,00,000 in respect
of travel agencies based in big
cities and Rs. 1,00,000 in res-
pect of travel agencies based in
smaller places has not been
changed. However, the terms ‘big
cities’ ‘small places’ and ‘assest
investment’ need further clarifi-
cation in order to eliminate any
chance of arbitrariness in scrutinis-
ing the balance sheet submitted by
the applicant travel agencies. ‘Big
cities’ would now mean A, B; and
B, class cities as determined by
the Ministry of Finance O. M. No.
11016/5/82-E. II (B) dated
7.2.1983. A copy of this classifi-
cation of cities is enclosed here-
with. ‘Smaller Places’ would
include cities and place other than
A, B, and B,.

There is no ambiguity with
regard to the term ‘paid-up capital’
in respect of Private Limited and
Limited companies. However,
the term ‘asset investment’ in
respect of Partnership and Pro-
prietorship travel agencies needs
to be clarified. In respect of
Partnership travel agencies, the
term asset investment shall include
the amount which a partnership
travel agency has actually invested
in the travel business. The entire
value of office premises, if in the
name of the travel agency, will be
taken into consideration. If office
premises are owned by any of
the partners, the value of the
premises to the extent of the share
capital of the owing partner in
terms of the partnership deed will
be taken into consideration.

In case of proprietor travel
agencies, the asset investment shall
incude the money actually employed
by the proprictor in the travel
business and the actual investment
should not be less than 259 of
the total asset requirement. For
the remaining 759 of the asset
investment, the Proprietor shall
submit from revenue authorities 8
Valuation  Certificate of  the
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(i)

immoveable Property owned by
him, together with a certificate of
payment of texes on the value of
the immoveable Property, where-
ever applicable.

The requirement of paid up
capital/asset investment shall be
equally applicable to fresh appli-
cants as well as travel agencies
already recognised for dealing with
various passport offices in India.
If any recognised travel agency has
earlier shown less paid up capital/
asset investment, they should be
required to increase their paid up
capital/asset investment, for which
they will be allowed reasonable
time.

For recognition of the branch
office of a recognised travel agency,
procedure outlined above shall
also be applicable. If the Head
Office is located in A, B; and B,
class cities, for registration to any
of its branch office irrespective of
the place of its location, the travel
agency will be required to show
additional paid up capital/asset
investment of Rs. 1,00,000.
However, if the Head Office is
located at a place other than A,
B, and B, class cities and the
branch office is located in A, B,
and B, class cities, it will be
required to show additional paid
up capital/asset investment of
Rs. 2,00,000. This would be
essential for equalising the finan-
cial status of travel agencies
located at various places.

A Private  Limited/Limited
Company shall accordingly be
required to raise its paid up capital
and include this in balance-sheet
of the Head Office. Partnership
and Proprietorship travel agencies
shall submit separate balance-shect
with the application for recogni-
tion of its branch offices. But for
fulfilling the asset requirement, the
value of 1mmoveable property
already taken into consideration
at the time of recognition of the
Head Office shall not again be
taken into consideration.
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A recognised travel agency
located at a place other than the
place of location of the passport
office may also be allowed, on
application, to open a liasion
office at the place of the location
of the Passport Office for submis-
sion of passport application to
Passport Office and for taking
delivery of the passports on behalf
of its registered/recognised office.
For this, it shall be necessary for
them to submit a balance sheet
along with their application show-
ing additional paid up capital/
asset investment of at least
Rs. 50,000.

(iii) The applicant travel agency shall

(iv)

be required to submit an Under-
taking in the form of an affidavit
on appropriate non-judicial atemp
paper in the prescribed manner.

The applicant travel agency shall
also be required to fulfil the follow-
ing other conditions :

(a) The office premises should
have the minimum area of
250 sq. ft. and be located in
any commercial area;

(b) They should have a tetephone
connection in the name of the
captioned travel agency or in
the name of the directors
partners or proprietor;

(c) 'There should be a typewriter;

(d) There should be a minimum
of three employess; and

(¢) The travel agency should be
in travel trade for at last one
year.

(v) The Private Limited and Limited

concern (as under the existing
guidelines) shall be required to
submit a Registration Certificate or
Certificate of Incorporation for the
Registrar’s office. The partnership
travel agency shall submit a part-
nership deed on appropriate stamp
paper duly authenticated by the
competent authority. The pro-
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prietory cocern shall submit a
certified copy of obtained by them
under Shops and Establishment Act,
wherever applicable.

(vi) The application in proforma pre-
scribed shall be submitted direct
to the Chief Passport Officer of
US (PVS), alongwith other docu-
ments, for consideration and
necessary action and calling for
reports from any other government
department which the Ministry
feels essential, Simultaneously, a
copy of the application along with
other documents shall be forwarded
by the applicant travel agency to
the concerned passport officer
who shall immediately call for
police and C.I.D. reports and
forwarded them to the Ministry
alongwith his own comments, If
the travel agency had previously
been dealing with the Passport
Qffice, a report on the activities
of the applicant travel agency
during the period of their dealings
with the Passport Office shall also
be sent to the Ministry by the
concerned Passport Officer. The
office premises of the travel agency
shall be required to be inspected
by an authorised representative of
the Chief Passport Officer before
a decision to grant recognition to
the travel agency is taken by the
Mijnistry. If all the requirements
stand fulfilled by the travel agency,
a Registration Certificate, shall be
issued to the travel agency under
intimation to the Passport Officer
concerned. The Registration
Certificate shall be valid for a
pesiod of one year. The travel
agency shall be required to display
the Registration Certificate in their
office at a prominent place.

2. Renewal : For remewal an applica-
tion as prescribed shall be submitted to the
Mipistsy direct with a copy endorsed to the
eoncezned passport officer at least 60 days
before the expiry of the recogaition enclosing
a signed copy of the next latest balance sheet
sand a fresh Undertaking. On receipt of a
aopy of the renewal application, the
Passport Officer concerned sheil submit a
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report to the Ministry within a period of
15 days indicating whether the travel agency
bas come to their adverse notice or has
violated any of the conditions of Registra-
tion Certificate and undertaking.

3. Action Against Recognised Travel
Agency : If any travel agency is found to
have a contravened any of the conditions
mentioned in the Registration Certificate,
the Passport Officer concerned, after serving
show-cause notice, shall have authority to
suspend recognition of the travel agency
for a period not exceeding three months,
after the expiry of which the suspension
order shall automatically stand revoked.
In the meantime, travel agency shall have
the right to appeal to the Chief Passport
Officer against the order of suspen-
sion. If the passport officer feels that
stringenr action like suspension for a longer
period or cencellation of recognition is
required in any particular case, a full
report shall be required to be sent to the
Ministry for consideration and action as is
deemed it.

Action to suspend or cancel the recogni-
tion of a travel agency can also be taken
if it is reported either by the concerned
Passport Office or police authorities that
any criminal case directly or indirectly
connected with the travel business is pending
against any of the  directors/partners/
proprietor.

Rationalisation of farm Input Prices

10598. DR. B.L. SHAILESH : Will the
Minister of PLANNING be pleased to
state ©

(a) whether a price rationalisation
scheme for inputs will be a part of the
policy reforms being thought of to achieve
more widespread growth in the agriculture
sector; and

@) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : (a) and (b). As a
part of the policy package underpinning
the Framework Action Plan for Foodgrains
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Production, rationalisation of the price
structure of a number of important agri-
cultural inputs, namely, fertilisers, plant
protection chemicals and seeds, has been
suggested. The approach adopted is to
acheieve reduction in the prices of seeds
and fertilisers by fixing ‘‘efficiency price”
norms for their production. For plant
protection chemicals, it has been suggestcd
that domestic prices may be kept under
control through selective imports and a
regulated tariff policy. Cost economies are
also proposed to be achieved through in-
creased efficiency in the distribution system
for these inputs. These measures would
benefit agricultural production all over the
country.

Scl.eme to Familiavise Government
Cfficia's v ith Management Technigues

10599. SHRI H.B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have formulated
any scheme to familiarise the Central
Government officials with modern manage-
ment techniques, impart new skills and
tone up efficiency; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) and (b). Yes, Sir. In pur-
suance of the Government’s decision to
restructure the training of the members of
the Civil Service so as to develop compe-
tence and a work culture suited to the
service of the people, instructions have been
issued to cadre controlling authorities for
formulating 1training plans, stipulating that
every member of the All India and Group
A Central Services should be put through
at least 3 refresher courses in a span of
about 20 years. The training plans drawn
up in the light of these instructions are
under implementation. These courses include

knowledge, management skills, and beha-

vioural inputs.

B and W Pictu-c¢ Tube Factory of BEL
in Maharashtra
10600. SHRIP.M. SAYEED : Will
the Minister of DEFENCE be pleased to
state :
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(a) whether a black and white Television
picture tube factory has been set up
by Bharat Electronics Limited in Maha-
rashtra;

(b) if so, its location and the details
of technical collaboration, 1f any;

(c) the capital involved and the capa-
city of the factory; and

(d) the details regarding import of the
picture tubcs and the approximete foreign
exchange that would be saved by the pro-
duction in the new factory ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) and (b). No, Sir. However,
B.E.L. has set up a factory at Taloja,
Raigad District, Maharashtra, for the manu-
facture of glass bulbs for black and white
TV picture tubes in technical collaboration
with M/s. Corning, France.

(¢) The total sanctioned investment in the
project amounts to Rs. 49.22 crores. The
throughout capacity of the Taloja plant is
1 million numbers per anoum of 20° black
and white TV glass bulbs.

(d) At the current f.o.b. price of US
Dollars 12.60 per bulb, foreign exchange
savings will be around Rs. 16.05 crores per
annum at one million level.

International Congress of Plant Physiology
and Biochemistry

10601. SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state

(a) whether the International Con-
gress of Plant Physiology and Biochemistry
held in February, 1988 at Delhi, had des-
cribed the possibility of growing crops in
space;

(b) ifso, the main recommendations
made at the Conference; and

(c) the reaction of Government there-
to ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN): (a) to (c). Prof. F. B.
Salisbury, a delegate from USA attending
the International Congress of Plant Physio-
jogy held in February 1988 at Delhi, had
given a talk on this subject. He is associat-
ed with a NASA Project in USA and is
stated to have devcloped the technology for
obtaining high yield of wheat under the
conditions of Space, simulated by using
controlled environmental conditions by
Plant Physiologis's. Al such ideas are
under purely experimental stages and
would be of Limited value on the earth.
The results of such experiments, if positively
proven, will assist 1o supporting space
colonies, when established.

Agrecment wita Japan for Digital hiic o-
wore Systes

10602. SHRIMATI BASAVARA-
JESWARI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Bharat Electronics Limited
signed a major technology transfer agree-
ment with a Japanese firm for indigenous
production of digital microwave transmis-
sion system;

(b) if so, the features of the agree-
ment; and

{(c) by what time the agreement is
likely to be implemented ?

THE MINISTER OF DEFENCE
(SHRI K. C. PANT): (a) Yes, Sir. On
17th March, 1988 Bharat Electronics Ltd.
signed a technical collaboration agreement
with M/s N.E.C. Corporation, Japan for
the manufacture of digital microwave
communication equipment.

(b) Under the agreement, BEL has
obtained the licence to manufacture digital
microwave communication equipment for
enhancement of public tele-communication
pet-work in India. M/s N.E.C. Japan will
supply documentation, render technical
assistance by deputing their engineers to
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BEL, and also train BEL engineers at their
works.

(c) The agreement would come into
effect from the date of approval by the
Japanese Government or the Indian
Government,, whichever is later, and will
remain in force for a period of eight years
from that date, or for a period of five
years from the commencement of commer-
cial production.

Collection ¢f Vita! Information by Pak
Spies

10603. SHRI BANWAR] LAL
PUROHIT :

SHRI SUBHASH YADAY ;

SHRI M. RAGHUMA
REDDY :

SHRI SRI HARI RAO :
SHRI PRAKASH CHANDRA :
SHRI CHINTAMANI JENA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
that a large number of Pakistani spies are
in the country and are collecting vital
information of tactical and strategic value
connected with defence and other Govern-
ment departments;

(b) whether there is any central
machinery to eheck the operations of the
Pakistani spies in the country;

(c) the details of the Pakistani spies
arrested during the last one year; and

(d) the steps Government propose to
take o tighten the possible points of
leakage of such vital information ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (d). Government
is aware that a sizeable number of Pakistani
spies are caught in the country every year.
The intelligence task assigned to such spies
include collection of vital information of
tactical and strategic value connected with
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Defence and other
ments,

Government Depart-

According to information available,
88 persons including 73 Indians and 15
Pak nationals, were arrested on espionage
charges during 1987 in the States of J & K
Punjab, Rajasthan and Union Territory
of Delhi. The Central security agencies in
conjunction with the security outfits of the
State Governments are exercising maximum
vigil to detect, unearth and neutralise any
attempt at espionage by any individual or
organisation.

Issue of Directives Under Article 350-A
of the Constitution

10604. SHRI SYED SHAHABUD-
DIN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any Directives have been
isswed by the President under Article 350A
since the inception of the Constitution;

(b) if so, the particulars thereof;

(c) whether any such requests have
been received and are pending considera-
tion by Government; and

(d) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (d).
The information is being collected and
will be laid on the Table of the House.

Supply of Arms tn Extremists

10605. SHRI SRI HARI RAO :
SHRI MANIK REDDY :|

SHRI M. RAGHUMA REDDY:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention
has been drawn to a report appearing in
the ‘Indian Express’ dated 11 April, 1988
about illegal supply of arms to extremists
for onward transmission to Punjab;

(b) if so, whether the matter has been
enquired into; and
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(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). Yes,
Sir. During investigation of case RC-8/87
registered on 16.2.87, by the Central
Bureau of Investigation, one of the accused
in his confessional statement mentioned
that he was told by one Harjinder Pal
Singh in Canada that he had transferred
two jeep loads of arms from Ganganagar
to the Golden Temple Complex prior to
June 1984 and that the source of supply
of these arms was patronised by Shri
Pradeep Mathur, son of Shri Shiv Charan
Mathur, Chief Minister of Rajasthan.
However, the matter was closed as the
allegation was found to be baseless.

Discovery of Under Water Archaeological
Findings

10606 SHRI DIGVIJAY SINH : Will
the PRIME MINISTER be pleased to state :

(a) whether there is a strong inference
of the Krishna epic being a reality after
the discovery of under-water archaeological

findings off the coast of Dwarka in
Gujarat;

(b) whether Government propose to
set up a Commission to do research in the

field of historicity and veracity of Krishna;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) The general architec-
tural features of underwater archaeological
findings correspond to those of Dwarka of
around 1560 B.C.

(b) No, Sir. However under-water
archaeological studies are continuing.

(c) Does not arise.
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Abolition of Sales Tax in Delhi

10607. SHRI C. JANGA REDDY :
DR. A. K. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there has been a public
demand to abolish sales-tax in Delhi; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI! PANIGRAHI) : (a) Yes,
Sir. Dezmands have been raised from time
to time by some trade associations and
Members of the Metroplitan Council, seek-
ing partial/complete abolition of sales tax
in Delhi.

(b) The matter was considered by the
Government of India and it was felt that
it would neither be desirable nor practica-
ble to abolish sales tax in the Union Terri-
tory of Delhi alone.

Study Conducted by BARC on Food

10608. SHRI C MADHAY REDDI :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Bhabha Atomic
Research Centre (BARC) has conducted
trails on nutritional value of bread mixed
with Bengal gram flour, oilseed meals etc.
and found these to be superior;

(b) if so, the details thereof;

(c) whether similar studies have been
conducted on value of various foods, before
and after irradiation as recommended by
BARC; and

(d) if so, the details of the studies on
each product, food-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R.
NARAYANAN) : (a) and (b). No, Sir.
BARC has not conducted any trails on the
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nutritional value of bread mixed with
Bengal gram flour, oilseed meals etc.
However, 1he Centre has carried out some
studies to engich wheat flour bread with
Bengal gram powder, defatted soyabean
and peanut flour at 5-109; level and the
bread making ability of this mixture was
determined. It was found that addition of
Bengal gram flour and oil seed meal affect-
ed the bread quality adversely. The loaf
volume was reduced and the product was
not found acceptable te the taste panel.

(c) and (d). Yes, Sir. Nutritional
values of food items like wheat, fish
(mackerel and shrimp) and onion were
evaluated after irradiation. The ability of
these food stuffs to sustain normal growth
(nutritional value), reproductive capacity,
longevity, lactation and tissue function were
examined. No difference between irradiated
and unirradiated samples was found, Also
the food trails conducted with the irradiated
samples did not reveal deleterious effect- of
any type. Based on the wholesomeness
studies conducted at BARC and similar
studies carried out in other countries, a
joint expert committee consisting of FAO/
IAEA/WHO have recommended that food
items irradiated upto an average dose of
10 KGy be accepted as safe from the
health angle.

To ensure that consumer interest is
fully protected in these matters, Govern-
ment has constituted a National Monitoring
Agency with Secretary, Ministry of Health
as its Chairman, to deal with all matters
relating to irradiation of foodstuffs,

[Translation)

Demands for Separate States

10609. SHRI HARISH RAWAT :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have made
any efforts to put an end to the agitation
being launched in support of the demand
for a separate State in Darjeeling area;

(b) if so, whether agitations are also
being launched in other parts of the
country in support of the demand for a
separate State;
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(c) if so, the names of the places
where such agitations are being launched
and whether Unjon Government have
made some efforts to put an end to these
agitations also;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Central Govern-
ment in consultation with the  State
Government of West Bengal are making
efforts to find a peaceful solution to the
problems arising out of the Gorkhaland
agitation in Darjeeling area. The State
Government bave also been given all neces-
sary material help to maintain public
Order in the arca.

(b) to (¢). The demands for a separate
State and agitations in support thereof
have come up from time to time in different
parts of the country. The Central Govern-
ment’s stand in regard to such demands is
that the removal of imbalances in econo-
mic development in a particular State or
region 1s essentially a matter to be tackled
through the machanism of Planning and
creation of a separate State is no answer
to the problem. Tackling  agitations in
support of such demands and maintaining
of Public Order is the constitu-
tional responsibility of the State
Governments of which they are fully cons-
cious. Central Government remains in
constant touch with the State Governments
and provides guidance and all possible
material help to them for tackling such
agitations.

Review of Targets of Seventh Plan in
Hilly Areas

10610. SHRI HARISH RAWAT:
Will the Minister of PLANNING be pieased

to state :
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(a) whether any review of the perfor-
mance of targets in the Seventh Five Year
Plan in respect of the hilly areas of the
country has been undertaken;

) (b) if so, the position in regard 1o the
implementation of poverty eradication and
employment generating programmes in
these areas during the plan period; and

(c) the total number of persons provid-
ed temporary and permanent employment
and also the number of those brought above
the poverty line in these areas during the
plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) In
the Mid-term appraisal of the Seventh Plan
laid on the Table of the House on 22.3.88
the review was made for sectoral perfor-,
mances for the country as a whole and not
for individual State.

(b) and (c). The three major anti-
poverty and employment generation pro-
grammes viz., Integrated Rural Develop-
ment Programme (IRDP), National Rural
Employment  Programme (NREP) and
Rural Landless Employment Guarantee Pro-
gramme (RLEGP), are also under implemen-
tation in the hilly areas of the country. The
financial position and the number of f:amilies
assisted under these programmes 1n respect
of hill States for the years 1985-86, 1986-87
and 1987-88 are given in the Statements I
II and 11I given below. However, infor:
mation with regard to hilly areas which
form part of a State 1s not avaijable sepa-
rately. The latest estimates of persons
below poverty line for various States pertain
to the year 1983-84, based on the 38th
Round of National Sample Survey of House-
hold  Consumption  Expenditure.  The
next Round of Survey of Household Con-
sumption Expenditure is in progress during
the current year (1987-88),
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Statement-}
Integrated Rural Development Programme (IRDP)

Financial (Rs. lakhs)

S. No. States Allocation Utilisation
}&&5-&5 1986-87 1987-88 1985-86 1986-87 1987-88
(till Jan. 88)

A. Special Category

1. Arunachal Pradesh 214.26 367.15  384.00 195.41 29595 127.76
2. Himachal Pradesh 310.63  437.76  385.76 552.02 682.81 474.27
3. Jand K 54977  702.03  606.14 599.80  558.95 374.47
4. Manipur 126.41  154.83  129.14 135.21 28551 118.06
5. Meghalaya 170.92  208.17  192.96 177.94 43508  80.20
6. Mizoram 89.28 180.68  160.00 127.05 300.79  193.88
7. Nagaland 100.29 263.27  168.00 208.30 14520  203.03
8. Sikkim 20.07  86.13  32.00 27.38  33.39  27.37
9. Tripura 165.76 146.75 153.12 236.87 37211 367.27

Physical (000 families assisted)
S. No. States Target Achievement
1985-86 1986-87 1987-88  1985-86 1986-87 1987.88
(Till Jan. 88)

A. Special Category

1. Asunachal Pradesh 7.5  16.6 18.9 11.3 13.7 3.8
2. Himachal Pradesh  31.0  31.1 27.9 33.6 370 26.2
3. Jand K 3.0 385 37.7 41.3 267 17.0
4, Manipur 6.0 8.8 7.7 7.4 13.7 4.7
5. Meghalaya 80 8.8 9.7 7.1 12.0 1.2
6. Mizoram 3.9 121 7.4 2.8 8.4 2.8
7. Nagaland 5.5 13.5 10.7 7.5 4.3 3.7
8. Sikkim 0.8 2.3 2.0 v 2.2 2.7 1.5

9. Tripura 10.0 15.0 10.7 14.0 15.8 1.5
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Commanal Riots

SHRI HARISH RAWAT : Will
HOME AFFAIRS be

10611.
the Minister of
pleased to state :

(a) the total number of communal
riots which took place during the past four
months, State/Union Territory-wise; and

(b) whether there has been decrease in
the number of communal riots in Uttar
Pradesh during the past four months as
compared to last six months of 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) Barrnng a few incidents
of communal violence, there has not been
any major communal riot during the past
four months in the country.

(b) Not only there has been no major
riot in Uttar Pradesh during the last four
months, even the incidents of communal
violence in these four months have been
much less as compared to the last six months
of the year 1987.

Financial Assistance to Ex-servicemen
in Uttar Pradesh

MAY 14, 1988
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Will the Minister of DEFENCE be pleased
to state :

(a) the total number of ex-servicenren
in Almora and Pithoragarh districts in
Uttar Pradesh and the number of the ex-
servicemen out of them, who have applied
for financial assistance under various heads
during the last three years;

(b) whether the applications for finaa-
cial assistance have been accepted; and

(c) if so, the year-wise number of the
applications so accepted and the total amount
of assistance granted each year ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI1
SONTOSH MOHAN DEV) : (a) Accord-
ing to the information available, there are
47,049 ex-servicemen in Almora district
and 65,450 in Pithoragarh district of Uttar
Pradesh. Out of them, the number of
applicants for financial assistance out of
Raksha Mantri’s Discretionary Fund and
War Bereaved Fund during the last three
years is 318 from Almora district and 66
from Pithoragarh district.

(b) and (c). The details of requests
accepted and the amount involved are as
follows :

10612. SHRI HARISH RAWAT:
Year District No. of requests Amount
accepted (Rs.)
(/) Raksha Maniri’s Discretionary Fund
1985-86 Almora 43 60,630
Pithoragarh 8 12,680
1986-87 Almora 67 1,08,280
Pithoragarh 7 5,820
1987-88 Almora 102 1,50,940
Pithoragarh 15 25,860
(ii) War Bereaved Fund
1985-86 Almora 1 2,000

Pithoragarh

1 5,000
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New Model for Computer Stimulation

10613. SHRIMAT}
RAJESWARI :

SHRI G.S. BASAVARAJU :

BASAVA-

Will the PRIME MINGSTER be pleased
to- stgie

¢a) whether Indian Scientists have
developed a new model for computer stimu-
lation to exploit the growing pewer of
computer systems for technology develop-
ment started at National  Aeronautics
Laboratory;

(b) if so, the details thereof and to
what extent it will help the development of
technology; and

(c) how much amount will be spent on
this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI X.R.
NARAYANAN) : (a) and (b). National
Aeronautical Laboratory (NAL) has follow-
ing three major software/simulation pro-
grammes :

(i) Softs/stracture/controls  software
packages

(ii) “Flosolver” parallel computer.

(i1ii) Centre for Mathematical Modelling
and computer simulation,

Under these programmcs, the Laboratory
has developed :

(i) apphcation software in fluid and
thermal sciences for computer Simu-
lation of complex flow and heat
transfer characteristics of aerospace

vehicles;
(ii) Aksa and NASTRAN software
packages are being extemsively

used in the structural dosign amd’
analysis of light combat siscrafi;
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Gi#y New packages to extract stability
information from flight data "and’
dynamic  simulation in  wind
tunnels.

(iv) A paraHet computer called Flosolver
for aerodynamic simulation:

(v) A centre of mathematical modell-
ing and computer simulation has
been established with the objective
to promote use of mathematical
modelling and computer simulation
in various areas of S and T. These
programmes will be of help in 'the
future development of Aerospace
and computer technologies in the
country,

(c) A sum of Rs. 3.15 crores is expected
to be spent on these projects upto 1988-89,

Soviet MI-26 Helicopters for Deplo; ment
of Arms

SHRIMATI
RAJESWARI :
SHRI G.S. BASAVARAJU :
SHRI S.B. SIDNAL :

10614. BASAVA-

Will the Minister of DEFENCE be
pleased to state :

(a) wkcther the Russian Government
have agreed to provide heavy lift Soviet
MI-26 helicopters for rapid development
of arms and ammuninion to Indja; and

(b) if so, their additional advantages
and other special features ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) and (b). MI-26
helicopters have been inducted into the IAF
for ann maintenance tasks in the Northern
and Eastern Sectors. 1t would uot be in
the public intcrest to disclose the operational
capabilities of these helicopters.

Nations) Trast fo- Hacdicapred

10615. SHRIMATI BASAVARAIJE-
SWARI : Will the Minister of WELFARE
be pleased to state :

(a) whether Goverament propaose to set
wp a8 Natwnal Frust for the Handicapped;
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(b) if so, by what time the final decision
will be taken in this regard;

(c) the main purpose of this Trust; and

{d) the total handicapped to be helped
during 1988-89 ?

THEMINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) to
(d). The Thakur Hari Prasad Ibstitute of
Rehabilitation for Mentally Handicapped
Children, Hyderabad had organised a semi-
par on ‘National Policy on Mentally
Handicapped’ during 3-7 Feb. 1987 at
Hyderabad. One of the recommendations
of the seminar is that a National Trust for
the Welfare to the Mentally Handicapped
Persons may be set up as a means to pro-
vide social security to mentally handicapped
persons. No final decision has been taken
by the Government in this regard. The
total No. of handicapped persons to be
benefitted during 1988-89, by the proposed
Trust cannot be indicated at present.

Puajab Migrants

10616. SHRI C. JANGA REDDY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of migrants from
Punjab in each of the relief camps in
Pathankot, Amritsar, Batala and other
places in Punjab; and

(b) the number of migrants who have
returned back to their homes from these
camps ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Informa-
tion is being collected and will be laid on
the Table of the House.

Himalayan Glaciology

10617. DR. G. VUAYA RAMA RAO :
Will the PRIME MINISTER be pleased to
state :

(a) whether higher priority has been
accorded to Antarctica dovelopment than

MAY 11, 1988
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for an intensive study of Himalayan gla-
ciers and if so, the reasons therefor; and

(b) the number of seminars, national
and international, organized for furthering
the studies, knowledge of Antarctica and
Himalayas, specially glaciers, the most
important of perennial source of water ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI X R.
NARAYANAN) : (a) No, Sir. The two
regions pose quite different problems and
hence the question of giving priority to one
over the other does not arise.

(b) A large number of seminars have
been organised both on Himalayan glaciers,
and on Antarctica. In these Seminars
many papers have been presented for fur-
thering the kpowledge of both Antarctica
and the Himalayas, with special reference
to their glaciers.

Protest by Staff of the Indian Association
for the Cultivation of Science,
Calcutta

10618. SHRI INDRAJIT GUPTA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the scientists and non-
academic staff at the Indian Association
for the Cultivation of Science in Calcutta
went on a protest strike on 12 April, 198§
over pay revisions and working conditions;
and

(b) if s<;, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) No Sir.

(b) Does not arise.

Arms Smuggling Across the Indo-Pak
Border

10619. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) the number of cases registered in
respect of arms smuggling across the Indo-
Pakistan border, detected during 1987;

(b) the number of persons charged in
each case; and

and ammuni-
tions seized in each case, category-wise ?

(c) the quantity of arms

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME  AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) During the year
1987, the BSF had got registered with the
local police 5 cases of arms smuggling
across the Indo-Pakistan border.

-
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(b) 2 persons who were apprehended by
the BSF for smuggling arms across the
border on 2.8.87 were handed over to the
State Police and 2 cases against the two
persons were registered.  As regard smuggl-
ing on 23.6.87, 2 persons were killed in
encounters with BSF and a case regarding
apprehension of smuggled arms and ammu-
nition was registered with the Ilocal police.
The dead bodies were handed over to the
local police by the BSF. As regards smuggling
on 26.12.87 and 29.12.87, the criminals,
after encounters with the BSF, managed
to escape leaving behind arms and ammu-
nition. 2 cases regarding apprehension of
smuggled arms and ammunition were regis-
tered with the local police.

(¢) Information is furnished
Statement give below.

in the

Statement

Arms and Ammunitions Seized on Indo-Pakistan Border by BSF during the Year 1987

Date Area of seizure

Qty. of Arms and Ammunitions
seized

(1) Punjab— Pakistan Border

23.6.87 Khemkaran (a) .303 No. | MK III Rifie — 01 No.
(b) .303 Rifle amn. — 11 Rds.

{c) 12 Bore C/made Pistol — 01 No.

(d) 12 Bore amn. — 30 Rds.

2.8.87 Ferozpur (a) .455 Revolver Fjmade =~ — 01 Nos.
(b) .455 amn. — 09 Rds.

26.12.87 Khemkaran (a) .30 Bore Pistol — 02 Nos.
(b) Magazine Pistol — 04 Nos.

(c) Magazine AK-47 — 14 Nos.

(d) Amn AK-47 — 1236 Rds.

(e) No. 36 Hand Grenade = — 18 Nos.

29.12.87 Amritsar (a) .32 Bore Revolver — 03 Nos.
(b) Rifle KLASHNIKOV — 03 Nos.

(c) 12 Bore S/Barrel Gun  — 01 No.

(d) Magazine Rifle — 03 Nos.

(e) Ama Rifle — 60 Rds.

(f) Amn .32 Bore — 40 Rds.

(2) J and K, Rajasthan and Gujarat
Borders with Pakistan

— There were no seizures of arms and

ammunition.
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Indian Foreign Service Officers who
Passcd Foreign I anguage Test

10620. SHRI SYED SHAHABUDDIN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total number of officers in the
IFS (A) as on 31 March, 1988;

(b) the number of officers who have
passed compulsory foreign language test
with their break-up, language-wise;

(c) the number of officers who have
passed the test for additional foreign langu-
age as option language with their break-up,
language-wise;

(d) the number of officers who have
not been required to pass a foreign language
test;

(e) the number of officers who have been
assigned a foreign language for compulsory
study but are yet to be pass the test, langu-
age-wise; and

(f) whether the present policy is to
assign single country languages also for
compulsory study ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
total number of officers in the IFS as on
31.3.88 was 546.

(b) The number of officers who have
passed compulsory foreign languages are
given below language-wise :

(As on 31.3.88)

Foreign Language Number of
officer
T T,
1. Arabic 80
2. Bahasa Indoncsia 6
3. Burmese 2
4. Chinese 40
5. Dutch 1
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6. French 80
7. German 4]
8. Gorkhali 4
9. Hungarian 1
10. Italian 4
11. Japanese 26
12. Kiswahili 11
13. Malay 2
14. Persian 18
15. Portuguese 12
16. Russian 65
17. Serbo-Croatian 4
18. Sinhalese 3
19. Spanish 51
20. Swedish 1
21. Tha 2
22. Tibetan 3
23. Turkish 1
24, Vietnamese 2
Total : 460 N

(c) The number of officers who have
passed the test for additional foreign langu-
age as optional language arc as follow :

Foreign Language

1. Arabic

2. Bahasa Indonesia

Number of
officers

3

2
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1 2

3. Bulgarian 1

4. French 29

5. German 6

6. Italian 1

7. Japanese 1

8. Kiswahili 1

9. Persian 2

10. Pelish 2
11. Portuguese 1
12. Rumanian 1
13. Russian 2
14, Spanish 13
15. Turkish 1
16. Vietnamese 1
Total : 67

(d) All promoted officers from IFS (B)
who are inducted into the Senior Scale of
the IFS are not required to pass the
Foreign Language test. Their pumber
varies from time to time.

(¢) The number of officers who have
been assigned a foreign langauge for
cumpulsory study but are yet to pass the
lest are given below language-wise :

Foreigh Language Number of
officers
1 2
1. Arabic 5
2. Bahasa Indonesia 1
3. Chinese 5
4. French 2

5. German 1

1 2
6. Italian 1
7. Japanese 2
8. Portuguese 2
9. Russian 1
10. Spanish 2
11. Turkish 1

Total : 23

(f) The policy for assigning languages
in the Miaistry of External Affairs depends
upon functional requirement keeping in view
the total number of officers knowing a
particular language at a given point of time.
The allotment of single country languages
for compulsory study is not ruled out.

Pending Passport Applications

10621. SHRI SYED SHAHABUDDIN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of passport applications
pending as on 1 January, 1986, 1987 and
1988;

(b) the number of passport applications
received during 1986 and 1987,
separately;

(c) the highest, lowest and the average
monthly rate of disposal during 1986 and
1987 for each Passport Office; and

(d) the number of applications pending
for more than two months as on 1 January,
1988 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Num-
ber of passport applications pending at
passport Offices in India as on :

1.1 1986 2,35,197
1.1.1987 1,85,640
1.1.1988 2,41,017
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(b) Number of Passport applications () The required information is given

received during : below in the Statement.

1986 11,78,335 (d) 1,62,085

1987 11,07,601 Efforts or being to expedite the process
[ of 1ssuing passports with the help of all
concerned agencies.

statement

Monthly Rate of Disposal

During 1986 During 1987

S. No. Station Highest  Lowest Averagi? Highest Lowest  Average

1. Ahmedabad 10,014 5,045 7,274 6,526 4,546 5,738
2. Bangalore 9,274 2,981 5,675 4,032 3,165 3,498
3. Bareully 6,203 3,699 5,228 5,040 3,312 4,044
4. Bhopal 1,730 940 1,375 1,521 782 1,190
5. Bhubaneshwar 612 97 266 300 201 246
6. Bombay 23,005 15,802 20,044 21,841 14,502 18,529
7. Calcutia 4,544 2,610 3,236 5,073 3,018 3,966
8. Chandigarh 6,026 3,282 4,881 6,612 2,543 5,085
9, Cochin 9,102 3,189 6,357 7,047 3,678 5,663
10. Delhi 11,225 6,650 9,134 8,101 5,664 6,535
11. Guwahati 392 183 275 401 421 297
12. Hyderabad 5,988 4,097 4,891 6,819 4,412 5,386
13. Jaipur 5,019 1,876 2,957 2,500 1,991 2,253
14. Jalandbar 6,240 2,176 4,936 4,665 916 2,945
15. Kozitkode 6,081 4,700 5,387 6,230 4,180 5,268
16. Lucknow 4,534 2,145 3,122 3,512 1,803 2,693
17. Madras 9,214 5,578 7,448 7,514 4,286 5,877
18. Patna 1,7€¢0 600 1,267 881 531 699
19. Srinagar 1,049 149 622 752 234 505
20. Tiruchirappaili 7,528 4,019 5,424 5,518 4,039 4,691
21. Vijaywada 1,755* 645*% 1,112 —_ —_ —
(closed w.e.f.
1.5.1986)

*These figures retate to the period from 1.1 1986 to 30.4.1986.
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Study by MLS. University, Baroda on
ITaemoglobin and Nutrient Intake
of Tribals

10622. SHRI C. MADHAYV REDDI :
Will the Minister of WELFARE be pleased
to state :

(a) whether a study has been conducted
by M.S. University, Baroda on haemo-
globin and nutrient intake of tribals in
Gujarat and if so the details thereof;

(b) whether there has been large scale
transfer of milk/oilseeds and other basic
foods to urban areas in Gujarat and to
other States under Op. flood and Vegetable
oil project;

(c) whether oilseeds cake exports from
Gujarat and other parts of India have
further reduced milk production and avail-
ability in rural areas; and

(d) if so, the corrective steps taken or
proposed in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) to
(d). Information is being collected and
will be laid on the table of the House.

Netritional Study on l.auja Saoras Tribe
of Orissa

16623. SHRI C. MADHAYV REDDI :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Institute of Tribal
Hcalth and Social Science, Bhubaneshwar,
have conducted a nutritional study on Lanja
Saoras, a tribe of Orissa;

(b) if so, salient results thereof and
the corrective steps taken/proposed; and

(¢c) whether any similar studies bave
been conducted elsewhere by ICMR/ICAR/
CSIR or any Government agencies and if so,
State-wise details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
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DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) to (c). Information
is being collected and will be laid on the
Table of the House.

Integrated Approach to Tribal Development
and Health in A.P.
10624. SHRI C. MADHAYV REDDI

SHR] K. RAMACHANDRA
REDDY :

Will the Minister of WELFARE be

.pleased to state :

(a) whether any studies have been
conducted on an integrated approach to
tribal development and health in Andhra
Pradesh specially in Adilabad District and
if so, the details thereof; and

(b) whether any corrective action/
projects have been launched in villages like
Nennal Mailaram and Chitapur to improve
the difficult conditions including drinking
water supply for the tribals ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) (a) and (b).
Information is being collected and will be
laid on the Table of the House.

Per Capita Plan Allocation to Maharashtra
and other States

10625. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of PLANNING
be pleased to state :

(a) whether any per capita allocation
of Plan assistance has been granted to
various states in the Seventh Plan;

(b) if so, the per capita allocation of Plan
assistance granted to Maharashtra in the
Seventh Plan; and

(c) bow does it compare with the per
capita assistance in the Sixth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI) :
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(a) Central assistance for state Plans is to
allocated on per capita basis.

(b) and (c). Do not arise,

Pending Applications for Freedom
Fighters Pension

10626. SHRI YAKKOM PURUSHO-
THAMAN : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given on 23 March, 1988 to Sturred
Question No. 409 regarding pending
applications for Freedom Fighters Pension
and state :

(a) the total number of applications
received for Central Government pension
from the Freedom Fighters and from
families of the deceased Freedom Fighters
in Kerala so far year-wise according to the
year of receipt;

(b) the number of cases for which
pension has been sanctioned and the num-
ber of applications rejected;

(c) the number of applications pend-
ing with Government for disposal;

(d) the reasons for the delay in
clearing these applications; and

(e) the time by which these applica-
tions are expected to be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) (a) to
(e). No separate year-wise figures are
available about the receipt of applications
received from the applicants from Kerala.
However, 30089 applications had bgen
received within the prescribed time limit
from the State of Kerala. Pension has
been sanctioned in 2552 cases (this includes
delayed applications in which delay has
been condoned and pension sanctioned).
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4 cases are pending for want of verifica-
tion reports/clarification from the Govern-
ment of Kerala and the remaining cases
have not been found eligible for grant of
pension under the provisions of Swatantrata
Sainik Samman Pension Scheme.

Achievement of Seventh Plan Targets

in Kerala
10627. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of PLANN-

ING be pleased to state :

(a) whether a mid-term appraisal of
the Seventh Five Year Plan targets has been
done;

(b) if so, whether the plan targets in
respect of projects and programmes in
Kerala have been achieved;

(c) if not, the specific fields where the
plan targets have not been achieved;

(d) whether any increase in allocation
or reorientation of priorities has been set
for the remaming period in the plan
targets in the State after the Mid-term
appraisal; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHR1 BIREN SINGH ENGTI) : (a) The
Planning Commission have completed the
mid-term appraisal of the Seventh Five Year
Plan sector-wise for the country as a whole.
However, the State Government of Kerala
have carried out mid-term appraisal of their
Seventh Plan.

(b) to (¢)  Statements I and II showing”
plan targets and achievements and ﬁna‘\l‘agial

allocations by broad heads of development
are given below.
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Iaclusion of Betra and Situria Castes
in Scheduled Caste List

1062 8. SHRI LAKSHMAN MALLICK :
Will she Minister of WELFARE be pleased
to state :

(a) whether Orissa Government has
recommended to include two castes ‘Betra’
and ‘Situria’ in the Scheduled Caste list as
people of these communities are treated as
untouchables;

(b) if so, the details regarding the other
economic development schemes launched by
Orissa Government for the welfare of
Scheduled Castes in that State; and

(c) the co-operation extended by
Union Government for the welfare of these
tribes ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI] BAJPAI) : (a) The
recommendations of the State Government
of Orissa regarding inclusion of communi-
ties in the list of Scheduled Castes received
in the context of the proposed Comprehen-
sive revision of the lists of Scheduled Castes
and * Scheduled Tribes and the Government’s
decision thereon cannot be disclosed at this
stage.

(b) and (c).
Removal of Poverty of Tribals in M.P.

Do not arise.

10629. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of WELFARE
be pleased to state :

(a) whether a number of schemes have
been formulated for removal of poverty
of the tribals in the State of Madhya
Pradesh;

(b) if so, the details thereof;

(c) whether all
been implemented; and

these schemes have

(d) if so, the progress made during the
last three years ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJENDRA
KUMARI BAJPAI) :(a) and (b). Yes,
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Sir. Besides the Centrally Sponsored Schemes
of Integrated Rural Development Programme
(IRDP), National Rural Employment Pro-
gramme (NREP), Rural Landless Employ-
ment Guarantee Programme (RLEGP) etc.
State Government has been implementing
several schemes under different sectors such
as agriculture, horticulture, animal husban-
dry, dairy development, forestry, fisheries,
cooperation, minor irrigation, Khadi and
village industries eic. to provide economic
assistance to Scheduled Tribe families
especially those who are living below povery
line.

(c) and (d). Yes, Sir. Against the
targets of 6.20 lakh tribal families to be
provided economic assistance, during the
first three years of the Seventh Five Year
Plan, 6.81 lakh families have been actually
assisted during these years.

Pension Rules of Freedom Fighters

10630. SHRI K. PRADHANI : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have any
proposal to revise the pension rules for
freedom fighters to provide assistance to
the dependent family members of freedom
fighter;

(b) whether some assistance would be
given to them on humanitarian grounds;
and

(c) what other help can be provided
to them if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) (a) and
(b). Under the extant rules widows are
given pension at the same rate of Rs. 500
per month as given to the freedom fighters
during their life time. Where both the
freedom fighters and his wife have expired,
the first unmarried daughter or his mother
or father are entitled to pension of Rs. 200
p.m. In case there are more than one .
unmarried daughters, pension at the rate of
Rs. 50 p.m. is payable to cach additional

unmarried daughter subject
of Rs. 300 per month.

to a ceiling
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(c) Apart from the Central pension
Scheme, most of the State Governments/
Union Territories Administrations have for-
mulated their own pension schemes with a
provision for extending various facilities
such as free medical facilities, allotment of
land/house site, free education for the
children of freedom fighters and reservations
for addmission to educational institutions
etc.

Fi.unz upe of Class Lif Fosts in Central
{-overament Offrces in Ksrnaiata

10631. SHRI V.S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(a) the number of Class Il posts filled
up during 1987 through Staff Selection
Commission for Central Government Offices
in Karnataka; and

(b) the number out of them belongs to
States other than Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) (a) and (b). 688 Class III
(now Group C) non-technical posts were
filled during 1987 through the Staff Selection
Commission in Central Government offices
located in Karnataka, Normally recruit-
ments are made by the Commission on
a Centre-linked-Zonal basis under which
candidates appearing from all the exami-
nation centres in a particular zone are alone
eligible for filling up posts in that zone.
On that basis appointments to Government
of India offices located in the State of
Karnataka are filled from among those
candidates who have appeared in the exami-
nation centres located in that State,

New For:nulaticns of Drugs

10632. SHRI A.J. V. B. MAHESH-
WARA RAO : Will the PRIME MINISTER
be pleased to state :

(2) whether new formulations of various
drugs such as clofazimine and dapsone have
been under development and clinical trials
at CDRI, Lucknow and if so, since when,
indicating the time-frame for final
release;
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(b) whether rifampicin, centbutindole,
centhaquin, centbucridene and primaquin
are also being used for new formulations;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND THE MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K. R,
NARAYANAN) : (a) Work on new
formulations of clofazimne and dapsone
combined dosage tablet form has been
going on since 1983. The drugs are
expected to be released for marketing by
1990.

(b) and (c).

1.  Rifampicin, centbutindole and centha-
quin :

Standardisation of sustained release,
injectable  preparation  of Rifampicin
parenteral preparation of centbutindole and
intramuscular injection of centhaquin have
been completed and these formulations are
undergoing toxicity study.

2. Centbucridene :

Pharmacological studies on long acting
injection of centbucridene has been com-
pleted. Toxicity studies are being taken
up.

3. Primaquin :

Efficacy studies of transdermal disc of
primaquin in experimental animal is in
progress.

After completion of preclinical studies,
data will be submitted to Drug Controller
of India for permission to undertake clinical
trials,

Shifting of RPO Jalandhar

10633. SHRI RAM DHAN:

SHRI BALWANT
RAMOOWALIA :

SINGH
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Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whethet Government are consider-
ing to shift the Regional Passport Office
at Jalandhar, in Punjab;

(b) if so, the details in this regard;

(c) the place where this office is

proposed to be shifted now;

(d) the reasons for
office;

shifting this

(e) whether Government have also
received complaints from the people in
regard to the shifting of this passport
office; and

(f) if so, whether Government will
reconsider this matter keeping in view the
interest of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (f).
As part of streamlining and computarization
of passport offices, it has been proposed to
have a sub-Passport Offices at Jalandhar
in Punjab. New passports will oe issued
from the Regional Passport Office, Chandi-
garh. No final decision to give effect to
this proposal has been taken.

{Translation)
Persons Be'ow Poverty Line in 1987-88

10634. SHRI RAM DHAN:

SHRI BALWANT
RAMOOWALIA :

SINGH

Will the Minister of PLANNING be
pleased to state :

(a) whether during 1987-88, the
number of people living below poverty line
in the country has increased due to the
increasing prices and decline in the value
of rupee;

(b) if so, whether Government propose
to make any assessment of the number of
such people;

(c) if so, the details thereof;
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(d) the time by which Government
intends to collect the requisits information;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI): (a)
The latest estimates of persons living below
poverty line are available for the year
1983-84 which are based on 38th Round
of National Sample Survey on consumer
expenditure. According to these estimates,
2710.0 lakh persons were below poverty
line in the country in 1983-84. Estimates
of number of persons living below poverty
line for 1987-88 are not available.

(b) to (e¢). The National Sample Survey
Organisation is conducting a household
consumption expenditure survey during the
year 1987-88. The assessment of the
number of people below poverty line cn the
basis of this round will be made as soon
as the results of the survey [are made
available 10 Planning Commission by the
NSSO.

[English)]
Press Release Issued by Sri Lankan High
Commissioner
10635. SHRI MULLAPPALLY

RAMACHANDRAN : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether a press release was unila-
terally issued by the Sri Lankan High
Commission on the informal exchanges
between our Prime Minister and the Sri
Lankan Prime Minister earlier this month
(April ’88);

(b) whether the Press release contained

exaggerations and incorrect statements;
and

(c) if so, the details thereof and action
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI K. NATWAR SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) The press release had quoted our
Prime Minister selectively, out of context
and inaccuratcly, espcially on issues
pertaiming to the ethnic violence in the
Eastern Province and the strength of the
IPKF in Sri Lanka. The official spokes-
man of Government had issued a statement
on 7.4.88 expressing Government’s surprise
at the unilateral issuc of a press release
on informal exchanges during a private
courtesy call on the Prime Minister and
pointed out the areas of exaggeration and
inaccuracies.

{Translation]

Induction of TU-142M  Aircraft Into
Indian Navy

10636. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
DEFENCE be pleased to state :

(a) whether India has a very vast
stretch of sea coast and requires warships
in that proportion;

(b) the number of warships required
by India for making the Indian ocean a
peaceful and safe zone;

(c) whether recently Gomati frigate and
TU-142M aircrafts were inducted into
navy;

(d) if so, the salient features thereof;

(e) whether Gomati frigate has been
developed with full indigenous know-how;

(f) if not, whether some of its parts
have been imported; and

(g) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) to (d).
India has a long coastline stretching over
7600 Kms and an Exclusive Economic
Zone of over 2 million Sq. Kms. A
strong Navy is, therefore, required to
protect our extensive maritime interests,
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2. The INS Gomati and the TU-142M
aircraft have recently becen inducted into
the Navy. The INS Gomati is a guided
missile frigate and the TU-142 M is a
long range maritime patrol aircraft. The
INS Gomati was designed by the Navy and
constructed at Mazagon Dock Limited,
Bombay. Further details in this regard
cannot be disclosed in the interests of
national security.

, (¢) The design of INS Gomati was
envolved by the Design Organisation of
the Navy and production was undertaken
at Mazagon Dock Limited, Bombay.

(f) Some of the equipments fitted on
the ship were acquired from abroad.

(8) The details of the equipment
imported cannot be divulged for reasons of
national security.

Statue of Pandit Nehru

10637. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether an attempt was made 10
damage the statue of Late Pandit Nahru
installed near Kathkipura junction in
Madras, Tamil Nadu;

(b) if so, whether persons involved
therein have been arrested and whether a
leaflet was also found there with the words
Tamil Mukti Sena/Tamil Liberation Force
written thereon;

(c¢) whether Government are aware of
the activities of this secret organisation;
and

(d) the appropriate steps
Government in this regard ?

taken by

THE MINISTER OF STATE IN THE

"MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a). Yes, Sir.

(b) No arrest has been made in this
connection, However, 2 posters purporting
to have been issued hy ‘Tamil Nadu Libera-
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tion Army’ were found at the place of
incident.

(c) Yes, Sir.

(d) Activities of this group are being
closely watched by the State Government.
State C.L.D. is looking into the matter.

[English]
Indo-Australia Cooperation in Computers

10638. SHRI  YASHWANT RAO
GADAKH PATIL : Will the PRIME
MINISTER be pleased to state :

(a) whether India and Australia pro-
pose to cooperate in the field of computers
as a sequel to the recent meeting of the
Indo-Australian Joint Business Council;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) At present, Depart-
ment of Electronics has no proposal for
cooperation between India and Australia in
the field of computers.

(b) Does not arise.
Schemes for Tribals in Maharashtra

10639. SHRI PRAKASH V. PATIL :
Will the Minister of WELFARE be pleased
to state :

(a) the number of Schemes launched
at the beginning of thc Seventh Five Year
Plan for economic upliftment of the tribals
in Maharashtra;

(b) whether any assessment has been
made of the amount invested by Union
Government, the employment generated and
the details of the infrastructure created in
tribal belts;

(c) whether the targets in those fields
were achieved; and

(d) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD : (a)
51 schemes were launched for the economic
uplifiment of tribals in Maharashtra at
the beginning of the Seventh Five Year
Plan.

(b) and (c). No assessment has been
made of the amount invested by the Union
Government, the employment generated and
the details of infrastructure created in
tribal areas. However, the targets fixed
for economic assistance to families through
Special Central Assistance given by Govern-
ment of India and the State Plan funds
earmarked under Tribal Sub-Plan in the
first three years of the Seventh Five Year
Plan, have been fully achieved. Against
the target of 2,27,000 familics to be
economically assisted during 1985-86,
1986-87 and 1987-88, 2, 77, 299 families

had  been actually given economic
assistance.
(d) Does not arise,
[Translation]
Bleck Level Scheme
10640. SHRI RAM BHAGAT

PASWAN : Will the Minister of PLAN-
NING be pleased to state :

(a) whether Government have under
consideration a proposal to formulate a
scheme at block level to solve the problems
of flood affected villages; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI):
(a) No, Sir.

(b) Does not aries.

Cencus for Harcicapy ¢C Perscps

*10641. SHRI RAM BHAGAT
PASWAN : Will the Minister of WELFARE
be pleased to state :

(a) whether a census of the different
types of physically handicapped persons has
been made in the country;
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(b) if so, the number thereof, State-
wise; and

(c) the number of schemes under
implementation in Bihar for their welfare
and rehabilitation ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) and
(b). A statement regarding the number of
handicapped persons State-wise as per 1981
National Sample Survey is given below.
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(c) The following Central Government
schemes are implemented in the State of
Bihar for the welfare and rehabilitation of
the handicapped persons : ’

1. Assistance to Voluntary Organisa-
tions for Handicapped.

[P}

Assistance to disabled persons for
purchase/fitting of aids/appliances.

3. Scholarships to the handicapped.

>

Special Employment Exchange and
Special Employment Cells for the
Handicapped.

Statement

The Number of Physically Handicapped Persons* having atleast one of the
physical disabilities.**

(figures in lakhs)

State/UT Number of handicapped persons
Rural Urban Total
1 2 3 4 .
1. Andhra Pradesh 9.96 2.22 12.18
2. Assam 1.48 0.16 1.64
3. Bihar 11.46 1.16 12.62
4. Gujarat 3.54 1.18 4.72
S. Haryana 1.95 0.63 2.50
6. Himachal Pradesh 0.66 0.035 0.695
Jammu and Kashmir 0.83 0.117 0.247
8. Karnataka 5.00 1.42 6.42
9. Kerala 3.40 0.79 4.19
10. Madhya Pradesh 5.79 1.17 6.90
11. Mabharashtra 6.76 2.59 9.37
12, Manipur 0.075 0.018 0.093
13. Meghalaya 0.123 0.013 0.136
14. Nagaland Not surveyed 0.004 —
15. Orissa 5.03 0.456 5.486
16. Punjab 3.33 0.76 3.89
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1 2 3 4
17, Rajasthan 5.55 1.17 6.72
18. Tamil Nadu 6.88 3.36 10,24
19. Tripura 0.389 0.034 0.423
20. Sikkim Not surveyed — —
21. Uttar Pradesh 17.31° 2.94 20.25
22. West Bengal 6.50 1.394 7.89
23. Andaman and Nicobar Not surveyed o —_
24. Arunachal Pradesh Not surveyed — _
25. Chandigarh 0.0032 0.053 0.0662
26. Dadar and Nagar

Haveli 0.0105 Not surveyed _

27. Delhi 0.085 0.55 0 635
28. Lakshadweep Not surveyed - _
29. Goa Daman and Diu 0.114 0.0365 0.150
30. Mizoram 0.057 0.0111 0.068
31. Pondicherry 0.095 0.101 0.196

Total 96.201 22.38 118.58

*By applying prevalance rate of population of census 1981.

**physical disability covers (i) visual (ii)

disability.

Development of Backward Classcs in Bita®

*10642.
PASWAN : Will

SHRI
the

FARE be pleased to state :

(a) the details of the central
in regard to development of backward

classes, being implemented in Bihar

the 1988-89; and

(b)

the details of

the

RAM BHAGAT
Minister of WEL-

schemes

during

assistance

given to voluntary organisations for develop-
ment of backward classes ?

THE MINISTER OF STATE OF THE

MINISTRY OF

WELFARE

(DR.

RAJENDRA KUMARI BAJPAI) : (a) and

(b). For
Castes

the development

of Scheduled

and Scheduled Tribes under the

hearing

and/or speech and (iii) locomotor

backward sector, the following Centrally
Sponsorcd Schemes of the Ministry of
Welfare are being implemented in Bihar :

1. Post-matric Scholarships for Sche-
duled Caste and Scheduled Tribe

students,
2.  Pre-matric scholarships for the
children of those engaged in the

unclean occupations,

3. Book Banks for Scheduled Caste
and Scheduled Tribe students in
professional courses.

4. Girls Hostels for Scheduled Caste
and Scheduled Tribe students.

5. Coaching and Allied Schemes
(Scheduled Castes and  Scheduled
Tribes).
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6. Aid to Voluntary Organistions
(Scheduled Castes and  Scheduled
Tribes).

7.  Machinery for Implementation of
PCR Act.

8. Liberation of Seavengers.

9. Research and Training (Scheduled
Castes and Scheduled Tribes).

10. Share capital contribution to

Scheduled Caste  Development
Corporation.
11. Special Central Assistance to

Special Component Plan towards
family oriented income generating
schemes.

Two other schemes of incentives to indigent
families belonging to Scheduled Castes and
Scheduled Tribes to encourage girls educa-
tion and hostel buildings for Scheduled
Caste and Scheduled Tribe boys are under
formulation. i

The assistance given to  Voluntary
Oranisations for development of backward
classes so far is “Nil”.

[Englishl

Agitation in Darjeeling

10644. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Sikkim Chief Minister
has stated that the agitation in Darjeeling
is affectiflg his state’s economy;

(b) if so, whether Government purpose
to free the dependence of Sikkim on a single
road route to the rest of the country; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes,
Sir.

(b) and (c). The Government of West
Bengal have advised the District Adminis-
tration to arrange for escorts for Sikkim
vehicles, where necessary to the extent
feasible. The Chief Minister, Sikkim was
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informed by Raksha Mantri on 14th March,
1988 that civilian movement may take
place along with the movement of Army
convoys. Necessary instructions were also
issued to Army to synchronise the move-
ment of civil transport with Army convoys
on the national highway No. 31A.

Naga Rebels killed 10 CRPF Men

10645. SHRI SRI HARI RAO : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether Government’s attention has
been drawn to the news item appearing in
the ‘Indian Express’ dated 20 April, 1988
wherein it has been stated that Naga Rebels
killed ten CRPF men in Manipur District;

(b) if so, the details thereof; and

(c) measures being
avoid such recurrence ?

contemplated to

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes,
Sir.

(b) A CRPF escort party which was
escorting bank remmittances from Imphal
to Tamenglong in a 7-Jeep convoy was
ambushed near Sanglungpang on the
Imphal-Tamenglong Road at about 1315
hours on the 19th April, 1988 by approxi-
mately 30 strong gang of extremists suspec-
ted to be members of NSCN. The extre-
mists used automatic weapons and hand-
grenades. The vehicles caught fire as they
were carrying reserve petrol due to which
5 CRPF personnel were burnt to death.
Besides S personnel lost their lives due to
bullet injuries, one CRPF constable was
injured and was admitted in Tamenglong
hospital. Of the civilians, 1 cashier and
3 drivers were seriously injured. In the
fire, 3 jeeps, 4 SLRs, 2 LMGs and 3 trunks
containing cash were gutted. The extre-
mists decamped with the 2 SLRs, 2 GF
Rifles and 3 trunks full of money. Some
money was burnt and Rs. 12.75 lakhs were
recovered from the spot.

(c) Combing operations are being
carried on. The State Government have
been advised to take all precautionary
measures to prevent recurrence of such
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incidents. State Government/Security
Forces have also been alerted against the
likely actions of the extremists in Manipur.
vigil on the border has been increased to
check the movements of extremists from
across the border,

Loss in Public Sector Units

10646. DR. KRUPASINDHU BHOI :
Will the Minister of PLANNING be pleased
to state :

(a) whether the Planning Commission
has undertaken a detailed sector-wise
exercise to ascertain the cost structure of
the Public Sectors running at loss;

(b) if so, the details of the exercise
made and fresh initiative taken to improve
the poor performance of the loss making
units; and

(c) the steps taken or conclusion
drawn by the Planning Commission in the
above matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : No, Sir.

(b) and (c). Do not arise.
[Translation)

Residential Accommodation of Freedom
Fighters in Delhi

10647. DR. A.K. PATEL: Will the
Minister of HOME AFFAIRS be jpleased
to state :

(a) whether arrangements were made
to provide residential accommodation to
freedom fightets in Delhi;

(b) if so, the number of houses so
provided and the facilities provided thercin;

* (c) the number of frecdom fighters who
have applied residential accommodation so
far; and

(d) the number of freedom fighters
living in those houses at present ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) Yes.
The Freedom Fighters are being provided
General Pool accommodation for a period
of two years for the bonafide medical
treatment of the Freedom Figther for which
adequate medical facilities may not be
available in the State/Place of the Freedom
Fighter, subject to the condition that they
do not own a house or flat in their name
or in the name of their family members or
dependents anywhere in India.

(b) No specific number of houses has
been earmarked for allotment to the Free-
dom Fighters. General Pool accommodation
upto type ‘D’ is being allotted to the Free-
dom Fighters subject to fulfilment of the
conditions mentioned above.

(c) 196 persons have so far applied
for allotment of General Pool accommoda-
tion under the Freedom Fighters’ Scheme.

(d) 39 Freedom Fighters are at present
living in various type of General Pool
houses allotted to them.

[English]

Electron Accelerator for B.A.R.C. from
USSR )

10648. SHRI SRI HARI RAO: Wil
the PRIME MINISTER be pleased to
state :

(a) whether the USSR has agreed to
make available to India the Electron accele-
rator for the BARC, Bombay;

(b) if so, the details thereof;

(c) the terms of the agreement; and

(d) the extent to which 1t will be useful
to this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Yes, Sir. -
USSR have supplied to BARC an electron
beam accclerator (model ILU-6) providing
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electrons with energy upto 2 million electron
volts (2 MEV) and beam power of 20 KW

This equipment will be used for research
in radiation processing and developing
industrial applications of electron beams.

(c) The equipment has been procured at
an approximate cost of Rs. 63.00 lakhs as
a commercial purchase.

(d) The accelerator will be useful in
developing industrial applications of electron
beams in areas of radiation cross-linking
of insulation of wires and cables, heat
shrinkable materials for packaging and
curing of chemical coatings.

Sri Lankan Refugees

10649. SHRI K. MOHANDAS : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) the number of Sri Lankan Tamil’s
who entered India through Trivandrum Air-
port since 1984; and

(b) the number of Sri Lankan refugees
living in Kerala ?

THE MINISTER QOF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) As
reported by the Government of Kerala,
44,103 Sri Lankan Nationals have entered
India through Trivandrum Airport from
1.1.1984 to 30.4.1988. Separate
figures in respect of Sri Lankan Tamils are
not maintained.

(b) No Sri Lankan refugee is reported
to be living in Kerala.

Amount for Welfare of Primitive Tribes

10650. SHRI RADHAKANTA
DIGAL : Will the Minister of WELFARE
be pleased 10 state :

(a) the amount earmarked for the wel-
fare of primitive tribes during 1988-89,
State/Union Territory-wise;

(b) the amount allocated for the wel-
fare of primitive tribes in Orissa in 1988-89;
and

(c) the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD) : (a) and
(b). The amounts of Special Central Assis-
tance (SCA) tentatively allocated for the
welfare of primitive tribes State and Union
Territory-wise, including Orissa, during
1988-89 are given in the statement.

(c) Detailed break up of allocations of
Special Central Assistance for different
primitive tribal groups micro-projeet-wise in
Orissa for 1988-89 are yet to be worked
out.

Statement

(Rs. ia lakhs)

S. State/Union Tentative
No. Territory allocation
for the
Primitive
tribes in
1988-89
1 2 3
1. Andhra Pradesh 67.11
2. Assam -
3. Bihar 75.52
4. Gujarat 13.28
5. Himachal Pradesh —
6. Karnataka 5.64
7. Kerala 9.24
8. Madhya Pradesh 168.58
9. Maharashtra 73.52
10. Manipur 4.68
11. Orissa 72.75
12. Rajasthan 10.67
13. Sikkim —_
14. Tamil Nadu 15.18
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1 2 3
15. Tripura 21.37
16. Uttar Pradesh 10.42
17. West Bengal 30.57
18. A and N Islands 6.47
19. Goa Daman and Diu —
Total :—- — _ RS.OO -

Develorment of Science and Technology
in Andaman and Lakshadweep

10651. SHRI RADHAKANTA
DIGAL : Will the PRIME MINISTER be
pleased to state :

(a) the steps taken for the development
of Science and Technology in Andaman and
Lakshadweep;

(b) whether any computer centre has
been set up in these Union Territories,;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Councils for Science
and Technology for Andaman and Nicobar
Islands and Lakshadweep have been func-
tioning for the past 4/5 years. These
Councils have the charter for promotion
and development of Science and Technology
in the Union Territorics. Studies have
been initiated for cstablishing natural
resource date management systems in the
Islands. A survey for optimum utilization
of natural resources in the Islands for
building materials has also been conducted.

(b) and (c). Information is being
collected and will be laid on the table of
the House.

Study Conducted Tor Timely Monsoons

10652. DR. B.L. SAILESH: Will
the PRIME MINISTER be pleased to
state :
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(a) whether any scientific studies have

been or are being made of the cloud

patterns over the Indian equatorial zone

about the outbreak of the active monsoons
this year;

(b) if so, its outcome; and

(c) what is the prediction about early,
timely and active monsoon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) to (c). Yes, Sir.
Cioud patterns over the Indian equatorial
zone are being monitored regularly. INSAT
pictures do not suggest any abnormal cloud
patterns so far during this year. The
outlook for the coming monsoon indicates
that it is likely to set over Kerala around
Ist June, 1988. However, it is too early
to give a firm indication of the total quan-
tity of rainfall during the coming monsoon
season.

Expenditure on Indian Peace Kecping Force

10653. SHRI SANAT KUMAR
MANDAL : Wil the Minister of DEFENCE
be pleased to state the estimated expenditure
incurred on the deployment of Indian Peace
Keeping Force in Sri Lanka during 1987-88
and that likely to be incurred during the
current financil year ?

THE MINISTER OF DEFENCE
(SHRI K. C. PANT) : The additional
expenditure over and above normal pay and
allowances and provisions works out to
approximately Rs. 80.98 crores upto
31-3-1988. Itis not possible to estimate
the likely expenditure in the current financial
year at this stage.

Supply of us MIAI Tanks to Pakistan

10654, SHRI RADHAKANTA DIGAL:
SHRI KRISHNA SINGH :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether United States has decided
to send main battle tank MIAI to Pakistan;
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(b) if so, whether Government have
lodged any protest against this latest move
of USA; and

(c) if so, the reaction of U.S. Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) No, Sir.

(b) and (c). Do not arisc.
Increase in Incentive Scholarship

10655. SHRI V.S. KRISHNA IYER :
Will the Minister of WELFARE be pleased
to state :

(a) the present rate of incentive Scholar-
ship paid to the parents for sending their
children to Ashram Schools;

(bj whether there is any demand to
increase the above incentive scholarship
from any State Government; and

(c) whether Government propose to
increase the incentive Scholarship paid to
the parents for sending their children to
Ashram Schools ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) to
(c). The scheme of incentives to indigent
families belonging to Scheduled Castes/
Scheduled Tribes to send their female
children to schools (upto Class. V) has been
agreed to in principle as a Centrally
Sponsored Scheme during the current year
1988-89. The details are under formu-
lation in consutation with the State Govern-
ments/Union Territory Administrations.

Constitutiona! Cases Pending is Supreme
Court

10656. SHRI DIGVIJAY SINH : Will
the Minister of LAW AND JUSTICE be
pleased to refer to the reply given on 18
August, 1987 to Starred Question No. 311
regarding petitions pending in  Supreme
Court and the subsequent assurance imple-
mentation statement thereto and state :

(a) the number of constitutional matters
still pending in the Supreme Court; and
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(b) the number out of them partly
heard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IJUSTICE
(SHR1I H.R. BHARDWAJ): (a) As per
information furnished by the Registry of the
Supreme Court, 37 constitutional matters
(20 writ petitions and 17 civil appeals)
were pending before the Court for more
than 14 years as on 1.5.1988.

(b) Nil.

Fresh Steps to Improve Scrvice Conditions
of Armed Forces Personnel

10657. SHRIMATI USHA CHOU-
DHARI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government propose to
take some fresh steps to further improve the
service conditions of Armed Forces person-
nel; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) and (b).
The revision of Service Conditions
of Armed Force personnel is a continuous
process. Recently, the service conditions
relating to pay and allowance and pen-
sionary benehts have been considerably
improved upon consequent to decision by
the Government on the recommendations
of the 4th Central Pay Commission.

Streamlining of Retirement Procedure

10658. SHRIMATI USHA CHOU-
DHARI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have taken
steps to streamline the retirement procedure
and to expedite retirement benefits to the
retiring personnel of Armed Forces; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) Yes, Sir.

(b) The details are given in the state-
ment below. -
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Statement

The following steps have been taken
by Government to streamline the retirement
procedure and expedite grant of benefits
to the retiring Armed Forces personnel :

(i) The procedure for sanction of
pension claim has been simplified
with the introduction of LPC-cum-
working sheet system w.e.f. S¢p.
1985 in place of voluminous
documentation, in respect of Armed
Forces personnel. It was further
simplified by introducing LPC-cum-
data sheet system w.e.f. August
1986. This measure has resulted
in speedy notification of the pen-
sion claims by computerised
processing as the pension payment
orders are being generated on the
computer itself. The computerised
system for sanction of pension to
Armed Forces personnel below
officers rank has reduced the
processing time from three months
to three weeks.

(ii) The time schedule for holding
medical examination/boards in
respect of released personnel has
been advanced to eight/six months
prior to the retirement so as to
avoid delay in submission of
pension claims.

(iii) From May 1986, the authority for
condoning deficiency in service/
rank has been delegated to Officer-
in-Charge, Record Offices so that
pension claims are not delayed.

(iv) Strict monitoring of submission of
pension  claims by Record
Offices and issue of PPOs by
Pension Sanctioning Authorities is
being done so as to avoid any
bottlenecks.

(v) All the forms requircd for sanction
of service pension and family/
special family pension are being
compiled in the form of a single
booklet.

(vi) Time schedule for processing and
finalising pension claims has been
Jaid down for each agency involved.
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(vii) Where delay in submission of
final pension claim is anticipated,
provisions have been made for the
sanction of provisional pension and
gratuity in the computerised
system,

(viii) Comprehensive automated system
of pension disbursement has been
developed and introduced in selec-
ted Defenee Pension Disbursement
Offices, which will be extended to
other similar offices.

(ix) Delay in transmission of pension
payment orders from Treasuries or
Defence Pension Disbursement
Offices to Public Sector Banks has
been eliminated by despath of these
orders direct from Pension San-
ctioning Authority to the concer-
ned link branches of Public Sector
Banks, in respect of those who
elect to draw their pension through
Banks.

The above measures have resulted in
perceptible improvement in percentage of
timely handing over of pension payment
orders to retiring officers and defence
personnel.

News Item ‘Radiation Danger in Food
in PMNis House

10659. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to
state :

(a) whether the attention of Government
has been drawn to the news-item captioned
‘‘Radiation danger in food at PM’s House"
appearing in the Times of India dated i 5th
April, 1988;

{b) if so, the reaction of Government
thercon; and

(c) the cornective measures taken, if
any, in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.



207 Written Answers

NARAYANAN) : (a) and (b). Yes, Sir.
X-ray scanner unit installed at PM’s House
is similar to those units which are in
operation at different airports in the
country and abroad. Exposure to material
screened in such units is extremely low and
does not have any harmful effects.

(¢) Does not arise.

Undertrials in Tibar Jail

10660. SHRI NITYANANDA

MISRA :
SHRI V. TULSIRAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether many undertrials are in
Tihar Jail for 15 to 20 years when the
section under which they were detained
prescribed only one year detention.

(b) whether the Supreme Court l}ave
passed strictures about such happenings
recently;

(c) if so, the number of such inmates;
and

(d) the steps taken for the release of
such undertrials ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) No,
Sir.

(b) to (d). Do not arise.

Fence in Firing Range in Madhya Pradesh

10661. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
DEEENCE be pleased to state :

(a) whether there have been reports of
injury, maiming and death due to the
absence of fence in the firing range in
Madhya Pradesh;

(b) the number of deaths reported from
the range during 1987; -

(c) whether any enquiry has becn made
into the incidents of death of tribals in the
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firing range and if so, the details thereof
afd the findings thereof; and

(d) the steps taken to prevent recur-
rence of such incidents ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHR1 SHIV-
RAJ V. PATIL) : (2) to (d). A statement is
given below :

Statement

The Central Proof Establishment, at
Itarsi, Madhya Pradesh occupies an area of
117 sq. km. with a perimeter of over 50 km.
and is notified by the MP Government as
a ‘Prohibited Area’. There have been
some reports of injuries and deaths caused
due to the unauthorised intrusion of villa-
gers Ilured by undesirable elements for
pilfering the metal scrap, and their hand-
ling/trampling upon the unexploded ammu-
nition in the range.

Only one case of death has been repor-
ted due to accident in the range during
1987.

During 1982, Commissioner, Hoshanga-
bad Division, had conducted a detailed
inquiry relating to accidental deaths in the
range. The Commissioner had, inter-alia,
concluded that the problem has to be
tackled at various levels like social, econo-

mic and legislative.  The  following
remedial measures are suggested in the
report.

(i) A system to collect the metal
scrap either through a contractor
or departmentally should be intro-
duced.

(ii) The penalty of Rs. 10 prescribed
as fine for unauthorised entry under
the relevant act may be suitably
enhanced.

(iii) Minimum term of imprisonment of
about 6 months should be pres-
cribed for trespassing into the
range.

(iv) Patrolling by the State Police

around the perimeter should be
intensified,
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(v) Steps taken to improve socio-
economic  conditions of the
villagers residing nearby.

Government has taken the following
steps to prevent recurrence of such inci-
dents :

(i) Warning posters/signs in Hindi
and English are erected at strategic
places  prohibiting unauthorised
entry into the range area.

(ii) On the boundary of the range
near adjoining sensitive areas near
villages, barbed wire fencing has
been provided.

(iii) Unit officers assisted by civil
authorities periodically visit the
surrounding villages and advise
the local population regarding the
hazards involved in trespassing in
the range area.

(iv) Madhya Pradesh State Police have

been requested to intensify
patrolling the perimeter of the
range.

Apart from the above, the following
additional measures are contemplated.

(a) The collection of scrap depart-
mentally by emplOying local tribals
on casual basis is proposed to be
tried out at as an experiment with
local support in preventing un-
authorised entry.

(b) Amendment to the Manoeuvres,
Field Firing and Artillery Prac-
tices Act, to make panel provisions
for unauthorise entry and illegal
possession of scrap, more Strin-
gent.

Urgent Hcaring of CA No. 2017 of 1978-
Union of India and others Vs J.C.
Malik and others

10662. SHRI JAGANNATH PRASAD:
Will the Minister of LAW AND JUSTICE

be pleased to state :

(a) whether the Railways appeal CA
No. 2017/78, Union of India and others
vs. J.C. Malik and others involving reserva-
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tion of the Scheduled Castes/Scheduled
Tribes in promotion has been pending before
the Supreme Court for the last ten years; and

(b) if so, the steps Government propose
to take to expedite the fixation of date for
hearing of the aforesaid appeal ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R, BHARDWAD)) : (a) Yes, Sir.

(b) An application for early hearing
of the appeal has been filed in the Registry
of the Supreme Court on 23rd April, 1988.

Promction in Delhi Police

10663. SHRI GURUDAS KAMAT :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the policemen in Delhi
Police are not promoted even after comple-
tion of 20 years of continuous services;

(b) if so, the reasons therefor;

(c) whether there is any proposal to
promote such policemen who have com-
pleted more than twenty years of service;
and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (d). According
to the rules prescribed, 679 of the posts of
Head Constables are filled up by promotion
from amongst confirmed Constables having
minimum service of 5 years and below the
age of 40 years. This is done by holding a
departmental Competitive Examination.

The remaming 339 vacancies are filled
up by promotion of those Constables who
are above the age of 40 years. The promo-
tion is made on the basis of recommenda-
tions made by a Selection Board after hold-
ing interview and going through the service
records.

It is possible that some police personnel,
having 20 years seivice, have not been
found fit for promotion.
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Assistence to Nepal for Construction of
Kothapu -Makakali Portion of East
W est Hizhway

10664. SHRIH.N. NANJE GOWDA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India has provided Rs. 500
million as grant assistance to Nepal for the
construction.of Kolhapur-Mahakali portion
of the East-West Highway in the Himalayan
kingdom.

(b) if so, whether any contract has
been signed in this regard; and

(c) if so, the details thereof and when
the work will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,

Sir.

(b) Yes, Sir. An Indo-Nepal agreement
for the construction of the Kothapur-
Mahakali section of the East-West Highway
was concluded in September 1985.

(c) Two Indian contractors and one
“Nepalese contractor were to be awarded
various sectors of the project. According
to the Agreement and the contracts conclud-
ed with the contractors, the project is to
be completed by the end of Febroary 1990.

Import of High Quality Stee! fcr Armamencs

10665. SHRI PRAKASH V. PATIL :
Will the Minister of DEFENCE be pleased

to state :

(a) whether country is dependent on
imports for our requirements for high
quality steel to manufacture armaments;

(b) if so, the extent of dependence
during the last three years;

(c) the plans initiated during the
Seventh Plan period to reduce this depen-
dence and the extent to ywhich success has
been achieved; and

(d) what further steps are being con-
templated in this regard to gain self-
sufficiency ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) High quality steel is being
imported for a few special items only,

(b) During the last three years about
800 Tonnes of such special quality steel
had to be imported.

(c) and (d). Continuous efforts are
being made to gradually indigenise the
imported  items. Some examples where
success in indigenisation has been achieved
are Jackal Steel, Austenitic Manganese Steel,
Maraging Steel and Non-Magnetic Steel.

[Translation]

Amount Spent to Increase Agricultural
Production

10666. SHRI KALI PRASAD
PANDEY : Will the Minister of PLAN-
NING be pleased to state :

(a) the percentage of gross national
income spent on agriculture during 1986,
1987 and 1988 upto date and the details
of the impact thereof on agricultural pro-
duction, State-wise;

(b) whether /it is a fact that less
amount has been spent on agriculture in
the country as compared to other developed
countries, especially when natural calami-
ties and uncertainty of weather are being
faced by the country; and

(c) if so, whether Government propose
to spend more money with a view to pro-
mote agriculture and achieve self-sufficiency
in this field during the current year and if
so, the details of the scheme in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) As
may be seen from the Statement-I given
below, there has been a progressive increase
in the annual plan (public) outlay for
agriculture, including irrigation and flood
control, during the period under reference.
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During the first two years of this period,
for which estimates are available, this out-
lay as a proportion of Gross Domestic
Product (GDP) has also risen.

Partly as a result of these outlays,
despite significant deterjoration in weather
conditions during 1986-87, it was possible to
keep the decline in agricultural production
within limits, as may be seen in respect of
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(b) and (c). In view of the different
types of economic systems prevailing in
various developed countries, a comparison
of their public oullays on agriculture with
that of India’s may not be meaningful. The
level of outlay on agriculture in India is
decided after carefully assessing the require-
ment of the sector and balancing the com-
peting demands of other sectors for limited
resources.

major crops from the Statement-II given
below.
Statement-I
Year Gross Domestic Product Outlay in Agri Outlay in Agri. and
(GDP) at current culture and Allied allied sectors as per-
prices sectors including centage of GDP
(Rs. crores) Irrigation and
: Flood control
(Rs. Crores)
1985-86 231876.00 4778.89 2.06
1986-87 259155.00 5395.50 2.08
—_ 6139.91 —

1987-88
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[English]
Welfare Schemc of Orissa

10667. SHRI LAKSHMAN MAL-
LICK : Will the Minister of WELFARE
be pleased to state :

(a) whether Union Government have
received any proposals from Government of
Orissa regarding the welfare schemes in
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(b) if so, the details thereof, together
with the allocation of grants given to
Orissa during last three years for these
schemes, year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAID) : (a) and
(b). Year-wise and Scheme-wise details of
grants-in-aid released to Government of
Orissa by the Ministry of Welfare during

favour of Orissa State; and the past there years, is given below in the
Statement.
Statement
1. Scheme for scholarships to Disabled Persons
(Rs. in lakhs)
: Year Amount Released
1985-86 Nil
1986-87 5.33
- 1987-88 4.89

2. Scheme for District Rehabilitation Centres and Special Cells in normal Employment

Exchanges.

(Rs. in lakhs)

Amount Released

(i) District Rehabilitation Centres
1985-86

1986-87

1987-88

Nil
17.00

7.58

(ii) Scheme for Special Cells in Normal Employment Exchanges

1985-86

1986-87

-

1987-88

0.18
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3. Scheme for Grant in Aid to Voluntary Organisation, recommended by Govermmens of
Orissa, and the amount released

Year Name of Voluntary Organisations Amount Released

1985 Asha Nayakam Sewa Sangam, At. Benjarapur, 28,485.00
P.O. Mandari, Distt. Cuttak

1986 Grama Seva Mandal, At. and P.O. Hakimpada, 1,08,900.00
Distt. Dhenkanal

1987 Banadevi Sewa Sadan, Kabisurya Nagar, 1,50,000.00
Distt. Ganjam

4. Scheme of grant-in-aid to Children in Need of Care and Protection

(Rs. in lakhs)
Year Amount Released
1985-86 7,79,938
1986-87 12,01,206
1987-88 15,26,355

5. Scheme of granr-in-Aid to Voluntary Organisation for Organisational Assistance

(Rs. in Jakhs)
Year ~‘Name of ;h: O;;ani;at_i;; B - :\m:)u:t_ Released o
1985-86 — —
1986-87 — -
1987-88 The Orissa Association for the Blind, 20,470

Malgodown Road, Bhubaneswar

6. Scheme of Prevention and €ontrol of Juvenile Social Maladjustment

(Rs. in lakhs)

Year Amount Released

1986-87 6.00

1987-88 11.92

e e e, i et e
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7. Scheme of Special Central Assistance.

(Rs. in lakhs)

Year Amount Requested Amount Released
1985-86 N.A. 1915.00
1986-87 1900.00 2174.48
1987-88 2425.00 i 2135.02

8. Scheme of Hostels for ST Girls

(Rs. in lakhs)

Year Amount Requested Amount Released
1985-86 . N.A. 12.00
1986-87 12.00 4.00
1987-88 18.50 26.50

9. Scheme of Research and Training
(Rs. in lakhs)

Year Amount Requested Amount Released
1985-86 N.A. 8.25
1986-87 13.33 4.66
1987-88 4.00 4.00

10. .é‘cheme of Assistance Under First Provise to Article 275 (1) of the Constitution

(Rs. in lakhs)

1985-86 35.60
1986-87 154.28
1987-88 220.37

11. Specific Schemes.
(Rs. in lakhs)

Year Scheme Amount Released
1985-86
1. Construction of residential schools for primirive 51.00

tribes
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1 2 3

2. Special Compact Area Programme for Gunupur ITDA 6.90
in Koraput District

3. Tribal Crafts Training-cum-Production Centre in 4.50
Athmallick block in Dhenkanal district

4. Podu Prevention Programme 1

100.00

5. Forest villages Development Programme

6. Improvement of one Ashram’school in Mudulipara in 10.00
Bonda development agency

1986-87

1. Enarolment of ST families in Cooperative Societies 38.00

2. Improvement of the School and Hostel Buildings at 10.00
Puthasing Ashram School, Gunpur Block

3. Schemes for Mobile Health Unit, Anti-yaws Programme 27.80
and Sickle Cell Anaemia discases

4. Podu Cultivation 20.00

5. Low cost water sealed sanitary latrines in three tribal —
districts of Koraput, Phulbani and Kalahandi

12. Special Central Assistance released to State Government of Orissa.

(Rs. in lakhs)

Year Amount
1985-86 645.08
1986-87 661.30
1987-88 594.475

13. Centrally Sponsored Scheme.

(Rs. in lakhs)
Name of the Scheme 1985-86 1986-87 1987-88
Amount Released Amount Relcased Amount Released
1 : s s
1. Pre-matric Scholarship — 0.79 —
2. Book Banks for SC/ST 0.70 0.70 0.70
3. Girls Hostel for SCs 7.10 10.00 12.44
‘ 4. Coaching and Allied schemes 0.56 — 2.085

for SC/ST
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1 2 3 4 5

5. Post-Matric Scholarship for 21.47 42.04 51.09
SCs and STs

6. Implementation of PCR Act 1.86* 5.39 2.85@

7. Liberation of Scavengers 6.00 70.04 57.72

*After deducting committed liability and unspent Central Assistance of previous year,

@After adjusting unspent Central Assistance of Rs. 2.99 lakhs of 1986-87.

- 14. Orissa Scheduled Castes Development Corporation.

(Rs. in lakhs)

1985-86

1986-87

| 1987-88

Amount Released

Amount Released

—_Amount Released

24.02 17.89 10.80
12.00 hrs. MR. SPEAKER : It is going on. We
have got some report and we are taking
[English] action.
PROF. MgDH;J S DANDAVATE SHRI BHADRESWAR TANTI : I am
(Rajapur) :  Mr. Speaker, Sir,... being humiliated. . ..(Interruptions)

MR. SPEAKER :
for that.

You give me notice

PROF. MADHU DANDAVATE: I am
putting before you a very non-controversial
issue, )

MR. SPEAKER :
Minister.

I will ask the

PROF. MADHU DANDAVATE : 1
seem to be the only person whom you do
not want to listen. { am saying that the
students of National School of Drama are
on hunger strike. The Director there is
conducting the affairs in an arbitrary
manner. Teachers are being driven away.
They are talented people Government is
ignoring that. Let him make a statement.

MR. SPEAKER : You give me notice.
I will ask the Minister to furnish the in-

formation.

SHRI BHADRESWAR TANTI
(Kaliabor) : The other day I gave a notice
of privilege and you said that you have
taken it up with the Home Ministry . . .

MR. SPEAKER : Don’t worry. We
are here. I am taking care of that.
(Interruptions)
MR. SPEAKER : Don’t worry Tantiji,

We are taking action.
job. Don’t worry.

I am already on the

SHRI T. BASHEER (Chirayinkil) :
One of our Hon. Members, Mr. K. K.
Tewary has received a letter from ‘“Khalistan
Zindabad”. It is stated like this :

) “Death Warrant-whoever receives
this Jetter will be killed within 10 days
with family. . .”

[Translation]

MR. SPEAKER : Please leave it.
[English]

SHRI T. BASHEER : Thisis a very
serious matter. An Hon. Member of the
House has received this letter and his life is
in danger,
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[Translation]

MR. SPEAKER : Mr. Basheer, it
goes on like that.

[English]

Mr. Basheer, don’t worry. I will take
care of it. There are so many lunatics.

12.02 hrs.
PAPERS LAID ON THE TABLE
[English)

Annual Report and Review on the Working
of Satyendra Nath Bosc Natjonal
Centre for Basic Sciences Calcutta
for 1986-87

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI K. R.
NARAYANAN): 1 beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Satyendra Nath Bose National
Centre for Basic Sciences, Calcutta,
for the year 1986-87.

(2) A statement (Hindi and Englhsh
versions) regarding Review by the
Government on the working of the
Satyendra Nath Bose National
Centre for Basic Sciences, Calcutta,
for the year 1986-87.

[Placed in Tibrary, See No.
LT-6165/88]

Notifications under All India Services
Act, 1951 and Administrative Tribunals
Act 1985 and Statement correcting
reply to USQ No. 3279 given
on 16.3.88

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : Ibegtolay on the
Table—
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1. A copy each of the following

Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :

(i) The Indian Forest Service
(Fixation of Cadre Strength)
Second Amendment Regula-
tions, 1988 published in
Notification No. G.S.R. 546
(E) in Gazette of India dated
the 4th May, 1988.

(ii) The Indian Forest Service
(Pay) Second Amendment
Rules, 1988 published in
Notification No. G.S.R. 547
(E) in Gazette of India dated
the 4th May, 1988.

(iii) The All India Services (Pro-
vident Fund) Amendment
Rules, 1988 published in
Notification No. G.S.R. 255
in Gazette of India dated the
9th April, 1988.

[Placed in library Sec. No.
L.T.-6166/88]

. A copy each of the following Noti-

fications (Hindi and English ver-
sions) under sub-section (1) of
section 37 of the Administrative
Tribunals Act, 1985 :

(i) The Madhya Pradesh Adminis-
trative Tribunal (Procedure)
Rule, 1988 published in
Notification  No. G.S.R.
185(E) in Gazette of India
dated the 22nd April, 1988.

(ii) The Maharashtra Administra-
tive  Tribunal (Procedure)
Rules, 1988 published in
Notification  No. G.S.R.
486(E) in Gazette of India
dated the 22nd April, 1988
[Placed in Library See. No.
L.T.-6167/88]

A statement (Hindi and English

versions) (i) Correcting the reply

given on 16th March, 1988 1o

Unstarred Question No. 3279 by

Shri Vakkom Purushothaman and

others regarding Bride burning
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cases and (ii) giving reasons for
delay in correcting the reply.

[Placed in Libtary See. No.
6168/88]

L.T.-

12.03 hrs.

MESSAGE FROM RAJYA SABHA
[English]

SECRETARY-GENERAL : Sir, 1
have to report the following message receiv-
ed from the Secretary-General of Rajya
Sabha :

““In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return herewith the Finance Bill, 1988,
which was passed by the Lok Sabha at
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its sitting held on the 2nd May, 1988,
and transmitted to the Rajya Sabha
for 1ts recommendations and to state
that this House has no recommendations
to make to the Lok Sabha in regard to
the said Bill.”

12 04 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

[English]

MR. SPEAKER : The Committe on
Absence of Members from the sittings of the
House in their Twelfth Report presented to
the House on 10th May, 1988, have
recommended that leave of absence be
granted to the following Members for the
period mentioned against each :

1. Shri S. S. Ramasamy Padayachi

2. Shri Sahabrao Patil Dongaonkar

3. Dr. Prabhat Kumar Mishra

4. Shri Srikantba Datta Narasimharaja
Wadiyar
5. Shri Bharat Kumar Odedra

6. Shri Chhitubhai Gamit

7. Shri Anoopchand Shah

— 27.11.87 to 15.12.87 and
22.2.88 t0 1.4.88

- 22.2.88 to 30.3.88,
5.4.88 to 12.4.88 and
18.4.88 to 24.4.88

— 13.3.88 to 12.4.88
18.4.88 to 19.4.88 and

21.4.88 to 6.5.88

— 21.3.88 to 12.4.88 and
18.4.88 to 9.5.88

—_ 24.3.88 to 12.4.88 and
18.4.88 to 25.4.88

— 11.4.88 to 12.4.88 and
18.4.88 to 30.4.88

— 11.4.88 to 12.4.88 and
18.4.88 to 13.5.88

Is it the pleasure of the House that leave
as recommended by the Committee be
granted ?

SEVERAL HON. MEMBER : Yes, Sir.

MR. SPEAKER : The leave is granted.
The Members will be informed accordingly.
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Laws (Amdt.) Act

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Fifty-third Report
[Englisk]

SHRI M. THAMBI DURAI (Dharma-
puri) : Ibeg to present the Fifty-third
Report (Hindi and English versions) of the
Committee on Privatc Members’ Bills and
Resolutions.

12.05 hrs.

STATEMENT RE : INTRODUCTION
OF CHANGES IN THE DIRECT
TAX LAWS (AMENDMENT) ACT,
1987 AND INVESTMENT
ALLOWANCE SCHEME

[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : Sir. The Hon’ble Members
would recollect that while presenting the
Budget for the year 1988-89, in Part B
the Finance Minister had mentioned that
some of the provisions introduced in the
income-tax Act, 1961 by the Direct Tax
Laws (Amendment) Act, 1987 would be
reconsidered, in view of various representa-
tions received by the Government, to take
care of genuine grievances.

In the Budget Speech, he had also
mentioned that he would be bringing for-
ward a separate Bill for introducing Wealth
Transfer Tax which would avoid the rigidi-
ties and procedural delays which characte-
rised the operation of the old Estate Duty
Act and would apply only to wealth-tax
assessees.

Subscquently, during the course of
discussion on the Finance Bill, both in
Lok Sabha on 27th April, 1988 and Rajya
Sabha on 5th May, 1988, the Finance
Minister made statcments announcing
Government’s decision to make certain
amendments in the original Budget pro-
posals as also about some other tax
incentives. These inter alia relate to exten-
sion of 100%, tax holiday under. section

Scheme

10B even to existing units, complete exemp-
tion in respect of export profits by taking
these out of the purview of section 115J,
exclusion of State Electricity Boards and
other companies engaged in generation or
distribution of electric power from the pur-
view of section 115J, introduction of cer-
tain measures for encouragement of
tourism for augmenting foreign exchange
resources.

Hon’ble Members will kindly recall
that the Finance Minister had announced
the Government’s intention to reintroduce
the investment Allowance as an option in
lieu of the Investment Deposit Scheme in
respect of certain selected high priority
industries. The matter has been considered
further and I am glad to announce that the
option of lnvestment Allowance will be
available on the same basis as was availa-
ble earlier under section 32A of the Income
tax Act, in respect of new ships and air-
craft acquired after 31.3.1988 or new
machinery or plant installed after
31.3.1988 for the purpose of business of
generation or distribution of electricity or
any other form of power or in any indus-
trial undertaking for the purpose of cons-
truction, manufacture or p:oduction of any
article oi thing not being an Article or
thing specified in the list in the Eleventh
Schedule of the Income-tax Act. As before,
Investment allowance will be available for
machinery or plant used in a small scale
undertaking as well. On the same basis,
Investment Allowance would not be availa-
ble in respect of machinery and plant
referred to in the proviso to sub-section
(1) of section 32A.

The work relating to amendment of the
provisions introduced by the Direct Tax
Laws (Amendment) Act, 1987, preparation
of a separate Bill for Wealth Transfer Tax
and for incorporating new provisions relat-
ing to various tax incentives, about which
announcement has been made in the two
Houses of Parliament, is in progress. The
groundwork in this regard has already been
done, but it will take some time to give
legislative form to the various proposals.
Hence, the new Amendment Bill regarding
income-tax to give effect to the various
suggestions and proposals and the Bill for
levy of Wealth Transfer Tax would be

introduced in the Monsoon Session of
Parliament.
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SHRI G. M. BANATWALLA (Ponnani) :
Mr. Speaker Sir, Direct Tax Laws must
not come into effect if they are bringing an
amendment. Otherwise, there willbe a lot
of problem. What  about the clarification
about it, when the question of Wakfs and
Trusts also has to be considered ?

SHRI A K. PANJA : Until the new
amendment comes into operation, whatever
clarification is required has already been
issued. If the hon member points out any
other thing, we shall ook into it.

SHRI G. M. BANATWALLA : What
about wakfs and trusts ?

SHRI A. K. PANJA : About wakfs and
trusts, I cannot answer right now. But I
will certainly go into it if there is any
difficulty. But we have examined and found
that there would be no difficulty in the
meantime. There was difficulty regarding
the aspect of partnership.

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker Sir, you may
tecall that I and Shn H. M. Patel had

addressed a letter to you when this Direct
Taxes (Amendment) Bill was passed
time in 25 minutes. Tha( /Bill consists of
139 clauses. It was adopted in 25 minutes.
We had requested that that should not be
pushed through in such a cavalier manner,
when it is being reconsidered. I only request
through you that next time in the Monsoon
Session when they bring a comprehensive
amendment Bill to amend the Amendment
Bill, more time should be made available
so that we can discuss the Bill in detail.

MR. SPEAKER : "I will entrust it to
you in the Business Advisory Committee
to allot more time. We will do it.

SHRI A.K. PANJA : Mr. Speaker, Sir,
through you, I want to assure the Members
that we have gone into the details and
sufficient time, whatever is directed by the

Business Advisory Committee would be
given.

SHRI V. SOBHANDREESWARA
RAO (Vijayawada) Mr. Speaker, Sir,

last time the Motor Vchicles Bill was intro-
duced in the House, but again it was
withdrawn. Please see that it comes.
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‘ MR. SPEAKER : 1 shall have to
think before giving my consent to it
because they must come before that.

SHRI
RAO :

V. SOBHANADREESWARA
Let it be re-introduced.

MR. SPEAKER
Panigrahi.

Shri Chintamani

12.11 hrs.

STATEMENT CORRECTING REPLY
TO S.Q. NO. 735 DATED 20.4.1988
RE : PEOPLE AFFECTED DUE TO

BARBED WIRE FENCING AND
BORDER ROADS

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) During
the course of the reply given to Lok Sabha
Starred Question No. 735 on the 20.4.88
as well gs the supplementary question
regarding people affected due to barbed
wire fencing and border roads, I had inad-
vertantly said that Rs. 56,811,330.55 p
have so far been provided for the purpose.
The figure of Rs. 56,811,330.55p which I
had mentioned may be substituted by
Rs. 56,81,330.55 p.

Compilation of various information/data
including expenditure under various heads
for construction of border roads/fence along
the Indo-Bangladesh Border is done by the
office of the Commissioner (Border) located
at Guwahati. Based on the information
furnished by the Commissioner’s office on
16.4.1988 over the wireless message it was
stated that an amount of Rs. 56,811.330.55p
bave so far been provided for
payment of compensation. However, on
verification, it has been confirmed that
an error had crept in during transmission
of the wireless message and the correct
figure is Rs. 56,81,330.55p, Hence the
reply given earifer may pleased be
amended to read as follow :

“Rs. 56,81,330.55p. has so far been
provided for this purpose.”
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[MR. DEPUTY SPEAKER in the Chair]
12.13 hrs,

MATTERS UNDER RULE 377
[Transiation)

(i) Demand for setting up of second steel
plant at Daitari, Orissa

*SHRI ANADI CHARAN DAS
(Jajpur) : The people of Orissa have been
demanding the establishment of a second
steel plant in the State sinee long. The
Union Government have taken decision in
principle to set up the steel plant at
Daitari in Sukinda area. A public sector
company called Nilachal Ispal Nigam has
been set up for that purpose. An Office
set up at Dubri is acquiring land and the
field work is in progress. The Govern-
ment have been allocating lakhs of rupees
to Nilachal Ispat Nigam every year. The
people of the area are very much hopeful
that the stee! plant would be located at
that place. In 1983 it was declared that
the second steel plant would be the Puja
gift for the people of Orissa. But it is
regretted that Government have not yet
made clear as to when the steel plant is
going to be set up there. The delay in the
setting up of the plant will creatc more
doubt in the minds of the people.

As such, I urge upon the Government
to take immediate steps to set up the second
steel plant at Daitari and sanction funds for
the plan: during 1988-89 financial year.

(ii) Demand for scttinz uo of fishing
harbour at Paradeep, Orissa

*SHRI K. PRADHANI (Nowrangpur) :
The State of Orissa abounds in marine,
inland and brackish water fishery resources.
Proper exploitation of these resources can
contiibute substantlially to the socio-econo-
mic condition of poor fishermen of the
State. The Seventh Plan envisages increase
of marine fish production in Orissa to
70,000 M.T. from the level of 46,070 M.T.
But the Seventh Plan target cannot be
achieved, unless adequate infra-structural
facilities like construction of fishing harbours
at Paradeep and other places are expedited.
However, the construction of fishing
harbours at different places in Orissa has

not made much progress. As far as fishing
harbour at Paradeep is concerned, the site
has been selected, investment decision has
been taken, but the construction work has
not started due to the constraints of
resources. The proposal was originally
mooted 16 years ago, but there has been
an inordinate delay in the construction of
fishing harbour at Paradeep. At present,
about 500 boats are operating in the Port
area, and the travellers are being accommo-
dated temporarily at wooden jetties in a
very limited space inside the turning basin
of main harbour. Thus, the travellers are
creating problems for the Port authorities,
in the absence of fishing harbour
facilities.

I, therefore, urge upon Union Govern-
ment to take immediate steps to provide
necessary funds for establishment of a
fishing harbour at Paradeep. The construc-
tion work of the fishing harbour should
be taken up and completed within a
specific time limit.

[English]

(iii) Neod to run AT Deluxe train between
Delhi and Howra'r ' thrice a week

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : The A. C. Deluxe
Express between Delhi and Howrah runs on
the main line through Patna, Atrah and
Kiul only twice a week, and on the chord
line twice a weck, On the chord line, there
are already a number of other super-fast
trains like Kalka Mail and Rajdhani
Express, besides the thrice-a-week  A.C.
Express.  The main hine stations like Patna
which are very important junctions are,
therefore, separately coonected to Howrah
and Declhi, through super-fast trains. This
puts passengers on the main line to consi-
derable difficulty and inconvenience. Hence
the minimum that the Railways should do
is to run the AC Dcluxe Express thrice a
week over the main line, if not mgke it a
daily train on this route.

[Translation)

(iv) Nced to electrily more villages of
Uttar Pradesh

SHRI KAMALA PRASAD RAWAT
(Barabanki) Mr. Deputy Speaker, Sir

*Translation of the matter originally raised in Oriya
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I want to draw your attention to rural
electrification, As per the directions, 32
villages of every district are to be electrified
every year. It is, therefore, hoped that
every village of every district will be electri-
fied by 1990. In Madhya Pradesh, Bihar,
Orissa, etc. there are thousands of Adivasi
and Harijan dominated villages which
have not been electrified so far, The
Government is doing so much for the
people, but if these_ villages are electrified
at the earliest, it will help in the unliftment
of tribals and Harijan.

In our district of Barabanki in Uttar
Pradesh, there are approximately 1700
villages and only a few villages have been
electrified so far. The rest of the villages
have not yet been electrified. 1t would be
better if the Government electrifies 150
villages in each district every year and
thus all villages will be electrified by 1990.
This is our demand.

(v) Need to safesuard the interests of

Adivasis and other inhabitants of
Dudohi tensil of Mirzapur District,
U.P.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mrc. Deputy Speaker, Sir, the
Forest Department is uprooting the tribals
and other inhabitants of Dudohi tehsil
in Mirzapur district of Uttar Pradesh. The
tribals here are illiterate and
simple, They are unware of the intricacies
of law. The Forest Department has taken
over the land of 172 tribal villages under
Article 20 of the Forest (Conservation) Act
in the name of trce plantation. By digging
ditches around their fields and houses they
have been compelled to be uprooted because
it has become impossible for them to
either cultivate land or live in their houses
and keep their animals.

I want to request the hon. Minister of
Environment and Forests to get the matter
enquired into by a High level Central Team
and the large scale displacement of Tribals
by local forest officers and employees
should be checked and the land acquired
under Section 20 should be restored to
them.

(English)
(vi) Nced to oprn 2 Navodaya School at
Tiruveru in Andbra Pradesh

SHRI V. SOBHANADREESWARA

RAO (Vijayawada) : Tiruvuru Area is the
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most backward area in Krishna district in
Andhra Pradesh. More than 20 acres of
land with necessary pucca buildings are
readily available to locate Navodaya School
in Krishna district. The Goveroment of
Andhra Pradesh has recommended to
sanction Navodaya School here. I request
the Union Government to sanction and
take further steps for opening of Navodaya
School immediately at Tiruvuru in Krishna
district.

{vii) Demand for early clearance of Educa-
tion Bill sent by the Government of
Karnataka

SHRI V. S. KRISHNA IYER (Banga-
lore South) : It is more than four years
since the Government of Karnataka forwar-
ded a comprehensive Education Bill to the
Government of India to obtain Presidential
assent. It is a very progressive Bill which
will enable the Government to check mal-
practices in private educational institutions
and will also give protection to the teachers
working in private educational institutions.
The Government of India raised a number
of queries to which the State Government
has replied. I urge upon the Government
of India to clear the Bill immediately.
(Interruptions)

MR. DEPUTY SPEAKER :
approved text will go on record.

Only the

(viii) Ne>d to pro.ide adejuate Hostels
accomodation in Universities

SHRI SOMNATH RATH (Aska) : The
hostel facilities available in Delhi University
and some other unjversities including univer-
sities in Orissa are very inadeguate as
compared to the actual need of accommo-
dation for the students. Delhi University
is one of the fomous universities in India.
Being located in the Capital City of the
country, a large number of people from
all parts of the country and abroad come
for higher education to this Premier
Institution. But, due to the accommoda-
tion problem in Delhi in general and in the
Delhi University Campus in particular, the
students are facing a great difficulty.
According to a rough estimate, about 5000
students in Delhi are now living outside the
Campus.

As such, 1 urge upon the government
10 revive the guest system in Delhi Univer-
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sity hostels. I also request the Minister of
Human Resource Development for the
construction of more hostels with adequate
number of rooms therein so that the
students reading in Delhi University and
other unmiversities and also the M. Phil
and Phd. students do not face the acute
problem of accommodation.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMAT1 SHEILA
DIKSHIT) : Since we have business to

finish and since there are many members
who want to speak, I would like to propose
that we should forgo Lunch Hour today,
tomorrow and the day after tomorrow.

MR. DEPUTY SPEAKER : I hope the
House will accept the suggestion given by
the hon Minister.

SEVERAL HON. MEMBERS : Yes.

MR. DEPUTY SPEAKER : So, there
will be no Lunch Hour today, tomorrow
and the day after tomorrow.

12.24 hrs.

SPECIAL PROTECTION GROUP BILL
Contd.

[English]

MR. DEPUTY SPEAKER : The House
now will take up further considered of the
following motion moved by the Shri P.
Chidambaram, on the 10th May, 1988,
namely :

“That the Bill to provide for the
constitution and regulation of an armed
force of the Union for providing proxi-
mate security to the Prime Minister
of India and the members of his imme-
diate family and for matters connected

therewith, bc taken into considera-
tion.”

Shri V. S. Rao :

SHRI V. SOBHANADREESWARA

RAO (Vijayawada) : Mr, Deputy Speaker,

Bill

Sir, it is not mere numerical strength of the'
SPG which can give a fool-proof protection,
but we are told that there are about 1400
persons What I want to impress upon the
hon. Minister is that it is innovative think-
ing and receiving the latest practices that
are adopted in other countries where those
respective governments arc taking the
necessary steps to protect the Prime Minister
or the President or the Head of a State.

It is perfection in the application of
these ideas, new methods that is all
the more important. When Mrs. Gandhi
was alive, we were told at a particular point
of time during the month of October that
the security people had exercised a parti-
cular thing where the Prime Minister was
declared to have been hurt and immediately
a team had to take her to the hospital. That
is the information we had. Whether it is
wrong or right, I do not know. But what
happened is, that when she was actually
fired at, the entire exercise had gone to
the wind and it took more than nearly half
an hour to take the Prime Minister—to be
precise may be 20 minutes—from No. 1,
Safdarjung Road to the Ram Manohar Lohia
Hospital. But my point is, that in future
this type of things should not happen.
What are all the ideas that are being
thought over, there must be perfectnees in
their implementation. And, I do not wish
the Special Protection Group set up to
continue for ever. I hope that the situa«
tion will change in the very near future
that actually for the security of the Prime
Minister such an elaborate Special Protec-
tion Group, this set up, this arrangement
may not be necessary, may not be needed.

I hope that the Government, if it really
takes some steps to implement the provi-
sions of the Punjab Accord in all sincerity
and also takes stern measures, stern steps
against those persons who were responsible
for the 1984 riots after the assassinationof
Madam Gandhi in Delhi and other parts of
the country, 1t will heal the wounded Sikh
psyche and it will definitely reducethe
danger to the security of the Prime
Minister.

Whatever may be the greatest carewe
take, always there will be some element of
security risk  And, I would like to ask
who is not exposed to security risk ? Is no
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a Chief Minister of a State subject to that?
Are not Members of Parliament subjected
to such security risk ? In our public lifc we
may ke taking some decisions which may
not be liked by some people or a group of
people, who may be having some vested
interests.

If this Special Protection Group set up
is to be made permanent, ultimately a day
may not be far off when several Chief
Ministers also may demand setting up such
types of special protection groups. We are
informed by the Financial Memorandum that
this security group had cost Rs. 4 cores and
68 lakhs, recurring expenditure during
1987-88. It will be much more, or many
more times, because for the entire security
of the Prime Minister, because this is the
expenditure only on the Special Protection
Group. If the amount being speant on the
NSG and the commando forces, or the
money spent when he visits the States is
added, it will be much more, and may run to
several tens of crores of rupees. My point
is that the Government should be ina
position to give protection even to a common
citizen of this country.

SHRI H.A. DORA (Srikakulam) : When
they have failed to dc.

SHRI V. SOBHANADREESWARA
RAO : So, my submission is, let us not
make this a permanent institution, where it
increases the distance between the ruler and
the ruled, the Prime Miaister
and the people, and the Chief Minister and
the people of the State.

Now, I would like to say, several
Chief Ministers are going without adequate
security arrangements. Foi example, our
Chief Minister, he goes all the while to the
people, he mixes with the peoplc, and there
may be other Chief Ministers in other States
who go like that. Because, ultimately it is
the peoplc’s affcction that gives more
safeguard. What 1 want to impress upon 1s,
Jet us not make it a police raj. TlLis will
not help in strengthening the democratic
character or our constitutional functioning.

I would like to give one warning to the
Government. During the days of the
Emergency very rigid provisions were there.
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But I would like to say that those very
rigid provisions did not help Mrs. Gandhi,
the then Prime Minister. A large number
of people were against the introduction of
the Emergency, and the pcople were disgu-
sted, they were very much hurt by some of
the decisions which were implemented
during the Emergency. The intelligence
people could not provide any information
to the Prime Minister. She thought that she
would win. What happened ? In the entire
Northern area, in several States not even a
single seat was won by the ruling party
then.

So, what I say is that this type of Police
Raj, the dictatorial regime does not help, to
gauge the pulsc of the people. It is only
when democracy is there, only when there
is a free Press, only when the Fundamental
Rights are given to all the people of
this country, then only, the Government
will be in a position to know. So, ultima-
tely I appeal to the Government, for one
thing. Let us hope a day, which the
father of our nation had wished, would
come in the independent India, even a lone
women can go during the night times in a
street and in a lane without any fear or
apprehension. I hope such a good memo-
rable day may come in the near future and
I wish for that. So, let this Special Prote-
ction Group Bill be a temporary phonome-
non. After some time, in the near future,
let this set up be not there and the present
security provisions are quite adequate,

With these words, I conclude and thank
for giving the opporturity.

PROF. N.G. RANGA (Guntur) : Mr.
Deputy-Speaker Sir, I am glad that the
Telugu Desam party is willing to support
this Bill and they have only some doubt
whether it should be a permanent organi-
sation or a temporary organisation. So far
as that is concernad, the answer would be
Ieft in the hands of the Parliament. In
course of time if the Parliament feels so
confident that the Prime Minister’s
life and  security are absolutely
safe, then they themselves would be
willing  to withdraw this Act itself. That
is a different matter, and whether it should
be permanent or temporary is not
great importance, because we take

granted that Parliament

of very
it for
would always be
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there, and the party in power would have
a sgnse of responsibility to come forward
with the necessary Bill, if found necessary,
to withdraw this legislation. It would also
be open to the private Members of this
House to initroduce their Private Member
Bills and make various suggestions also as
per the rules of the House in order to
ensure that this Bill, when becomes Act, be
withdrawn, but the most important thing is
whether there is any necessity for such an
organisation at all. In regard to that,
judging from the spcech of Shri Rao,
Telgu Desam party is willing to let this
organisation to come into existance. Why
is this organisation so important ? Why is
it very necessary for the Government to
think of safety and security of our Prime

Minister ? That is a very important
question.

The Prime Minister holds a pivotal
position in our Governmental set up and
in our Constitution also., He is not like
the American President, but at the same

time he holds similar responsibilities. The
American President is both President and
Prime Minister put together Here, the
Prime Minister and the President are
different. The President has his own
organisation. The Prime Minister also
should have an organisation for his safety
and sccurity. Why are we so very keen
about it ? My hon, friend has just now given
some reasons. One of them is that there
is an atmospherc of terrorism in our
country. They think it is a kind of tempo-
rary aberration in our political life. All
over the world, every one knows, stalesmen
in all democratic countries are aware of
the fact that terrorism has become a world
phenomenon, not only a bandit’s pheno-
menon too. Therefore, it is a security
menace and we have to look after our
public figures, public statesmen in the
light of that new meance. Now, why the
Prime Minister alone? It is because as I
have said, hc holds the position here like
the Prime Minister in England and in many
of the erstwhile British dominion. .
(Interruptions).

SHRI §.  JAIPAL  REDDY
(Mahbubnagar) : Docs Prof. Ranga know
that there is no special organisation in
England to protect the life of the Prime

Bill

Minister though the Prime Minister in
Britain faces a similar terrorist threat ? It
is the Socotland Yard in Britain which
provides the protection to the Prime
Minister in Britain. Does he Kknoiv that
there is no parallel in the world ?

MR. DEPUTY SPEAKER :
you intervening like this ?

Why are

SHRI S, JAIPAL REDDY : He is the
senior-most member of this House. I am
a junior Member, I want (o seek enlighten-
ment from him.

PROF. N. G. RANGA : Am I to take
it that the Janata Party is oppesed to this
Bill 7 I hope, they are mnot. I take it that
they are in favour of this Bill.

SHRI S. JAIPAL REDDY : To express
serious reservations about the Bill is not
to oppose the Bill.

PROF. N. G. RANGA : What i# this ?
I take it that the Janata Party is not
opposed to this organisation. If they are
opposed to the formation of this organisa-
tion, let them say so. Then I will be able
to give them the answer. On the other hand,
they are also in favour of it. The point
that my friend has raised has got to be
answered, There is a Scotland Yard in
England. We have our own organisation
also. But because in actual practice it had
been found not enough, that is why, we
have already created an organisation. That
organisation has got no particular statutory
status. We propose to give statutory status
to that organisation Only recently some of
the papers were wise or foolish enough to go
on saying that this Prime Minister is costing
several crores of rupees. So many crores of
rupees are being spent for his safety and
security. I say that this money has got to
be spent. This kind of organisation is
absolutely necessary. It is there already.
We want to give through this legislation a
statutory status to that nrganisation.

Regarding the question why specially
for the Prime Minister, the hon. Minister
will'give the answer, But most important
is that here is the phenomenon of terrorism.
Just now, one of my friends has brought to
the notice of the House through the Spea-
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ker how threats are being held out by the
terrorists. We know what has happened
yesterday and what is happening in and
around the Golden Temple. It is not only
because of the Punjabi trouble but various
other reasons are also there. Thugs and
pindaris used violence. But now other
people are using violence in order to
smuggle, in order to print illegal coining, in
order sell so many wrong medicines and so
many other things. To deal with those
people we need an organisation. But then
the question is : Why for Prime Minister
only ? Because there are international
agencies. We cannot be blind to that. We
in India are not in isolation. International
agencies from all parts of the world are
interested in de-stabilising their respective
regimes by destroying their pivotal political
figures. It has happened in the past. It
has happened here also, It was not only
because of Punjab situation that Indiraji
was done to death. There is a very good
book eatitled ‘‘“The Ambassador” written
by an American. The story is like this.
America was interested in destabilising one
of the  regimes in Indo-China. Therefore,
the ambassador gave an opportunity to the
murderers to murder their Chief of the
State. Similar things are happening all
over the world in many countries, We
read about them. How can we be blind to
these things ? National as well international
agencies’ interest get themselves
intertwined.

In Question time, my hon, friend was
‘ hard put to it to give the answer about how
many foreign countries are interested in
spending money in our country, to the
tune of hundreds of crores, in different
ways, ploughing it in the name of so many
organisations for several purposes. One of
those questions was tabled by my hon.
friend Mr. Rao himself. Most of them are
legitimate, some of them may not be, and
one or two may even be dengerous. Apart
from it, several of our own traders, our own
businessmen are unpatriotic enough to be
in league with other countries in carrying
on their trade and passing on parcentage
out of their own profits, or out of their own
incomes, clandestinely or under the desk,
to various political parties in our country.
ftis a well-known thing. It is a notorious
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fact. Many of our political parties draw
their incomes in this manner. All these
agencies are interested in upsetting our
Prime Minister, Why ? Our Prime Minister
has come to be one of the most important
chiefs of the NAM movement all over the
world. Not only the two great super powers,
two or three other sub-super powers also,
which hope to become super powers them-
selves, full-fledged super powers, are all
interested in seeing to it that the Indian
Prime Minister kowtows to them, listens to
them. From day to day, several American
stalesmen and many others also go on
retailing the information that on so many
occasions, India has voted for America and
on so many more occasions she has voted
for Russia and therefore, she is more for
Russia than for America. So, they are
carrying on all this canvassing against us,
One day one super country, another day
another super country is angry with us.
Therefore, they are very particular about
the political line taken by our country and
through our Prime Minister., Several other
countries have destroyed their Prime Minis-
ters. Similar attempts could be made, can
be made and have been made in the past, and
that is one of the reasons why we should have
a special organisation like this to protect
the Prime Minister. The question of pro-
tecting the Chief Ministers is another matter.
If any Chief Minister also feels similarly
endangered, well, we are not here to give
an answer. But so far as the Prime Minis-
ter of India is concerned, we have had our
experience in the past and we are having
this special therat here today. Therefore,
there is a need for a special organisation.
Then the other question is whom is this
special organisation to protect. Supposing
this organisation itself begins to turn against
the Prime Minister, then what is to happen ?
That is the danger. It happened in the case
of Indira Ji and here also we have to take
sufficient care. That is why I am glad that
it is not made a part and parcel either of
the police or of the armed force. It is a
separate organisation, though it is calied

armed force, and it would be under the
direct control of the Home Ministry. (Inter-
ruptions).

SHRI S. JAIPAL REDDY : No, it is
not under the control of the Home Minis-
try,
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PROF. N.G. RANGA : Once it isa
department of the Government, it can only
be under the Home Ministry and it is for
the Home Minister to make it clear {0 us.

SHRI S. JAIPAL REDDY : Letthe
Home Minister clarify, Sir...(Interruptions).

PROF. N.G. RANGA : I suggest that
it should be under the Home Ministry. The
Bill is being piloted by the Home Ministry
itself. Therefore, it would be under the
control of this Parliament indirectly,
directly under the control of the Home
Ministry, and finally, of course, under the
control of the Prime Minister.(Interruptions).
I do take note of the point made by my
hon. friend Mr. Rao. Indira Ji made a
mistake in not listering to her security
people when they suggested that so and so
should not be on guard on that day. I do
not wish to go into details.

Similarly, also I do not want the Prime
Minister to try and exercise that kind of
discretion. Yet, I say that subject to
correctton. If by any chance the Prime
Minister comes to know that so and so is
objectionable, then it should be open to him
to say so and his word should be final. But
if on the other hand he says, ‘I am going
to allow anybody and everybody to be on
guard’ so far as he is concerned, I want a
Prime Minister not to be so empowered
because the organisation’s decision must be
final provided he has got the veto of saying,
‘So and so, A and B are not wanted here.’
I would like the Government to take note
of that,

There is also another thing. The Prime
Minister in our country also happens to be
the head of the Party and from time to
time he is obliged to preside 0\2} party
confabulations, attend party meetings,
celebrations and so on. On all such occa-
sions what should be the responsibility of
this organisation ? I thought that my hon.
frieng would notice this and then draw the
attention of the Government. Now, it is my
duty to draw the attention of the Govern-
ment. Parliament must make up its mind.
When you have a Prime Minister in a
country like ours at the head of the Govern-
ment and also at the head of his Party
organisation, is he to be protected entirely

Bill

whatever may be his activities ? My view
is, he should be protected whatever may be
his activities because he is supposed to be
entirely——100 per ccnt—the servant of the
nation as Prime Minister. But as Prime
Minister, he may undertake several other
functions—ceremonial, political and per-
sonal. We should not be prepared to make
any distinction about these things as long
as any one continues to be a Prime Minister.
Whatever may be his public or private
functions, he must be protected. We must
do these things with our eyes wide open.
If, on the other hand, you have any doubts
about it, then it is for Parliament to express
its views and it is for the Prime Minister and
the Government to take note of those views
and then take necessary precautionary steps.

Sir, one other thing of very great
importance I would like to place before the
House is : Is the Prime Minister entitled
to take a holiday or not ? Several of our
papers have been talking about it in a
very light hearted manner. Every wother
Government servant is having these holidays.
(Interruptions). We, Members of Parliament
are having our recess. The Ministers are
not supposed to have any holidays at all.
(Interruptions). Even during the holidays
they are supposed to attend to official work.
But certainly the Prime Minister has
never asked for holidays and all the
time, all the 365 days, days and nights,
they are supposed to be on duty and
therefore, I would not like the Prime
Minister or anybody to say that he
is going on a holiday. He can have rest,
he can have holiday provided he says so,
that he needs a holiday and, therefore, he
goes on a holiday. When he is on a holiday,
is he Prime Minister or not? I say be is
Prime Minister because the rest of the world
is not going to be on a holiday. When the
Prime Minister is on a holiday, we do not
have the Deputy Prime Minister entitled to
carry on the duties of the Prime Minister.
According to our Constitution and our
political set up there is only one Prime
Minister. Even- if there were to be a
Deputy Prime Minister, it is between them
to divide their functions and see to it that
the Prime Minister’s duties and actjvities are
carried on day and night throughout the
year without any let or hindrance. Today
that is the position. When we do not have
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a Deputy Prime Minister, why shouid some
of our newspapers be so loose-minded as to
g0 on accusing the poor Prime Minister just
because he wanted to talk openly, some
10-day holiday. Whar is wrong in it ? When
he has holiday, it would cost and it is the
cost which the Government must be pro-
pared to foot the bill. The country must
be prepared to welcome the resilience and
frankness on the part of the Prime Minister
to say unlke Jawaharlal Nehru, unlike
somebody else and so on—he would like to
have a holiday. Why should he not ? He 1s
also a human being. But he has a special
responsibility. Therefore, he cannot be
having holiday every day as we are having.
He can have holiday for'a particular period
of time and the country must be prepared
to welcome it and give him the freedom to
recoup his own energies and come back
again with redouble energy. All these
things we should keep in our mind and
we should allow our Prime Minister to
function in an effective manner.

{ wish to say that the country has
complete confidence in our Prime Minister.
According to our Parliamentary system, the
Oppositioa can always go on opposing tl;xe
Government. The Prime Minister has got
to keep the confidence of Parliament as a
whole, not only of the ruling Party but of
the Opposition also. Only this morning 1
said so—that on every crucial occasion, the
Prime Minister must be prepared to basten
to invite the Opposition for consulta-
tions and take them into confidence and
win their confidence as much as pos-
gible. When he cannot win their con-
fidence then let him be prepared to say
frankly, “Friends, we are not able to agree
on this point. But nevertheless, the country
has charged me to carry on this function.
Therefore, I am carrying on this function
mn this desired manoer and you must be
prepared to put up with it.” That kind of
patience, the Opposition must be prepared
to exercise in our democracy. I hope the
reponsible leaders of the Opposition are
willing to discarge that function and the
Prime Minister also, I hope and trust, would

be ready to invite the co-operation of the °

Opposition on all crocial occasions and
whenever possible, on all important ques-
tions also. But so long as that goes on, let
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us be prepared to hail the Prime Minister
as our Prime Minister. But my difficulty
is this. Sometime ago, some of our friends
have gone about saying, ‘‘Oh, down with so
and so as Prime Minister; he must resign;
he must make way for somebody else; hold
the elections™. He had the elections. He is
not the Prime Minister made at anybody’s
mercy or at anybody’s charity. True was
nominated too. Then, soon after there were
general elections. In the general elections,
he was elccted by the overwhelming majority.
1t was open to our friends, as it was open
to me, when I was in the Opposition also
to the Opposition, to say to the people, ‘Do
not elect so and so”. They have said so. They
have not only said, “Do not elect Con gress
to have majority, but they have also said,
do mnot elect Rajiv Gandhi, the Prime
Minister back again to power.” The peoole
have returned him to power. He is the
elected leader of a massive majority of
people in our country. This is the biggest
democracy, in area and in population. Only
in history, we are 40 years old, the Amer-
can democracy is 200 years old. But
nevertheless ours is one of the largest,
biggest democracies and we must play our
role in a very responsible manner. And,
therefore, 1 suggest that my hon friends of
the Opposition should be willing to support
this Bill in a wholehearted manner, without,
any reservation whatsoever and without
squabbling at it and then saying, we should
have a temporary organisation. Is it neces-
sary for us to say that it should be tem-
porary ? It would be doubting the capacity
of Parliament in our country to deal with
the situation as it arises.

I wholeheartedly support this Bill.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Mr. Deputy Speaker, at the very
outset, I must make one thing clear. I am
not among those who grudge any amount of
expenditure being incurred on providing
security to the Prime Minister of India.

PROF. N.G. RANGA :
to know it.

SHRI S. JAIPAL REDDY : 1 am also
pot one among those who believe that the
terrorist threat is of immediate short-term
natyre. In the pature of things today, it is
likely to be of long-term nature and there
is real and serious threat to the lives of

I am happy
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many VVIPs in our country. I do not want
to take the time of the House to go into the
reasons for this phonomenon.

\ ~
Therefore, I would welcome any step to
optimise the security environment for our
leaders.

But then this Bill is innocuous on its
face value but has some outrageous, obno-
xious and atrocious features.

SHRI BIPIN PAL DAS (Tezpur) : There
are morc words in the dictionary.

SHRI S. JAIPAL REDDY : My first
plea would be to refer it to the Joint Select
Committee so that the implications and
ramifications of some of these provisions,
can be examinecd and analysed in depth.

PROF. N.G. RANGA : No.

SHRI S JAIPAL REDDY : [ do not
know why the Government of India should
hesitate to refer it to the Joint Select
Committee. The Special Protection Group
has already come into existence. It 1s
already operative. Therefore, there is no
urgency about conferring statutory status
on this Group. What the Bill ostensibly
aims at doing is to seek to confer statutory
status on this existing Group. Therefore, I
want to know the specific and concrete
reasons why the Government of India would
not like to refer it to the Joint Select
Commuttee.

SHRI A. CHARLES (Trivandrum) : 1t
is only to avoid further unnecessary delay,
it should not be referred to Joint Select
Committee.

SHRI S. JAIPAL REDDY : I quite see
the most important office in our system is
the office of Prime Minister. There is no
question about it. There cannot be two
opinions gbout it. But, do we at the same
time forget that there are two other offices
which ate superior to the office of Prime
Minister in the warrant of precedence
namely, thc President of India, and the
Vice-President of India ?

Can’t there be a Group of this kind to
cover the protection of the President of

Bill

India, the Vice-Prrsident of India and the
Prime Minister of India 7

PROF. K.K. TEWARY (Buxar) : Why
are you becoming hypocritical by saying
that ?

SHRI S. JAIPAL REDDY : Why
should there be a separate Group only for
the office of Prime Minister ?

I cannot answer like a sycophant,
13.00 hss.

I would hke to know under whose con-
trol this group will function. I would like
the learned hon. Minister of State for Home
to clarify. I do not know what to call him
because he is a Minister in the Prime
Minister's Office; he is 2lso a Minister in
the Home Ministry. 1 do not even know
in what capacity he is tabling this particular
Bill-—may be as a Minister of State in the
Office of the Prime Minister because the
Home Ministry’s status has been down-
graded a lot in the recent years. ...
(Interruptions). 1 would like the learned
hon. Minister of State for Home, Shri P.
Chidambaram,—1 do not know his exact
poitfolio—to tell as to whether there is a
parallel in any part of the world where such
a programisation has becn created under a
statute for the protection of a person hold-
ing a particular office. (Interruptions)

MR. DEPUTY SPEAKER : Dr. Datta
Samant, you cannot come and disturb the
proceedings. Under Rule 373, you cannot
do so. You have already withdrawn from
the House.

(Interruptions)

MR. DEPUTY SPEAKER : When you
have withdrawn from the House, you should
not come and sit in the Housz throughout
the day. .

(Interruptions)

MR. DEPUTY SPEAKER : When the
hon. Speaker has named you and when you
have withdrawn yourself from the House,
you should also obey that. Therefore, you
have to follow the rule.

(Interruptions)
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MR. DEPUTY SPEAKER: It is the

rule.
(Interruptions)

MR. DEPUTY SPEAKER: Nothing
will go on record.

(Interruptions)**

13.03 hrs.

Dr. Datta Samant then left the House

SHRI S. JAIPAL REDDY : I would
like the hon. Minister to note this fact to
answer me as to whether there is any
parallel. As far as I know, the President
of America is protected by the American
Secret Service which is not meant exclusively
for this. The President of France is offered
protection by an organisation called SDECE
which is a part of Interior Ministry in
France. In Britain, where Prof. Ranga
was educated, the Scotland Yard provides
the protection; they have a special Group.
In Russia, of course, it is the KGB. But,
we may have such extra-Constitutional para-
military force specially meant for the pro-
tection of a single individual, whoever he
may be at a pagticular point of time,
operating only in Banana Republic and not
in any major democratic nation. (Interrup-

tions)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : How is it extra-Constitu-
tional ?

SHRI S. JAIPAL REDDY : | will come
to that point Jater. Therefore, 1 am
questioning the need for conferring statutory
status. I know this for a fact that this
Group is not under the control of the Home
Ministry. 1 wish Prof. Ranga were here.
He would have been enlightened. It is not
ander the control of the Home Ministry.
It is directly under the control of the Office
of the Prime Minister. 1 want the hon.
Minister to tell me as to whether there is
any such Group in any part of the world

MAY 11, 1988

Special Protection Group Bill 256

which is directly under the contol of the
Office of the Chief Executive of the nation
(Interruptions) So, the point I am trying to
emphasise is that this Bill has no parallel
in any one of world’s Constitution.

Coming to the Bill itself, the Bill does
not indicate the ceiling of the force. It
looks as though it will be one more CRPF
or BSF, one more independent armed force.
The ceiling must be indicated I do not
know what is the present strength. What
provision in this Bill prevents the Govern-
ment from increasing the strength to ridi-
ulous limit? It could be increased to
2,000, even to onc lakh. Who knows ?

§HRI P. CHIDAMBARAM : There is
Parliamentary control over the Budget. All
these are elementary questions.

SHRI S. JAIPAL REDDY : So long
as you have a brute majority with which
you even refuse to refer the Bill to a Select
Committee, we know what those controls
mean in actual practice.

I am only envisaging a threat. If the
Prime Minister is to have a separate armed
forces Group whose number could be very
large and under his direct command, its
implications for the democratic polity can
be, theoretically and hypothetically, hazard-
ous. Suppose the Prime Minister of India
loses the majority in Parliament and becomes
liable for dismissal but he refuses to oblige
to obey the order of the President, with the
support of his Group, what would happen ?
I have, therefore, prefaced my remarks by
such expressions as ‘hypothetical’ and
‘theoretical’.  (Interruptions) We  Know
how, to continue to be in the office of Prime
Minister, Emergency was imposed in this
country and two lakhs of people were thrown
into the jail for 18 months, What1 am
saying is not more atrocious than what
happened in the past. We have seen that
with our naked eyes. Therefore, to avoid
such reactions, I have prefaced my remarks
by such expressions as ‘theoretical’ and
‘hypothetical’

MR. DEPUTY SPEAKER:
conclude.

SHRI S. JAIPAL REDDY : You can-
not pass this Bill in a hurry,

Please

**Not recorded.
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MR. DEPUTY SPEAKER: Why?
The Business Advisory Committee has allott-
ed two hours and we have to finish it.
There are so many other Bills which we
have to take up. Even if you are agitated,
I cannot help it.

SHRI S. JAIPAL REDDY :
have their way.

They will
Let me have my say.

MR. DEPUTY SPEAKER : Within the
allotted time, you can have your say. I
have no objection to that.

SHRI S. JAIPAL REDDY :
sub-clause (3) reads :

Clause 4,

“Notwithstanding anything contain-
ed in this section, any person or any
member of any other armed force of the
Union may be appointed to the Group. .”

Would it mean people not employed in
the armed forces ? Could it be some private
person ? Could it be some Youth Congress
Member ? T would like to know this. I am
merely raising a question with the hope
that I would get the answer.

Clause 10, sub-clause (b), reads :

“be a member of, or be associated
in any way with, any society, institution,
association or organisation that is not of
a purely social, recreational or religious
pature;”

“Social’ and ‘recreational’, I have no objec-
tion to. But I have my deep doubts about
the expression ‘religious’. We must
remember that the former Prime Minister,
Shrimati Indira Gandhi, fell a prey to a
bullet of a religious fanatic. Therefore, any
member of any sectarian organisation should
be excluded from this Group. That is the
point I wanted to make.

Now I come to the most obnoxious
feature of this Bill. Clause 15 reads :

“No suit, prosecution or oOther
legal proceeding shall lie against the
Group or any member thereof or whom
powers have been conferred or duties
have been imposed under this Act, or
any order issued or any rule made
thereunder for anything which is in good
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faith done or purported to be done or
omitted to be done in pursuance of this
Act or any order issued or any rule
made thereunder or any order issued
under any such rule.”

While the wordings may be of the general
nature, [ would like to say that this Group
operates under lot of tension. Membres
have already pointed out -in the past, how
even Members were treated by this Group
and other police forces on so many occa-
sions. Therefore, this particular Clause
in this Bill has its ominous implications.
Therefore, I do not know how the effect of
this particular provision can be softened,
the Minister should take care to think over
this. I have only onpe word to say that
since the ramifications are very large, im-
plications subtle, I would appeal to the
Minister to again to refer it to the Joint
Select Commiittee.

SHRI SHANTARAM NAIK (Panaji) :
Sir, 1 stand here to fully support the
Special Protection Group Bill. In fact I had
expected the Members of the Opposition
parties to whole-heartedly cooperate with
the Government in supporting this Bill. In
fact, when Mr. V. S. Rao was speaking
yesterday and he contipued his speech today
also, it was not very clear from the begin-
ning whether he was supporting it or oppos-
ing the Bill. He was, in a way. expressing
the need for such a Bill and in the other
way, he was giving example of Prime
Minister visiting States and addressing meet-
ings in a bullet-proof glasses. In oiher
words, he clearly meant that he was opposed
to any sort of protection to the Prime
Minister, even a bullet-proof glass. This
approach of the opposition parties, espe-
cially by the Janata Party, is a highly con-
demnable approach. Therefore, they are
in their true colours that they have come
to participate in the Bill.

Mr. Jaipal Reddy has gone to the
extent of saying that this is an extra-consti-
tutional Bill. If this was so, why did he
not come in this Housec and opposed it at
the time of introduction of the Bill ? They
have every right to do so. We would have
seen what sort of opposition he would have

made. He has taken the oath under the



259 Special Protection Group Bili

\Shri Shantaram Naik]

Constitution. He is now saying that this
Bill which is duly introduced by the
Government, is an extra-constitutional Bill,
Such a rare statement made by an Hon.
Member is highly condemnable.

Secondly, even Mr. V. 8. Rao, when
he spoke, made some sort of a comparison
between the ecarlier period of Pandit
Jawaharlal Nehru and of now. He said that
Pandit Jawaharlal Nehru was very popular
at that time and there was no need for such
protection. That era, as we all know, was
a different era He should bave distinguish-
ed between that era and the present era
without comparing it with popularity. He
should not have said, ‘“‘other leaders, subse-
quent to Pandit Jawaharlal Nehru are un-
popular, and therefore, this sort of pro-
tection is needed.” This sort of insinuation
is not fair and it is very bad.

Secondly, I would say that we have an
example of Indiraji before us. When Indiraji
was assassinated, everybody in this House
had expressed the need for protecting the
Prime Minister to the fullest extent. At
that time, they did not express any sort of
reservation. After that, a duly constituted
committee was appointed and the Committee
gave its report and thereafter this Bill has
come to give statutory support to the Group
that has been constituted. Now they have
forgotton what they had said during those
speeches when Indiraji was assassinated.

1 will just refer to one or two clauses
of the Bill and end my speech since there is
hardly any time for me.

Clause 10(1) says :

“No member of the Group shall,
without the previous sanction in writing
of the Central Government or of the
prescribed authority —

(a) be a member of, or be associated in
any way . . .”

While granting sanction under Clause 10,
1 suppose the Government would frame
certain guidelines. When these guidelines
will be framed to grant sanction—although
1 believe these rules will be framed subse-
quently—if the House comes to know at
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this stage what sort of guidelines or criteria
will be adopted in framing these guidelines,
it will be very helpful.

Clause 11 says :

““The prescribed authority may,
by order in writing, terminate the
appointment of any member of the
Group in the public interest and such
termination shall be deemed to be
discharged simpliciter and shall not
amount to dismissal or removal.”

It has to be discharged simpliciter. But the
Supreme Court has given certain rulings
with respect to discharge simpliciter. 1 would‘
like to know whether these rulings will
affect the implementation of this clause or
not; that may kindly be clarified.

Lastly I would only say that I would
have been very glad had the Opposition
Parties wholeheartedly supported this Bill
without any reservation. Even now those who
are gomng to participate in this debate
may very specifically—they have got
their tight to say—without mincing words
say at the outset whether they are support-
ing this Bill or opposing this Bill in clear
terms and not like what Mr. Jaipal Reddy
or Mr. Rao have said. Let them make it
very clear.

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Deputy Speaker Sir, since the time is
very short I will ouly raise a few points which
arise out of this Bill.

Of course, I am not opposing it because
Mr. Shantaram Naik is behaving like a pro-
secuting attorney here demanding all sorts
of things from us. 1 am not opposing the
Bill at all; but that may not mean that
1 am wholeheartedly supporting this Bill as
he would like us to do. For that he will
have to take an X-ray of my hcart to find
out !

It is obvious to anybody that the Prime
Minister is high on the hit list or target list
of those forces which are indulging in vio-
lence today in this country and forces
which have already taken heavy toll includ-
ing the life of the previous Prime Minister.
So, the question of providing protection
to the Prime Minister is not a controversial
one in my opinion. He must be provided
with adequate protection.



261 Special Protection Group VAISAKHA 21, 1910 (SAKA) Special Protection Group 262

Bill

But a question arises as to what about
other prominent figures in public life.
What about the President 7 The President
is highest executive authority in our Cons-
titution. Just because he has not got the
powers which some Presidents in other coun-
tries and other constitutions have, we are
inclined to regard him more or less asa
constitutional figure-head. Does it mean
that he is not entitled also to a special
type of protection which is not of course
available to any ordinary citizen in this
country ?

Casualties of the terrorists at the
moment are of course mainly the ordinary
citizens of this country who, I regretto
say, are pot being provided with even the
minimum protection which citizens are
entitled to. This is creating an obnoxious
and peculiar atmosphere as far as public
opinion is concerned. Anyway I don’t want
to go into that now because it does not fall
strictly within the purview of this Bill.
From what I see all around I do believe
that if any prominent political leader or an
Hon. Member of this House approaches the
Government for special protection—because
he believes that his life may be in danger—
they do provide him with some kind of pro-
tection. As I see here among various locali-
ties of this city. Everybody is not provided.
Everybody is not provided. Everybody does
not ask for protection. I do not grudge that.
Some people should be given protection in
the form of some kind of protection around
their house li.e police pickets if they feel
they are threatened. They are welcome to
go and ask for protection from the
Government and they get it but there are
people who, for example, Sir, have in the
normal course of their duty visited Punjab
quite often and addressed meetings there.
Now not all of them approach ~ the
Government in Delhi for protection.
Personally I would never approach the
Government for protection but some people
have got protection here who have never
been to Punjab especially after the present
situation arose. I do not grudge that even,
May be they feel they need protection ? But
as far as the Prime Minister is concerned
the only question that I would like to ask is
why after three years since April 1985 when
this Special Protection Group was formed
now suddenly it seems the Government has
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woken up to the fact that the Group which
has been in existence and functioning for
three years has no legal status and, therefoer
it is necessary to have a statute in Parlia-
ment to give it the necessary legal status.
That is put here clearly. If it has been
functioning for three years and doing its
job with reasonable amount of efficiency—-
I do not know—I do would like to know
why it is so necessary to have this
particular law, The Group is in existence.
It has been working for three years
and nobody ever raised any question
about it here. I do not think much has
been spoken about it or written about it
in the Press. There are some comments
made about some incidents which took
place where the Prime Minister’s life was
threatened and perhaps some flaws were
found in the security arrangements. Action
was also taken against some people but
they were not members of this Group.
Action was taken against some police
officers for the Rajghat incident. Action
was taken against police officers and not
against any member of this Group, as far
as I know. So the question is if this Group
was working satisfactorily and with reason-
able amount of efficiency to the satisfac-
tion of the Government for three vears
why has it become so urgently necessary to
have this Bill ? What was the difficulty ?
May be there was some legal difficulty
which I am not aware of. That should be
explained before we decide to pass this
Bill.

Then, Sir, it is going to have the same
status as any armed force of the Union.
In that case I would like to know and seek
clarification on Clause 4 sub-section (3).
1 can understand people being recruited for
this Group from the police or from the
Army or from para-military forces and
given the necessary training and all that but
what is the meaning of ‘any persom’. It
says :

“‘Notwithstanding anythibg contain-
ed in this section, any person or any
member of any other armed force of
the Union may be appointed. .

Any member of any other armed force of
the Union I can understand. That is Jogical.
But what is the meaning of ‘any person’
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other than any member of police or armed
force 1 do not follow. Does it mean that
any sort of friend or apy confidante or any
poltical figure or anybody can also become
a miember ? Or he may be an Indian; he
may be a foreigner. Can he be a foreigner
also? I don’t know. Can he be made a
member of this Group because he may have
technical know-how in such matters ? Or,
fie may be a consultant in matters of secu-
rity, 1 dor’t know. This thing should be
clarified. What is the meaning of ‘any
person’? To say that he has to be recruited
from among all these various bodies, which
are already doing security work of one
type or another, I can understand. What
is this ‘any person’, I don’t know.

It should be made clear where are the
limits. Are there any restrictions or are
there no restrictions ? I am asking
these questions because Mr. Naik spoke
just now quite feelingly. I share his feel
ings, of course, about the shock that
the whole country got when Mrs. Gandhi
was assassinated by a member of her own
security guard. There were security arran--
gements for her. But there was some
serious lapse somewhere. Unfortunately, we
will never know about it. This country will
never know. This Parliament will never know
because the findings of that Commission
have been hushed up. That Commission
might have been able to throw some light
on the type of lapse in security arrangements
for a Prime Minister which should be avoid-
ed in future, a lapse which may have some
thing to do with the constitution or the
functioning of the bodyguards or the security
guards who were there, the way they were
deploy:d. Who commanded them ? What
were the kind of instructions given to them ?
What were the safeguards, if any, which
were there against the kind of thing which
happened ? We don’t know anything.

1 have spoken many times in this House
about this question. I feel very strongly
about this that a Prime Minister was
assassinated like this within the compound
of her own house, by her own sacurity guard.
A commission of inquiry was appointed. It
went into the whole matter. It gave a
report. This Government brought an
amendment to the Commissions of Inquiry
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Act in order to take powers to prevent such
areport from being made public. Why -
should that be dore ? Why should we not
know ? That is not a normal thing which
happens every day. At least, such a thing
never happened before in our country.
Have we not a right to know ? Everybody
knows that something went wrong. Those
two members of her security guard were
able to do the deed which they did because
of certain lapses in the whole thing. Certain
important people must have been involved
in that. Nobody took the resposibility
from the Home Minister down wards to
the person commanding or being directly
in charge of those security guards in her
house. No body has taken any responsi-

bility for what happened. It is a scandalous
thing.

Whatever special power group or any-
thing you make now for proximily protec-
tion of theyPrime Minister and his family,
first of all, you have to guarantee and
ensure —of course, within the bounds of
human possibility—that this kind of thing
may not happen again. So, it is very im-
portant. The recruitment is very important.
The selection of personnel is very impor-
tant. Who is going to do all this ? We
don’t know. Is it the Home Ministry ?
Who is going to do it ? Is it some other
intelligence agency of the Government ?
Is it RAW? Who isit, we don’t know.
Who is going to select and rccruit these
people ? If the assassination of a previous
Prime Minister had not taken place, I would
not have raised these questions. I would
not have been as much concerned about it
as Iam now. So, this is a very cavalier
way of doing one thing. You form a
protection group under the approval of the
Cabinet, without the approval of the
Parliament. Okay, you did it. Nobody
questions it. Go ahead, do it. Let it
function. For three years, it has been
functioning like this without any law or any
statue or any approval of Parliament or
anything. Now, suddenly you decide to
bring this Bill. Well, you have brought it.
We are not opposing it. We are not going
to oppose it. But you must clarify to the
satisfaction of the Members about the
points which I have raised. I suppose it
is going to be an elite kind of force with a
lot of expenditure behind it because the
financial memorandum says ‘recurring ex-
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penditure of the forces during 1987-88
was of the order of Rs. 4,68,21570’. We
do not know whether this kind of figure
will be recurring in future also and once
the Bill is passed, whether it could be
inflated very much, nobody 1s going to
grudge about the expenditure. Of course,
we will never know what is actually spent.

The weapons which are being used by
the terrorists of which we are talking about
every day are the most sophisticated and
dangerous kind. We know that. [ think
Mr. Chidambaram had said in the Parlia-
ment before a day or two, I read it in the
Press, that he has admitted that the type
of weapons that are flowing into the coun-
try in a larger number and which are made
available to the terrorists are far superior
in sophistication and in their effectiveness,
probably, to anything which our security
forces have got., To a question by Mr.
Arun Singh. it has been admitted in the
other House that even the self-loading rifles,
a standard equipment of the Indian Army,
our semi-automatic rifles which are made in
Ishapur are far to inferrior to other automa-
tic weapons such as AK-47. So, everything
has become more difficult and more com-
plicated. The weapons are more sophisti-
cated and dangerous. Our method of
forming protection forces is not know to
us. We canpnot ask for details about that
but we must know the answer to what Mr.
Reddy posed and there is no harm in telling
as to which is going to be the administra-
tive machinery or Ministry under which the
iorces are going to function. Will it be
the Home Ministry, or the Defence Ministry
or the Prime Minister’s own Secretariat ?
We do not know anything. We would like
to have clarifications on these points because
first of all 1 do not know whether the top
executive of any other country is governed
by any legislation or any law, whether in
USA or Britain we have a special legisla-
tion, whether it is considered essential or
not. But surely they have very high level,
high-powered type of protection there and
the machinery for their heads of States and
heads of Government. I am sure that they
have. -And I am sure that it must have
been supplied by Mr. Chidambaram and
his friends and how they do it they
whether it is esseutial to have this  kind of
Bill or not. The forces have been there
It has been acting. May be something
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has gone wrong or may be legally since
some technical flaw has been found and
therefore, this has come forward before us
now. Please explain these things. Don’t
follow a habit that you have now developed
so much. You try to keep the House in
the dark about everything and the public in
the dark completely about what happened
in 1984, We do not like this kind of a
thing. Be clear and frank about this. 1
conclude.

SHRI AMAL DATTA (Diamond Har-
bour) : Sir I shall be brief as you have
asked me to do so. A question bas been
raised and I do not expect the Minister to
answer but 1 can point out the reason why
at this stage, after three years of the
functioning of the Special Protection
Group, the Government thinks it pecessary
tc give it a statutory status. By the last
two Clauses, the Special Protection Group
has been given retrospective effect. What-
ever has been done by the Special Protec-
tion Group by this time,.during this period,
when it was not a statutorily constituted
body, is being given the statutory sanction
by Clause 18, the retrospective effect. Then,
Clause 15 says :

“No suit, prosecution or other
legal proccedings shall lie against the
Group or any member thereof on whom
powers have been conferred or duties
have been imposed under this Act,”

By virtue of the retrospective cffect given
by Section 18, read with the immunity
conferred by Section 15, whatever illega-
lities the people constituting this Group
have committed, those people will be given
immunity. That is the reason why this
Bill is being brought now in a great hurry.
After more than three years, the Govern-
ment wakes up to the fact, then they can-
not wait for some time for the Bill to be
passed. Obviously, therc is something,
which we do not know. Parliament ijs the
last body to know what is happening in the
country, until we are informed of something
through the newspapers. We are never
taken into confidence on its own by the
Government. Something may have happened
because of which this immunity retrospec-
tively has now become necessary for the
members of the Special Protection Force,
not all members, but for one or more
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members, it might have become necessary.
Therefore, they are in a hurry. This will
come out later.

Nobody denies that there may be
special security for the Prime Minister.
That security has always been provided by
the Group so long, But now this Group
is being given statutory sanction. Very well.
But, they are doing it retrospectively. But
if they are giving immunity to some wrong
done carlier, I have objection. The Minister
will clarify it.

Then, the other thing is the financial
involvement. The finance involved has been
stated in the financial memorandum.
Usually, what is stated is the financial
implication of the Act itself. What has
been stated here is that the recurring ex-

' penditure on the administration of the force
during 1987-88 was of the order of
Rs. 4.68 crores and odd. What is the mean-
ing of this ?

1 emphasise the word ‘recurring’. That
is what happened only in 1987-88. Since
they are bringing this Bill three years after
the constitution of the force, they could
have given year by year expenditure incurred
on this Group. Apart from the recurring,
there may be other capital expenditure
incurred by this Group. That is not being
given. That is being kept away from
Parliament. The financial memorandum
is incomplete. They do not say what is the
likely expenditure to be incurred on the
‘Group year by year, at least for the year
1988-89. That also, they are not prepared
to say That should have been according
to me, brought before the Parliament. There
is no question of hide and seek in this.
Everybody knows that the Prime Minister’s
security is causing the country hundreds of
crores of rupees. Even then we have not
raised this question, Why this hide and
seek ? Why don’t you take the Parliament
into confidence ? 1 know that whenever the
Prime Minjster goes on tour to any State,
the entire security expenditure is to be met
by the State. I have personal knowledge.
When he went to West Bengal last year for
elections, the expenditure from the State
exchequer itself exceeded Rs. six crores.
Similarly, wheaever he goes to other States,
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the States have to arrange for expenditure
according to a pattern laid down by the
Central Government and this is all within
the money which is given under the Consti-
tution and the Finance Commission’s
recommendations. This is not-the money
which is released to the States. The
States, as it is, are poor and are made
poorer by the Prime Minister’s visit. . .
(Interruptions).

Whatever it is, let them tell us the
correct ricture according to them. Why
don’t they collect the data from all the
States ? The Home Ministry has a certain
blue book according to which the States
have to arrange the security of the Prime
Minister and this requires expenditure to be
borne by the States themselves. It is not
reimburseable by the Central Government,
In that case, why do they not collect the
data from all the States and see what is the
cost to the nation of the security given to
the Prime Minister 7?1 am not saying that
it will not be given, but 1 am only saying
that let us know what it is costing the
nation. Let the Parliament and the country
know what it is costing. That is all. It is
costing Rs. hyndred crores, I do not mind,
but let them tell the country. Why are they
hiding it ?

Another objectionable clause in this Bill
is this. So far as the Special Protection
Group is concerned. I have nothing to say.
As | have said, you are giving statutory
sanction to it retrospectively and giving
immunity, to that I have objection. You are
not giving the full amount spent on this.
To the expenditure, 1 have no objection,
but 1 have objection to not giving the full
amount of it; you are oaly saying that this
is the recurring expenditure for the year
1987-88. Why? You are giving the
recurring expenditure for 1987-88; you are
not giving the expenditure for acquisition of
capital assets and other things. The total
expenditure is being hidden from Parliament
even with regard to the past year. Nothing
has been said about the expenditure in the
present year, recurring as well as capital.
I have never seen a financial memorandum
like this in any of the statute.

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : It is clearly stated that no
additional expenditure of a non-recurring
nature is likely to be involved. That is
there.
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SHRI P. CHIDAMBARAM :
answer it; I am not hiding anything.

I will

SHRI AMAL DATTA : Because of the
passing of the Bill ang because of giving
statutory position to this Group, there is
no additional recurring or non-recurring
expenditure likely to be involved. Then, they
say that the recurring expenditure on the
administration of the force during 1987-88
was of the order of Rs. 4.86 crores. What
prevented them from saying, if they how
contend, that there was no non-recurring
expenditure in 1987-88. Later on, it
would be discovered that Rs. 10
crores of non-recurring expenditure was
made, but this sentence cleverly disguises it.
They are saying that no additional expendi-
ture of a non-recurring nature is likely to
be involved. They are not saying that no
recurring expenditure had been made in
1987-88.

Another objectionable thing in this Bill
is that they can call upon State, local or any
authority to give assistance to this Group.
They may not be able to come to the
assistance of the Group if they are not
police people. But it is not specified in the
Bill that they must be police people. You
kindly look at Clause 14. ]t says :

“It shall be the duty of every
Ministry, and Department of the Central
Government or the State Government
or the Union Territory Administration,
every Indian Mission, every local or
other authority or civil authority or
military authority to act in aid of the
Director or any member of the Group
whenever called upon to do so ..”

A Corporation or a local authority can
also be asked to come in aid of this Gioup.
By whom? By any member of the Group
and not by the Director alome. This is
highly objectionable, (Interruptions)

~ SHRI HAROOBHAI
15 fragmented
(Interruptions)

MEHTA : It
reading on his part.

SHRI AMAL DATTA :

] Why are they
disturbing me Sir ?

MR. DEPUTY SPEAKER : Let the

Bill

Minjster take care of the questions. Do
not interrupt him. Please conclude.

SHR1 AMAL DATTA : This is the
most objectional clause because anybody can
be called an authority practically, so far as
legal terminology is concerned. Anybody
who exercises any kind of statutory or other
power can be called an authority, For
example take the case of a municipal
corporation. This Group can ask them to
make a road for the Prime Minister to
ensure his security. How can they do it
if they are net paid for it? If theyde
not do it, they will be penalised. So, this
kind of an objectional clause should not
be allowed to be there. This is nothing but
taking away the authority of these bodies
because of the Prime Minister’s so called
security, in view of the fact that any mem-
ber of the Group and not the Director
alone can ask them to come to the aid of
the Group.

Another objectionable thing is that this
is meant only for the Prime Minister.- Why
cannot the Council of Ministers be included?
Why not the entire council of Ministers be
given the assistance of this Group? 1 do
not know as to what was happening so long.
Are these special Protection Force people
the same people whom we see in some kind
of a black dress, who are called the
Black Cats ?

SHRI P. CHIDAMBARAM : No, no.

SHRI AMAL DATTA Well, I do
not know who these special protection force
people are. (Interruptions)

There is nothing to laugh at, Mr.
Chidambaram. You should be sorry that
this Parliament has come to such a stage

because of you people. You never take
Parliament into confidence.

SHRI P. CHIDAMBARAM : Sir, the
hon. member speaks without reading the
provisions of the Bill and he makes cynieal
comments. He makes derisive comments
and he expects me to take him seriously,
He can ask any number of questions amd ]
am willing to answer him. But he is making
derisive comments.

SHRI AMAL DATTA :
kind of questicns.
these are Black Cats,

I can ask any
lonly asked whether
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SHRI P. CHIDAMBARAM : You can-
not ask ‘tongue in cheek’ questions. This
is Parliament of India.

SHRI AMAL DATTA : I can certainly
ask any kind of question. The Black Cats
are also giving protection to other Ministers.
My question is whether that protection is
being taken away. If that protection is
removed, what sort of protection is being
envisaged for the other Ministers ? Of
course, the Minister for Internal Security
can protect himself very well. But other
Ministers mzy not be in such a position.
Also, what kind of security is given to
Members who might be likely targets of
attack ? Nothing has been stated in this
Bill. One Special Protection Group for
Prime Minister and for his immediate family
for which certain definition is given, which
also, to my mind, is incomplete. The pre-
sent Prime Minister does not have a living
sister or brother. If another Prime Minis-
ter who has a sister or brother comes, he
would be excluded from the definition of
family as given in this Bill. This is highly
objectionable that a statute of Parliament is
being passed with just one person in mind.
(Interruptions)

MR. DEPUTY SPEAKER : You please
wind it up. I cannot allow you any more.
Five minutes are allotted for your Party and
you have already taken 15 minutes.

SHRI AMAL DATTA : Do not descri-
minate Sir. You have allowed other people
to speak for so much time. (Interruptions)

MR. DEPUTY SPEAKER : Two hours
are alloted for this Bill. Now you want
more and more time. You should have
raised it in the Bussiness Advisory Commi-
ttee’s meeting.

SHRI AMAL DATTA : If you don’t
want me to speak, I will not speak. After
three and a half years, this is what the
Parliament has come to. All right.

MR. DEPUTY SPEAKER : I appreciate
that you come here to speak. But you
bave to keep time factor also in mind.

SHR1 BASUDEB ACHARIA : Why
cannot you allow him to finish his speech?
Let him speak for just five minutes,
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MR. DEPUTY SPEAKER : No. He
has been given sufficient time.

SHRI BASUDEB ACHARI!A : Let him
conclude his speech.

MR. DEPUTY SPEAKER He has
already concluded.
SHR} AMAL DATTA I have not

corcluded.
conclude.

You have not allowed me to

MR. DEPUTY SPFAKER :
allow. The Minister may reply.

1 cannot

SHRI S. JAIPAL REDDY : That shows
the casual manner in which You are treating
such an important Bill.

SHRI AMAL DATTA: I have come
here as a representative of the people. I have
not come here to be humiliated in this
way.

SHRI ATAUR RAHMAN (Barpeta) : I
do firmly support the purpose of this Bill,
in principle. But there are many things as
pointed out by various colleagues here—
Members of Parliament — which would
attract the attention of the framers of the
Bill. 1 have had no opportunity to go
through the rules and regulations. It is not
possible. But 1 am sure those rules and
1egulations are already framed but not inclu-
ded in this Bill. So, it is not possible to
comment in detail.

Terrorism is a hand maid of the poli-
ticians. It has been going on from the time
of Abraham Lincoln, Kennedy, Sadat, Mrs.
Indira Gandhi, Liaquat Ali Khan and latest
being Mujibur Rahman.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Olof Palme also.

SHRI ATAUR RAHMAN : Yes, Olof
Palme.

But this terrorism will always be there.
What a pity. It is on the rise, And why
it is on the rise ? It is for the politicians
to decide and to see what are the causes
which are contributing to this sort of
terrorism all over the country,

The security of a Prime Minister of a
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country like India cannot be taken lightly
and cannot be made a party plank. I pity,
Shri Rajiv Gandhi, who wears a very thorny
crown. In this context, I would like to
compare his days with the days of Jawahar-
lal Nehru and his daughter Mrs. Indira
Gandhi.  But Jawaharlal Nehru really
enjoyed the confidence of the people. I had
an occasion of being with him on duty and
I can tell you how easy it was. I can recall
the earthquake of 1950 in Jorhat. Jawahar-
lal Nehru and Mrs. Indira Gandhi came
and sat with me in the same jeep and I was
driving the jeep and it was possible to do
that in those days. People were disciplined.
He was liked by people. I have seen
Jawaharlal Nehru riding on footboards and
addressing the crowds. It was possible in
those days. Why it has become so difficult
now, that day in and day out the dreadful
things are happening and we cannot do any-
thing about them. The police will never be
able to do unless the standard of politics
improves. That is what is happening. The
Prime Minister’s security is olosely tied
down with the trend of politics. There
are various facets —some are pleasant and
some are unpleasant. He has to pull
strings and he has to stand in between a
person’s ambition and his own survival.
There are other very-very important
questions which have come in the way of
politics. One particular aspect is very-very
dangerous and that is the politicians
jockeying for  Ministership. Politicians
jockeying for Ministerships, not only here
but also in the States, is causing all the
worries to the Police and to the Govern-
ment. It is very much a security risk.
(Interruptions) One who has worked in the
Police would know that this is indeed adding
fuel to fire.

AN HON. MEMBER : It is not confined
to one party. (Interruption)

SHRI ATAUR RAHMAN : I am told
that in Karnataka, Chief Minister mingles
with the people. Nothing happens to him.
So, it is this bane of Westminster type
of democracy which is going to finish
us,

SHRI INDRAJIT GUPTA
with you.

1 agree

Bill

SHRI ATAUR RAHMAN : This was
understood by some people who have
migrated away from England and who have
introduced a better type of administra-
tion—but many people will not like me to
hear. It was the Presidential form of
Government. (Interruptions)

PROF. MADHU DANDAVATE : In
the Presidential form, will no Ministers be
required ?

SHRI ATAUR RAHMAN ,
Secretaries.

No; only

PROF. MADHU DANDAVATE : They
have all the functions of the Ministers.

SHRI HAROOBHAI MEHTA : There
also, Lincoln and Kennedy could be
assassinated.

SHRI ATAUR RAHMAN : Butitisa

different matter. Politics there has not
become so dirty. Politics here has become
a dangerously explosive game. And 1988 is
not 1958. If we can realize this particular
fact, it would be better for the country as a
whole.

We have got a Blue Book. It is revised
every month or every quarter. This is not
going to lead us anywhere. Inspite of this
Blue Book, Mrs. Gandhi was assassinated,
and the present Government is afraid that
the same might be repeated. That is why
they are bringing in this particular Bill. But
this duty was very efficiently carried out all
these years without having a Special Pro-
tection Group Bill. But you want to have
it have it by all means. If you think that
your National Guards o1 your State Police
are not good enough, certainly have it,
I suppert it; but I feel that this Bill could
have been brought in a different way, i.e. by
way of modification, and amendments to the
National Guards Act.

Going through the Bill, I find that these
security guards would not have Police
powers. They will not have Police powers
for arrest and search. Clause 2 (h) does
not make any mention about it. There
may be occassions when the security guard
in close proximity may have to search
a person. That is why I thought that the
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power of search and arrest should have
been provided for, in Clause 2 (h) There
you have said :

“all words and expressions used
and not defined in this Act but defined in
the Indian Penal Code ..”

The words ‘Criminal Procedure Code’
should have been added here, But they
are not there.

Whatever may be the role of this Special
Group, they cannot funcrion without the
cooperation of the people in the Police.
That is there; that has to be there. Other-
wise, it would be a disjointed plan of
security for the Prime Minister.

14.00 hrs.

When National Security Guards come
into existence, they should not be con-
verted into errand boys as it happens in the
case of most of the Ministers. They are
asked to pick up and respond to
telephones; they are asked to receive guests-
visiting Ministers. That sort of duties
should not be given to them.

We have a very unpalatable fact here in
this City. Without any previous warning,
suddenly, if one is going to the airport or
to attend a function, the road is blocked
in Delhi. This is causing anxiety and
irritation among the people. If this is
necessary, 1 think it can be done for five
minutes as it was done in the past. Why
to hold up the traffic for 15-20 minutes ?
When the police men on duty are unable to
tackle the traffic, they call them names
and hold out threats. That is not the way
to handle the situation.

I am sure the Prime Minister can use a
helicopter for a sort hops. Why use
a road convoy for him when he can fly
from the airport to a particular place as is
done in other countries ? That will relieve
a lot of strain from the overworked police
force. This can be done here easily when
it is done elsewhere. The NSG should be
having their own helicopters. I would
strongly suggest that the Prime Minister in
cities and big cities should helicopters
instead of making the policemen stand for
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hours and hours together without thymes
or reasons.

[Translation}

Something more was there. But you
donot allow us to speak. What could be
done ?

[English]

There was an instance when a security
guard assaulted one of our MPs,..

MR. DEPUTY SPEAKER : No, no, it
was already raised here.

SHRI ATAUR RAHMAN: I would very
strongly urge that compensatory allowance
be given to the police men on security duty
as they are all the time on tenter hooks, They
are subjected to highly tense mental state,
I should very strongly recommend a Special
Compensatory Tension allowance ,for them
be sanctioned and 1 hope the House will
consider this suggestion, They have no
social life. This is absolutely true. They
do not know the faces of their children
sometimes. They really do not know their
own children. They have no time to take
their children to the schools and even to
hospitals.

Last of all, I would ask the Minister to

let us know what is the present strength of
this PG ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : I want to seek a clarification,
You said something about the police men.
What about thejr children ?

SHRI ATAUR RAHMAN : They are
5o busy that they are unable to look after
their own children; they have no time to
take their children to schools and even to
hopitals; they have no time for their social
life. (Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, I am on a point of order.
P

MR. DEPUTY SPEAKER : What is the
point of order ?

PROF. SAIFUDDIN SOZ: Let him
finish his speech.
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MR. DEPUTY SPEAKER : You can
raisc a point of order at any time. Do you
want to raise it after he fihished his spech ?
What is it ? I cannot understand. What is
your point of order ?

PROF. SAIFUDDIN SOZ : You listen
to me and then you can give your ruling.

My point of order is that last time when
i wanted to speak on Punjab, you said
that therec was no time. Now, today you
say that there is no time.

MR. DEPUTY SPEAKER : There is no
time. What can I do ?

PROF. SAIFUDDIN SOZ : I have to
speak. The Business Advisory Committee
had fixed two hours for this.

MR. DEPUTY SPEAKER: That is why
I requested the hon. Members to restrig
themselves. But nobody is listening. WHhat
am I to do? I have asked the hon. Mem-
bers when they were speaking to restrict
themselves, according to the time. Nobody
is interested in listening. What can I do ?
That means some have to forego.

SHRI ATAUR RAHMAN :1 want the
hon. Minister to report to the House every
time there is an increase in the SPG.

PROF. SAIFUDDIN SOZ : This is not
fair.

MR. DEPUTY SPEAKER : I cannot
allow, Sorry.

PROF. SAIFUDDIN SOZ: What is
your ruling ?

MR. DEPUTY SPEAKER : The House
has to decide.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : How long will you take ?

PROF. SAIFUDDIN SOZ : Only three
minutes.

SHRI P. CHIDAMBARAM : Let him

Bill

speak. Give him thiee minutes of my time,
(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Deputy Speaker, this is not a bill to
oppose. There is no question of opposing
the Bill. It is not the question of Mr.
Rajiv Gandhi. It is the protection, proxi-
mity protection to the Prime Minister; and
Prime Minister is nct only a person, he is
an institution. Therefore, whatever measures
are required to be taken to provide
proximity protection to the Prime Minister
and his immediate family members, is due
to him and this should be done.

There is another thing, basic difference
between the protection of a common man
and such a VVIP. We have witnessed a
situation when Madam Indira Gandhi was
assassinated. It creates a sickening situa-
tion for the country. The common man
feels, that when the Prime Minister of the
country is not safe, how will be the others,
how will be the lowest of the low safe in
this country ? T think, Shri Indrajit Gupta
has expressed his concern about certain
things. I would request the hon. Minister
to respond to that concern. I have nothing
to add. But in one area I want Mr.
Chidambaram’s attention.

I will not go to the details. I have read
this Bill. T am not here to give comments
on even clause 15. But now I understand
why a situation arises where we feel that
some of these forces, some personnel of
these forces do actually misbehave, not té
speak of others, but with the Members of
Parliament. I will give you one concrete
example, because this Bill gives vast powers
to them. You make them immune from
anything. Clause 15 says, that no suit or
other legal proceeding shall lie against the
group, etc., etc.

But I will give you a concrete example,
Last week I had to attend the meeting of
the Consultative Committee of the Ministry
of Personnel, Public Gricvances. I came on
a scooter but the road here was blocked. I
had to got the Anrexe. So, I gave up the
scooter and startipg walking. I was not
allowed to cross e road. (Interruptions)

SHRI INBRAJIT GUPTA (Basirhat) ;
By whom 2.4
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PROF. SAIFUDDIN SOZ : By the
members of this group (Interruptions)

SHRI INDRAIJIT GUPTA : How do
you know ?

PROF. SAIFUDDIN SOZ : I will tell
you how 1 recogpised them later.

Anyhow, I recognised them and I
argued with them. I told them th:at I am
going to the same meeting, which is to be
presided over by the PrimeMinister. I told
them that I am a Member of the Consulta-
tive Committee. Anyhow, I reached the
Annexe. There, they have created a drama.
The gate through which I have to enter was
closed. I told them, I am already late to
the meeting. They told me to go through
back gate. I said, T am a Member of
Parliament and even they are not prepared
to see my identify card. I told them, I am
not only a Member of Parliament, but I am
a Member of the same Committee, and I
am much more concerned than you a!)out
the Prime Minister’s security. At that time,
the Prime Minister was already in the
meeting. I insisted that I inll not go
through the back gate and I will enter only
through this gate because I have been
invited to this meeting. The most unfor-
tunate thing was my argument with them.
I never create any situation. 1 told .them
that we are all interested in the security of
the Prime Minister, and then they openec!.
There was not a single person, who recogni-
sed me and in fact no Lok Sabha security
man was there. Mr. Chidambaram knows
that I was late by fifteen minutes to the
meeting. When I reached Committ?e Roorp
‘D", they started looking into the list. This
is a basic question Mr. Chidambaram. Our
Identify card has no value with the staff.
Can a M.P. be the security risk for the
Prime Minister ? I am not worried about
tbe Members of Parliament. Let there be
a journalist. This group should understand
that there are so many countries, where t!uey
carry identity cards. They can even frisk.
1 offer myself wnd said ‘frisk me’. There
is no danger. They will not frisk you, They
will not see your iden,ty card.

I will tell you one more thing. In our
Parliament, from the gate towards the
Parliament Street up the North Block, this
eatire area is unprotected, They do not

" MAY 11, 1988

Special Protection Group Bill 280

do this drama here. Vendors etc. enter
through it. Anything can happen. All
these areas are unprotected. 1 tell you
I had walked once. I found no police and
no arrangements. But there, they are
telling us that they are doing their duty. So
tar as the Parliament is concerned, it is the
Speaker’s writ which should run at large.
Lok Sabha men should be there in all the
gates and they should tell, he is a Member
of Parliament. Wherever we go, we show
them the identity cards. At least the identity
cards of MPs should have a meaning,. They
require a special training to be courteous
atleast with the representatives of the
people. Even they misbehaved with me
near the Committee Room ‘D’. If you are
prepaped, I will locate that SP and then in
your presence, I would tell him. I kept
quiet at that time because my leader, the
Prime Minister is the leader of all, was
inside. Had 1 decided to join in the alterca-
tion, they would have openly said :

[Translation)]
These M.P.s overawe us.
[English]

I assure you that they are doing this
drama only to make us understand that they
are very important.

When I see Clause 15, it gives a lot of
powers to them. So, I am all for the Prime
Minister’s security and I support this Bill,
but my only request is that the hon.
Minister should go into the details of how
this group is working. They requirc some
training for behaving with the citizens of
India.

MR. DEPUTY SPEAKER : Mr. Kala-
nidhi.

(Interruptions)

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : All of us feel that these aspects
should be taken care of by the Government.
We hope and trust that they will do it.

DR. A, KALANIDHI (Madras Central):
I thank you as well as the hon. Minister,
Shri Chidambaram, for having permitted
me to take part in the discussion on
the Special Protection Group Bill. I endorse
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the views expressed by Shri Indrajit Gupta
and Shri Amal Datta seeking some clari-
fications from the hon Minister for bring-
ing such a legislation in a hurried manner
and why for three‘ years you kept this
Special Protection Group working either
efficrently or partly efficiently or inefficiently
without giving a legal status. Whatever it
may be, whether it is late or not, as the
saying goes, berter Jate than never. On
behalf of the DMK T welcome and support
this Bill with a few suggestions.

What made the Minister to bring this
Bill I do not know. Probably, they have
realised the value and importance of the
late Prime Minister Mrs. Indira Gandhi,
after four years of her assassinarion or
because of sudden spurt in violence and
terrorism in the border areas or because of
the supply of latest sophisticated weapons
to the terrorists from neighbouring countries.
Whatever it may be, one to appreciate
has been brought that this  Bill
forward at least at this juncture though it
is late.

While bringing such a Bill, please
remember one thing. Do not take away the
Prime Minister from the general public,
Alroady there is a lot of gap existing bet-
ween the Prime Minister and the general
public. Now, by this type of Bill, do not
keep him away from the general public.
Even the Members of Parliament sometimes
find it difficult to approach the Prime
Minister to express their grievances. If that
is the case, you very well appreciate the
nature of hardship that is experienced by
an ordinary citizen to express his grievance

to the hon. Prime Minister of India. Mere °

giving a legal status alone is not going to
give much protection to the Prime Minister.
You should improve the efficiency of such
a Special Protection Group. The latest
equipment and latest techniques should be
adopted, Whatever methods, knowhow and
techniques are available in foreign countries,
that should be imported to this country.
Proper protection should be given to the
Prime Minister so that another catastrophe
should not happen as happened to our late
Prime Minister, Shrimati Indira Gandhi.

In paragraph 2 of the Bill, the words
‘proximate security’ have been mentioned.

Bill

That means protection. We very badly
experienced in Madras, Chengalpat District
and Anna District that in the name of
proximate security, even the people who
paid municipal taxes, their shops were
removed and people were harassed. So also
for the visit which the Prime Minister js
going to make to Ooty, shops have totally
been removed even though they paid
municipal taxes and lot of harassment is
caused to the general public. I only request
the Minister of Public Grievances to Jook
into this matter. When be gives proper
security to the Prime Minister, please see
that public should not be put to undue
hardship. Awareness should be created in
the minds of the people about the impor-
tance of the Prime Minister and the
President of the country. At the szme
time, the Prime Minister should also
realise that he should mingle with the
general public. He should win over the
hearts of the general public so that there
may not be any necessity in future of
bringing such a Bill.

Before I conclude, I only suggest that
the scope of this Bill should not only be
confined to the Prime Minister of India,
but it should be extended to the present
President and his immediate family mem-
bers and also the past President and his
family members.

With suggestions, I welcome and support
this Bill on behalf of my party DMK.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : I am grateful to the
hon. Members for broadly extending sup-
port to the Bill and also for the views and
comments expressed by them on matters
relating to the Prime Minister’s sccurity.
Let me make one thing clear at the outset.
This Bill 1s intented to protect the person
who holds the Office of the Prime Minister,
The Office of the Prime Minister
is a pivot around which the polity of thijs
country revolves. We all know that atte-
mpts at destabilisation of the political
structure of developing gountries do not



283 Special Protection Group Bill

[Shri P. Chidambaram)]
stop short of even assassinating the chief
execulive of the country.

We lost Mrs. Indira Gandhi very tragic
circumstances. During that time, we had
assigned the duty of protecting the Prime
Minpister to the regular police. In the
Union Territory of Delhi, the responsibility
was with the Delhi Police. But we found that
that system could not provide protection to
the person who was holding the office of the
Prime Minister. A Committee was appoin=.
ted to go into the matter and on the basis
of the Committee’s Report, the Special
Protection Group was constituted on the
1st of April, 1985. . . . (Interruptions).

SHRI AMAL DATTA : Did you inform
the Parliament at that time ?

SHRI P, CHIDAMBARAM : I was not
here, I cannot say.

SHRI AMAL DATTA : Why not say
no ?

SHRI P. CHIDAMBARAM: You
wait until I answer. Sir, I do not bhave to
answer every question which iszput in the
form of an interruption and a derisive
interruption as that,
it is a derisive interruption, it makes
mockery of Parliamentary procedure . . . .
(Interruptions).

SHRI AMAL DATTA : We have got
the right to get the information. ...
(Interruptions).

SHRI P. CHIDAMBARAM : Sir, he
has asked questions and I am answering.
How can I answer when he is not allowing
me to speak 7 . . (Interruptions).

He usurps to himself a right which no
pother Member of Parliament has got. He
has asked so many questions and I have
noted down. He has asked another ques-
tion and I will answer it.

SHRI AMAL DATTA : You are talk-
ing as a Minister.

SHRI P. CHIDAMBARAM Yes,
And you are asking questions as an hon,
Member.

MAY 11, 1988

It is an interruption, ;

Special Protection Group Bill 284

SHRI AMAL DATTA: I am only
asking the questions from the Government
and you happen to be in the Government.

SHRI P. CHIDAMBARAM :1 will
answer. You must allow me to answer,
not give a command performance here . , ,
(Interruptions).

MR. DEPUTY SPEAKER : Don't
make any interruption in between, If there
is any doubt, that can be got clarified at
the end of his reply.

SHRI P, CHIDAMBARAM : I am not
answering a command performance here,
1 am answering a debate. You have raised
a question and I know how to answer. If
at the end of my answer, I do not answer
your question, you can ask me the question
again. . . (Interruptions). You have to wait
until I complete my next sentences. Sir,
the Members are entitled to raise questions
and I have no objection. But the Members
were not present when I made my introduc-
tory speech. Members do not refer to the
Statement of Objects and Reasons and then
they do not allow us to stand up and give
our answer at the end of the debate. He is
raising questions to which there are answers
already in both the S. O. R. as well as in
my introductory speech. Mr, Amal Datta
was not here when, [ believe, the introduc-
tory speech was made. So, obviously he
will pot know what I said. He will not
read the proceedings of the House either,
So, he has to be a little more patient. I
was patient when he was speaking. This is
unfair.

PROF. MADHU DANDAVATE :
Objection sustained.

SHRI P. CHIDAMBARAM : Thank
you.

Sir, on the first of April, 1985, by an
executive order, the Group was constituted,
We are advised that it is possible to con-
slitute a Group or any organisation by an
execulive order because executive power
extends to the legislative power
of Parliament. This Group was constitu.
ted under the Cabinet Secretarsat and jf
hon. Members, who raised the question,
had cared to look into the Statement of
Objects and Reasons, it is disclosed that
the Group was set up under the Cabinet
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Secretariat. When the Grants are voted
for the various Ministries and Departments,
Grants are voted for\ the Cabinet Secreta-
riat also, I believe and these matters are
reflected in the Budget which is presented
to the House and the Appropriation Bill is
passed ... (Imterruptions). Sir, today we
are advised that it would be much better,
taking in to account the peculiar functions
of this Group, that it should be constituted
as an Armed Force of the Union. If hon.
Members will kindly look at article 33 of
the Constitution, it enables Parliament to
constitute Armed Forces of the Union. We
are now constituting the Special protection
Group as an Armed Force of the Union
within the meaning of article 33 of the
Constitution. That is why this Bill is being
brought so that the SPG will become an
Armed Force of the Union, just as the
CRPF, just like the BSF, and just like some
other forces are.

Cabinet Secretariat is under the Prime
Minister. All Ministries and Departments
of Government, which are not allocated
to any Minister, are, under the Allocation
of Business Rules, under the Piime Minister.
The Cabinet Secretariat is headed by the
Cabinet Secretary and the Minister in charge
is the Prime Minister. (Interruptions).

SHRI S. JAIPAL REDDY : Why can’t
it be a part of the Home Ministry ?

SHR] P. CHIDAMBARAM : I am
answering it. It is under the Prime
Minister The Prime Minister

by virtue of powers given to him under
the Allocation of Business Rules is entitled
to make an Order of Delegation, delegating
his supervisory powers to any Minister.
What has happened in this case is, after
careful consideration we have decided that
this Group should continue to be under
the Cabinet Secretariat, the Secretary of the
Cabinet should be the Secretary responsible
for this Group while the Prime Minister
is the Minister responsible for the Group,
he can by an Order of Delegation give the
day-to-day supervision of this Group to any
Minister, and in fact the Prime Minister
has done so, by an Order of Delegation he
has assigned this to a Minister of the
Government of India.

Sir, questions were raised about expen-
diture.
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SHRI S. JAIPAL REDDY : Who is the
Minister ?

SHRI P. CHIDAMBARAM : The
Minister is ‘Yours faithfully’ now’,

Y]

SHRI S. JAIPAL REDDY : ] agree, but
you are under the Prime Minister directly.
That is the point.

SHR1 P. CHIDAMBARAM :
assign it to any Minister.

He can

SHRI S. JAIPAL REDDY : The
Cabinet Minister dealing with this is in the
Cabinet of the Prime Minister.
(Interruptions). °

SHRI P. CHIDAMBARAM : He can
assign it to any Mimster, he has
assigned it to me for the time being. He
can assign it to any Minister.

As regards the expenditure. . . .

SHRI H.A. DORA:
information, Sir.

1t is classified

SHRI P. CHIDAMBARAM : It is not
I will answer it. What is classified
about it ? ~

Sir, questions were raised about expen-
diture. What we haye stated in the Finan-
cial Memorandum is correct. There has
been on other kind of expenditure except
revenue expenditure. Whatever equipment
is purchased for the Special Protection
Group is shown as revenue expenditure.
In 1985-86 we spent Rs. 3,85,32,000, in
1986-87° wc spent Rs. 3,70,82,000 in
1987-88 up to March 1988, the expendi-
ture is estimated at Rs. 4,68,21,000,
which is the figuie reflected in the Financial
Memorandum. ([Interruptions). That is
what I am saying. Every, equipment pur-
chased for this Group is not of a nature
which will have a very long life and
therefore, it is shown as revenue expendi-
ture. I can give you break-up of expendi-
ture for equipment also, there is no
difficulty. About equipment, Sir, in the
first year we did purchase considerable
equipment, in the second and thicd year the
expenditure is tapering off, equipment is
also shown as revenue expenditure, there is
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no other kind of expenditure incurred for
this Group.

Sir, some doubts were raised about
certain provisions of the Act. But before
that, let me clarify one thing. All that goes
in the name of security arrangements is not
part of the Special Protection Group. The
SPG is a very special organisation intended
only for proximate security. For example,
the police officer who reportedly stopped
Mr. Soz at the gate is not part of the
SPG, he is part of the Delhi Police. If the
Prime Minister was visiting, say, Madras
or Bombay, and there was a function in a
particular place and he had been stopped at
the gate, in all probability that officer would
be an officer appointed by the Tamil Nadu
Police or the Maharashrra Police. As I said
so very clearly, the duty of the SPG is to
provide proximate security to the person of
the Prime Minister and the members of his
immediate family, and proximate security
has been defined as ‘protection provided
frem close quarters, during journey by road,
rail, aircraft, watercraft or on foot or any
other means of transport and shall include
the places of functions, engagements, resi-
dence or halt and shall comprise ring rourd
teams, isolation cordons the sterile zone
around, and the rostrum and access control
to, . . . The Group which we are talking
about is a group which provides ring round
protection and the protection in the sterile
zone. If a mecting is taking plnce in
Committee Room ‘D’, the SPG would have
responsibility to Committee Room ‘D’ and
perhaps the corridor leading to Committee
Room ‘D’. There are other agencies which
carry out security duties, particularly the
State police. Sir, I do not want to debate
about Mr. Soz as to what happened on
that. He was with mz for an hour and a
half thereafter, and I am sony he did not
bring it to my notice then, in fact he has
not brought it to my notice so far, I have
on my own learnt about the incident and I
have tried to gather information about the
incident, but this is not the place where we
should say that this is what has happened,
that is what happened. I am willing to sit
with Mr. Soz and explain to him if there
isany ...

PROF. SAIFUDDIN SOZ: I never
wanted to create any fuss.
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SHRI P. CHIDAMBARAM : If there
has been any mishap on the part of Delhi
Police, equally I am responsible for that
also and I will certainly. . . . (Interrup-

tions). You are not listening to 'me,
Narayan Dada. I said, if there is any
lapse on the part of any omne in Delhi

Police, I am equally resposible for that and
I am willing to appologise to Mr. Soz for
the inconvenience caused to him,

PROF. SAIFUDDIN SOZ : Thank you
very much. ({nterruptions)

SHRI P. CHIDAMBARAM : Sinister
meaning should not be read into fairly
simple clauses. What has happened here is
that there is a Special Protection Group in
for and when an Act, is made today, we
do not constitute the Group all over again.
We deem the existing Special Protection
Group as a Group in this Act and all per-
sons already appointed to the Special Pro-
tection Group are deemed to have been
appointed under this Act. More than that
there is no reason ~to read anything in
clause 18.

The 1mmunity or indemnity clause in
clause 15 is identically worded 10 immunity
or indemnity clause in many other Acts.
The immediate example which comes to
my mind is the Terrorists and Disruptive
Activities Act where police have been given
certain powers and clause 15 here is identi-
cal to the particular clause in TADA.
These clauses are very well-known idemnity
and immunity clauses, I do not think
they should be read in 2 manner in which
they should not be read. This applies
only when an act is done in pursuance
of this Act, That is a limitation. “In good
faith’’ is another limitation. You cannot
do any act and claim immunity. These are
very well-known to our courts of law and
I am sure, courts of law will not give such
sinister interpretation to this Act, as some
people would like 10 give. This is a very
simple clause, simply copied from the past
Act and past pieces of legislation.

Again a question was asked about
clause 4, sub-clause 3. Again you do not
read the sinister meaning of the word
“person”. There could be an officer of the
Government of a State, or the Government
of India, or an officer of a local authority
who may, inan emergency, be required to
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perform certain duties. He may be called
upon to perform certain duties. I can
readily recall from history, an example when
President Kennedy was assassinated and Vice-
President Mr. Lindon Johnson had to be
sworn in as President at Dallas airport. I
am sure, they did command the services or
requisition the services of a large number of
authorities in Dallas. in the State of Texas.
In an emergency which could happen, the
Director or any other officer of the Group
should have the power to command or
requisition the services of anyone. It may
become necessary for a temporary period
of time to appoint an officer of a State
Government or requisition services of an
officer of a local authority to perform cer-
tain duties. These are matters in which we
have to take a pragmatic view and we can-
not read in the manner in which Mr. Jaipal
Reddy reads. The most charitable descrip-
tion of that is to say, frivolous in reading
in that way, by saying ‘‘person” will mean
a member of the Youth Congress. This kind
of flight of fancy will take you nowhere, will
not even take you back to your consti-
tuency. I think, he should read it and do
it. .,

SHRI S. JAIPAL REDDY : It may not
take me back to the constituency but bring
me back tc Lok Sabha.

SHRI P. CHIDAMBARAM : First you
have to go there and then come back here.
If you do not go there, you will never come
back here.

Then, objection was taken to the word
“religious” in clause 10(1) (b). This is
nothing but copy of the rules which are
already 1n the Central Government Service
rules under the C.C.S. (Conduct) Rules. We
have done nothing which is different from
the Conduct rules.

Then, Mr. Shantaram Naik, I believe,
raised the question of “‘discharged simpli-
citer” We have deliberately put it there.
By virtue of article 33, we are entitled to
restrict the fundamental rights of Armed
Forces of the Union. Members of the Armed
Forces of the Union do not enjoy all the
fundamental rights which an ordinary citizen
enjoys, they cannot, because of the nature
of their duties, What we are trying to say
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is, if we find that a member of the SPG is
unsuitable, I do not want to go through
the painful process of disciplinary proceed-
ings against him and dismissing and remov-
ing him. I simply want to discharge him.
But to provide against any arbitrary action,
we have provided the constitution of appel-
late court. The appellaté court will consist
of very high officers and they will look into
the matter,

SHRI ATAUR RAHMAN: In that
case, article 311 will not be applicable to
them.

SHRI P CHIDAMBARAM : I am
coming to that.

No member of the SPG is being appoint-
ed directly to the SPG. Rules have been
framed to provide for deputation from
various posts. What we are trying to do is,
he has no right to any post in SPG. If I
havg the vaguest suspicion that he is un-
suitable for SPG, I do not want to punish
him. I will simply revert him back to his
parent organisation and whatever action
that can be taken by the parent organisation
is a different matter. We do not want him
to claim a right to any post in SPG, nor
do we want him to claim a right under
article 311, in respect of a post in SPG.
So far as SPG is concerned, it will discharge
its services. If he has a right to a post in
his parent organisation, those rights can be
worked out. We cannot convert the appoint-
ment and the personnel management of
the SPG into one of those highly legalistic,
elaborate procedures because that will go
against the very structure under which the
SPGs are tried to be raised. We want to
make it a deputationist post and the SPG
will certainly go back. That is why, Section
11 has been deliberately put there and I am
sure the courts will interpret it correctly.
If there is any lacuna pointed out later, we
can amend it.

SHRI S. JAIPAL REDDY : What is
the point in having 311 at all ?

SHRI P. CHIDAMBARAM : 311 is not
a fundamental right. 311 is a Constitu-
tional right created by an article of the
Constitution. 311 applies to persons hold-
ing civil posts. Article 33 enables Parlia-
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ment to restrict fundamental rights. First
of all, 311 is not a fundamenta] right but
Articles 14 and 16 are fundamental rights,
We do not give the same fundamental
rights as any other citizen to the armed
forces of the Union. We can restrict it.
This is an armed force of the Union. That
is why, we do not want to give them the
full plenitude of the fundamental rights. But
I am not going into all that.

All I am saying is if a person appointed
as SPG is unsuitable, I will discharge him.
To guard against a rare case where there
may be a suspicion of arbitrariness, I am
providing an appellate court which will
obviously consist of very high officers who
will go into the matter and decide whether
there has been any element of arbitrariness.

SHRI AMAL DATTA : Arbitrariness
is only in transferring him back to his
parent post.

SHRI P. CHIDAMBARAM : It is only
that. 12 is only against 11. Kindly see
Sections 11 and 12.

SHRI AMAL DATTA : What you are
saying is redundant.

SHRI P. CHIDAMBARAM : Well
If it is redundant, let it be there. I think
it is necessary. There is no bharm if it is
redundant.

I will explain the circumstances in
which it might be necessary to call upon
any officer or any authority to render
assistance in an emergency and the officer
of the SPG in charge of that particular
station or function must have the authority
to calt upon any authority to render aid
in furtherance of the objects of the Act, in
furtherance of the duties cast upon them
- and not for any other purpose. I think the
Sections must be read in the light of the
Objects and Purposes of the Act. I think
itis a very simple and non-controversial
Act.

SHRI INDRAIJIT, GUPTA : Can a
foreigner be 2 member of this Group ?

SHRI P. CHIDAMBARAM ; It is a
hypothetical question. Let me answer it in a
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hypothetical manner. It is a hypothetical
question which "'may not arise. Under
Clause 14 we have said :

“Every Indian Mission, every
local or other authority, every civil or
military authority, to go in aid of the
Director of the Group.”

I think that is pretty clear and it embraces
only Ministry/Department of  Central
Government, the State Government, Union
Territory, every Indian Mission, every
local or other authority. If an Indian
Mission has a foreign national employed
there and the foreign national is asked to
do something, basically the foreign national
has to do it. These are hypothetical
questions which really do not go to show
concern for the security of the Prime
Minister. But 1 believe these are being
raised to score points. If a foreign national
is engaged in an Indian Mission, certainly
he will be asked to do it.

Some questions are being raised why
this is not extended.

SHRI INDRAJIT GUPTA : You might
think of employing sombody as a -consul-
tant on security matters. He may be in the
security group. Way he hypothetical about
it ?

SHRI P. CHIDAMBARAM : Hec might
be appointed direct.

SHRI INDRAIJIT GUPTA: You are
bringing foreigners in training security men.

SHRI P. CHIDAMBARAM : We might
employ a person as a consultant in which
event he will be clearly governed by Section
4 of the Act. He will be appointed to the
Group.

SHRI INDRAJIT GUPTA : What is
hypothetical about it ?

SHRI P. CHIDAMBARAM : Hypothe-
tical question is : will it apply to non resident
Indian ? Those words are intended to score
points. They do not show concern for the
Prime Minister. After all, we know the
intonation and inflexion behind these
phrases. Records will not show it but those
who share it will know about what is being
implied,
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PROF. MADHU DANDAVATE : He
means non-Indian resident.

SHRI P. CHIDAMBARAM : He means
pon-Indian residentt. He means non-Indian.

A question was raised about the Pre-
sident of India, Government is fully aware
of the need to protect the persons who hold
the Office of President and the Office of
Vice-President of India. In fact, mn the
case of the President of India, there is a
separate establishment which is a part of
the Estate and President’s establishment. The
expenditure of that establishment is charged
on the Consolidated Fund of India.

SHRI S. JAIPAL REDDY : There is no
law.

SHRI P. CHIDAMBARAM : There is
no need for any law. There is no need tor
any law because it is a well-established
system under which it is being there for
several years. No difficuities have been
found in the working of that system. If
there are difficulties experienced in the
working of that system, certainly we can
think of a law. But, at the moment, the
Government is not advised on the need for
any law.

SHRI INDRAJIT GUPTA (Basirhat):
Besause, no attempt has been made on any
President’s life here. (Interruptions)

SHRI P. CHIDAMBARAM : Now
you are suggesting that. As regards the
inconvenience  experienced by certain

Members of Parliament and others, let me
say that I do not, for a moment, defend
any conduct of any person which causes
inconvenience to any hon. Member. Please
do not put all the blame on SPG. Most of
the incidents, in fact, all the incidents that
have been reported so far do not involve
SPG. They involve State Police;  they
involve the Union Territories’ Police. As
I tried to explain in other forums, within
the precincts of Parliament and Parliament
House Annexe, the Police are only assisting
the Parliamentary security staff. We have
made it repeatedly clear. We have submitted
it to the hon. Speaker and the hon.
Speaker issued a direction that it is the
Parliamentary Security Staff whose orders
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will prevail, The hon. Speaker has directed

the Parliamentary Security Staff to be-
present at every gate and every function.
If there are any shortcomings in that system,
certainly I am sure thiscan be brought to
the notice of the hon. Speaker. I am sure,
the hon. Speaker will take corrective action,

SHRI AMAL DATTA : I was going
to the Parliament Annexe. I was stopped
from entering the Annexe building. I was
going to hold the PAC meeting there. I
was asked to show my pass. I did not have
my pass. The Parliamentary Security Staff
was not there.

SHRI P. CHIDAMBARAM : That isa
point, Mr. Amal Datta, which must be
addressed to the hon. Speaker because the
Parliamentary Security Staff function under
the contro] of the hon. Speaker.

SHRI AMAL DATTA : Even when the
Parliamentary Security Staff came, the
Delhi Police objected. I started shouting
and that worked. (Interruptions)

SHRI P. CHIDAMBARAM : Sir,
written instructions have been issued by the
hon. Speaker that the security force pro-
vided by the Delhi Police will work under
the control of the Parliamentary Security
Staff. This was discussed in a meeting of
the Opposition Leaders. I do not know
whether Mr. Amal Datta was present there.
If there has been any lapse, certainly it
should have been brought to the notice of
the hon. Speaker. I have no doubt in my
mind that the hon. Speaker will take
corrective steps.

As far as Delhi Police is concerned, 1
realise that there have been shortcomings.
There have been cases where they have
shown excess zeal. We are trying to correct
as much as possible. But it is not possible
to bring about a cultural change or total
behavioural- change over-night...(Interrup-
tions) We are trying our very best. We are
doing our best. Hon. Members have to
realise our difficulties. Despite all our
efforts, if there are one or two lapses, I
am sincerely sorry. We are trying to take
corrective action.

Sir, 1 dont believe there’is anything
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else which I have to answer in respect of
the points raised by hon. Members. I would
still . . .

SHRI S. JAIFAL REDDY : I have two
questions, if you have patience.

SHRI P. CHIDAMBARAM : I have
it in great quantities.

SHRI S. JAIPAL REDDY : I just
wanted the hon. Minister to point out if
there is any parrallel legislation of this kind
in any part of the world where there is any
force raised under a siatute to protect one¢
person. It is not so in America; it is not
so in DBritain; it is not therein....
(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Let bim reply. You have yet
to become Minister. (Interruptions)

SHRI S. JAIPAL REDDY : 1 raised
one question in regard to the need to fix a
ceiling on the strength of the Group. He
has not referred to that.

SHR1 ATAUR RAHMAN
1 have also raised that question.

(Barpeta) :

SHRI P, CHIDAMBARAM : As regards
the first question, the U.S. Secret Service is
governed by a statute. But the responsibility
of the U.S. Secret Service extends beyond
the protection of the President of the U. S.
It extends to certain other officials in the
U.S. . . (Interruptions) It extends to certain
other persons also. So far as my informa-
tion goes, in the Soviet Union, there is a
specialised  organisation which protects, I
believe, the General Secretary of the
Soviet Union as well as the Members of
the Politburo. I do not know whether they
have any law comparable to our law. I
have no way of koowing. But regardless
of that, I do not see any reason why we
should copy a system which is elsewhere or
not to copy a system . . . (Interruptions)

SHRI S. JAIPAL RFDDY : 1 compti-
ment the hon. Minister on this unique piece
of innovative leg_islation.

SHRI P. CHIDAMBARAM : We have
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to take note of the situation in our country.
We have to provide for the threat percep-
tion in our country. We have to make a law
under our Constitution; we have to take
note of the imperatives of our Constitution,
particularly articles 14, 16, 33 and 311,
we have to take note of the fact that our
Constitution provides for Civil Services,
Armed Forces, rights and duties. We have
to make a law. There is no other compara-
ble Constitution in the world which has
these kinds of protection. (Interruptions)
You have raised your question. Now let
me answer . . .

SHRI S. JAIPAL REDDY: The
Minister cannot be allowed to get away with
sweeping Constitutional formulations.

SHRI P. CHIDAMBARAM : I cannot
help it if the hon. Member disregards the
Constitution of India. All I can tell him
is that I am bound by our Constitution . . .

SHRI S JAIPAL REDDY : You are
trying to say that the system in India is
weak. We have copied it from the British.

SHRI P. CHIDAMBARAM : I hold no
apology at all. The Government is entitled
to bring a law before this Parliament, a law
which fits in with the requirements of this
country. There are imperatives in our
Constitution, there are rights and duties
imposed by our Constitution, and we have
td make a law having regard to that. My
hon. friend may have a disdian for the
Indian Constitution, but

SHRI S. JAIPAL REDDY : No.

SHRI P. CHIDAMBARAM : But I can-
not share that view.

As regards the strength of the force, in
my introductory speech I have said that the
strength of the force today is 1400. There
are strict procedures for sanctioning posts.
The matter will go before the Ministry,
before the Cabinet. It has to come up with
an appropriation Bill Parliament has got
budgetary control  over expenditure of
every Ministry/Department. 1 see no reason
why we should provide for any, unusual
features here which are not provided for
in other forces like CRPF or BSF. Parlia-
ment’s budgetary control is paramount and
supreme.
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MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill to provide for the
constitution and regulation of an
armed force of the Union for providing
proximate security to the Prime Minister
of India and the members of his imme-
diate family and for matters connected
therewith, be taken into consideration.”

The motion was adopted

MR. DEPUTY SPEAKER : The House
will now take up clause-by-clause considera-
tion of the Bill.

Clause 2 (Definitions)

SHRI K. RAMACHANDRA REDDY
(Hindupur) : Sir, I beg to move :

Page 1, lines 18 and 19,—

for ““husband, children and parents”
substitute ‘“husband and children”

)

Sir, under Clause 2, proximate security
is sought to be provided to the parents of
the Prime Minister also. One can under-
stand the Prime Minister and his wife and
children being provided security. As far
as his parents are concerned, can proxi-
mate secusity be provided to them also?
Does it not offend article 14 of the Cons-
titution which says that everybody is equal
before law ? Simply because one happens 10
be the father or mother of the Prime
Minister, can they get the security ? Can
there be such a discrimination like this and
that too when such a protection is not
available even for the President or the Vice
President ? So, in the definition of “‘mem-
bers of immediate family” of the Prime
Minister, the word ‘parents’ may be deleted.

SHRI E. AYYAPU REDDY (Kur-
nool) : Sir, I want to seck one clarification.
Here “‘members of immediate family”
means. . .

MR. DBPUTY SPEAKER: I am
now allowing. Mr. Minister, are you accept
ing his amendment ? Have you anything
to say ?
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SHRI P. CHIDAMBARAM : I am not
accepting his amendment.

MR. DEPUTY SPEAKER : 1 shall
now put the Amendment moved by Shri
Ramachandra Reddy to the vote of the
House.

Amendment No. 2 was put and negatived

SHRI E. AYYAPU REDDY : Sir, I
just wanted clarification on the wording.
Kindly read that before you pass it. There
should be some sense. . .

MR. DEPUTY SPEAKER : You should

have given notice of an amendment for
that.

SHRI E. AYYAPU REDDY : Thatis
why 1 am seeking clarification. Here it is
stated that ‘‘members of immediate family”
means wife, husband, children and parents.
The Prime Minister’s family can have a
spouse, children and parents, but it cannot
include at the same time wife, husband,
children and parents, The wordings "wife,
husband’ must be substituted by the word
‘spouse’. It is meaningless to say,
“‘members of immedijate family’ means wife,
husband, children and parents”.

MR. DEPUTY SPEAKER: The question
is :

““That Clause 2 do stand part of
“the Bill.””

The motion was adopted

Clause 2 was added to the Bill

MR. DEPUTY SPEAKER: The question
is :

‘“That Clause 3 stand part of the
Bill”.

The motion was adopted
Clause 3 was added (o the Bill

Clause 4 (Coastitution of the Growp)

MR, DEPUTY SPEAKER : Now
Clause 4, -
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SHRI K. RAMACHANDRA REDDY :
I beg to move :

Page 2, line 16,—
add at the end —

“#d such force shall not consist
of more than five hundred persons” (3)

The Special Protection Force has been cons-
tituted three years back. The Government
knows what will be the strength of the
protection force. But they do not bring
any number. They leave it to the delegated
legislation or the rules to be framed later.
The Minister has said that 1400 persons
are there. Even if we take that for granted,
in future, some more persons may be
required. So, you make it that it should
not be more than 2000. Why do you leave
it so vague ? In future, the Prime Minister
may come and say: ‘I want to have a
protection force of one lakh persons or two
lakh persons.” If such is the case, why
don’t you have a ceiling ? I have put it as
500. If it is too little, you make it 2000,
Why don’t you come forward with this
definite number and why do you feave it to
the rules to be framed in future ?

SHRI P. CHIDAMBARAM : 1 have
already explained that the Parliament’s
budgetary control is there. That is suffi-
cient.

MR. DEPUTY SPEAKER : Now I put
amendment number 3 10 Clause 4 to vote.

Amendment No. 3 was put and negatived

MR. DEPUTY SPEAKER : The question
is:

“That Clause 4 stand part of the
Bill.”

The motion was adopted
Claunse 4 was added to the Bill
Clanse § (Control. direction ete.)

MR. DEPUTY SPEAKER: Now
Clause 5.

SHRI K. RAMACHANDRA REDDY :
1 beg to move :
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Page 2,—
Jor lines 34 and 35, substitute —

““be assisted by not more than
three Deputy Directors, five Assistant
Directors, five Joint Assistant Directors
and ther officers as may be appointed
by the” (4) :

It deals with Assistant Directors, Deputy
Directors and Joint Assistant Directors.
Why don’t you give the number of Deputy
Directors, Assistant Directors,* Joint-Assis-
tant Directors needed ? The SPG is in
existence for the last thres years. Why do
you leave it to the rules ? Why don’t you
come forward with the number of persons
you want in future. The Prime Minister
may say that he wants 100 Assistant Direc-
tors or so. Why don’t you make it more
clear and definite ?

SHRI P. CHIDAMBARAM : The same
answer which I have given to the previous
amendment.

MR. DEPUTY SPEAKER : Now ] put
amendment nurober 4 to Clause § to vote.

Amendment No. 4 was pat and negatived

) MR. DEPUTY SPEAKER : The question
is :

“That Clause 5 stand part of the
Bill.”

The motion was adopted
Clause 5 was added to the Bill

Clause 6 (Liability for Service in and
outside India)

MR. DEPUTY SPEAKER: Now
Clause 6.

SHRI K. RAMACHANDRA REDDY :
I beg to move :

Page 2, line 38,—

Jor line 38 substitute —

“India and the group shall be
liable to serve outside India only when
Prime Minister or hig family goes
abroad.” (5)
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Clause 6 is very loosely worded. Clause
6 says members of the Special Protection
Group are required to work outside India
also. Are they required to work outside
in the event of the Prime Minijster going
abroad or also when Prime Minister does
not go ? In order to make the statute more
definite, I say, there must be prepared to
work outside India when Prime Minister
and his family goes abroad and not other-
wise.

SHRI P. CHIDAMBARAM : [ cannot
understand his objection. He has to serve
anywhere in India or abroad in connection
with the duties of protecting the Prime
Minister.

MR. DEPUTY SPEAKER: Now I
put amendment number 5 to Clause 6 to
vote.

Amendment No. 5 was put and negatived

MR. DEPUTY SPEAKER : Since there
are no amendments to Clauses 7 to 18, T
will put together Clauses 6 to 18 to the vote
of the House. The question is :

“That Clauses 6 to 18 stand part
of the Bill.”

The motion was adopted
Clauses 6 to 18 were added to the Bill

MR. DEPUTY SPEAKER : The question
is :

“That Clause 1, the Enacting
Formula and the Long Title stand part
of the Biil.”

The motion was adopted
Clause 1, the Enacting Formula and the
Long Title were added to the Bill

SHRI P. CHIDAMBARAM : I beg to
move:

‘“That the Bill be passed.”

) MR. DEPUTY SPEAKER : The question
is :

““That the Bil] be passed.”
The motion was adopted

14.55 hrs.

RAJGHAT SAMADHI (AMENDMENT)
BILL

As passed by Rajya Sabha
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : Sir, on behalf of
Smt. Mohsina Kidwai I beg to move :

‘“That the Bill further ¢o amend
the Rajghat Samadhi Act, 1951, as
passed by Rajya Sabha, be taken into
consideration.”

The Rajghat Samadhi Act, 1951, as
amended by the Rajghat Samadhi (Amend-
ment) Act, 1959, provides for the constitu-
tion of Rajghat Samadhi Committee to
administer and maintain the Samadhi of
Mahatma Gandhi ar Rajghat. This
Committee consists of, among others,
three Members of Parliament, two from the
Lok Sabha and one from the Rajya Sabha
to be elected by each Houses from amongst
its Members. The Parliamentary Joint
Committee on Offices of Profit had observed
that since Rajghat Samadhi Comfmittee
administers and controls the affairs of the
Samadhi and ‘samadhi fund’, the Members
of Parliament of that Committee were liable
to be disqualified under Article 102 (1) (a)
of the Constitution. In order to obviate
such a situation and to give protection to
the Members of Parliament of the Rajghat
Samadhi Committee from disqualification,
I have brought forth this Amendment Bill
for making a suitable provision in the
Rajghat Samadhi Act for the purpose.

Opportunity has also been taken to
provide that the rules and bye-laws framed
under the Rajghat Samadhi Act shall be
published in the official gazette and lgid
before the Houses of Parliament, in terms of
the recommendations of the Committees on
Subordinate Legislation for both the Houses
of Parliament.

I now move that the Rajghat Samadhi
(Amendment) Bill, 1988 as passed by the
Rajya Sabha on the 27th April, 1988 be
taken into consideration.

.
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MR. DEPUTY SPEAKER : Motion

moved :

““That the Bilt further to amend
the Rajghat Samadhi Act, 1951, as
passed by Rajya Sabha, be taken into
consideration.”

As has already been suggested by the
Business Advisory Committee and acoepted
by the House, the time allotted for this Bill
is one hour. Therefore I request the Hon.
Members to cooperate and be brief in
their speeches. Dr. G. Vijaya Rama Rao
to speak.

DR. G. VIJAYA RAMA RAO (Siddi-
pet) : Mr. Deputy Speaker Sir, I feel that
the Rill under discussion is an important
Bill. By this Bill the nation and the House
today remembers and recapitulates what
we have forgotten about Bapuji.

As far as the amendment is concgrned,
it is very simple. Since the Joint Committee
on Office of Profit observaticns enable the
Members not to continue on the Rajghat
Samadhi Committee, with this amendment
the Lok Sabha and the Rajya Sabha are
going to send their Members for this
Committee.

Coming to the composition of the
Committee, there will be one elected mayor
of the municipal corporation of Delhi and
three officials, four non-officials and three
MPs. Out of three MPs, two Members
will be elected from the Lok Sabha and one
from the Rajya Sabha.

14.59 brs.

[SHRIMAT!{ BASAVARAJESWARI in the
Chair

Here ] want to emphasize and seek a
clarification. The Members who go to this
Committee must represent, reflect, under-
stand and propagate the ideals of Mahat
Gandhi. .

Mahatma Gandhi is a rare son of our
country. He is being called the father of
the nation. It is because Mahatma Gandhi
never bothered or shown any interest for
his family members. He was bothered
for the country, for che entire India.

Whereas after the independence, the post

independence Gandhis bother for their own
families, their sons and daughters.

15 00 hrs.

So that is why Mahatma Gandhi is being
called Father of the Nation. So far as the
composition of this committee is concerned
there will be three members from official
side, four members from non-official side
sponsored by the Government and three
Members of Parliament—two elected from
Lok Sabha and one from Rajya Sabha. My
apprehension is because of the brute majo-
rity of the ruling party the entire committee
will be represented only by ruling party
members. Here I would like to say that
Gandhian philosophy is not believed by
only ruling party members there are many
people in the Opposition who believe in
the Gandhian principles and philosophy.
So T would like to request that out of two
members from Lok Sabha one must be from
the Opposition. Similarly be the case with
Rajya Sabha.

Further people who go to this commuttee
must have some commitment, sincerety to
the Gandhian principles and be teatotaller.
They should not run ‘arak’ or whisky shops.
What we find is that people in political
parties are having contracts of running
these shops in districts. Such people should
not be sponsored by the Government over
this committee. As far as the working of
the committee is concerned 1 would like to
say there are Mao and Lenin samadhis in
Beijing and Moscow. There everyday
thousands of people visit those samadhis.
After visiting those samadhis they come
with new inspiration, commitment and zeal
whereas I find the working of the present
committee is not upto the expectation. It
should be competent like the other Samadhi
committee;s of Mao and Lenin. The
Members should work very hard and take
lot of interest in the working of the
committee. They must look after the
samadhi and encourage people to visit
Rajghat samadhi and more members must
believe in the Gandhian philosophy.

{Translation]

SHRI KEYUR BHUSHAN (Raipur) :
Mr. Chairman, Sir, while supporting the
Rajghat Samadhi (Amendment) Bill which
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has been brought before this House, I want
to submit that the samadhi of Mahatma
Gandhi is not an ordinary Samadhi. It is
neither a tomb nor a temple but it has .its
own significance. It is very significant not
only in India but also in the world because
it is the place which inspires people from
all over the world. Therefore, it is like a
trust for the entire country and we can say
it with pride that not only the Indian people
but also tae people of the whole world are
getting inspiration from it. It is the duty
of every Indian to maintain the dignity of
the Samadhi and it is the primary responsi-
bility of the Government representing every
Indian to do the same. We are accepting
this amendment on that basis. As the
speaker who spoke before me has submitted
that such a committee should be so constitut-
ed which would maintain the Samadhi in
such a way that we are able to draw inspi-
ration in accordance with the Gandhian
philosophy and the feelings of the country.
We are expressing the same feeling today

You should ensure that this situation should
not arise again as it happened sometime
ago. We should think of those dark days
when Janata Party came to power for some-
time and etforts were made to deprive the
Samadhi of its dignity. All sorts of political
gimmicks are indulged into there. Some-
times the Opposition gets down to washing
the Samadhi after some pledge is taken there
and sometimes they are upto other gimmicks
for political gains, 1 want to make one
more submission, it should be e¢nsured that
the people reaching there should get inspi-
ration from it. You will see even today
that not only the people belonging to this
country but also of the entire world get
inspiration from here. The atmosphere
should be so created that it influences us
and we follow the Gandhian principles. In
this connection, I want to submit that there
is a sale-centre for the sale of Gandhian
literature but apart from that there is little
else. I want that his other legacies which
have been instruments of self-reliance for
us like Khadi should also have a sale outlet
there. Besides, the literature which is sold,
should also be scrutinised. I want to
remind you that in those dark years, apart
from Gandhian literature, the literature
relating to his assassin was also sold and
which attracted considerable criticism. We
should ensure that so called Gandhian

Bill

literature being produced by other people
is not sold there and only Gandhian litera-
ture is made available there. This js my
submission to you.

[English]
SHRI JAGANNATH PATTNAIK
(Kalahandi) : Madam, basically thjs

amendment is to give protection to the
Members of Parliament of Rajghat Samadhj
from disqualification. The Bill also provides
that the rules and bye laws framed under
the Rajghat Samadhi Act would be published
in the Official Gazette and will be placed
before both the Houses of the Parliament.

Let it be on record that Gandhiji would
become more and more relevant as we move
more towards the next century. Gandhj
Samadhi is a place which inspires confidence
in the hearts and minds of the people of
this country. When the country is passing
through multi dimensional crises, such as,
communalism, casteism, separatism and
corruption, the only morale and the only
concept which can save the nation from
the multi-dimensional crises is the Gandhian
philosophy. Gandhiji has given his thought
with regard to all the aspects, specially to
communalism. He wrote in  his paper,
Harijan, while he was in Naukali, when the
human agony of Hindu-Muslim riots was
going on, that he will not change his mind
inspite of the sea of blood and he stood
like a rock against separatism of the
country. Se, regarding some disruptive
forces with some international agencies; who
were interested in destabilising the country
by creating problems in the name of religion,
there also Gandhiji has spoken that those
who started the political agitation from a
mosque or a temple or any place of worship,
those who launch the movement are respon-
sible for seeing that they remained peaceful.

‘Sati’ has now created much anger and
anguish but unfortunately, men like Sankara-
charya of Puri advocates in favour of such
an inhuman deed and there also Gandhiji
had his own view and I quote: “We have
never heard of a husband mounting the
funeral pyre of his deceased wife. The
practice of the widow immolating herseif on
the death of her husbard, had its origin in
superstitions, ignorance and blind egotism
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of man”’., The problem which we are now
facing, which the mankind is facing, from
the nuclear war can be saved only by the
Gandhian philosophy. It is intermationally
recognised now. If we move more and more
towards sophisticated weapons, more and
more towards science and arms and ammuni-
tion, the more we are concerned for the
future of mankind. Because we are concern-
ed for the peace and progress of mankind,
we are realising that it is only the Gandhian
philosophy that can save the nation for
which Einstein told that the future genera-
tion, afier centuries, people may not believe
that there was such a man in this land with
flesh and blood.

Madam, Gandhi Samadhi is not only a
Samadhi but it isa place where the whole
mankind will be inspired and measures will
have to be taken to see that it is kept clean
and safe and it is because, unfortunately, there
is atendency to destory all the monuments.
So, we are to take care that protective mea-
sures should be taken to take care of it be-
cause it is the property of the whole mankind.
Money needed should be provided for its
cleanlines and maintenance. Since this is
the democratic country, Members should be
elected on election basis. Central Govern-
ment nominates Members. But apart from
the Members of Parliament, people who have
faith and believe in the Gandhian way of
life and his philosophy should be selected
for this Committee. With this I support
this Bill.

SHRI GADADHAR SAHA (Birbhum) :
Madam, Chair person, this is a small Bill.
The Parliamentary Joint Committee on
Offices of Profit had observed that since the
Rajghat Samadhi Committee administers
and controls the affairs of the National
“Samadhi” and the Samadhi funds, the
Members of Parliament on the Committee
- were liable to be disqualified under Article
102 (1) (a) of the Constitution. This very
observation made an adverse impact and it
was, therefore, taken care special of and
the Rajghat Samadhi Act is being conse-
quently amended suitably now through the
legislature measure to protect the Members
from disqualification and to ensure com-
pliance with this constitutional provision.

As regards the composition of the
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Committee, it is suggested that with a view
to making it more meaningful, more demo-
cratic and a little more wider, by consensus
at Jeast one Member should be on the
Committee from the opposition. The
present ruling party has no moral and
monopoly authority to speak about respect
for Mahatma Gandbi. It must be remem-
bered that there was no response to his
historic suggestion for disbanding the party
afier the objective of winning freedom was
achieved in India. I would like the Minister
to consider and respect the views of the
opposition.

1t is certainly an improvement that this
Bill this time includes a provision for
publishing an official gazette, the rules, bye-
laws framed under the Act and laying them
before the Both Houses of Parliament.

With these words, I conclude my speech.

J
SHRI

SRIBALLAV PANIGRAHI
(Deogarh) : Madam, I rise to support the
Rajghat Samadhi Bill. This is a small,

simple and innocuous Bill having two
clauses. One is for laying of the bye-laws,
rules etc. framed under this Act on the
Table of the House and the other is, intend-
ed to give protection to the Members of
Parliament who will be on the Committec
from disqualification.

At the outset, I share the feelings and
the sentiments expressed by the previous
speakers with regard to the proper main-
tenance of the Rajghat Samadhi of Gandhiji,
the Father of the Nation. It is a very
sacred place, which inspires the people not
only of this country, but people from
abroac also.

As you know, when any dignitary visits
India, one of the first programme for the
dignitary is to visit Rajghat in order to pay
homage to the sacred memory of the Father
of the Nation. Therefore, the sanctity of
this place has got to be maintained. It is
a clean place, neatly maintained. 1 agree,
but at the same time, it needs improvement.
It has got to be more attractive with
beautiful lawn plants flowers, grown there.
And, Madam, as you know, there are anti-
social and anti-national elements in our
country. We do not have the dearth of
these people in our country. It is quite dis-
turbing to find at times that some Naxalites
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and other people go to some city and
destroy the statue of Gandhiji or some other
national leaders whom we have to remember,
we ought to remember them with gratitude,
every fine morning. It is also quite dis-
appointing to come across the news item or
to come across allegation that some people
do not even hesitate to open or run liquor
shops near or in the vicinity of Gandhiji’s
birth place, Porebander. Also some other
place near about his birth place is the den
of anti-social elements. We have to look
into this.

The Gandhian philosophy, the Gandhian
ideologies and the Gandhism is being murder-
ed but by bit, day-by-day. Every day it'is
being murdered No doubt nobody can destroy
the Gandhian philosophy. It is ever lasting
and it has greater relevance in the days to

come. Gandhism has greater relevance in
the days to come. There is no denying of
that fact.

I share the feelings, the sentiments, ex-
pressed by the previous speakers, in the
matter of proper maintenance, in the matter
of beautification of Rajghat. Rajghat can
be rightly called a place of pilgrimage. It is
not less sanctified than any other place of
pilgrimage. Especially these days, when we
are facing the crisis of character, the crisis
of values, our younger generation or for that
matter people of all ages, should derive
inspiration from the Rajghat, the Samadhi
of Bapu.

The other important point which I would
like to bring to the notice of the House is
that the Parliament should apply its mind,
the Government should apply its mind, to
this provision. Why this Bill was at all
necessitated to be brought in the Parlia-
ment ? Because there were Members of
Parliament on this Committee, but there
was an objection about their continuance.
Since Article 102 (1) (A) ' provides some-
thing else, the Members of Parliament are
debarred from holding such posts. What is
this, I would like to know. I had the
opportunity of serving this Joint Committee
on Office of Profit of Parliament as a
Member and 1 know how the work is
transacted there.

The Rajghat Samadhi Committee which
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is constituted to look after the maintenance
of the Samadhi does have some powers, the
executive as well as the financial powers.
What is the financial power ? Madam, in
any organisation there is a good deal of
financial powers. If you have the power to
appoint a peon or the gardner, then that
brings in the executive power and financial
power. Rather, I am sorry to observe that
now the law is such that unless there is
amendment —that is why 1 say the Parliament
should apply its mind to this aspect—no
Member of Parliament can be associated
as a Member with any College Committee,
School Committee or Library Committee
because in the case of library also books
are purchased and naturally it means that
the financial power is being given to the
Committee. Therefore, this is high time
that we gave a fresh look at it, and we must
come forward with necessary amendments
to all the relevant laws. Otherwise, every
time, the Government will have to come
before the Parliament with some this type of
amendment Bill. In the absence of a com--
prchensive amending Bill, a member of
Parliament will have to face disqualification
for his association with organisations of
even social and cultural pature as a member.
This is because all such organisations and
committees do have certain inherent
financial and executive powers vested in them.
Even the appoiotment of a peon or clerk
also calls for some financial powers. Be-
cause of this provision, a member of Parlia-
ment finds it difficult to be a member of
even a School or Library Committee. That
is why I stress that there should be a proper
provision to take care of this aspect.

In this regard, I also find that there is
some discrimination between Members of
Legislative Assemblies and Members of
Parliament. In several States, the State
Governments are appointing the MLAs as
Chairmen to man even very important
public sector undertakings, having quite a
lot of financial and executive powers. How
do they do it? They come before the
Assembly and make the necessary amend-
ments. But 1n the case of Parliament and
the Central Government, the provision of
disqualification is rigorously followed.
Strictly speaking, this prevents the members
from joining even a small organisation like
a school or a library committee, as has
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already been mentioned by me. If a law s
there to take care of this aspect, the mem-
bers of Parliament can associate themselves
with important organisations having adminis-
trative and economic functions and powers.

I would like to mention just one point
more. Today, we are having elections for
the Coffee Board. Obviously, Coffee Board
looks afier the management of the entire
coffee industry of the country and it has
a great deal of administrative and financial
powers vested in it. Parliament members
are elected to this Board and they are
exempt from disqualification on the strength
of a law made by Parliament. So, here
also, to some extent there is discrimination
between organisations. That is why I urge
that there should be an identical law for
all the organisations which would enable
the members of Parliament to associate
themselves with the committees of ' various
organisations.

[Translation]

DR. G S. RAJHANS (Jhanjharpur) : I
have submit two or three points. I went
through the books of several libraries and
asked several people as to how did Gandhiji’s
Samadhi get its name as ‘Rajghat.’ No
one could give a reply to this querry. As
regards the reason for naming Pandit
Nehru’s Samadhi as “Shanti Vana’, I can
understand it. It was named so because
Pt. Nehru had laid down the Non-Aligned
policy and had spent his entire life fighting
for the establishment of peace in the world.
Late Shrimati Indira Gandbi’s Samadhi is
called ‘Shakti sthal’ because she was an
incarnation of Goddess ‘Durga’ in the real
sense of the term. Her role in the Bangla-
desh war could not have been achieved by
anyone else. She sacrificed her life but
never accepted defeat. As regards the
reason behind naming late Shri Charan
Singh’s Samadhi as ‘Kisan Ghat’ is also
understandable because he spent his

tire life struggling for the welfare of the

ers. Mahatma Gandhi fought all his

life against ‘Raj’ and “Raj” means the

‘British Raj’. Is it a co-incidence that his

Samadhi should be named as Rajghat ?
Kabir says and I quote :

“ Rangi ko narangi kahe maldatta ko khoya,
Chalti ko gaarhi kahe dekh Kabira roya.”’
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So what is coloured we call it colourless. What
is Jost, we say it does not exist. Whatever
is moving we say it is ‘garrhi’ means “‘garah
huwa” i.e. buried, If another Kabir is born
after the passage of 200 years he would ask
as to why was it named as Rajghat, I want
to request that Rajghat still smells of slavery
of feudalism. Hence, in order to respect
the sentiments of Mahatma Gandhi, the
Samadhi should be renamed as ‘Daridra
parayan ghat’ or ‘Harijan ghat”. It may be
made known as ‘Ishwar-Allah’ ghat but not
as Rajghat. Therefore, I will say that the
Government should reconsider this name.

I went to China recently and I saw
Mao’s musoleum there. People go there and
offer flowers. The entire life history of
Mao is engraved on it depicting all the
achievements he made during his life-time.
I want that similar arrangements should
be made at Rajghat as well and Gandhiji’s
life history should be isncribed in a very
concise manner. I got an opportunity to
visit Sabarmati Ashram where Gandbhiji’s
life-story has been beautifully written. 1
remember on placard very clearly on which
Einsteins’ words were written and which
mean that after some years people would
forget that a man bearing the name of
Mohan Karam Chand Gandhi walked on
this earth in flesh and blood. T want similar
words should also be inscribed on the
Samadhi of Mahatma Gandhi which would
provide inspiration to our new generation,

Although, 1 never saw Mahatma Gandhi
because I was very young when he died and
our new generation knows absolutely nothing
about him. I had submitted in the House
earlier also and I want to repeat it today
that as languages and mathematics are
compulsory subjects at the secondary stage,
similarly history of our freedom movement
should be made compulsory. The reason
is that the youth of today is ignorant of
how Mahatma Gandhi attained ‘Swaraj’
through non-violence. To-day nobody takes
the trouble of enlightening them on the role
played by Jawaharlal Nehru and the contri-
bution of Motilal Nehru. So I request that
the history of the Freedom Movement be
compulsorily taught in all schools.

I want to emphasize one point. As our
colleague Shri Sriballav pointed out, this
is truly a serious problem which needs
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serious  thought.  An M.L.A. can
pecome & Chairman of a Corporation but
an M.P. cannot. Do MPs deserve to be
ireated like this ? There are many members
with talent and vast experience in both the
Houses. There are so many corporations
in the country which have no Chairman.
1 do not think an M.P. is unsuitable for
being appointed as a Chairman. An M.P.
vho indulges in any bungling can be removed.
[ shall suggest that even the Opposition be
included in this along with members of the
Congress(I). This way their talent can be
put to good use. If needed, the Act may
be amended so that an M.P. can be made
Chairman of any Corportion. An M.P.
should also be appointed to an office of
profit so that they can use their vast expe-
rience to make the Corporations self-reliant.
The first posting of M.Ps. should be 1n
Corporations whic are suffering losses.
That way they will be able to show their
talent and also put an end to their frequent
criticism of the Government in the House.
I request the hon. Minister to convey my
suggestion to his other hon. colleagues,
that M.Ps. should also be appointed to an
office of profit.

In conclusion, I want to relate what I
observed in my frequent trips abroad. In
countries where people of Indian origin
are living or wherever Indology or the
Asian continent is studied, Gandhian depart-
ments have been set up. In all these places
there are facilities for undertaking Gandhian
studies unlike our country where only a few
places have this facility. The very name
of Mahatma Gandhi evokes a disrespectful
reaction from people. It is in the national
interest 1o give due importance to Mahatma
Gandhi’s philosophy. This is the reason for
our youth going astry for following the
wrong path. They are ignorant of how the
country attained independence. Nobody, not
even their parents have the time to explain
this to them. Like the popular T.V. serial
‘Ramayana’, a serial on the freedom
struggle should also be shown on television,
This will enable people to und¢rstand the
efforts made to attain independence.

The film ‘Gandhi’ which was acclaimed
all over the world, enlightened people on
this subject to some extent, If possible this
film should be screened once again, specially
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in rural areas. Only aon-violence can
counter the atmosphere of fear created by
terrorism in our country. This is the
moment for us to remember what Mahatma
Gandhi stood for.

SHRI RAM BAHADUR SINGH
(Chapra) : Mr. Chairman, Sir, according
to the Joint Committee on Offices of Profit
no MP. can become a member of the
Rajghat Samadhi Committee. This Bill has
been introduced to make this provision
ineffective. Only after the Bill is passed will
M Ps. also get an opportunity to become
members of the Rajghat Samadhi Com-
mittee.

The Bill makes it quite clear that out
of the total 11 members of the Rajghat
Samadhi Committee, 10 will be the Govern-
ment’s choice. Barring one member, who
1s the Mayor of Delhi, all the rest will be
those desired by the Government or the
ruling party.

The Government will enjoy a lot of
power 1n the Committee. 1 request the
Government to make sure that whoever is
appointed as a member should not only
believe in Gandhian thoughts and principles
but also put them into practice. As long
as such people are not made members of
this committee, the very purpose of intro-
ducing this Bill will not be fulfilled.

1 request that Mahatma Gandhy’s Samadhi
be made the best of all samadhis situated
on the banks of the riever Yamuna. Because
Mahatma Gandhi enjoys pride of place in
the country’s history. Not only did he free
India from colonial bondage but was also
an inspiring light for the whole of mankind.
A light that can help us build a new
civilization wheie discrimination on the
basis of caste and creed is unheard of. I
request the Government to make Rajghat
extremely attractive from the point of view
of learnirg and beauty. So much so that
a visitor to Delhi should consider his visit
incomplete without seeing Rajghat. Every
visitor to the place will be inspired to retain
his spirit of nationalism and think good
thoughts. And this will put theory into
practice.

I once again request the Government
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to select only those people as Committee
mempbers who put Gandhian philosophy
into practice and not remain content with
just believing in it. The reason why I am
emphasizing this point is that such people
are looked down upon in this country.

There are three types of Gandhians in
this country. The first are those who run
ashrams in the name of Mahatma Gandhi,
secondly those who are associated with the
Government and thirdly those who are
staunch Gandhians. Ashramites are people
who are aided by the Goveinment in their
efforts to strengthen existing system accord-
ing to Gandhian principles. Gandhians
associated with the Government merely give
lip service to his ideology but act in a
contrary manner. If this were not true,
Gandhian values would not have eroded as
speedily as they bave in the last 40 years.
Who are staunch Gandhians ? These are
people who believe in Gandhian principles
and try to apply them in their work. The
Government is requested that while having
faith in those who run ashrams based on
Gandhian thought and in those Gandbians
associated with the Government, the coope-
ration of staunch Gandhians be they from
the ruling party or the Opposition should
also be sought. I do not say that there is
a Jack of staunch Gandhijans in this country.
But it is seen that staunch Gandhians are
being neglected. As long as this continues
Rajghat Samadhi can never be the best in
terms of educational value and attractive-
ness. And the speed at which Gandhian
values are being eroded in the country today
will continue in future also.

SHRI VIRDHI CHANDER JAIN
(Barmer) : Madam Chairperson, I support
the Rajghat Samadhi (Amendment) Bill,
1988, which has been presented in the
House. The father of our nation, Mahatma
Gandhi was not only a great man of India
but also of the world. We are proud to
have such a leader who achieved freedom
for India through non-violence.

The Bill under discussion is very simple.
Members of Lok Sabha should be inducted
as members in Rajghat Samadhi Committee
and the objection raised in this connection
about the office of profit will vanish after
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passing of this Bill. I want that members
of this committee should be staunch folle-
wers of the principles preached by Mahatma
Gandhi. It has been seen till now that only
Government officials were made members
and they were given preference on all com-
mittees but you are going to give importance
to non-officials also in this Committee.

People in our country are forgetting
Khadi now. It gives me great pain not to
see the members of Lok Sabha and the
Ministers clad in khadhi. When Janata
Party was formed under the leadership of
Shri Morarji Desai, they had too given
importance to khadhi. But the members of
Lok Sabha and the Hon. Ministers are also
not wearing khadhi now-a-days. On this
occasion, I want to stress that we all should
wear khadhi.

Besides this, there is another problem
of drinking in our country, Little efforts
have been made by State” Governments to
enforce prohibition. The Government of
Rajasthan once enforced prohibition but
scrapped it later on. Consumption of wine
is fast increasing as a source of revenue.
Mahatma Gandhi whom we claim as the
father of our nation had said that wine is
the mother of debauchery. We are pained
to state that we are not taking any concrete
step in this direction. In this counnec-
tion I want to say that the Central
Government should take rrohibition
in her own hands even by meeting 1009
loss of revenue by the State Governments
because it has given rise to crimes, distur-
bances, deterioration in law and order
situation and poverty. Therefore, this
problem should be taken in hand. If really,
we are the followers of Mahatma Gandhi,
if we are pupils of Mahatma Gandhi, if we
have faith in the principles preached by
Mahatma Gandhi, -if we acknowledge
Mahatma Gandhi as the father of our
nation, then we should take the matter of
prohibition completely in our hands. The
name of Samadhi as Rajghat Samadhi, in
fact, is not proper. Our friend Dr. Rajhans
was expressing his views about it earlier.
I am much surprised how he has been
christend as Dr. Rajhans, this is also con-
tradictory to each other. He opposes ‘Raj’
when he expresses such views, it is my view
that when he talks about the change in the
name of Rajghat, he should chang his name
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too. I want to give a 'suggestion about it,
Steps should be taken in this connection.

1 have been to Rajghat, Shantivan and
Lal Bahadur Shastriji Samadhi but the most
attractive of them is not the Rajghat
Samadhi, it does not create much attraction,
it does carry its importance in simplictiy.
Mahatma Gandhi also gave importance to
simplicity but attraction should also accom-
pany simplicity. Therefore, we should make
some changes in it. Somehow it should be
beautified in consultation with the experts
so that it attracts people as pilgrims. There-
fore, it should be made more attractive so
that it retains its importance.

It is correct that therec is a library
nearby but it does not have sufficient litera-
ture about Mahatma Gandhi. If all the
literature brought out about Mahatma
Gandbhi in the country or abroad is exhibited
there, it will be a fine thing. A collection
of the entire literature about Mahatma
Gandhi should be made available at the
Samadhi so that people can have full
knowledge about his literature.

With these words, I support the Rajghat
Samadhi (Amendment) Bill, 1988, which
has been presented in the House.

[English)

SHRI K.R. NATARAJAN (Dindigul) :
Hon Madam Chairperson, I thank you for
giving me an opportunity to speak on this
Rajghat Samadhi (Amendment) Bill.

This Bill seeks to amend the original
Act, the Rajghat Samadhi Act, 1951 in
order to give protection to the Members of
Parliament who are electcd on the Rajghat
Samadhi Committee from disquahification
from article 102 (1) ¥a) of the Constitution
of India, According to me, there is no
provision prohibiting the Members of Parlia-
ment from being members of the Committee,
the Rajghat Samadhi Committee. But now
in order to give protection the Bill has been
introduced. I support this Bill.

Here 1 have to make some suggestions
regarding the Samadhi. Some hon. Members
have already spoken about the change of
name of the Rajghat Samadhi to some other
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name. My suggestion is that the Samadhi
of the Father of the Nation of India, should
be clearly inscribed to show that. Every-
body who goes there, immediately should
know that it is the Samadhi of Gandhiji. They
should not be made to know that it is some
body’s Samadhi. In the Samadhi, plaques
inscribing the main teachings of Gandhiji—
Swedeshi movement, Prohibition and other
main principles, for which Gandht lived
throughout his life, should be put up.

The library attached to the Samadhi is
not baving many books about Gandhi. It
should be a full-fledged library. The workers
who are working there are not given proper

remuneration. They should be given proper
remuneration. Their salary should be
properly fixed.

With these words, I conclude.

[Tanslation)

SHRI AZIZ QURESHI (Satna) : Madam
Chairperson, I am very grateful to you for
giving me an opportunity to support this
Bill. This Bill has a great importance in
the context of the prevailing atmosphere
of violence, communalism and treason
which has thrown a challenge to the unity
and integrity of our country. Observing
the present day problems of violence, com-
munalism and mutual hatred, a common
Indian is forced to think at times whether
the places is a ‘“‘Samadh: of Mahatma
Gandhi” or it is a Samadhi of the entire
Gandhism. But it gives us cone inspiration that
there is only one way to face the present
problem or communalism, violence and act
of treason and that is as shown by Mahatma
Gandhi. Perhaps we have not been able to
follow that path fully.

. [English]

recollect that
“I prefer to

Madam Chairperson, 1
Mahatma Gandhi once said
be violent than to be coward™.

[Translation]

I think that the Samadhi which is made
of concrete and bricks stands for something
very valuable and under the Bill which we
are going to pass, should be enuied that its
maintenance should be in such a way that*
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environment around it gives us glimpeses
of Gandhism, wherc the visitors may get in-
spiration to promote those principles through
which Mahatma Gandhi brought about
a revolution in our country. 1 want that
the Samadhi and the environment around it
should be such where we find the glimpses
depicting high ideals and principles of
Maheatma Gandhi for which he fought for
and through which he was able to push out
the greatest imperialist power from this
country—an empire where the sun never
set. 1 will like that the environment which
we are going to create around it should be
such so as to kindle the fire in the hearts
of visitors, particularly young students
from Sikkim to Kanyakumari who may be
inspired to shed their blood even to the last
drop for the unity and integrity of the
country from Kashmir to Kanyakumari in
the same way as Mahatma Gandhi shed his
last drop of blood in facing communalist
forces by taking three shots from a pistol
on his chest and thereby become immortal
in the world. I would like to say that if
Samadhi is constructed with these ideals
in view, it would carry greater significant
and would be more useful even if it is made
of concrete and bricks.

The second thing I would like to ask
the hon. Minister is about the present state
of all those things which are kept safc at
Mahatma Gandhi Samadhi like old symbols
of fight for independence, the soil of pious
places, the pair of spactacles of Mahatmaji.
clothes and his other articles because there
is 2 rumour that many of these things have
disappeared Some people say that some
of these things have reached Amecrica and
the other claim that these have been taken
away by somebody. I want the hon.
Minister to make a statement in the House
after making a proper investigation into
this matter so that we are satisfied that
Mahatma Gandhi’s spsctacles, his wooden
foot-wear and all other things which were
kept for safety, are available even now in
original and that there has been no hanky-
panky about it.

With these words I support this Bill.
[English]
SHRI NARAYAN CHOUBEY (Midna-
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pore) : While taking part in this debate I
want to make a few submissions.

Gandhi ghat belongs to the entire nation
and Mahatma Gandhi represented our free-
dom struggle. Mahatma Gandhi belongs to
the entire nation and not to one party only.
It will be wrong to be partisan in the matier
of claiming Mahatma Gandhi.

As has been stated by my friend,
Rajhansji, the history of freedom struggle
is being forgotten everyday. The history of
freedom struggle should be a compulsory
subject 1n schools and it should be well
prepared. It should be the real history
of freedom struggle, not from any party
angle. After 40 years of independence we
can afford. to be very objective in getting
appraisal of the freedom struggle.

Mahatma Gandhi was the most leading
star in the freedom struggle. There were
many like Motilal Nehru, Jawaharlal Nehru
Chitranjan Das, Maulana Abul Kalam Azad,
Ali Brothers and a host of freedom fighters
who fought for independence. Mahatma
Gandhi was one of the shinning stars
amongst them.

Freedom struggle in India had three
streams. One stream was the non-coopera-
tion movement, non-violent movement
led by Congress’; Party, led by Mahatma

Gandhi. Another stream was  of
Sahid-e-Azams like  Bhagat Singh,
Khudi Ram and other people who

lai¢ down their lives, faced the bullets and
fought with British imperialism. The third
Stream was mass action, labour movement,
kisan movement, Mopla rebellion, rebellion
of peasants and workers and other
struggles.

SHRI AZIZ QURESHI (Satna) : I want
to remind my horible friend one thing. It was
only Mahatma Gandhi who brought masses
and classes together. It was because of
Mahatma Gandhi’s inspiring leadership that
masses and classes came together and started
a new struggle. Everybody else failed in
that regard.

SHRI NARAYAN CHOUBEY : Who
denies that ? You always clamour that
independence was achieved only through
non-violence. ¥ do not agree with the view
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that independence come only through non-

violence. Other people also had played
their part. Bhagat Singh was never non-
violent. Khudi Ram was never non-violent.

You are just telling that the first liberation
struggle was started in 1857, the gaddar of
the Indian soldiers. When you praise
Mahatma Gandhi, we join with you. But
you should also admit that there were
struggles for independence which were not
non-violent, Independence struggle cannot
be claimed only by the non-violent people.
Those people who were violent also fought
for that like Santhal rebellion. They were
not non-violent people.

MR. CHAIRMAN : Please come to the
point.

16.00 hrs.

SHRI NARAYAN CHOUBEY : There
should be research on Mahatma Gandhi,
real appraisal of Gandhiwad and Mahatma
Gandhi at that time what should have been
done. Naturally without this thing, we are in
a very critical situation. My country is in
danger. We must remember our martyrs.
We must remember Mahatma Gandhi. We
must remember our natronal liberation
struggle. These are being forgotten. For
this there must"be a very good book. And
that book should be in all the languages,
And it should be taught in every school.
If they can do that thing, that will be a
very big contribution on the part of the
Government. They are making Rajghat.
0.K. I fully agree with them. But only by
making Rajghat and by beautifying Rajghat,
they cannot save my poor country. We
are facing the forces of disintegration in
Punjab. We are seeing that the forces of
disruption are raising their head. As

correctly said, communal foices like Ram
Janam  Bhoomi and Babri Masjid
are raising their head. So, naturally

a very good book on national liberation
struggle, brought by our scientists by our
historians—and that too a most objective
book is a must for this country. (Interrup-
tions)

SHRI AZIZ QURESHI
1942 7

SHRI , NARAYAN CHOUBEY : Of

Including
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course including 1942. At that time you
were not born perhaps. 1 was there very
much. Of course, 1942. You want to
make a pinch that why did the Communists
not join in 1942. That is your pinch.
But there are other things also. I do not
want to make any pinches here. 1 want to
say that the Communists also played a very
big role in the national liberation struggle.
They might have made mistakes here or
there. Even Mahatma Gandhi never
questioned the integrity of the Communists,
That you must know . .(Interruptions).

MR. CHAIRMAN : Now please con-
clude Mr. Choubey.

SHRI NARAYAN CHOUBEY : So,
Madam, I beg to submit that while I
support this Bill, I will request the Ministry,
through our Minister, that we want a good
book for our boys so that this can be
studied in all the schools. :

MR. CHAIRMAN Now, just one
minute. The time allotted for this is only
one hour. Since we have exeeded one hour,
we will take five-six minutes more to com-
plete this Bill and after that we will take up
discussion under rule 193. I think the
House will agree to that.

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN :
Ranga.

Now Prof. N. G.

PROF. N. G. RANGA (Guntur)
Madam Chairman, I agree with our friend
who suggested that the name of this place
should be changed. 1 would like it to be
called the Mahatma Gandhi Samadhi,
instead of the present name. Secondly, I
want that the chimney which goes op
emitting terrible quantity of smoke, should
be removed from there. If Mahatma
Gandhi stood for any thing in the beginng.
He stood for environmental cleanliness. He
took objection to the poliution that was
being caused by so many factories 1in
Ahmedabad, and now here, Mahatma
Gandhi’s Samadhi is being polluted alj the
time by the smoke. This is the second time
that I am raising this point.

Thirdly, some of our friends have
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suggested that there should be a library.
Evidently, they do not know that quite close
by, there is what is known as Gandhi
Darshan, having more than ten acres of
land in its possession. It is also being
managed by the Government. It is owned
by Government, donated by Government but
managed by a committee, of which I happen
to be one of the members. There is a very
good library there. There is also an exhibi-
tion and there is also a photographic area.
All these things are being cartied on and
maintained there I would like a placard to be
placed at the Gandhi Samadhi, indicating to
the people who go there that quite close
by, on the other side of the road, they
would find all these things displaced in the
Gandhi Darshan.

In addition to that, there is &#nother
Memorial a very big one, depicting the
modernity, that is, the Gandhi Smriri, where
Mahatma Gandhi was shot dead. It is
worth, I do not how much. The Govern-
ment themselves had paid Rs. 60 lakhs
some years ago as compensation and taken
it over. That is also being maintained
by the same committee, and there is a very
good library there also which is growing.
There is a very good exhibition also. There
is also a small mimicry exhibition and a
cartoonists room there. So, there must be
an indication, prominenily placed at the
Samadhi, helping people to go there, to
reach these two other great institutions
-which are being maintained by the
Government, where they would find
headquarters for all these various Gandhian
institutions.

There is a magazine Gandhi Marg also.
My hon. friend, Mr. Choubey was saying
that Gandhi should be studied from every
point of view. From the quasi-communist
point of view, Gandhism is being studied
sometimes by some writers who contribute
their articles to ‘Gandhi Marg’. Now,
Gandhiji is being kept alive and
some friends have said that Gandhi is
relevant  Certainly he is relevant
today. NPTA has proved it, the Delhi
Declaration has proved it, the Six-Nation
Declaration in Delhi has also provid it.
Gandhiji is being proved to be relevant
even by these terrorists by their dastardly
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activity there in Punjab and making the
whole of India horror-striken because
Gandhiji stood for peace, Gandhiji stood
against all this kind of blood-bathing. That
today seems to be made popular among
some of the youth in Pupjab with the
support of their elders. I hope Gandhism
and Gandhian thought would be made more
and more popular among all our children,
all our students in all the universities and
high-schools and schools also. Thank
you

[Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : Madam Chair-
man, I give due respect to the feelings
expressed by the Members about Rajghat.
The hon. Members have asked us to main-
tain the beauty and purity of Rajghat. I
would like to submit that keeping aside all
the feelings of attachment and malevolence
and party politics, the administration is
maintaining 45 acres land- of the ‘Samadhi’
properly.

As the time is very short, I would like
to explain in brief that the Bill has been
introduced just for amending rules and
sub-rules. The Bill has already been passed
by Rajya Sabha and we want to pass the
same. This amending Bill has been brought
forward to enable the Members of Parlia-
ment to become Members of the Rajghat
Samadhi Committee as the joint Parliament-
ary Committee has declared it an office of
profit according to which M.Ps. have been
debarred to become its Members. Three
Members-two from Lok Sabha and one from
Rajya Sabha-will be appointed on this
Committee. Shri Qureshi has talked about
the articles of Mahatma Gandhi, but I
would like to submit that this subject is
under the Ministry of culture.

16.06 hrs.

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair)

[English)

SHRI AZIZ QURESHI :
convey it to them,
[Translation)

‘
SHRI DALBIR SINGH : This is what

/

You can
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I am telling you I will convey your feelings
to them. Similarly Shri Ranga has refer-
red to the library and the Gandian philoso-
phy and Rajhansji has also expressed his
views and also urged to change the name of
Rajghat T would like to submit that this Bill
relates only to a specific committee. 1
would, however, convey your feelings to the
concerned Ministry through this Ministry.

1 have nothing to say much. There are
rules and sub-rules and we want that the
Bill should be passed according to Rule
and hope that prospective Members of this
committee would maintain the Samadhi in a
better way giving due respect to the feelings
of the hon. Members. Party-politics have
nothing to do in this regard. There is no
question of what has been said by this or
that side. All of us should keep the ideals
of Gandhiji in our mind and maintain the
literature and other articles related to him

properly.

With these words 1 appreciate the
feelings of the hon. Members and thank
them.

[English}
MR. CHAIRMAN : The question is :

““That the Bill further to amend
the Rajghat Samadhi Act, 1951, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted

MR. CHAIRMAN : The House will
not take up Caluse by Clause consideration

of the Bill.
The question is :

“That Clauses 2 to 4 stand part
of the Bill.”

The motion was adopted

Clauses 2 to 4 were added to the Bill

MR. CHAIRMAN : Now the question
is :

“That clause 1, the Enacting Fprmula and
the Long Title stand part of the Bill.

Growth of Population
The motion was adopted

Clayse 1, the Enacting Foraula and the Long
Title were added to the Bill

SHRI
move :

DALBIR SINGH : I beg to

““The the Bill be bassed’.
MR. CHAIRMAN : The quesiton.is :

“That the Bill be passed.”

The motion was adopted

16.106 hrs.
DISCUSSION UNDER RULE 193
[English]
Continued growth of Population

MR. CHAIRMAN : We shall now take
up discussion under Rule 193 Mr. Digvijay
Sinh may raise it.

16.10 brs.

SHRI/ DIGVIJAY SINH (Surendra-
magar) :YMr. Chairman, Sir, before I say
anything, let me first express my gratitude
to all those from all political parties who
are in the Business Advisory Committee for
having considered the importance of this
issue and allowed me to raise this debate.
1 shall be failing io my duty if I did not
recognise their support.

For the last two-and-a-half years there
has been no debate on this very vital issue.
1 have been attempting to convince those
who can decide for the last two years and
that clearly proves that in our political
thought process, because we all are crea-
tures of this so-called process from all
political parties, the importance that we
give to this vital issue.

When we say that here is an issue on
which the future of India depends, and
unless we do not tackle it, we cannot raise,
we cannot improve our living standards, it
is considered so important, then why don't
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we introspect and ask ourselves, ‘Why is it
that this issue has so low priority in the
political arena ? Obviously we know the
answer. We say that because this is an
issue which is not really vote-getting. Are
we here only as miserable specimens of
humanity that depends only on votes or do
we have any initiatives of our own to be
able to champion the causes that are as
important and paramount as .fami.ly
planning ? Do we have that gumption In
us ? That is the question. But before I
go into the nitty gritties, Sir, let ms try and
tell this House as to the historical perspec-
tive of the family planning programme and
the whole concept of family planning in
India,  Meny of us may not know this.
We are proud to say that the first time in
the history of the world family planning
was accepted as a State policy was as early
as 1932 by Maharaja Krishna Rajendra
Wadiyar of Mysore. He accepted it asa
State policy. Many don’t know this. We
should know this. No place in the world
had ever thought of it before the Mysore
Administration did it. And thereafter, we
are proud to say that ours is the first
country to accept family planning as a
policy programme as early as 1951. No
other country has thought of it. Many
other countries in Africa suffer from prob-
lems which are probaly even graver than
ours. But we are proud to say that that
became a national programme as early as
1951. But the problem is that if one
studies the net growth rate in our country,
it was only after 1921 era, that decade
1921 to 1931—right up to 1921 our net
growth rate was negligible. It was prob-
ably less than 1 per cent because our death
rate was so high. So, this shooting of the
massive increase in population of the
country is a phenomenon that we experien-
«ced after 1921. 1In 1921 it was 0.03 per
cent increase, in 1931 it was 1.4 per cent
and in 1941 it was 1.33 per cent increase
eve;y year. In 1951, it was1.25. In
1961, it was 1.96; in 1971, it went up 1
2.20, despite the fact that we have family
planning programme, despite the fact that
we have active involvement of various
agencies and the drop in  birth rate, and
even so, the death rate was low. It was
constantly | rising. Even as latc as 1981,
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figures, we were still rising. It is 2.25 net
increase constant increase every year, des-
pite the fall in the birth rate, because death
rate is falling faster. The crux is around
that year 1981, when the birth rate was
Falling little faster than the death rate and,
therefore, we see, at least that is what the
Government statistics say, there has been a
slight fall, from 2.25 in 1981 statistics to,
it is now supposed to be, 2.11. It is a
slight fall. T hope these figures are true and
what the Government statistics say are
believable.

But I find some very interesting data
which I would like to repeat before I go
into the arguments as to what the targets of
the Government are. The targets are made
for the year 2,000 and the targets are as
follows :

We want a crude birth rate fall from 32
per thousand population today to 21 per
thousand. This is the most important thing,
i.e. falling in crude birth rate from 32 to 21.
Correspondingly, our death rate will also
fall, falling phenomenally and probably
falling further. It will fall from 13 per
thousand today to a targetted figure of 9
per thousand in the year 2,000, This can
happen, if what they call, reproductive
couples are protected with family planning
methodology. That is what they all, couple
protection rate which is expected to rise
from 37 per thousand to 60 per thousand.
If we want to achieve this target, you have
to increase the couple protection rate from
37 to 60 per thousand.

One more statistics is the infant morta-
Inty rate which is 95 per thousand today.
It is also expected to fall to 60 per thous-
and. And this would bring the required
statistics, which statisticians calculate in
annual growth rates and net reproductive
rates. Annual growth rate is birth of
daughters per one woman irrespective of
the fact whether the daughter lives or dies.
Today the annual growth rate is much
higher. But the goal is to achieve an
annual growth rate of what they call, 1.2
daughters per one woman, and therefore
a net reproduction rate of one woman to one
living daughter. If we achieve this NRR-1
net reproductive rate of one, one fertile
woman (0 one living daughter, then you
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can think of the population of our country
to fall. 1In China, they had very forceful
measures. There was no family planning in
China till 1978. The Programme started
in 1978 and the practice was to have onc
child norm in 1978 and, in 1979, they had
the first census after many years and by
1981, their statistics said by 1985 they
achieved NRR 1 and they expected that
from 1985 to 2000, they would reach a
stage whereby it will be zero.

We have to reach our NRR I, as I
said, in the year 2000 which is, I think,
a very fervent hope because thecse practices
have been revised and the stand of those
who handle affairs is shifting and now they
say that it is not probably in the year 2000
but probably in the year 2014 or 2015 that
they could reach that NRR 1, I have grave
doubts about where we are going. Probably
we will achieve NRR 1 in.the year 2025.

In all family planning programmes, the
main issue is thc time factor. We have
to look at all family planning programmes
from the time perspective because that is
the most important thing A family planning
programme will certainly achieve its goal
but the question is in how much time. If
crude methods are adopted for bringing
down the birth rate, the progress of the
success story of your programme will be
slow and so the crux of the matter is how
effectively can you bring down your birth-
rate. Let us hope that we can achieve at
least to some extent this NRR 1 even by
the year 2015.

1 was studying the 1978 declaration
where many countries including India
participated in  a town called Alma Ata in
the USSR from which new approaches and
new directions have been brought forth,
specially in the field of Mother and Child
Health Care because family planning accep-
tance very much depends on the success of
the Mother and Child Health Care. As
long as a couple does not feel assured of
the survival of the child, they are not going
to easily accept unless you have very strong
political pressures as in China. But, nor-
mally it is difficult. The paramount impor-
tance is how to promote this Mother-and
Child Health Care. I have gone through
the statistics and I think, by and large,
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Mother and Child Health Care Programmes
have been highly successful now.

I was reading from the Report where
they said that they are going to have a
welfare centre for a population of 3000
instead of 5000 today. 1t is very commend-
able. But we need to do much more than
depend only on our Mother and Child
National tealth Care Programmes. We
need to have much better Services within
those welfare centres. 1 am sure my other
colleagues will speak much better about
their perscnal experience there.

We need far more effective audio-
visual and publicity progrcmmes. The
family planning methods are subtle now.
Society is getting more sophisticated. We
cannot have those crude things which you
had a decade ago. You nced to have more
sophisticated methodology of promoting a
cause in the modern society. You need
time, funds and the initiative to do so.
But most of all, you need a political will. I
began my presentation by saying that that
will had not existed and probably does not
exist even today. How do we, who are
already sitting in this august House, act
as catalysts to create that will ? I wish that
after I sit down, more of my calleagues here
to talk not so much about the problem
because the world knows about the problem
but how do we, in our capacity representing
more than a million of people, act as
catalysts within our own spheres. That is the
important point.

Sir, there are a lot of stumbling-blocks.
The stumbling-blocks are obvious. I see
this time and again in my constituency and
through out the counmiry wherever I go to
talk about the twin issues of population and
environment because you cannot segregate
one from the other. The two go totally
hand-in-glove. Amongst the various appre-
hensions that the man in the village has, he
asks.

| Translation]

They do not do. Why should we do ?
[English)]

If that society is not doing, why should
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we do it ? Looking into the statistics, I
have found there is, to some extent, a certain
distinction between communities. I do not
want to create any rift or any schims within
‘communites. But there is a distinction
between the various communities. For
example, I found out that amongst people
this thing probably it is because of
lack of or a lower literacy rate or more
poverty because it is an axiom. The higher
the literacy rate and the higher the per
capita income, the lower will be our birth
rate. This is so throughout the world. It
is an adverse one. Therefore ‘that is the
reason. Nevertheless, the statistics of the
three major communities of this country—
Scheduled Castes, Scheduled Tribes and
Muslims —shows  the following picture.
These are Government statistics of 1971
and 1981. They say the Scheduled Castes
population in 1971 was 14.60 per cent
and today it is 16.75 per cent, i.e. 10 years
later. In respect of Scheduled Tribes, it
was 6.94 per cent and today it is are 7.76
per cent—10 years later. In respect of
Muslims it was 11.21 per cent and today
it is 11.75 per cent—10 years later. That
is no apprehension. We have to loock much
beyond this. We have to look at the
problem from a much wider angle. These
constraints will certainly come. But, we do
not represent any one community sitting
in this august House. We represent the entire
society in this country. We have to overlook
this. We have to convince our people. If
there is any discrepancy, we have to go
and tell, where there is less acceptance, to
create an atmosphere whereby that society
will accept the programme better. But there
are many other constraints. I was shocked
to hear that even in this Family Planning
Programme, there is corruption. 1 do not
know where this corruption is going to end.
I was told—I hope 1 am not wrong but I
stand corrected —that in the State of Bihar,
something more than -52 per cent of the
[IUD—Intra-Uterine Device—cases are not
traceable. So, this is the corruption at
that level. I do not know how to overcome
this. But, we have to find ways and
means...(Interruptions) 1 may be wrong.
But you know better. If we do not do
that, the statistics say that India will be
adding one Australia every year and we will
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continue to do so for many years to come.
Therefore, there is the imperatvie need for
fresh initiatives.

Before I talk about fresh initiatives, let
us find out why is it—as I mentioned
earlier—there is difference in acceptance
between communities. Why there is diffe-
rence in acceptance between one stage and
4nother ? Why is it so ? Here, 1 would like
to compliment and [ would like to ask the
Members of Parliament who come from
Kerala that what is it that in their State
that they have gone head and shoulders
among anyother States if they talk of their
achievements. We are very proud of that,
I have got the statistics here which says
that Kerala is head and shoulders in their
acceptance rate beyond every other State.
Kerala stands at number one; Tamil Nadu
stand second; West Bengal is third, much
lower.  Kerala is way ahead. May 1 also
draw the attention of all of us who come
from these very popular States which are the
lowest inthe line ? The lowest is Raja-
sthan, way down; the second lowest
is Madhya Pradesh, very little difference; a
little above that are U.P. and Bihar, they
are about the same in their acceptance
rates. Why is their this difference ? These
are a]l the things that we need to talk
about.

I have been a great propagator for this
to such an extent that I have been raising
these issues and have evea proposed legis-
lative measures as early as. . .

MR. CHAIRMAN : If you want this
discussion to be finished today itself by 6
O°Clock, then you have to be very brief.

SHRI C. MADHAV REDDI :
very interesting subject for all of us.

Itisa

MR. CHAIRMAN : Will we be able
to take it to next week ? We have to com-
plete the agenda.

SHRI DIGVIJAY SINH: I wish to
inform you that I have been such a strong
exponent of this that as early as 21st
March, 1968, when I wasan MLA in
Gujarat, 1 did not introduce a Private
Member's Bill for sterilisation. That was
more to give a shock treatment. I thought
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I would follow that up by introducing a
Bill in the Lok Sabha which Idid. A
Private Member’s Bill was introduced in
1985 called the Family Welfare Bill (No.
106). But Private Members’ Bills in this
House come up more like a lottery because
they go through the ballot. Anyway, the
main features of this are like these. I got
the information fzom two very relevant
documents that are available to us, one
prepared by the Department on possible
incentives and dis-incentives; and another
prepared by a voluntary organisation called
the Family Planning Foundation; they had
also prepared a list of incentives and
disincentives. I thought I would take a
few samples of these incentives and disin-
centives, put them in the form of a Bill and
- bring it up before this House so that we
have at least a discussion. Though such
Bills do not have the chance of coming
through, it is a mode of raising a discussion
and creating consciousness and appealing to
the media to reach the masses. 1 have
given a list of incentives and disincentives.
I need not go through them. 1 have got
some copies and can have them distributed.

Among the disincentives, one of them
which would be intcresting for us is this.
If we represent the massts, I would say,
let us have the conscience to feel how we
can have so many children—we, meaning
not only MPs and MLAs, but I am talking
of every elected office-bearer; he may be a
member of a Gram Panchayat or a member
of an elected cooperative society, If he is
an electcd man, he should at lcast be ip a
position to say that he has done somcthing
which the country can be proud of.

PROF. N.G. RANGA (Guntur) : By
that time he must have produced four
children.

SHRI DIGVIJAY SINH: If he pro-
duces four children, after such an enactment
is passed, he is disqualified. This is what
my Bill says. Let us talk about how im-
portant it is. I have said that the same
should be applicable to government servants.
Then I have suggested raising the marriage
age which is difficult, but here is one way
of doing it because that is the fertile age
when the birth rate is the highest
Then I added some incentives. Amongst

-

Growth of Population

incentives, I suggested was that you
give three months’ salary to a women
who undergoes an operation after one child.
On two children, a little less, one month’s
salary. But give her incentive. Another
incentive I suggested was : give a person
who has got proof that he or she has under-
gone terminal treatment of Vasectomy or
Tubectomy, Give him or her loan on ten
per cent less interest rate in the rural sector
or from wherever a person is. And the
third thing I had suggested, in my Bill was
something which, to a lesser extent, the
Government of Gujarat has already accep-
ted, that if a couple has one or two children
who are girls and they undergo terminal
operation of Vasectomy or Tubectomy and
if the age of that couple is less than 32,
then a certain bond should be given to the
couple realisable after a certain number of
years depending on the resources available.
Here is an incentive to stop after one or
two daughters. Otherwise, people will
keep on producing children just because
they don’t have son. I would like these
kinds of debates tc be raised in the State
Assemblies and the initiative should come
from us, from a decision that we take today
and from the Ministry of Health and Family
Welfare. And they should act as a catalyst
to show that such debates take place in
every State.

I would not like to say very much
more except to say that I really Jook
forward to Iistening: to the debate from
every*body who is here. I would like to
say that sincc 1 have been a Member for
Parliament, sincc 1980, 1 heve been asking
questions in the Parliament about this, And
1 am getting only the sterco-type answers
that no new incentives have been given
since 1980, Thercfore, 1 would suggest
that in a democratic society, like ours,
where we cannot force an issu¢ down as
they have done in China, the ounly panacea,
the only redeeming feature, the only thing
we can do is that to think about new incen-
tives, If you do not do this, besides the
miser of human population, you can look
to what is happening to our towns. Pro-
bably, in other country in the "wosld you
have cities as big as we have in our country
where half of the population live unautho-
risedly. This influx from rural ajeas is a
phenomenal thing  The life in cities is fast
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degrading than n any other country of the
world. We cannot talk of protecting our
grass-land, we cannot talk of protecting the
forest land if you have this kind of popu-
lation increase every year.

Just today we have finalised a very
impactful audio-visual which will come in
Doordarshan describing the three years of
drought in eight states of India. The
Ticle of it is ““Yeh Akal ham le Aaye hain.”
We are responsible for this drought—the
whole aspect of population growth and
environmental degradation and its impact.
Unless we gear up, unless we create that
kind of ethos, nothing will happen.

I will round up by saying that my
experience say that in the last general
Assembly Elections in this country, there
was something around 20 to 30 thousand
candidates who stood for the Assembly
Elections in the country and somewhere
around 4000 candidates stood for the
Parliamentary elections in  this country. I
don’t think any candidate raised a family
planning issu¢ whilst he was convassing.
What kind of commitment is there ? I do
not know how much I have lost. But my
slogan in Parliament was “&% 39 &%
‘more trees and less children’,

I hope that thc sum total of this debate
is that we creat such an ethos that whenever
we have an election—even in the ensuing
by—elections that we are having—this
issue will come up and at Jeast some of
our candidates while they are canvassing
raise this issue.

MR. CHAIRMAN : All the Members
are 1equested to take only five minutes.
We have to complete the discussion today
as only two hours have been allotted for
this discussion. Shri Gopala Krishna Thota
to speak.

[Transiation)
*SHRI GOPAL KRISHNA THOTA

(Kakinada) : Mr. Chairman, Sir, the popu-
lation in developing countries is increasing

MAY 11, 1988

Disc. under Rule 193 on 336
Growth of Population

at an alarming rate while the population
growth in the developed countries is almost
nil. The population in our country has
more than doubled since our iadependence.
Every one knows the reason for this alarm-
ing rate of increase in our population. This
population explosion after our indepen-
dence, has resulted in the mass exodus of
people from our rural areas to towns and
cities. Every one in our villages is thinking
of migrating to urban areas in search of their
livelihood. But, when the transformation
of such magnitude is taking place, hardly
any one, particularly, the Government has
bothered to avert this mas§ exodus. No
steps have becn taken sincerely to control
the growing population which is the main
reason for such an exodus. Sir, with the
migration ot rural people to town and
cities, it is becoming increasingly difficult
to provide minimum facilities like providing
drinking water etc. to them. Population
can expand, but not our resources like land
water. Whatever resources were there
carlier are being distributed to more number
of people and hence mounting problems.
For example, we failed miserably even in
providing drinking water to everybody.
The reason, water resourccs remained the
same as they were at the dawn of indepen-
dence while the population has gone up by
leaps and bounds. Similarly, we cre paying
a heavy price in providing shelter to the
houseless.  Agricultural lands are being
converted into housing sites. Though the
Government cen take pride in providing
houses to the houscless, forgetting the fact
that much of the agricultural land has been
Iost in the proccss.  This increasing activity
of housing construction has contributed in
the fall of production of food grains. This
mercilcss conversion of agricultural land
into housing sites has gone to such an ex-
tent that it began to have telling effect on
our agricultural production. The dwindling
crops is the direct result of this short-
sighted policy. The increase in agricul-
tural produce has resulted in the mass
imports of food grains from other coun-
tries by spending huge amount of Foreign
Exchange. This again is resulting in
massive borrowings from other countries.
So. it is a chain reaction. Increase in the
population means more houses which in

*Translation of the speech originally delivered in Telugu,
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turn means more housing arcas and less of
agricultural. Hence, in order to break this
vicious circle, there is no other way but to
control population. The population grows
but not the land. Hencc the only solution
is to control our population. The responsi-
bility to control population is the utmost
responsibility of the Government. The
Government should realise its responsibility.

Sir, people in the upper strata of our
society willingly adopt family planning.
The middle class familics are also accepting
the norm of small family without any
hesitation. Hence we were successful in
controlling birth rate in these sctions of
society. But unfortunately, it is the people
who are in the lower rung of the society.
who are not adopting the family planning.
This is the crux of the problem. Poorer
sections of the society discard the family
planning out of ignorance, illiteracy and
other factors. They are not at all bothered
about snrall family. Here lies the responsi-
bility of the Government to take upa
massive programme to educate the poorer
sections of the society about the family
planning. Without the active support of
the lower sections of our society, the
Government cannot think of controlling the
population. The population may become
well over a billion by the turn of the century.
Hence the Government should concentrate
more on these sections of society, if it really
intends to achieve some break through on
this front Sir, China succeaded admirably
in controlling its population. Their example
is worth emulating. China has adopted the
norm of “‘One family—one child.” This
new slogan has infused a new life to the
movement to control their population.
We too should adopt the norm *‘One
family—one child”, Our nation should
also adopt this slogan. Giving such a
slogan would help in educating our people
about the benefits of a small family. Hence
the Government should take all steps to
popularise “‘One family—one child” slogan
among our masses.

Sir, there is a need to increase the
minimum marriage age. Earlier the mini-
mum age was around 20 to 25 years
under Sarada Act. But, Sir, this act was
not implemented effectively. The Ceatral

Government should, in consultation with the .
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State Governments, by try to revitalise the
Sarada Act. Strict implementation of this
act would go a long way in controlling the
population.

Sir, the Government is providing an
incentive to its employees, who undergo
family planning operation in the form of an
increment. Itis well and good. But the
unemployed, especially, rural people have
no such incentive. In order to induce them
into family planning, it is necessary to offer
an attractive ‘ncenctive to them also. A
paltry amount is being paid to them after
operation which is too inadequate to meet
the post operation expenses. The money
will be spent in a day ortwo and thus a
poor rural man does not get any benefit
which is of long standing. The incentive
should be beneficial to him in the long run
like providing a milch cow etc. Then only,
the incentive.becomes attractive and induce
the people to undergo operations, Mere
providing of Rs. 100 or Rs. 150 will not
serve any purpose. Hence [ request the
Government to revise the policy of giving
incentives so as to make them more effective
and attractive

Sir, a child is being born every minute
in our country. We are adding one
Australia every year in terms of population.
If the population is allowed to increase at
this enormous rate, all the progress we made
will be neutralised. We will not be able to
provide even the basic requirements to our
people. Since resources like land and water
are not elastic to meet the requirements of
growing population, the only solution availa-
ble is to control the population growth. The
responsibility to implement family planning
programmes lies strictly on the Central
Government.

Sir, our State Government has been
doing well in this regard. The movement
is well organised in our State. In every
district, at Zilla Parishad leve], at Mandal
fevel and Panchayat level a pool of Doctors
has been formed to run camps. A camp is
conducted for every fifteen days. They have
been given a target of conducting tubectomy
and vasectomy operations. Everyone involved
is trying his best to achieve the target. The
State Government is showing enormous
interest in family planning. But, since this
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happens to be a gigentic task, it is very
difficult for the State Government to shoulder
the entire burden. Hence, the Central
Government should come forward and help
the State Government in all possible manners
in this noble task, The liberal central
assistance would boost the morale of State
Government. The State can achieve better
results. It also helps in the progress and
prosperity of the State. I hope and trust
that the Central Government would liberally
extend assistance to our State Government
to carry the family planning movement
further. I also hope, that the Government
would take all necessary steps to popularise
family planning for controlling the fast
growing population in the country.

I thank you for giving me this opportu-
nity and conclude my speech.

[English]

SHRI SOMNATH RATH (Aska) : Mr.
Chairman, Sir, I had the privilege of receiv-
ing much coveted Karve Award as Health
Minister of Orissa since Orissa stood first
in family planning. Our experience was
that family planning should be made a
peoples’ movement through the voluntary
organisations and much so the public should
be taken into confidence and the media
should be involved. To all the primary
health centres Government of India is giving
a huge amount. Every second doctor in a
primary health centre is meant for family
planning and the employees of all these
primary health centres can motivate the
people. Previously, of course, the motivators
were given some amount. Now that has been
changed. It is now only the beneficiaries.

My friend raised the problem about
China. A parliamentary committee of this
House went to China to study this problem.
1 was one of the members of that parlia-
mentary committee. It was said that the
norm of one child there is implemented
through coercion but we found that it is
otherwise. It is not by coercion, We
remained there for a fortnight and we were
taken to various villages and we found it is
by persuasion Of course, our system of
Government ig different from their system
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of government. There party workers have
come forward to implement the programme
of the Government. For every twenty
families there is a committee. These com-
mittees supervise twenty families each. If
per chance a woman becomes pregnant after
first child they go and persuade her for
abortion saying that the State wants that
you should have one child. But can it be
possible in our country ? The mover of the
Resolution has rightly said that India is
the first country in the world where family
planning was taken up at Government level
but we are adding one Australia every vear.
At one particular time it was gaining
momentum. Some States even introduced
Bills in their Assemblies to enforce family
planning by an Act but can it be possible
now ? We know on account of political
intervention there was set-back to family
planning programme. Even commissions
have been set-up to punish those States or
persons responsible for the success of family
plapning. From then the set-back has
started. So now what is required is political
will. If all the parties come 10 the
conclusion and agree that we should have an
Act in the country for the implementation
of family planning then and then alone
it will be possible. My friend said that he
advocated the cause of family planning
while campaigning for his election. How
many of us can dare to do it. We have
the bitter experience of a Government being
defeated. We should think of ircentives
and disincentives. But will it be possibie ?
What is required is the political will of all
the political parties to come to a decision.
If we have an Act, we can implement it.

I don’t know about other States. At
least in Orissa, green cards are given 10 the
couples also adopt small family norms. But
are those people getting the benefits in real
terms ?

Sir, housing is a problem in China.
What they have done is that those couples
who adopt family planning, are provided
houses on a priority basis. The children
are given facilities in schools and gther
educational’ institutions.  Let us do jt
here. It is not a question of giving more
money by way of incentives to the benefi-
ciaries. But confidence has to be buit in
their minds,
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Why in India, people want more
children ? It is so because of poverty and
they think that children will be a security
in their old-age. So, poverty eradication
programmes are linked with family
planning but should be implemented in right
earnest. When the people will be convinced
that even one child will live long and their
security in old-age is assured, they will come
forward to accept the small family norms.
To achieve this end, there are many pro-
grammes and schemes like universal im-
munisation, health care for child and
expectant mother, poverty eradication
schemes, etc. All such programmes should
be implemented in the right earnest. Confi-
dence must be raised. The poverty must be
eradicated. If you can achieve all these
things, the family planning programme will
be successful.

Sir, health is a key to the development
and, more so, to arrest the growth of
population. The population explosion can
be compared to be at par with nuclear
explosion. OQursis a developing country
and socio-economic changes are taking place
at a very great speed. The family welfare
programme finds a place in the 20-point
programme of our Prime Minister, To
promote small family norms on voluntary
basis, two-child norm has been advocated.

MR. CHAIRMAN : How many children
have you got ?

SHR1 SOMNATH RATH: 1 shall
quote from the speeches of a Judge of the
Madras High Court, whom you know. He
has a dozen children. When questioned in
a meeting relating to family planning, he
said : I have got only twelve. But the
difference is [ can educate them, I can main-
tain them. You cannot do that, So, it
is meant for you.

MR. CHAIRMAN : That is applicable
to you also.

SHRI SOMNATH RATH: He is a
Judge of the Madras High Court. You know
that. .

This population control and family
planning is on the Concurrent List. The
implementation of Health programmes and
various Central schemes are to be implement-

’
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ed by the States on a partnership basis with
the Centre. (Interruptions)

MR. CHAIRMAN : [ upderstand from
Who's Who that Mr. Somnath Rath has got
six children.

SHRI SOMNATH RATH : It is true.
Anyway the national programme of health
is very much linked to the population
growth.

SHRIsBIPIN PAL DAS: He had six
children when there was no population
problem.

SHRI SOMNATH RATH : India is
committed to attain the goal of zero repro-
duction rate by the turn of the century by
bringing 60 per cent under the couple pro-
tection rate by that time. Can it be possi-
ble? It seems to be ambitious. The
Performance Report reveals that in the last
year there was a setback in sterilisations. 1
would request the Health Minister to kindly
look into this and review the matter to
reach the target.

SHRI K.V. THOMAS (Ernakulam) :
Sir, I thank you for giving me an oppor-
tunity to speak on population growth. I am
not going into the detials. It is a serious
problem. I would iike to bring some salient
points as to how to control the population
effectively. As a person who is coming
from Kerala, 1 am very delighted to parti-
cipate in this discussion. Family planning
can be effectively implemented only if
people are properly educated. Now, Kerala
stands first in the implementation of family
planning programme and it will be possible
if we would be educating the people effecti-
vely and brifig awareness among the people
as to how important this programme is.
The Chairman was once the Health Minister
of Kerala. He knows very well how much
trouble and pain our State has taken to
implement this programme. In Kerala, the
catholic churches which are powerful are
against the artificial family planning pro-
gramme, and during the last so many years,
it tricd 1o effectively prevent the implemen-
tation of this programme. 20 years back,
when wedding took place in catholic church,
the blessing was like this. Let the newly
wedded couple have as many children as the
starts in the sky and _pebbles in the sea
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shore. Now, none of the churches in Kerala
gives such blessings. Sir, it has been
changed now. My point is that from that
particular stage, the catholic churches which
used to be very autocratic, old-fashioned,
has been changed and 1ts attitude has
changed. It is bhelping in the family
planning programme. We can effectively
implement this programme only if we are
able to remove certain apprehensions among
the people. One of the apprehensions
which we have to face in Kerala is that if
either tubectomy or vasectomy was done, the
health of the couple will be affected but if
we are able to prove to the operated couples
that these family planning operations have
nothing to do with their health, we will
succeed. Once we were able to prove that
this family planning operations are effective
to control population, then people came
forward. Still I remember that 20 years
back, when the campaign was going on
for getting the couples, the incentives offered
were unique. }ﬁastic bags and buchets
were the attraction in Kerala because they
were newly coming to the market.

17.00 hrs.

When the couples underwent any opera-
tion for family planning, they were presented
with sarees, dhoties along with a bucket.
There was a saying in Kerala that if some-
body had a bucket, it was presumed that
he or she had wudergone an operation for
family planning. But now buckets are no
attraction. Those people who are willing
to undergo operations and cooperate with
the family planning programme should be
given a black and white TV or a radio set,
s0 that they can know what is happening
around,

We have to use our media for this pur-
" pose also. TV and radio programmes are
available io almost all the villages. In
Kerala every village has a TV centre
Villagers can come to the TV centre and can
see the programme. We should, therefore,
effectively make use of Doordarshan and
radio for propagating the family planning
programme.
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Then, the students in colleges should be
given proper education on sex. Very often,
madequate knowledge on sex leads to popu-
lation growth. Students who are grown
enough, who know what they are, should be
given a thorough knowledge about sexual
life. In our education system, we should
make some changes so that the students in
collages can be given a proper training and
proper knowledge about family planning.

Apart from TV and radio, we should
also make use of the other media like news
papers, pamphlets etc. This media can be
effectively made use of for this purpose.

Family planning does not mean only
birth control. It means how a pregnant
lady should be provided with proper nutri-
tion, how a new-born child should be looked
after etc. All these things should come in
the family planning programme. It should
not be a programme just to reduce the birth
rate. It is a programme to look after the
welfare of the entire family. We should
give a reorientation to this programme in
such a say that the problems and welfare of
tl:'e parents and their children are taken care
of.

With these words, 1 congratulate hon.
Member, Shri Digvijay Sinh for initiating
this important discussion.

[ Translation]

*SHR1 SATYAGOPAL MISRA
(Tamluk): Sir, at the outset I thank Shri
Digvijay Sinh for bringing forth such an
important and timely subject before this
House, for discussion. The rapid rise in
population is not a serious problem in our
country alone, but it has appeared as a
major probiem of the entire world. On 11th
July of last year, the world population has
crossed the 500 crore mark and on Ist
March, 1988, the population of our
country has touched 79.2 crores. Although
the area of our country is only 2.4 per cent
of the world area, the population of our
country is'16 per cent of the world popula-
tion. That means the population
of our country in ratio to its area is
much more as compared to similar world

*Pramistion of the speech originally delivered in Bengali
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ratio. From the point of population we
occupy 2nd position in the world today
whereas China occupics the first position.
But in the way we are progressing in this
matter, the experts have estimated that. in
the year 2020 we will perhaps attain the
first position in the world as regards num-
ber of people. At present the annual
growth rate of our population is 2.11 per
cent. The anuual growth rate of population
in China is 1.3 per cent at present. The
world growth 1ate of population at present
is 1.67 percent. If we look to the birth
rate then we find that in India the birth
rate is 32 per thousand of population. In
China it is today 20 per thousand of their
population. If this trend continues then in
another 50 or 60 years we will attain the
first position in the world in respect of
population. This will create a new problem
for our country which is already beset with
various other problems We had framed a
population policy for our country in 1976.
But since then we are carrying on our family
planning or family welfare programmes in
a cursory and slip-sod manner. It has not
been possible to make any comprehensive
or full scale evaluation of the same. I will
request all the Hon’ble Members and the
Hon’ble Minister to ponder whether there
is necessity of fresh thinking on this
problem considering growth of population
as a major and all-pervading problem and
to think of new methods to fight it. There
are some problems in our country in the
field of populotion growth. There are reli-
gious problems and we have some bad social
Customs and traditions like child marriage
etc. We will have to wage a united relentless
struggle against the social evils like child
marriage and against religious superstitions.
But Sir, alongwith this 1 will stress that the
problem of rapid growth of population is a
deeprooted problem. It is just pot on the
sarface. This problem goes deep into our
socio-economic Structure. It is not possible
to solve the population problem without
changing the socio economic structure of
society. If we look at the present socio-
economic structure we will find that we are
living in a dreadful atmosphere. Why should
a couple go in for family planning if their
children do not have any guarantec of
social security, any guarantee of livelihood,
any guarantee of employment etc. Why
should a couple adopt family planning if
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their children do not have any guarantee
of living like a human being ? How can the
idea of family planning enter in their minds
and influence their thinking ? Therefore the
roots of this problem lie in our socio-econo-
mic condition of scciety. I will like to
mention very briefly about pathetic position
of socio-economic conditions of our country.

Sir, the number of landless people in
our country is 15 crores. There are 25
crores of people who own very little land.
The few programmes of eradication of
poverty that have taken up, has not helped
much. Half the people of our country still
live below the poverty line. In our country
there is no drinking water facilitics in over
2 lakh villages. Lakhs of people do mnot
have any housing facility. Jtems like milk
and fruit have vanished from the menu of
the common man. An idea has taken root
among the masses that milk and fruit are
purchased only for the sick people. After 40
years of independence, the entire wealth of
the country has got concentrated in the
hands of a few capitalists and landlords.
Millions of people are living below the
poverty line. Without changing their socio-
economic structure 1t is not possible to
tackle the population problem. I will urge
upon everybody to lay the maximum stress
on that. It is surprising to think that even
today the rate of infant mortality in our
country is 96 per thousand of birth. That
means that every year about 20 lakh infants
die untimely. Now a country where 20
lakh children meet ultimately death every
year, how can you expect the success of
family planning ? It is not, reasonable to
expect that. The maternal mortality rate in
our country is 24 per thousand. This was
the position in 1985. Therefore we shall
have to view our population problem in
this socio-economic scenario. Two issues
are intimately connected with the population
problem. One is poverty and other is illi-
teracy. I have spoken about poverty earlier.
Now 1 will say something about illiteracy.
According to the 1981 census 54 per cent
pecple of our country are illiterate. How
can the illiterate people understand the
benefits of family planning, of its advantages
and disadvantages. This must be given a
thought. Even in our new education policy
it is nowhere mentioned how will illiteracy
be eradicated. Our national leaders are
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unable tQ say how illiteracy will be eradicat-
ed through the new education policy. Let
us look at Kerala where family planning
programmes have met with maximum
success. There we find that the percentage of
" literacy, specially, female literacy is very high
and the birth rate there is the lowest. We
can deduce from that example that literacy
is deeply connected with success of family
planning I will request everybody to discuss
this whole problem in depth. They should
consider the socio-economic structure of
our society, our religious superstitions and
_prejudices, our social evil traditions like
child marriage etc. in connection with the
population problem.

In the end I will like to mention about
one thing. Sir, in the mid-term -appraisal
of the Seventh Five Year Plan, a peculiar
thing has beed said. It bas been said the num-
ber of couple pratection has increase in our
country but the birth-rate remains stagnant.
1 feel that there must be some flaw in the
supply of figures to the Government from
various places. They cannot be correct. In
the rural areas you will see that the same
person is being counted three or four times
over as having undergone birth control
operations etc. This only inflates the figures.
One more thing, Sir, from the figures avai-
lable in respect of success of family plaoning,
it is found that their success is comparatively
lower in the Hindi belt. I will ask every-
body to ponder over this. The role of mass
media like T. V. and Radio is also very
poor in his respect.

1 want to say in the end that the prob-
Jem of rise in population is a very serious
problem. But solution of this problem not
possible without changing the socio-economic
structure of our society. I will request that
maximum stress should be put on this
aspect. 1 thank you, Sir for giving me
adequate time to place my views before
this house. With that, Sir. I conclude my

speech.
,1'7.13 b-s.

{MR. DEPUTY SPEAKER n the Chair]

SHRIMATI PRABHAWATI GUPTA
(Motibari) : Mr. Deputy Speaker, Sir,
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the hon. Member Shri Digvijaya Sinh has
brought a very important proposal in the
House, which is being discussed. I am
grateful to you for giving me an opportunity
to express myself on this horrible problem.
The country is facing a number of horrible
problems today and the population explo-
sion is the most horrible of all. We feel that
this problem has posed a challenge to
economic and social development of the
nation. We will have to take up this
challenge seriously. At present, 15 per
cent of the total population in the world
comprises of Indian population, while the
area is just 2.4 per cent of the total area
of the world. One can guess easily the
density of our population in one km area,
We are living in »such a congested area.
Density of population in our country is too
high. For instance in Uttar Pradesh, Bihar
and specifically northern parts of Bihar,
more than 800 people live in an area of
one kilometre. After coming into power
after independence in 1947, the Central
Government has been implementing the
Family Planning Programmes since 1957.
It was a good step and the Government
hoped to control the population, but it
didn’t happen. I was listening to Shri
Digvijaya Sinh very carefully when he
presented the figures, I also posses the
figures but I wouldn’t like 1o present them
as the bell has rung. T would, however, like
to say that according to the census report
of 1951 the population was 34.2 crores
which increased to 68.5 crores in 1981.
Our population became double during a
perfod of 30-35 years. Every year itis
increasing by 1.5 crore and thus the number
of feeding mouths is continuously increasing.

OQur hon. Prime Minister has been
warning against this alarming situation and
that is why the Parliament approved a
National Health Programme in 1983 with
two objectives. One is health for everyone
and the other is to bring down the birth
tate to 1 by 2000. These objectives are
qujte good, but the family Planning Pro-
gramme launched by the Government
scems to be insufficient to "achieve these
objectives. The Minister is requested to
throw light on the family planning pro-
grammes which are Jikely to be taken up,

Figures are given in the report on the
Heajth and Family Planning Programme
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1987-88. I would like to submit clearly in
the House that if the responsibility to tackle
this problem is confincd only to the Ministry
of Health and Family Planning, I don’t
consider this Ministry to be so competent
and efficient to have a check upon the
population growth. Through the” medjum of.
this House, I would like to urge the hon.
Prime Minister, Health Minister and the
public welfare Government that the
population growth has become a horrible
problem. So the Government ought to
work upon it as a National Campaign and
solve it on the level of Planning Commis-
sion,

So for as allocation of funds are con-
cerned, these have becn growing from the
first plan to eighth plan. There are about
6000 centres under the Family Planning
Programme. These are insufficient, we will
have to convert all the Primary Health
Centres and sub-centres into Family Plann-
ing Centres.

We will have to change the feelings of
the people. The medium of communication
and publicity should be adequately strong.
Priority should be given to television in
the backward areas, the areas where the
population is dense and literacy is less,
where women are illitrate and the percentage
of educated people is quite low. It is a fact
that with the revolution in the sector of the
transmitter and radio, facility of radio is
made available in every village but even then
the rural women have to engage themselves
in their day to day work than listening to
the programmes broadcast on radio.
Women are the prey to this growing popula-
tion. Women have to face the problems of
unplanned pregnancy and labour pains.
The Public Welfare and Family Planning
Programmes launched by the National
Government should be implemented on war-
footing. Everybody is aware of the fact
that the information regarding family plan-
ning or availability of the books and other
matter on Family Planning at the block
level Health centres anq/hospltals in rural
areas are insufficient™ We see that little
knowledge is a dangerous  thing.
Sometimes ineligible persons are operated
upon while implementing the family planning
programmes. All such figures are made
available to the Government and it considers
that all the programmes are being executed
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smoothly, The Government must lgok into
this matier also. It should be seemr that all
such operations are successful. It has been
observed that in rural areas neither the
doctors are skilled nor the operations are
performed properly. Neither the sanitation
is proper, nor the trequired instruments
for operation are available. Due to
lack of these facilities these women
die even in minor operations Besides, the
people are afraid of these operations.
This feeling should be removed. When
efforts are made to convince the women in
rural areas that big family creates more
troubles for them,’they confess that they
prefer to face these troubles than to go in
for a operation. I would urge the Govern-
ment to implement all these programmes .
in a proper way.

Markets are flooded with spurious drugs
today. I had asked a question regarding
this also. The Government provides medi-
cines free of cost under the Family Planning
Programme, which is undoubtedly a good
scheme. But I would urge that the pills
provided to the public should not be defec-
tive. Certain loop programmes have been
Jaunched. T had raised a question in this
regard in the Lok Sabha Commitiee also
and talked to several women. They pointed
out that it creates many difficulties for them.
Morever it creates anaemic condition also.
Due to pain and fear the women get it
removed. All such programmes of the
Government hav: not been successful, One
such spoiled case of a girl also came to
my notice. Her life was in danger at the
hospital becausc of pain and blceding. The
Government must bring about improvements
in these programmes.

Beside this one more fecling is at work
in our society. Nowadays people at least
desire to have omne boy if not two. Every-
where in the private laboratories sex tests
are being conducted to determine the sex of
the foetus. Lot of money is charged for
conducting these tests. Females foetuses
are generally destroyed through abortions.
The Government must discourage this ten-
dency because it is a slur on the whole of
the society. The speaker before me also
stated that the women generally are the
victims of these practices.

The Government has a programme for
making nutritions food available to womep
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under the family planning programme. I
request the Government to bring the mater-
nity welfare programme under the family
planning programme. Poverty is the biggest
problem in our country. In the western
countries people are very conscious to have
- one child only. However, in our country
despite poverty people want to have less
children. Now we have man power, fertile
land and many mines, then why we do not
speed up the pace of the economic program-
mes. Now we should run one programme—
“Brahmcharyen Tapsa Deva Mrityum
Upadhnpat’ means through the power of
celibacy both God and men get nectar. The
Government must propagate this feeling on
extensive basis. Such programmes should
be included in the curriculum in the schools
from the fourth and the fifth standard on-
wards. 1 think there are several Ayurvedic
and Homoeopathic medicines through which
the family planning programmes can be
successfully run 21l over the country with-
out fear or difficulties. In my opinion such
programmes should be encouraged by the
Government and  also included in the
National programme, as these systems of
medicine are being successfully made use of
both in Rajasthan and in Uttar Pradesh.

In the end I would like to state that it
is beyond the control of the Ministry of
Health and Family Welfare to check popu-
lation growth. The Planning Commission
should directly take over this responsibility
in its own hands for controlling the popula-
tion growth and for the economic develop-
ment of the country.

With these words I conclude.

17.26 Irs.
PAPERS LAID ON THE TABLE—Contd.

[English}
Notificaticns tader customs Act 1962

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA) : May I have your indulgence to
place on the Table a paper mentioned
against my name in the Supplementary List
oi Bu‘iwe :
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MR. DEPUTY SPEAKER : It hink the
House will accept it; it would not object
to its being laid on the Table since it has
already been circulated. We can allow him.

L ]
SEVERAL HON. MEMBERS : Yes.

SHRI A. K. PANJA : I am obliged to
the members. [ beg to lay on the Table a
copy of Notification No. 156/88-Customs
(Hindi and English versions) published in
Gazette of India dated the 11th May, 1988

" together with an explanatory memorandum

making certain amendments to Notification
No. 136/86-Customs, dated the 17th
February, 1986, so as to reduce the basic
customs duty on acrylonitrile from 70 per
cent ad valorem to 15 per cent ad valorem
under Section 159 of the Customs Act,
1962.

[Piaccd is Library. Sce No. LT-6164-A/88]

DISCUSSION UNDER RULE 193
[English]
Cor tinued C ov tl. o7 Fopu'ation.— Contd.

SHRI H. M. PATEL (Sabarkantha) :
I wouid like to congratulate Shri Digvijaya
Sinh for raising this discussion. It is a
very vital subject of great importance. He
has in his initial rcmarks emphasised how
very important this subject is for this
country. The rate at which the population
is increasing in our country ought to cause
very serious concern to everybody. It has
viriuvally a nullifying effect on all other
developmental activities of this country,
However much we progress, that progress is
almost nullified. This is one of the major
causes of our poverty eradication pro-
gramme not succeeding. The pressure of
population on all aspects of economy is
enormous and it is having serious effect on
our environment problems, on our economic
development and indeed on all other
problems also. For instance, the entire
water problem, the fuel wood problem,
the destruction of forests, all these which
are today causing or ought to be causing
serious concern are due to it. It is astonising,
that in spite of the fact that everybody has
realised it, and yet somehow, we are trying
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to act in a manner as if this was something
to which we should not attach great deal of
importance.

If you see the documents of all other
Ministries, except for the Health Ministry,
you will find that there is hardly any
mention of this major problem. In the
whole of the Economic Survey of the Finance
Ministry, you would find hardly any mention
of the population problem or realisation of
the problem that the population is
creating and the problem that the effect the
rate of growth is having on our economic
development, on our economic develop-
mental activities.

It was unfortunate that when we took
it up seriously, we adopted a method, which
really brought about a feeling of revolt in
the mind of the ordinary man of this coun-
try.

I remember when the first census report,
after independence was published, the then
Census Commissioner laid very great
emphasis on this population problem and
the importance that the Government should
attach to it. He also warned that failure
to attach the kind of importance that was
necessary to attach to it would result in
serious consequences to the future develop-
ment of this country. His warning was
accepted by the Government. And we atta-
ched a great deal of importance to population
control right from the First Plan. Unfor-
tupately, for various reasons, the then
Health Minister failed to see, or was not
wholly convinced of the importance of this
programme, and so although it was accepted
a8 a policy of the Government that a great
deal of importance should be attached to
population control, in actual fact in the
implementation of that policy there was a
certain amount of passiveness.

Substantial sums of money were allotted,
I remember, in the Second Five Year Plan
and they remained unutilized. When it
seems that we woke up to the seriousness
of the situation, and effective steps began
to be taken, they took them unfortunately
during the Emergency period. And the
method by which it was done, or the manner
in which it was done, was so revolting that
it became inexpendient to utter the very
word ‘population control’ and it was
changed over to ‘family welfare.’
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Anyhow, it was decided to somehow
wrap it up in a manner so that people
would not consider that they were being
driven towards something which they did not
like. And yet this was something of vital
importance, It is a matter of satisfaction
that the Health Ministry to realise its im-
portance judging from what it says.

But what is the actual achievement so
far ? The achievement so far is, I am afraid,
not sufficient for our purposes. Fifteen
million people are added every year. In
1971 our population was 54 crores or
54.82 crores. In 1981 it rose to 68,52
crores. The present birth rate is 32.4 per
thousand. And what it ought to be is 21.
You can see the distance that we have to
cover. Unless very drastic measures are
taken, I an afraid, we shall find it difficult
to reach that goal within a measurable
period of time. We know what should be
done. But we are not able to do it because
of various handicaps. Poverty is one of the
handicaps. If people were less poor, then
the acceptance of family planning would be
easier.

If they were more literate, again it would
be ecasier. And yet, in both these matters,
litcracy and poverty, we are not able to
make the kind of progress that is necessary.
Kerala has been able to reduce its birth
rate to the extent that it has been able to
do it within a very short period of time,
despite all the difficulties that it had. As I
thiok the hon. Member from Kerala pointed
out, it was done because the people there
were determired to do it, Similarly death
rate, in Kerala the infant Mortality Race
for instance, has has gone down to 32 as
against 1<0in Uttar Pradesh. Is is quite
a contrast. Only if the Infant Mortality
Rate is less than 50 per thousand, can not
be asumed that the people there are fairly
well off and are getting their essential
requirements, and above all they are well
nourished. The only State in this country
which has achieved this is Kerala. In all
other States and particularly the Hindi Belt
States, the Infant Mortality Rate is over
100 per thousand, Therefore, it is very
necessary to view this problem seriously,
Unless we attach the degree of seriousness
to this problem, that is necessaay we shall
before long find ourselves in very greay
difficulty, -
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Only in 1985, the Ministry for Environ-
ment has been established. It is now only
that we have begun to realise. We have
realised the gravity of environmental deterio-
ration. Now, we have found it necessary to
establish a separate Ministry. We bhave
done this at the stage when already a
fantastic amount of envirenmental deterie-
ration has already taken place. The degree
of destruction of forests that has taken
place is enormous,

Why is it that the drinking water
problem in our country has become even
more acute than it was before ? It is
because of the pressurc of population and
that pressure of population must be relicved
as early and as urgently as possible. Unless
we succeed in doing that, I am afraid, we
shall find ourselves facing a very serious
situation. Now, what should be done ?
This is the question. 1s the Health Ministry
taking all possible steps ? It is not merely
a question of allotment of money, It is
also a question of obtaining willing and
determined cooperation from the people.
It was rightly said that there has to be first
of all a political will. The Government
itself must realise that this a is problem of
the first importance. The solution of this
problem must be given the highest priority.
It is undoubtedly true that there will be
political problems and political difficuities.
But, thisis a problam, I think, on which
all political parties are agreed and I do not
think that there will be any attempt at
taking political advantage in one way or
another if an agreed policy is evolved. I
am quite certain that it should be possible
to achieve it. The most important thing is
the implementation of the policy. In regard
to implementation of that policy again I
feel the cooperation of all political parties
should be sought. 1 do not think there will
be any difficulty in obtaining. So far as
voluntary organisations are concerned there
are great many, their cooperation should
also be sought. These voluntary organisa-
tions have really done most significant work
in this sphece. T have some knowledge about
two or three States where voluntary organi-
sations have done outstanding work and
those States are really leaders in this sphere.
1 feel that the Health Ministry should give
to this subject the highest priority and not
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merely rest content with statistical figures.
I think, it is necessary for this subject tp
be tackled, not State-wise. There should
be district planning. It is not a question of
planning but implementatiop district-wise
is very vital because conditions vary from
district to district. Unless we see to it
that those varying conditions are realised
and steps taken to meet those particular
conditions, the success which is necessary
to be achieved will not be achicved.

It is a very good that this subject has
been brought for discussion and its impor-
tance high lighted. I hope, Government will
take further steps to sec that this suject is
considered, kept alive and its importance
is continuously emphasised by the Ministries
because it effects the success of the policies
of all the Ministries. Therefore, they must
all work cooperatively,

I hope, that the importance that should
be attached to this problem will never
again be under-estimated.

[Translation]

SHRI MANOJ PANDEY (Bettiah) :
Mr. Deputy Speaker, Sir, it is a moment
of pleasure that Shri Digvijay Sinh has
raised a very important issue in this august
House. Sir, I would like to briefly dwell
on three-four things which are very
essential.

Sir, the important thing is the couple
protection rate. There is a need to expedite
the couple survey work. The couple survey
work has not been fully completed. There
are several Joopholes in it. It is absolutely
essential to undertake the couple survey
work in the rural areas. Till now, the sur-
vey work has mostly been done in the urban
areas and very little in the rural areas. If
the couple survey work is properly got done
in the rural areas, then the Government will
be able to give definite figures about couple
protection programme and its coverage, If
cquple protection rate can be increased by
using contraceptives, pills, or other methods
as we are doing at present, it will be good
because this is in conformity with our
policy. In the opinion of the hon. Members
the most impostant subject is of couple
survey and many things can be developed
as contraceptives. I think there is a need
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fordoing something more for contraceptives
and the advertisements for popularising con-
traceptives and Nirodh on T. V. and other

media. Besides Nirodh, some more
contraceptives can be developed as has
been done in foreign countries. More

research work should be undertaken so these
can be made available at cheap rates.
Though Nirodh is also cheap, however
more such other things can be developed
as its substitutes so that these are easily
available in the market. The Government
must lay greater emphasis on this aspect.

Second thing is about child care and
mother care which are very important and
essential. Regarding child care a mass
immunisation programme is already being
implemented on which the Hon. Prime
Minister has laid grecter emphasis. It is a
matter of pleasure that this programme has
also been referred to in the technical mis~
sions. We want that more and more
publicity should be given to the mass
immunisation programme during the Seventh
Five Year Plan and it should be fully
implemented so as to cover the entire popu-
lation. Covering 15 to 16 crore children
under the programme is a stupendous and
time consuming task. [ think if this pro-
gramme is implemented properly, if the
health care centres are run efficiently and
if due publicity is given to it, a lot of work
can be done in this direction. The publicity
being given (o it at present on T.V. is not
adequate. 1 think some more time and
publicity need to be given to the child
health care on T.V. for educating the
people about 1t. For the people living in
the rural areas separate programmes should
be telecast on this subject. Till now,
adequate time and publicity are not being
given to this programme on T.V., so the
Government must pay greater attention and
give more time to these programmes.

There is one more important subject
on which it is essential to speak. I have
got many issues to speak of, but the time
is less. Mother care is very important
The august House is well aware of the
condition of the Primary Health Centres.
Even the staff and the facilities which are
available at thesc centres have not been
provided to all the pcople all over the
country. Though Planning Commission
passes on the funds to the Health Ministry,
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for passing on to the State Governments,
yet there is a big gap in the implementa-
tion. The Central Government is not
absolved of its responsibility simply by
setting up the Primary Health Centres
and by providing funds. Today the
Primary Health Centres are not
working efficiently and even If the
implementation has been handed over to
the State Governments, the Central Govern-
ment must exercise maximum control on
them. 1 think this issue should be brought
under the purview of this august House.
As far as the question of ihe Primary
Health Centres is concerned, the Govern-
ment of India should be entrusted with the
responsibility to look after the functioning
of these centres. This subject should be
included in the concurrent list. lLeave aside
the rest of the works of the Department,
but settipg up and maintenance of the
Primary Health Centres and their manage-
ment should be included in the national
programme. So far as the national Pro-
gramme is concerned more attention needs
to be paid rowards its implementation. 1
request the hon. Minister and all the hon.
Members to take up with the State Govern-
ments the issue of inclusion of this subject
into the concurrent list and persuade them
to agree to this proposal. This is the most
important programme and its implementa-
tion is essential.

I want to give a concrete suggestion
for which two more minutes may please
be given. More is required to be done at
the stages of the pregnancy and the labour
pain. Before pregnancy, there should be
a couple survey and thereafter couple pro-
tection. During the pregnancy period, I
suggested mothker care at the Primary
Health Centre. During the time of labour
pains the Primary Health Centre is at real
test. We come from this profession and I
know that during the period of labour pains,
if some complications develop, then the
Primary Health Centres are not fully equip-
ped to handle such cases. Such cases are to be
transferred to the district hospitals, whereby
the patients often die on the way itself.
From the remotest villages, the Primary
Health Centres are far away and also lack
meanse of transport, so how can the hon.

Minister say that the problem which arise
during labour pains should be solved. The
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distance between the Primary Hedlth Centres
and the Sub-Centre is 100 much to offer
proper mother care facilities to the
pregnant woman. For this, roads are
essential. Otherwise how mother care
facilities can be provided ? Therefore,
the Planning Commission should pay
attention towards this matter and see
that there 1s a link between the sub centres
and the Primary Health Centres. 1 would
also like to say a few words on surgery.
Leproscopy is an important discovery. This
has aroused the fecling of security among
the women of the rural areas, who generally
go in for the Family Planning devices and
it is also cheap. Even before Leproscopy, the
condition of the surgery was not so bad
as can be gauged from the number of the
cases spoiled during the emergency, but
political advantage was mainly derived out
of it. This gave severe setback to the
Family Planning Programme with the result
that the population growth again picked up.
The most important thing is bloodless
surgery which has developed the laser
technelogy.

Laser technology should be made use of
in this field so that we may give the maxi-
mum benefit. Bloodless surgery is more
effective in the rural areas because people
get scared of excessive bleeding. So how
can we insist the females to undergo surgery.
Therefore we should make use of laser
technology and also take quick action in the
direction of bloodless surgery so that we
may treat the females at the earliest.

SHRI C. JANGA REDDY (Hanam-
konda) : There is no difference of opinion
about the family planning programme. But
still our population is going on increasing.
Some hon, Members recommended surgery
while the others opined in favour of
Ayurveda. Leaving all this aside, everyone
is ready for it but certain sections are
against it. We should consider this problem
very seriously. If a Government employee
adopts the family planning programme, he
gets a benefit of two increments. You can
estimate the benefit he will be getting by the
time of his retirement. But on the contrary,
those living in the villages i.e. farmers and
labourers get only once Rs. 50 and perhaps
Rs. 150 for clothes if they adopt the family
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planning programme, You have never paid
any attention to the incentives being given
to them. My submission is that just as
a Government employee gets two increments
on adopting the family planning programme
and the amount of this benefit works out to
be nearly Rs. 25-30 thousand by the time of
his retirement, similarly the villagers should
positively be paid at least Rs. 5 thousand.
Secondly you should formulate such rules
and make such arrangements whereby a
Government employee who indulges in
bigamy should be thrown out of the service.
Further, a Government employee who does
not adopt the family planning programme
after two issues should also be removed
from service. Provision should be made
to give five increments to a Government
employee who does not get married even
after the age of 30 years. Keeping in view
the speed at which our country’s population
;s increasing, it is essential to take solid
steps. Today the situation is such that no
matter how much development we make, it
fails due to the increase in population. There
is not even a single person 1 our country
who opposes the family planning programme.
But the rate of population growth is three
or four times more than the increase in our
production and the development made by
us. It is getting difficult for us to check
population growth. No matter how many
Five Year Plans we formulate, unless this
problem is controlled, all our schemes will
remain ineffective.

The land can definitely not increase with
the speed at which the population is increas-
ing. Because of the increase in population,
the people are indulging in deforestation
due to which there are no rains. This
results in a famine situation and we do not
get foodgrains to eat. Unemployment is
increasing in our country. The solution to
all these problems lies in implementing the
Family Planning programme effectively.
Everyone conforms to this, though there may
be some people from certain sections who
oppose it. Leaving aside party considera-
tions, we should all face this problem on
war footing. If we are unable to imple-
ment it compulsorily since we lack courage
and even I am not in its favour, then we
should inspire the people to do so willingly.
Some socialist countries do have made such
an arrangement. We should formulate a
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common civil code. Bigamy and polygamy
should be banned for all regardless of one’s
religion. My opinion is, that at the time of
appoinment in a Government service, an
affidavit should be taken from each employee
that he will adopt Family l?lanning devices
compulsorily after two issues. Only such
persons who give such an affidavit should be
taken in Government service and be given
ration card, water and electricity connection.
This problem cannot be controlled uniess
we take some such postive steps. 1f we will
hesitate in taking solid steps, then its
consequence will be disastrous. Our country
cannot make progress without this. My
submission is, that all of us sitting here
should first willingly adopt this programme
ourselves. But here the situation is such
that one person has even 30 children, some
one has 4 wives and one of the hon.
Members was saying that many people have
10 children each. Therefore, my submission
is, that if you cannot implement it compul-
sorily, then you should at least make such a
policy for the Government employees that
only those persons will get a job, ration
card and Government subsidy, who adopt
Family Planning. If we do not take such
a step, then in the near future, the density
of population per kilometre will go on
increasing. Therefore keeping aside all
party-politics, we will have to face this
problem jointly. We will have to formulate
a common Civil Code and as far as possible
implement it compulsorily since it is very

essential.
18.00 trs.
[English)
DR. A. KALANIDHI (Madras
Central) : Mr. Deputy Speaker, Sir, at the

very outset, I am thankful to you for having
permitted to participate in the discussion on
the continued growth of population.

1 would like to congratulate Mr. Digvijay
Sinh on having brought this issue for dis-
cussion in this august House and also on his
cloquent oration and also his valuable sugges-
tions for implementing and bringing out
effective family planning in the country.

The population explosion is so bad that
1 fear that in another couple of decades that
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we will be exceeding China. If that happens,
whichever Government comes to power and
whatever be the Plan allocations, that will
not reach the common people and the
Government will not be able to cater to the
needs of the poor people. Your policies
and philosophies will become waste and the
funds will also be wasted. I only suggest
that effective family planning should be
implemented at all costs.

I can proudly say that while Dr.
Kalaingar Karunanidhi was “the  Chief
Minister and Prof. K. Anbhazhagan was the
Health Minister, we achieved the target of
being second in family planning in India and
now we continue to occupy the same second
position. Mr. Digvijay Sinh asked, what is
the reason for Kerala and Tamil Nadu
occupying first and second position respecti-
vely. 1 only say that many people still feel
that large family size is an assest to their
family. Second thing is, they feel many
births are a safeguard against the loss of
family members through sudden death which
may happen at all stages, particularly at
infancy and yourg age. Parents also feel
that children can earn, provide sustenance
and company in old age. They also feel
that children provide emotional satisfac-
tion.

Prof. G. H. Kibbs calculated that world
population was already growing at 19, per
annum and earth’s ultimate carrying capacity
lay between 11 apd 12 billions. 1 would
request Shri Digvijay Sinh, if he has time to
kindly go through the books ‘‘Studies in
Population and Economic Development, by
B.N. Ghosh, Volumes I and Il and Limiting
Population Growth, Ford Foundation Con-
tribution by John Caldwell and Pat Cald-
well.

I would like to give a few suggestions as
a doctor. But I may say that many sugges-
tions which I would give will be like carry-
ing coal to New Castle I was thirlled and
surprised to hear many of the valuable
suggestions coming from non-medical people,
for ecffective implementation of family
planning. I would like to quote Mr. Ghosh,
with your permission, on Studies in Popula-
tion and Economic Development :

““The National Population Policy
Statement calls for a population growth
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rate of 1.4 and a birth rate of 25 per
thousand by 1984 compared to the
present growth rate of 1.7 to 1.8 per
cent and birth rate of 35. This would
require the crude birth rate to fall by
one point or more per year over the
coming years. Such a rapid decline
has occurred elsewhere. in the case of
Taiwan and Singapore, for example, and
there is difinite evidence of a downward
fertility trend in India, particularly since
1971.”

So, I thought | could give a few more
suggestions for effective family planning.

One is about popular education or
literacy. One could come  across
high literacy rate existing in Kerala.

Though we are not as good in the literacy
rate as in Kerala, still our method of effec-
tive family planning has brought us, Tamil
Nadu to second level. Secondly, growing
political participation must be there. Third
is improving the health of th: individual.
Fourth, effective or ad=quate family planning
measures as weil as birth control program-
mes. Another method is increasing attention
for maternal welfare. In United States,
they have programms called, Women Infant
Care Progamme (WIC) and T had occasions
to visit United States and visited many of
the primary heath centres where they were
able to give beiter nutrition for indigent and
pregunant women, providing iron and protein
during the early months of pregnancy so
that they could deliver better, healthy
children at a later stage. In the United
States, it is called as WIC. In our country,
we can call it as Mother and Infant Care
Centre. In every Primary Health Centre,
we can provide such MIC.

Another point is the weakened class and
caste lines.

Certain scctions of the community do
not accept family plnning. As long as
they live in India, they should accept family
planning methods. Whatever Borms the
Government fixes up for family planning
should be accepted irrespective of the
religion to which they belong.

Finally, about the TV and audio-visual
programmes, it is not merely that we show
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pirodh ar copper-T loops. We should
depict the pictures about the sufferings of
the large families and the happiness of the
small size families. All these should be
well depicted so that people in the rural
areas can appreciate and get educated.

Another point is about incentives and
disincentives, which Shri Digvijaya Sinh has
quoted very well. I do not want to go in
detail.

Inclusion of family planning in all the
medical courses is essential because at
present only in the final year, family plann-
ing is taught. In the final year medical
course, in hygiene, they teach family plann-
ing. It is better that family planning is
included in the first year of the medical
course itself.

In Services, training of doctors and
nurses is very essential.

Finally, experienced technical assistants
and qualified persons should be appointed
in family planning programmes.

The previous speaker mentioned about
the difficulty experienced by pregnant women
in the rural primary health centres and how
they are mismanaged by the quacks. This
should be avoided. I would only request
the hon. Minister that qualified and techni-
cal personnel should be appointed in the
programmes of family planning.

Forcible family planning can be applica-
ble only on restructuring the economy.
Otherwise, it may jeopardise the basis of
household enterprises in India on which so
much of the stability of the social fabric
rests. Population control programme should
be voluntary instead of draconically enforced
by authority.

All the political parties should lend a
helping hand irrespective of their affiliation
for effective family planning implementation.

[ Translation}

THE MINISTER OF HEALTH AND
FAMILY WELFARE AND MINISTER OF
CIVIL AVIATION (SHRI MOTI LAL
VORA) : Mr. Deputy Speaker, Sir, Shri
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Digvijay Sinh has initiated a debate on
avery important subject. I would like
to refer to all those important sugges-
tions given by other hon. Members
who have participated in the debate. Shri
Sinh has mentioned that the progress and
future of our country depend upon our
population. Besides, he has also said that
this debate has taken place after a long
time. We are aware that the efforts made
under the guidance of Pandit Jawahar Lal
Nehru in the direction of building our
nation did bring progress in our country.
During the last five years, our countty has
left no stone unturned in achieving a position
in the world. In the countries which we
happened to visit, we have heard words of
praise for India.

We remember that Panditji had once
gaid that the people of India can neither
make progress nor increase their scientific
and technological know-how. But we tried
our best and made tremendous improve-
ment in the field of science and
technology. India, which had once no
place in the world and the people used to
think that it would lag behind, today
enjoy first place next only to U.S.A and
U.S.S.R in the world in the field of indus-
try. But if along with this our increasing
population is not brought under control
and enough attention is not paid towards
it then whatever progress has been made
and is likely to be made in our country will
appear to be less and inadequate. Today
ogr population is 79 crores. Our hon,
colleage Shri Digvijaya Sinh has asked that
our slogan in the elections should be to first
adopt the Family Planning programm. He
slso referred 10 the courage of the people.
He said that as a Member of Parliament
he gave a lot of importance to the family
planning. He surely deserves to be congra-
tualated on this account, because the futurs
of our country and its whole progress
depend on it. Our present population is
79 crores and every year there is an increase
of 60 lakhs. By the time we reach the
21st century our population will be around
100 crores If the rate of population growth
remains the same, then according to our
estimate in 2020; our population will be
around 120-150 crores and we will be even
ahead of China in this field. Our country
will become the most populated country in
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the world. All the hon. Members, including
Shri Patel and Shri Janga Reddy referred
to this problem. I would also like to add
here that during 1971-81 our rate of popu-
lation growth was 2.25 per cent. According
to 1971 census it came down to 2.20 per-
cent. Our birth rate which was stable
from 1977 to 1984, was 33-34 per
thousand. In 1986 there was a slight
reduction and it came down to 32.4.
According to the recent estimates of death
rate, it is found to be 11.1 per thousand in
1986. The rate of increase is approxi-
mately 13.2. Increase in population and
decline in death rate is definitely affecting
the country’s progress adversely. I would
like to say in this connection that the family
planning programme is one of those most
important programmes the total expenditure
of which is borne by the Central Govert-
ment.

1 have just taken cbarge of this Ministry
for the last 2 to 2} months only. Recently
I called a meeting of the Health Ministers
of various States. I called a meeting of
the sub-committee of the Health Ministers
and emphasised that the targets fixed for
the purpose must be achieved. If the targets
so fixed are not achieved. There is no use
of fixing these targets. I am happy to in-
form the august House that we are calling
a meeting of the State Health Ministers very
soon, with a view to urge upon them to
take these programmes very seriously.

It is not the question of any political
party. If all of our measures prove futile
to check the growth of population, whom
should we hold responsible for this ? In
order to meet this requitement, we have
formulated a programme under which we
will try to achieve the targets which would
be fixed for 1988-89 in regard to the
family welfare and family planning. Full
attention will be paid to ensure that force
is not used anywhere while implementing
this programme.

While the entire expenditure on family
welfare programmes is given to the State
Governments by the Central Government,
T am ghad to inform the House that Kerala,
Tamilnadu and West Beng.l have made
trememdous progress in this direction. The
birth rate has declined to a Jarge eptent.
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Had Kerala, West Bengal anrd Tamil Nadu
not adopted these measures, the population
in these States would have increased mani-
fold. The number of health centres in the
country has also gone up manifold. Accord-
ing to the figures upto December, 1987,
there were about 14.679 Primary Health
Centres, 1293 Community Health Centres
and 1,02,858 sub-centres in the country.
The number of trained midwives has gone
up to about 5,54,090. We have achieved
this much progress uptill now. If we do
not check the constant growth in population,
even 5 lakh midwives will fall short of the
requirements in future. It is, therefore, ne-
cessary that we should take it very seriously,
Our decision to hold a discussion here on
this subject is very important in my view
and the views expressed by the hon.
Members are also very important.

The achievement of the family Welfare
Programme is not less imporitant on any
account. 8.5 crore births have been prevented
by contacting the people and urging them to
adopt anti-pregnancy devices. 5 crore eligible
couples have been given protection through
some or the other device at the stage of
of the current 37 per cent couple protection
rate. All the anti-pregnancy measures have
been taken during the year 1986-87.
(Interruptions) As against the targets of
29.1 per ccnt birth rate, 10.4 per cent
death-rate and 42 per cent couple protection
rate, the achievements for the year 1986
are 32.4, 11.1 and 37 per cent respectively.
We hope that we will achieve the plan
target so far as the death rate and the
couple protection rate are concerned. As
I bave already said a little while ago, 8.5
crore births have been prevented. In spite of
that efforts will also be made in pursuance
of the hon. Member’s suggestions. The peo-
ple particularly women will also oe educat-
ed and urged through various media viz.
newspaper, television, radio, to etc. adopt
family planning devices. (Interruptions)

SHRI C. JANGA REDDY (Hanam-
konda) : There is no need to make use of
radio or T.V. let the Government give
Rs. 5000 or Rs. 10.000. The Government
servants are beiog given 2 or 3 increments.
(Interruptions)
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SHRI MOTI LAL VGRA : We should
lay more and more stress on the use of
T. V. radic and newspapers and on the
education of women. An educated woman
educates the entire family and the family
feels that they should adopt family welfare
programme. At the same time more and
more employment avenues should be opened
for women. Our department is making lot
of efforts in this direction. Among the
various facilities being given for undergoing
sterilisation operation, there are proposals
to give compensation to labourers for loss
of wages. The Central Government employees
are given incentives. Shri Janga Reddy has
said already that they get two increments.
As per his view, those who do not mairy at
all should be given five increments and
Shri Janga Reddy will tell what should be
done for those who do not do anything.
(Interruptions) He will tell what ‘o do
about those people who neither extend any
co-operation in the family planning pgo-
gramme nor marry ?

I fully agree to the suggestions of the
hon. Member, Shii Digvijaya Sinh that the
growth in population is linked with age. It
will be desirable to defer the marriagable
age. If we can . in the marriageable age.
(Interruptiors) . . . .

SHRI C. JANGA REDDY : Those who
do not adopt family planning, may be
removed from service. (Inferruptions)

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Incorporate it in the
BJP manifesto, well accept it.

SHRI MOTI LAL VORA : At the
same time as you said that it would be
desirable to defer the marriageable age, it
is initself an important thing. As also the
concern for the growing population . . .
(Interruptions)

SHRI RAM PYARE PANIKA : Let
Shri Janga Reddy write it in their BJP
manifesto. We will see that the Govern-
ment accepts it. . . (Interruptions)

SHRI C. JANGA REDDY : An Act
may be enacted whereby no such peison
would be able to stand in the contest for a
seat in Lok Sabha and Rajya Sabha,
(Interruption)
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S. BUTA SINGH : That be would
Bharatiya Janata Party. (Interruptions)

SHRI MOTI LAL VORA : Whatsoever
party may it be, it may be the Bharatiya
Janata Party or the Janata Party, all parties
should ‘adopt this programme jointly.
(Interruptions)

SHRI C. JANGA REDDY : We are
with you . . . (Interruptions)

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : BJP menifesto. .. .
(Interruptions)

[ English]

SHRI MOTI LAL VORA: I am not
mentioning about BJP or Janata Party or
any other party. 1 am only requesting  all
the political parties to be away from the
political platform and have a cooperation
in implementipg this  programme, this
national programme. This national pro-
gramme has to be implemented in all

respect.
{Translation)

The hon. Member, Shri Digvijaya Sinh
referred to China and said that the people
there are trying to stick to one child norm
1n order to check population growth. But
Shri Digvijaya Sinh might be knowing as to
what incentives they are giving for maintain-
ing one child norm. We can visualise the
major changes that China has undergone
after adopting these measures. There the
number of children in a family has come to
2 or 3. The incentives being given are not
adequate. We are geiting full bepetit of
giving incentives.

A lot of discussion on this subject has
taken place in this House. The family
welfare programme is not the responsibility
of the Health Ministry only. 1 can assure
you this much that there would be no delay
if all of us join together and make a sincere
effort to implement this programme. If we
are able to check growth in population, we
will be able to make progress. Our Hon.
Prime Minister, Shri Rajiv  Gandbi has
been saying time and again that we will
have to check the population growth fully

in Golden Temple

if at all we want to take the country ahead
on the path of progress.

I once again assure that the Government
will duly consider the points raised by Shri
Digvijaya Sinh. We will also take action on
suggestions made by the hon. Members,

18.21 hrs.

STATEMENT RE : INCIDENTS IN THE

GOLDEN TEMPLE, AMRITSAR ON 9TH
MAY, 1988 AND THEREAFTER

[English]
THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : Sir.

I rise to inform the House of certain
disturbing developments in Golden Temple,
Amritsar.

About 7.30 A.M. on 9th May some
construction material was collected near
‘Karah Parshad Point’ outside the Golden
Temple complex. Information was received
that an attempt would be made to occupy
an adjoining multi-storeyed private building
in order to strengthen the fortification of
Golden Temple complex by the militants.
On receipt of this information, S. P. City
Amritsar accompanied by .Commandant,
49th Battalion CRPF visited the spot and
reported his assessment of the situation to
DIG, CRPF and SSP Amritsar.

At about 1.30 P. M. Shri S.S. Vi,
DIG, CRPF accompanied by Commandant,
49th Battalion, CRPF and S. P. City
Amritsar, reached the scene with reinforce-
ments. Inspection of the site confirmed
that a wall was being constructed in an
unauthorised manner. The authorities
requested the masons to stop the work,
The masons agreed and went inside the
complex.

As the officers turned back, firing
started from inside the complex and one of
the bullets hit the DIG, Shri Virk, in the
jaw. The pofice and para-military forces
returned the fire, Shri Virk was rushed to
Shri Guru Tegh Bahadur Hospital, Amrit-
sar, where he was operated upon and be is
now out of danger.
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Exchange of fire between militants inside
the Temple and para-military fortes outside
continued intermittently till.

MR. DEPUTY SPEAKER : The House
stands adjourned to re-assemble tomorrow
at 11 am,
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18.25 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 12,
1988/Vaisakha 22, 1910 (Saka)





